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LOK SABHA DEBATES

LOK SABHA

' Friday, Aprii11, 1975/Chaitrg 21, 1897
(Saka)

The Lok Sabha met at Eleven of the
e Clock

[Mz. SrEAxER in the Chair)

OBITUARY REFERENCE

MR. SPEAKER: Hon'hle Members,
I have to inform the House of the
sad demise of Shri Paghabhai Patel
who passed away at Bombay on the
10th April, 1975 a® the age of 74.

Shr Pashabha: Patel was a Membeg
of the Fourth Lok Sabha during the
years 1967—70 representing Baroda
Constituency of Gujarat. He lefy his
studies during the non-cooperation
movement in 1921. Industrialist and
a businessman, Shr1 Patel suffered
imprisonment during the freedom
struggle when he refused to pay a
large sum of income-tax as a protest
against the detention of National
Lenders. A widely travelleg man, he
was liked by all these who came into
contact with him because of his ami-
able nature,

We deeply mourn the losg of this
friend and I am sure the House will
join me in conveying our condolences
to the bereaved family. rg

The House mmy stand in silence for
& short while to express its soxrow.

The Members then stood in silence
jor a short while.

SHRI PILOO MODY (Godhra):
want the House t0 mote the absence

2

of the Leader of the House now-r-
days even when obituary references
are being made.

it wy fowmdy (1) - ww gw AR
A ¥T QRO ¥ FIT [y WY N wgr-
T+ 4 T TS AT | THA W q@;T
w1 e 7§ fear W< gafag asw &
T W WT WA WAL B GEAE FC
T qeary Ay qFr Afew oo Wt &
afere sy oy & fag, % 184 ¥
g Ao wrd o & wAww K ar
# o sy foaT @ 99 T MWL 12 a¥
& wui v ¥ forg &aqre & oo, o
aw ¢ st ady & s sl ot
w7 | vafee 1o ard ¥ & v 6 aede
qEATE
An Hon, Member: Everyday

st ay fed WU I Fa@EEr
wgd &, §F 3§ famly s g q
¥T *g W g % & wWwoww yraw w1
TFAT &1 AgAT WA AT AW AR
fagr arg 1 & ¥aw, wew wEew,
WY #Y qTEEE A E 6 g
TR TR ASHAEATY |, (equwra)

wore wgd ;& oo qx dwer qE
FL EHATH
SHRI JYOTIRMOY BOSU (Dis-

a3 to Wwhat is the latest heslth com-
dition of Mr. Morarji Desai? We
would like to have the latest health

(Interruptions)



3 Oral Answers

MR. SPEAKER; So far a3 motions
under rulg 184 are concerned, on sll
such motions, time 1llocations have
‘been done by the Businesy Advikory
Committes,

"SHRI SHYAMNANDAN MISHRA:
(Begusarai); No, 8ir, Something
wery important and serious hag come
up. It hag to be considered by thq
House.

MR. SPEAKER: You have been
referring to this matter for the last
2-3 days.

SHRI SHYAMNANDAN MISHRA
Do you mean to suggest that what
we decided about three or ‘our weeks
back should hold good even in the
present circumstances® When did the
Business Advisory Committee meet
last?

MR SPEAKER: It 15 nol three or
four weeks hack.

oft 7y o smaw A 70w
q¥ I5C U § fog w1 T Wt
Aty A faar | ot grOEw ATERER
¥ o1 a1 f w|mr W & At w naE
frar 8, I8 1 waT@ A WA PE A
78T ot f§ & qET 7 dfew I
frmr & . (eqwar) oveafogie
sT g g

ﬂ*omo ey - foz=tmr
wfere fagam et 8, 370 &1 9w 7
LICHE

sy fomd - Fezvfo w fomt &
&1L | qwT ST 97, I HT Far4 AEY Wi 4w |

SHRI P. G. MAVALANKAR (Ah-
medabad): Yesterday, if yoa were
present here, vou, Bir, would have
Jmthnmrubednm
~ of quextions, not a single reply came.
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(Interruptions).

SHRI B. V. NAIK (Kanara);

This {s e dkily occurrencd....(Inter~

ruptions).

SHRI MADHU LIMAYE: Even
your question was not answered.

¥ w7 ¥ w9 o ag¥E AEAT Bt

WS wHYET ¢ T N G §, ag &
TEAT TRAT | WY X TR AT qF & AR
g oFgm o9

(lier ruptions).

I will not speak, if you go on like
that.

FET AT AT QEIT F1 {ATA &, TETGAK
forg 45 fz &, wrr & A we & famr )

SHRI PILOO MODY Even six
hourg would not have beep enough.

The Minister knew nothing.

wEN AEEa 9T W W A
rew far 1 39 § wee 4 agw fam
grelTHa A A R E 184w aA A
a1 w19 %) 931 g v ¥T argw o™
srew fag fr wie

SHRI PILOO MODY: Where is the
leader?

MR. SPEAKER: The leade,r 18
represented by the Minister of Par-
liamentary Affairs. -

SHRI MADHU LIMAYE: The
Minister of Parliamentary Affairs can-
not takg over the functions of the
Leader of the House.

MR. SPEAKER: In the matter of
businegs of the House, he represents
the Leader of the House, We mnow
take up Questions. (Interruptiona).



s Orol Ansiwers

QRAL ANSWERS TO QUESTIONS
Esport of Sugar

“808. SHRI MOHINDER SINGH
GILL: Will the Minister of COM-
MERCE be pleased to state:

(a) whether the people connected
with the sugar industry in the country
have urged upon Government to uti-
lise the fruits of all-time high pro-
duction of sugar by booking export
orders right now;

(b) whether in this context Govern-
ment are considering the question of
setiing up a high powered inter-
ministerial committee to take on-the-
spot decision in the matter; and

(¢) if so, the gieps that have been
taken to ensure better utiisation of
the production than last year?

THE MINISTER OF COMMERCE
(PROP. D. P. CHATTOPADHYAYA).
¢a) Yes, Sir. There have bheen ro-
presentations for increasing exports
In view of higher level of production
attained in 1974-73 scason

(b) Export of sugar is enirustcd to
STC which 1z taxing expeditious
action for export of sugar from the
new crop.

(¢) All efforts are being mrade for
exporting the available surplu, of
sugar this year.

oft agx fog firw : v WY e
ag wand f& 716z $q% 5. 57M A
QIR qRIE #1 7€ S AT 1974-75
¥y fraet e W, foeae wvaT @ ag
TRSTE W ST Wik g e fea
¥ v qg wrA F=F ey ) KAy woefy

PROF. D. P. CHATTOPADHYAYA:
the year 1074-70, the total quan-
ty of sugar exported by the ST.C.

:-:ﬂ lakh tfonngs snd it fetched

¢ Sl {hs year: we have not

>3

gﬂ‘

crares.

decided
depends
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upon what will be the quantity of
surplus sfier domestic consumption,
Although bexa.se of the fact that
production has beety belter than lust
year, we hope, we will be able to
export more. In order to earn more
foreign exchange, it might be possible
to deny ourselves a little more sugar
and export more. The price will de-
pend on various factors, such as, total
production elsewhere, prospecting of
the wheat crop elsewhere and other
factors. But 1f-will be less than
what we could have last year,

st wgx fog frw : food are fow
T gy fAT afy 7€ @ 7

PROF. D P. CHATTOPADHYAYA
Last year, there was no uniform
price throughout the year Soffictimes,
we sold, say, at 292 pounds per
tonne; then, in some cases, it was sold
at 316 pounds; in some other cases,
it was sold et 350 pounds. 8o, it
depended upon so many factors from
fime to time

SHRI PROBODH CHANDRA: May
I know from the Government if there
is a concerted action or ¢fforts on the
part of importing countries to pay us
less than what the market price is
in those countries.

PROF D P CHATTOPADHYAYA:
The price_that we fetched is consis-
tent wath the world price as indicated
by the London Daily price quoted on
that particular date.

SHRI SHYAMNANDAN MISHRA:
He hag asked a different question.
His question is whether there 13 a
concerted action on the part of the
importing countries to gquote less
price. That Is the ‘question which he
has asked.

PROKF D. P. CHATTOPADHYAYA:
1 have answered it this way. I do
vot know; we are not aware of the
concerted action But even the
prices we got indicate that if there
was such an effort, 1t was not success-
ful., We could fetch the highest
possible price.



Is
it not a fact that we got lesser price
then what other exporting coun-
tries got

It is relatively a small fall. I do not

in regard to import of our
eereal vis-g-viz export of sugar. In
other words, are we promoting the
production of cereal as against the
production of sugarcane?

FROF. D. P. CHATTOPADRYAYA:

APRIL 11, 1878
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because of inequality in the quantum
of requirement of import of tood.

SHR1I INDRAJIT GUPTA: WilL
the hon. Minister kindly tell us
which couniries were the principal
purchasers of sugar last timg and
what were the quantitieg in termy of
value of the exports to the leading
countries which purchased sugar?

PROF, D. P. CHATTOPADHYAYA,
Among the countrieg which purchuse
our sugar are, Iran, Sudan, Indonesia,
Sri Lanka, Morroco, Egypt, Eden,
Jordon, Yaman, F.R.G. and Mnaldive.
Iran purchased the highest quantity;
next Sudan and thereafter Indonesia.

Alleged Racket in Central Bank of
India, Caicutta

+
*611. SHRI SAKTI KUMAR
SARKAR:
SHRI M. KATHAMUTHU:

Will the Minister of FINANCE be
pleased to state:

(a) whether an agent and some
other employees of the Central Bank
of India, Calcutta have been suspended
following the detection of & racket
inwolving nearly Rs 51 lakhs; and

(b) if so, the facts thereof and fur-
ther action being taken in this regard?

THE MINISTER OF FINANCE
(SHRI C, SUBRAMANIAM): (a) and
(b). A statement is laid on the Table
of the House,

STATEMENT

(a) and (b). Central Bank of
India has reported that, during the in-
terna] audit of the Barbourne Road
branch in February—May, 1074, it
cnmetothemﬁceatﬂ:alﬁtum
auditors that during the years 1978-
74, certain firms dealing in chemicals
and dyes in Calcutta sllegedly de-
#rauded the bank. The bank had the



complaint with the Central Bureau of
Investigation, which has registered a
case and has started investigation. The
bank has also filed Civil Buits against
the 14 firms involved in this case for
recovery of the amount due to bank
and lodged a cluim with the insurance
company for reimbursement of the
loes under the Benkers’' Indemnity Po-
licy. The bank has till now placed
under suspension four officials who
are allegedly involved in these frau-
dulent transactions.

SHR1 SAKTI KUMAR SARKAR:
In the year 1974, the Central Bank of
India regional office at Calcutta was
burnt and gutted. It is still a mystery
end that mystery has not yet been
exposed, In the same year, we find
from the answer that certain firms
dealing with chemicals and dyes in
Calcutta defravded Rs. 51 lakhs. I
want to know the names of the firms
as well as the proprietors of the firms.

main building. But that has nothing
to do with the fraud that has been

out of which 10 firms are fic-
titious. Some of the names of part-
ners and proprietors involved mre:
Shri Gulabral P. Chandrana
Shri Normad Odhabji Bhatt
Shri Rajendra K. Chandrana
Shri Resmukh Sundarjl Jasani
Shri Prasad Mehta
Bhri B. Shsh
Shri Rasmukh R. Marwana
Shiy Jayantils Shah

Oral Answers CHAITRA 21, 1897 (SAKA)
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SHRI SAKTI KUMAR SARKAR:
According to the answer given by the
hon, Minister, most of the firms are
fake. I want to know whether he has
investigated that these firms have a
network of this kind of work through.
out the country and, whether, in view
of the increasing or growing corrup-
tion in the nationalised banks, with
the collusion of some officials, he de-
sires to create a special cell to inves-
tigate all thess affairs so that such
things do not happen in future,

SHRI C. SUBRAMANIAM: I will
not agree with the hon, Member that
there 1s growing corruption in the
nationalised banks, Taking into ac-
count a very large number of transac=
tions, running into millions and mil-
hions, such fraudulent transactions
are very much limited. The seems
to be a very daring fraud. That
15 why the CBI iz inquiring into it. I
hope, if they havp got a network of
fraudulent activities, all this will come
out of the investigations, The Reserve
Bank has a special cell for it and they
try to find out whether the affairs of
the banks are going on fairly well,

Emprovement of Jorhat and Lilabari
Airports

*§13. SHRI BISWANARAYAN
SHASTRI: Will the Minister of TOU-
RISM AND CIVIL AVIATION be
pleased to state:

(a) whether there is a scheme for
the improvement of Jorhat and Lila-
bari airports; and

(b) if so, when the work will be
taken up?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI RAJ
BAHADUR): (a) and (b). Plans for

pared by the Civil Aviation Depart-
ment. Both the works are
to be taken up during the current



F13 Osal Answers

" SHRI BISWANARAYAN SHAS-
TRI: It is well known that the rail-

Secondly, Lilsbari being the airport
for air-dropping aperation for the ma-
jor part of Arunachal Pradesh and
the airport for the Capital of that
State, may 1 know whether the air
wervice between Lilabari and Calcutta
will also touch Gauhati?

SHRI RAJ BAHADUR: At present,
in order to meet the requirements of
the area for communications, there
are the following services: four times
a week service of the “Foltker from
Calcutta-Jorhat—Litabari—Mohanbar
and back; three times a week Cal-
cutta-Dimapur-Jorhat-Lilabari and
ack; four times a week Calcuita-

uhati-Dimapur-Jorhat and back;

account the limitations on the fleet
position of -the Indian Airlines, we

ary trying to do our best.

So fir as nger amenities are
1 have said already that
have plans for construction of
a civil enclave at Jorhat and for ex-
pansion of the existing terminal build-
ing for passenger facilities.

%

About alr-dropping, that particular
thing comes under the purview of
other ts. I would not be

5
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T:!HRIWWM
Assam is not linked properly;
is no service between Lilibari
Geubati, I want an assurance
the Minister that there would Be
service linking those places,

SHRI RAJ BAHADUR: As
when the fleet position improves,
shall consider; we shall bear that
quirement in mind.

SHRI SAMAR MUKHERJEE: Only
three days back I have come from
Assam via Chabua Airport. Just ap
little while ago, I waz talking 4y the
Minister about it, Chabua and Mohan-
bary are not the same airport; they
are two different airports, Chabua is
under the Deferce Department. Now
Chabua is Leing used and Mohanbari
s under repair. These are two dif-
ferent airports. The difficulty s this
Becausg the Chabua airport 18 under
Defence Department, the passengers
are not allowed to go by car within
the compoungd of the contonment ares.
So, their cars are to be left outside,
which is nearly one mile away, They
are harrassed in this way.

Secondly, there is no tea stall therp;
there are no ammeniiies in the Chabua
airport; all the staff come by coach
from Dibrugarh and go away the mo-
ment the plane leaves All the rooms
are kept under lock and key. I was
held up there because the flight on
the 7th was cancelled on accoiunt of
bad weather. For three or four hours
we were held up there, There was
no arrangement even for tea. The
passengers compisined to me that

AP

15k
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DGCA with which we are concerned, R wrer § e 3 frew +fy woarg oy
He himself said it is under repair, So,

“MMJM,,WW wTer o . 2 ¥, afe geer v ofr oy
and, meanwhile, we will take up the B & Y A weer &

:
:
|
3

SWAMI; May I know from the hon
Minister whether it is a fact that there
are no medical facilities available
either in Jorhat or Lilabarl or Gauhaty
aerodromes which cause difficulties to
the passengera® Wil the Minister

SHRI DINESH CHANDRA GOS-
WAMI* Like first axd

SHRI RAJ BAHADUR I am not
aware [ taks. the information and I
will look into it

off e W wgvm : g ek
WESY a7, AW F I WX 9T = gy A
§, & o T Ay o feen & 3 O Y
foeer B, & wrg fasrft 2 ol 7 3w
st foeenr € + & woft w3 7 I
wTgaT g ik W 7 2, 4 W2 AT IFA
ufirs 2 o T T 9T W
AT %7 §WT § IW AWg AET AT W
ar-ar Prer g, vt Oy sy w3 ?

ff wx AT UT WA EET A
dmrdwr e ET E A g org A
g

ot T v ot : X v A R
wfen fodh ot feege swor 23 £

oft ovw vy ; et ) iR e
W wrwt g wgfow § o oot am
W et Pt & 4 et gt Frfearr 8 B
RTEE 20 fie g o T A Y
&t e o wwww o 1w
v;mmﬂﬂt-rﬁtftn EATHY
L3 4

STSIW WRYAN : qF AT WrA 9y
Lk o8

ot wze fagrdt araddt : wafr oY
TRAEAATE § AT R

St o agy . & faegw W

& A7 a7 Ay & gy g 1 R o e
FaT AR, gRew we @ &)

it sz fagrd wvadelt @ e o,
qriFrg dEET A 4 af qwT R
faerofy g% & &fes oft =y ¥ waTy AW
®t o) Fe § ag AP TEAE | AW
arit fargz art ) feo wA § wa e
WrAT 1 7% gt & ) als frramer
#1411 10, 15 € aw Dfwr fex
ST %7 qg v+ feRfergt & arer aw
" wrfae g

ot T T AW A @ ALT
Fra@ w1 @ & afsw wry gl
FT ATAVTEAT ¥ W s A

ot g wR wgwrw  sred feoar
awr fear & fs AT, ATRT AR &<
foear & 1 77 ¥ @ fewraw 7 ¢ ol
et %Y foryraa & 1 g€ weww 10,10
12, 12 #1 T & L T, T FT
wog AT e '
SHRI PILOO MODY Abgolutely
shocking There can be no excuse

SHRI PRIYA RANJAN DAS
MUNSI. You cherge some Rs 5 more
but serve food.

SHRI VASANT SATHE. These davs
your aur-hostesses have no work
because of thus

SOME HON, MEMBERS We wou'd
welcome your comments on this
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e W ot T vy W

fir ot Wl & Rw vt g v

{1 o Bw ¥ g g ¥ qEd wag

W wwd §, ud W aga o § Wk

, T g0 gew @ o R e @
otz gt o, &ar § | T IEe

fwg, vaw apw g e Qe §

Wi ot queedy § W w A ¥

quft § i og Tl W AT wemT &)

Export of Banxite Ore

*§14, SHRI P. R. SHENOY: Will the
Minister of COMMERCE be pleased
to state:

(a) whether there is forelgn market
for the export of bauxite ore from

(b) if so, whether the forelgn mar-
ket ia being exploited fully; and

(c) the countrieg that have shown
interest in Indian bauxite?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAFP B8INGH):
(a) to (c). Small quantifies of bauxite
have been exported to Japan, German
Democratic Republic, Czechoslovakia
and Bangladesh.

Exports of bauxite from India are
limited, because they are uneconomical
to the foreign buyers on account of
high cost of inland transportation, in-
adequate port faciliffes and high ocean
freight.

SHR! P. R. BHENOY: Bauxite is
available in a large quantity on the
Western Ghat in South Kanara Distt.
in the hinterland of new Mangalore
Port. This can be exported economi
mﬂrunom!mdmhm
ed. It can be exported to Western
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other Western Aslan countries esgno-
mzmumnmm
the Government has explorej the
possibility of exporting beuxite to
Westerty Asian countries,

SHRI VISHWANATH FPRATAP
SINGH: Before exporting of any
mineral we have to take into con.
sideration domestic demand. We have
our own industries to convert bauxite
mnto alumina and into aluminium pro-
ducts. High grade bauxile we bhave
restricted, because of its need in the
country. The restriction as it goes s
hke this—bauxite containing alumina
al ove 50 per cent is restricted. Bauxite
containing alumina between 40 to 50
per cent but containing Silica below
5 per cent is restricted. But other
gradeg are freely exported, The other
constraints on export are tramnsport
cost and competition from other coun-
tries.

SHRI P. R. SHENOY: My complaint
15 that inferior quality of bauxite that
is available in the hinterland of New
Mangalore Port is not exported at all.
It is lyimng waste there. I would like
to know what steps have been taken
by the Government to export this ore

SHRI VISHWANATH PRATAP
SINGH: We have no restriction on low
grade bauxite as such, if there are
demands for this type of bauxite we
will have no objection to export it

SHRI R. 8. PANDEY: Taking into
consideration a good lot of potential
of the high grade bauxite which Is
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Froduction of Yarn and Cleth for
Aomestic Consumption

+

*817. SHRI P. GANGADEB:
SHRI PURSHOTTAM KA-
KODKAR; Wil the Minister of
COMMERCE be pleased to state:

(a) whether production of yarn and
cloth for both domestic consumption
and exports would be augmented in
the Fiith Plan;

(b) it so, whether Government will
regulate the production pattern of
yarn; and

{c) the salient features thereof?

THE MINISTER OF COMMERCE
(PROF. D. P. CHATTOPADHYAYA):
(a) to (c). A statement s laixd on the
Table of the House,

Statement

(a) Yes, Sir. It has been proposed
to raise the production of cotton tex-
tileg to 10,000 mllion mis. from both
the orgamised and decentralized Sec-
tors, and of yarm to 1,270 mallion kgs.
at end of the Fifth Plan, For this
purpose it has been decided to allow
expansion 1o the extent of 1.6 million
spindles and 10,000 looms.

(b) and (c). Yes. Sir. The objective
is 1o increase the supply of free yarn
for the decentralised weaving sector
with special reference to the handloom
sector, and to bring about better dis-
persal of spinning capacity to cater
effectively to the needs of weavers
throughout the country. The expansion
in spinning capacity will be made sub-
iect to the following conditions:—

(a) the units will have to supply
thelr production in hand or cone
form as per the directions of the
Textile Commissioner; and

“}“:‘hmtdhmmnlng
production should be below 40s
couE.

CHAITRA 2}, 1897 (SAKA)
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SHRI P, GANGADEB: In view of
the fact that there is country-wide
shortage of coarse and medium cloth
at a reasonable price, I would like to
know from the hon. Minister whether
Government have made any plan to
standardise production so as to produce
only one or two varieties of cloth and
ban the rest of the vaneties from
being produced in this country, and
further will Government ensure that
a reasonable proportion of the total
production of standard cloth produced
in this country 18 made available to
the public, and that no inferior quality
of coarse cloth should find place m it.

PROF. D. P. CHATTOPADHYAYA:
We appreciate the point made by the
hon. Member regarding the necessity
of reducing the enormous number of
varieties that we have in this textile
fleld, that 1s, 1100 varieties of textiles
or so. He has suggested whether we
can bring it down ‘to one or two.
Obviously that will be very difficult
and it will create dislocation of pro-
duction and thereby causing largescale
unemployment, But the main point is
taken care of and it 1s this. We have
already introduced 10 per cent reduc-
tion with effect from last year and
gradually we propose to reduce the
varieties more and more, And, regard-
ing the second question I would like
to say that regarding the total produc-
tion of textiles in the mill sector we
have reserved nearly 24 per cent for
standard cloth and we have introduced
new specifications from 1st of March
of this year so that the quality of ithe
standard cloth improves.

SHRI P. GANGADEB: Sir, I would
further like to know whether Govern-

for the purposes of export and at the
same time having limitation of its
domestic consumption? What is the
decision of the Government in this
regard?

PROF. D. P. CHATTOPADHYAYA:
On this point the position is like this.
All textiles that we export are not of
&ner or super-fine varlely, Medlum
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'variefy s there. What type of textile
we can exporit depends upon the de-
mangd for that particular type of pro-
duct. Superfine variety and fine
variety is nol so much in demand.

SHRI K. 8. CHAVDA: Handloom
indu’st¥y does not get adequate quantity
of co?ton. Whatever the handloom
sector has to get 1s 1o be purchased at
very high prices. In view ol the fact
that the country gets valuable foreign
exchange by export of handloom cloth,
may 1 know whether Government will
think in terms of stopping the export
of yarn and make it avalable to the
handloom industry?

PROF. D, P. CHATTOPADHYAYA:
In the expansion that is allowed in the
textile field, 909, of yarn is under the
count forties and this 18 generally
meant for the handloom sector. It 1s
having in view the weavers' interest in

*mind, that the Government has- seen
to it that 90 per cent ef the production
is made available mainly to them,

SHRI S. R. DAMANIL: During the
Fifth Five-year Plan spindles expansion
1s estimated 1o be 2.06 millions und
looms 10,000 and this would require
more consumpt.on of cotton. May 1
know from the Minister whether Gov-
ernment, while allowing expansion,
wil] also keep in mind that side by sude
the p::grlucuon of cotlon tr.llau:l icreases?

e . LY ‘0'-?, . o
PROF.-D. P. CHATTOPADHYAYA:
- We. share this view and we,ppopose
also to incregge wi-of €ot-
ton and in fact so far as the medium
varietres of colfpn and-)tg production
- is concerned wegatill gyegkaviagishert
supply. We propese te sncoyrage eur
fermers te produce more “af rmiediam
staple, We have imporied two lakh
bales of medium staple cotton from

APRIL.11, 1978

Oral Answers 20

handloom sector’. I hope the Minister
will agree with me that the problem is
not one ot production but of disiribu-
tion. I wou!d like to know from him
what steps have been taken by Govern-
ment to sireamline the distribution of
yarn?

PROF. D. P. CHATTOPADHYAYA:
Distribution is an issue about which I
do not know whether it is necessarily
a problem, It is allotted by the Textile
Commissioner to the respective State
Governnients, It is for them to lift
and distribute properly.

SHRI H. M. PATEL: The Minister
said that he will revise the specification
of standard cloth, Has he considered
the adwvisability of including in thils
revised classification the finer cloth pro-
ducert 11 the country so that you can
consume more of long staple cotton
which 13 grown i thiy country? My
other question is this. The Munister
alsp said that there 1s a shortage of
medium  staple cotton. Would they
consider, while asking the farmers to
produce it, seeing to it that they in-
creuse the production so that whatever
production tukey place here. 1l does not
meet witn the same fate as has hap.
pened to the long staple rotton?

PROF. D, P. CHATTOPADHYAYA:
We have already made the specifica.
tion. But I am not sure even if we
propose to use long staple cotlon for
the production of standard cloth,
wheiher it be techmcally feusible or

, not.

-"

» SHRI H. M. PATEL: It is possible to
produce this. .

& .

=’ -PROF. D. P. CHATTOPADHYAYA:

I am not quite sure. That is why [

.-said that. This possibality will cer-

, tainly be examined. And, ag I have

. said, It is our endeavour to see that
whatever is produced in the country
and is in demand, naturally, we would
like to absorb it but the qucstion is
whether we can absorb and whether
the production capacity is there.

- Pakistan while our shortage is 8 lakh
. bales. EE I

SHRI K. GOPAL: The Minisier stated
.+in reply to part (b} and fc)that ‘the
objective is to increase the supplyof

*+ free yarn for the dpcentralised weaving
sector with  apecial reference to the
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SHRI VASANT SATHE: Sir, I be-
lieve, the hon, Minister js aware that
if they produce standard cloth in the
name of the poor, it means that they
will be getting only substandard coarse
variely. We can produce the standard
cloth even out of long staple cotton
that has been produced in this coun-
try which is surplus. Will the Mins.
ter assure that this long slaple variety
will be fully utilised to produce the
standard cloth, particularly, by ensur-
ing that in the decentralised sector,
for the production of sarees the same
isreserved to the handloom sector and
finer count of yarn i» supplied to the
handloom wavers to produce sarees?
The middle sector does not produce
saree. a1 was recommended long time
back by the Ashoka Mehta Committee.
Will ~ome measures be taken to ra-
tionalis¢ the production of vloth to
consume the internal cotton and also
the yarn?

PROF D P. CIIATTOPADHYAYA:
I have ulready responded to the ques-
tion ot Mr. Patel I would hke to re-
peat 1 We are examining the possi-
bility of using long staple cotion for
the purpose of production of mill-cloth.

SHR1 VASANT SATHE: You have

not even piven remuneralive price,
How can the farmers produce the
cotton?

SHRI RAJA KULKARNI: Is there
representation made by the textile
mills in respect of the production of
standard cloth and other varieties?
If so, what has been done to that”

PROF. D. P. CHATTOPADHYAYA:
A gection of industry hus represented
about their difficulties regarding the
production ol standard cloth because
they find that it is unremunerative
from thew point of view. From 1068
1o 1974 the cost of production, accord-
ing to their calculation, has gone up
nearly to 105 per cent. Bul, last year,
we allowed utilisation of 30 per cent.
Even now 65 per cent of it is wun-
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covered. They have a grievance; we
are looking into the matter and a deci-
sion will be taken soon,

ot gER W TG : AT A B
9TY ¥ WY ITN AT § W& 9T T
IR AT 7 A AN dgA wlow
AEATT FAT | TT 9% TGS AW WYY
TEE G, WA AT T 200 FFIA )
™ ¥ g wrH "y feafr Faman g
Al F4T WY W AT 9% fawre wia e
T TIE FW FF ! F1 CF AT TW/m@r
& 9w qr it 200 ®qu HIT A 1002
TATAT § I T2 AT 200 T EGE /A A

LY

Fmd g A oW W OFY WAL
3T AEA & W7 qF @ W K

agAg

PROF. D. P. CHATTOPADHYAYA:
Sir, I cannot say whether 1t will “e
reduced but so far as smaller umts
are concerned we may have a look
at it

Purchase of Wide-Bodied Aircratt

4
*620. SHRI C K. CHANDRAPPAN.

SHRIMATI PARVATHI KRI-
SHNAN: Wili the Minster of
TOURISM AND CIVIL AVIATION
be plecased to stute:

(a) whether it is a fact that Indian
Airlines js going to buy some wide-
bodied aircraft;

(b) if so, the details thereof; and

{c) which are the countries who have
so far approached India?

THE MINISTER OF FOURISM AND
CIVIL AVIATION 18HRI RAJ BAHA-
DUR): (a) to (c). Indian Airlines have
submitted to Government their detail-
ed proposals regarding purchase of
wide-bodied aircraft, These are under
the consideration of Government,
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The aircraft in the feld are:—

(1) A3o0B, umnnm e

UK.

\11) DCewi0~~10;7| manufactured 1n
L) l..ugthud‘l‘n U.S.A

SHR] C. K. CHANDRAPPAN. May |
know what 18 the criteria on the basis
of which the Government have selected
these wide-bodied aircrafts? Secondly,
which are the other countries who had
offered sumilar aircrafts to Indian Air
lines?

SHRI RAJ BAHADUR. So far as the
latter part of his question is concerned.
1 have already repled in my written
answer. So far as the considerations
which govern the acquisition of wide-
bodied mircrafts are concerned, they
are mamnly—trafic potential and the
growth of trafic mamly on trunk
routes. These wide-bodied aircrafts
are much more econormnical to operate
as they can carry larger number of
passengers and also can cater to the
requirements of traffic as it grows.

SHRI C. K. CHANDRAPPAN, Sir,
may 1 know whether the attention of
the Government had been drawn to
press reports indicating about the
presence of a certain lobby in favour
of a certain American aircraft com-
pany which is trying to influence the
declsion of the Indian airlines against
& certain aircraff which is betier than
the one produced by that American
aireraft company? What is the reaction
of the Government to that? When will
the Government take the final decigion
about purchasing of these aircrafts?

are also aware of the lobby but we
are not at all affected by it. The main
criteria on the basls of which we will
decide the purchase of an aireraft
would be: ity capacity and our re-
quirements related to thet capecity,

Orat ‘Anewery 24

safety, Mmm
mmmmmm

of climb and descent, range’dt opers-
tions, fuel consumption, capability of
economicutilisation and life certifica-
tion.

S0, we must be immune from the
influences of this lobby and we must
deaade most objectively.

SHRI BRLJ RAJ SINGH: Sur, I have
heard with great attention what the
hon. Mmuster bas said about these
wide bodied aircraft. May I know
whether one of the conmderations for
thig would be the availability of the
existing aurports and the runway
lengths?

SHRI RAJ BAHADUR, That also 1s
a very important factor, If our run.
way can take these aircrafis and we
can operate on them certainly, it will
be one of the umportant considerations.

SHRI N. K. SANGHI May 1 know
from the hon Minister whether one
of the biggest problems facing the
Indian Aurhnes 1s the different types
of aircraft being used by the Indian
Airlines® 1Is 1t not a fact that by
standardisation of the amircrafts In the
country, you would be able to save a
lot on spare parts, technical knowhow,
engineering skill etc® Hag this matter
been considered in deciding about these
wide bodied aircraft?

SHRI RAJ BAHADUR This is also
a consideration. We would Lke to

also. An out-moded and out-dated air
craft will not meet the requirements
of the growing traffic,

the hon. Minister, ..,
MR SPEAKER: Kindly keep itting.
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SHRI GHAPALENDU BHATTA-
CHARYYIA: 8ir, as regards the vari-
ous types of aircraft that we are con-
sidering for purchase, have the Gov-
ernment assesped the break.even point
and the fuel comsumption of different
types of alrcrafts before coming to a
final decision in the matter of pur-
chase?

S8HRI RAJ BAHADUR Break-even
load factor is also one of the criteria
1 have said that When I said econo
mics of operation, that alsp covers
that.

MR. SPEAKER Should I wait for
you?
SHRI N K P SALVE Instead of

be catching your eye, it 1s the other
way round

SHRI JYOTIRMOY BOSU 1 have
two eyes, one on you and one on tha
person next to me Will the ~an Minis-
ter kindly tell us, whether they have
explored the possibility of buying re
conditioned old planes which are soil
for a song in Europe and America”
If not, what 18 the reason for the same”

SHRI RAJ BAHADUR-' 1 am sorry,
1 do not have the information 1 take
the information

MR SPEAKER Very tame beast
now!

whtw w1 w1y s e o
s & fraf-sarere w ogin-
wv vk w1 i

“623. oft wwe wuw fag : w7
arforwr wioft w ward o gur 33

(%) wr o & ¥ afirr oar a1
e fomr ¥ wwos o go fvet &
frafer sgpere W wrefhiwenr fer

(w) ufegt, o Fwer g feao
arg;

26
(%) war wwoe & o o sy
¥ swrw ¥ qywe o Froia o ofofae

wx fear war §; Wi

(w) afx @, ot ot a@
s g?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH)
(a) to (d) A statement 18 lald on the
Table of the House,

Statement

On 5th March, 1975, the Mica Trad-
ing Torporation 1ssued a Circular that
from 1st April, 1975, they would take
over completely the export of smaller
sizes of processed mica, namely, num-
ber 5 sizes and below in blocks, con
denser fillms and splittings (both book
form and loose, dusted and undusted)
in all qualities and all selected to cut
sizes, \f the usable area 1s less than
six square inches From that date, the
erstwhile exporters would not be al
lowed to negotiate sale contracts with
foreign buyers for these sizes of mica.
This decision has mnot been changed
However, the matter 1s being examined
m depth

=t v o fag ¢ W o,
wwtx U ¥ fagre & wrevwr o
firirdrg & &rx vl 3 W& v A
gC &1 w3 TRy ¥ W ¥ wv 6y
TERIOMET RN e ) IW ¥ wHe
qite Ere Hto ¥ amr wAW fmt §, ma &
sy yfggi e wiv wu i gwr ¥y
™ % fou & gvwre ot gogaT a7
g WX wEar g 5 i e o o
w1 WX ufew fasrg 8 ) Al are &
¥ §OFIT ¥ wTHT WIEET g—5 W,
1975 %Y fezel ¥ gy widw ot (e d
fis 1 wiw, 1975 & O figer w7 gl
Weo 5 & MY wr forer wwrew g, I
Y fazw wiw whddf oic aw Fuw
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SHRI. VISHWANATH PRATAP
SINGH: About the funds with MTCO,
it ig like this: paid up capital 0.50
crores, loan from MMTC Rs. 1.50
crores and cash credit limit with SBI
Rs. 1.50 crores—total Rs. 3.530 crores.
About purchases made by MTCO from
the first of this month, I have not got
the figures. I can furnish them to the
hon. member.

ot siwe T fag - woner o, WaiE
w1 s wi s @ faw s -
W 9o Sforr qwrd Prac g o F wrgar
£ s aoem o & wrony 5 dd 8w
w1 W fuedt fond § 57 & aqar
w507 20 FOT %7 9706 71 fag
g fadwi ¥y s @ ¥ 1 19 ¥ Fag wrae-
gy gfs fed ¥ qm 15-20 wTiE
wrar avwT @ fow % 5 912 =mar-

| fedi ¥ waTs qUT ¥ AT W0 9T

Wk v gq § F 0T § weAAr
wrgar § fe wft 217 & 503 0o qre &
o ¥ g wizw 1<t fiwar fie fare &
g xasy adg v fRatr s s g,
I & T ¥ AG F wACH Wi Er
¥ urowy w1€ sfades fogr | wur o
W wiverd sreom gz fafcdig /7
gy ? v IFA ok Foire woeTT
w1 &Y § W17 w7 S AL F AT
WA § aerey ¥ w1 qrfawrc s ot
p?

'SHRI VISHWANATH PRATAP

SINGH: It is true that after the noti-
MTCO, repregentations

commandm:uhlhthem:trm

d’mnwnqu:uzﬁﬁf.mj
€t gor & =vgar g v ot wagn oo
aftar gt 3 @ g § I et et gh

wE garw & ¥ ¥fefte A agar
g fw oir wmdw omdy figar § ow @2 Wiy

wTTR G 4T 39 wRw § E gy

WA T W9 % frare g ?

SHR] VISHWANATH PRATAP
SINGH: So far as the weaker sections
are concerned, their exploitation should
be prevented. Such is the objective
of Government and that is why bodies
like MITCO & MMTC have been form-
ed. Whatever decision Government
will take will be in consideration of
this objective.

SHRI CHAPALENDU BHATTA.

CHARYYIA: Will the hon,
kindly inform the House how much of
orderg in value were placed by MTCO
in the market during the last ten
months and how much of the orders
have been received by payment of
cash? Also of the number of small
dealers who were operating. 3,000 of
them, one year ago, how many are
in existence? What is the extent of
growith of unemployment of mica
workers over the 72-mile belt from
Koderma 1o Giridih during the last ten
months? i

SHRI VISHWANATH - PRATAP

SINGH: Sir, in one question, tco many

facts have been asked. I can assure

him that the labourers’ point of view

and the employment point of view will

be taken inte account by Government
Thig matter is under consideration. 1 -

would request the hon. member to put

one question ueklngounto!fnd..-

SHRI CHAPALENDU - m'm\--;.i

CHARYYIA: Hymmﬁonhumtm

thamnﬂn(mhumuuhuhr"

Minister .
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MTCO. Am I to understand that in
the long-rauge health of tae industry,
MTCO is going to set up & mica paper
plant and produce micamised powder
which will increase the unii realisation
from mica export?

SHRI VISHWANATH PRATAP
SINGH Thig is a good suggestion and
has been taken nofe of

WRITTEN ANSWERS TO
QUESTIONS

Growth Rate of Tourism

*g0n SHRI JHARKHANDE RAI
Will the Mimister of TOURISM AND
CIVIL AVIATION be plea<ed to refer
to the reply gaven to Unstarred Ques-
tion No 3460 on the 6th December,
1974 regarding growth rate of tourism
and state

(a) whether the growth rate of
tourism has improved in the current
year as compared to last year,

(b) if <o, the broad details thereof,
and

(c) if not the reasons therefor and
the steps taken by Government to
improve it?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI SURENDRA PAL
SINGH) (a) and (b) The growth rate
of tourism has shown an improvement,
80 far in the current vear as follows

1974 1975 °,Age
change

Jar ey 778 42,661 t12 9
Fbugry 33,021

Morey 35,288

3915 ~17 8

41,000 y 16 3
(estimate) aé s

(¢) Does not arise.

Written Anw‘g.. 30

Tax Lisbilities of Director/Share- <
holders of M|s Jay Engmeering works-

*§10. SHRI SAT FAL KAPUR, Will
the Minister of FINANCE be, pleased
to state

(a) the names of Directors and per-
sons/companies who have mvested a
capital of Rs 10,000 or more in M/s.
Jay Engincersig Works Ltd and
against wuom adrrears of income-tax
wealth-tax, excise duty and corpora-
tion tax are outstanding,

(b) the amoum so outstanding and
since when outstanding,

(c) the action taken or proposed to
be takets to recover the same, and

(d) the reasons for delay in real-
sing ihe tax due»?

THE MINISTER OF STATE IN THE
MILISTRY OF FINANCE (SHRI PRA
NAB KUMAR MUKHERJEE) (a) to
(d) M/s Jay Engineerng Works
Limited are a large company having o
subscribed, issued and pard-up capital
amounting 1o about Rs 247 crores as
per annual return ot the company The
numuer of persons/companies holding
shaies worth Rs 10000 or more in the
compdny a~ on 20 9-1974 15 about 149
and the shareholders ate spread mn
different parts of the country Inform:
tion regarding the ariears of varwous
direct taxes and excise duty outstand-
ing against each of the Direclors ani
the aforesaid shareholders etc will
have to be collected from the field for
mations fiom different paits of the
countiy Collection of the desired 1n
formation regarding chareholders wil'
mmolie considerable time and labout
which will not be commensurate wit?
the results that may be achieved How
ever, as indicated 1n reply to the sup
plementaries fo the Homourable Mem-
bet’'s earlier Starred Question No 144
in regard to the same company replied
in the House on 14-3-1975 the requsite
information regarding sharebolders
having shares above Rs 50,000 1s bemg
collected and the same will be laid on
the Table of the Hpuge .as soon as
possible. womm“;ngn;dlm the
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Directors of the company is also being
collected and will be laid on the Tahle
of the House.

Facllities for Tourists Visiting
Ladakh by Alr

*g12. SHRI KUSHOK BAKULA:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) the facilities existing at present
for tourists visiting Ladakh by air;
and

(b) the steps proposed to improve
the same?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (BHRI SURENDRA PAL
SBINGH): (a) Leh is at an altitude of
3,292 metres above mean sea level
None of the aircraft in the fleet of
Indian Aurlineg at present I, suitahle
for operating to Leh 1in Ladakh
Tourists visiting Ladakh by roag now
avail of the P.W.D. rest houses located
at Drass, Kargil, Budhkharboo, Khalsi,
Leh, Nyoma and Nubra in addition to
8 private small hotel,

(b) The guestion of providing further
tourist facilities in Ladakh will be con.
sidered after undertaking a feasibility
study, and subject to the availability
of funds.

Rate of Interest Charged by Nationali-
sed Banks from Public on Consumer

*615. SHRI NAWAL KISHORE
SHARMA: Will the Minister of FIN-
ANCE be pleased to state-

(a) the rate of interest charged by
nationalised banks on consumer Joans
from public;

{b) the number of times when this
rate of interest was increased, the
extent of increase and the ressons of
increage;

(c) whether it is to discoursge con.
simer Joan to public; and id

{(d) the sdditional steps prepesed to
be taken in thig regard?

THE MINISTER OF FINANCE (SHR1
C. SUBRAMANIAM): (a) %o (d).
While there s no specific directive
from Reserve Bank of India to banka
that they should not grant consumer
loans, the general policy of commercial
banks being to give credit for produc-
tive purposes, this type of loans are
accorded lower priority. In the present
context when there is need for general
credit restraint, banks are naturally
devoting greater attention to the credit
requirements of production and priority
sectors.

While banks have been giving loans
of this kind to théir employees at con.
cessional rates of interest, for others
they charge interest at rates generally
higher than those for productive ad-
vances. These rates of interest have
been going up along with interest
rates for other categories of advances
to which the minimum rate of interest
stipulated by the Reserve Bank of
India applies.

Agitation by Employees of Income Tax
Department

*616. SHRI VARKEY GEORGE:

SHRI M. M. JOSEPH:

Will the Minister of FINANCE
be pleased to state:

(a) whether the Income-tax emplo-
yees have decided to launch a nation-
wide agitation to press for their long-
standing departmental demands;

(b) whether thelr demands include
creation of additional posts for effec-
tive survey and intelligence work and
information regarding shareholders
sistants and record keepers 8s per
zdmhmcomu!ﬂumwm

(c) the action Government proposed
to take in this regard?

n

.

]
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THE MINISTER OF STATE IN THE
WYNM(MPM-
AB KUMAR MUKHERJEE): (a) The
Government have not received any
intimation from the recognised Feder-

ation of Income Tax employees to this
effect,

{b) and (¢). Do not arise.
Eolbapur Ailrport

*§18. SHRI NIMBALKAR Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state

(a) whether Government have sanc-
tioned an airport for Kolbapur;

{b) whether i1t is now a spill-over
project from the Fourth Five Year
Plan; and

(c) when it ig expected to be com.
pleted?

THE MINISIER OF TOURISM AND
CIVIL AVIATION (SHRI RAJ BAHA.-
DUR): (a) to (c). 1be proposal to
develop the existing aerodrome at
Kolhapur has been deferred as the
Indian Airline. are unlikely to Le in
a position to airlink Kolhapur in the
Fitth Five Year Plan period.

Export of Iron Ore by MMTC,

*810. SHRI N. E. HOHO: Will the
ltl:n:lliar of COMMERCE be pleased to
state:

(2) whether the Minerals and
Metals Trading Corporation has de-
cided to curtail the export of iron
Ore during the current year;

(b) it so, the reasons therefor and
the amount of foreign exchange earn-
gﬂﬂhﬂrhhwuamnﬂuﬁ-

1c) what were the targets laid down
for the export of iron ore?
NINISTER OF COMMERCE

( -&?— CHATTOPADHYAYA):
) v,

(5 Tous 46t avine.

AT Va_e

(c) Tentatively, a target of 15 mil-
lion tonnes for export of iron ore by
MMTC during 1975-7¢ has been fixed,

1.T.D.C’s Decor Deal

*62). SHRI SHASHI BHUSHAN:
SHRI VIRBHADRA SINGH:

will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state;

(a) whether his attention has been
drawn to a mews-item appearing in
‘Blitz’ dated the 15th March, 1976 under
the heading “L. T. D, C.'s decor deal
exposed”;

(b) the full facts thereof;

(c) the reaction of Government
thereto; and

(d) the action taken against persons
responsible?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI RAJ BAHA-
DUR)' (a) to (d). Yes, Sir, Central
Bureau of lnvestigation have carried
out investigations inlo certain allega-
tions made against the Chairman and
Managing Director, India Tournsm
Development Corporation, The Ceniral
Bureay of Investigation's report has_
been referred to the Central Vigilance’
Commission. Further necessary action
will be taken on the advice of the Com-
mission.

Rajds by Income tax Authorities In
Haryana

#§22 SHRI RAM PRAKASH: Wili
the Minister of FINANCE be pleased
to state;

(a) the names of the persons or firmg
in the State of Haryana whose premi-
ses were raided by the Income-tax
authorities during 1974; and

(b) the details of the materials
seizeq in each casey

THE MEINISTER OF STATE IN THE
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and (b). A statement ig laid on the
Table of the House. [Placed in Library
See No. LT-9411/15).

Commission drawn by Daughter-in-
Law of Prime Mnister from LI.C.

*824. SHRI SHARAD YADAYV:
SHRI MADHU DANDA-
VATE:

Will the Minister of FINANCE
be pleased to state:

(a) whether it is a fact that the
Prime Minister has made a statement
in Parliament that her daughter-in-
law who is an Insurance Agent was
not receiving any commission from
the LIC; and

(b) if not, what is the total amount
drawn my Mre. Sonia Gandhi as
commission from LLC. for the work
done by her during 1874?

THE DEPUTY MINISTER IN THR
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI): (a) No, Sir,

(b) Shrimati Sonia Gandhi has not
done any business as an agent for the
Lite Insurance Corporation of India.
The question of any commission accru-

ing to her from L.IC. therefore, does
not arise.

Export of Jute to European and African
Countries

*625. SHRI K. LAKKAPPA: Wil
the Minister of COMMERCE be pleaced
to state

(a) the names of the countries in
Europe and Africa where India ex-
porty jute at present;

{b) whether India jimports
material from those countries
normal procedure or it is
barter system; and
the annual value of jute
those countries and annual
other materialy imported
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THE DEFUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH): (a)
India exports jute goods to almost al}
countries {n Europe and most of the
countries in Africa.

(b) India imports varlous items of
machinery, capltal goods etc. from West
European countries and raw materials
like Sisal, Manila Cashewnuts etc.,
ifrom African countries under normal
procedure. Imports from East Euro.
pean countries are under bilateral pay-
ment system where Imports and exports
balance each other over a period of
time.

(¢) The annual value of jute goods
exported fo Europe In 1873-74 was
around Rs. 60 crores and to Africa was
about Rs., 15 crores. Imports of other
materials from Europe to India has
been of the order of Rs. 1182 crores
and from Africa about Rs 187 crores
during 1973-T4.

Revalidation of Import Licences

*626. SHRI D. B. CHANDRA
GOWDA: Will the Minlster of COM-
MERCE be pleased to state:

(a) whether Union Government have
decided to revalidate import licences
issued under free foreign exchange,
rupee payment and U, K, Credit for
period of six months in view of ship-
ping dificulties and the non-availabl-
lity of industrial raw materialy in the
international market; and

(b) if so, the main features of the
policy of Government in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP BINGH):
(a) and (b). In terms of the impors
policy announced on 7-4-1978, impors
licences for raw materials/c

miﬂdpﬂwhlllﬁmm‘
1o actual users and sxporters
on General Area or Rupes
Payment Area snd which laye s
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initial validity period of 18 months,
will sutomatically be deemed to be
valid for 24 months from the date of
issue, provided these licences have not
already been revalidated beyond their
{nitia] validity period of 18 months.
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Over-Invoicing and Under-Inveicing
in Exports and Imports by Coca
Cola Export Corporation

5877. SBHRI SOMCHAND SOLANKI:
Will the Munister of FINANCE be
pleased to state:

(a) whether Coca Cola Export Cor-
poration has been resorting to over-
involcing in exports in order to earn
higher  importation replenishment
licences during the last three years;

(b) whetler it resorts to under-in-
voicing in the matter of imports of
concentrate and is indulging in eva-
sion of import duties; and

(c) whether his Minustry hag receiv.
ed number of complaints against Coca
Cola Export Corporation in this mat.
ter and still i1t has not recommended
penal action under 1{DR) Act gnd Cus-
toms Act against this firm?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEE): (a)
to (c). Information 15 being collected

and will be laid on the Table of the
House.

Countries participated in Indian Engi-
neering Trade Falr

5878. SHRI S. N. MISRA: Will the
Minister of COMMERCE be pleased to
state

(a) the countries that participated
in the recent Indian Engineering Trade
Fair held in Delhi;

(b) how far this fair has been suc-
cessful in increasing awareness in
foreign countries about the engineer-
ing goods manufactured in India; and

(c) what follow-up action is being
taken to tap foreign markets for the
export of Indian engineering goods?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) Overseas couniry participation
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was not requesicd @l as such the
guestion of their part'c yalion does not

arise,

{b) The Fair proved etteclve in pro
jecting a proper image of the Engineer-
ing Industry mn India by displaying at
one place the diverse range of pro
ducts manufactured by Indian Indus-
try. Buyers, purchase missions and
technical experts from Europe, Africa,
South-East and West Asia and Gulf
countries visited the Fair and according
to the Association of Engineering In-
dustry expori orders worth about
Rs. 9.5 crores are likely to malenulise
Besides th.s, trade enquiries woith
several crore, have been received.

(c) The Association of Indian En-
gineering Industry and the parhcipat
ing firms are following up on the ex
port enquiries generaled ul the Fair
They are considering on the spot <ur-
veys on lhe demand for Incdian En
gineering goods in specific countries
The Association of Indian Engineerini
Industry, which orgamised the Trade
Fair, is preparing a detailed report on
the Trade Fair indentifving action to
be taken by Industry and other con
cernved. Co-ordinated acton would
then be initiated hy the Industiry
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Setting up of Aerodrome im Slmia

5881 PROF. NARAIN CHAND
PARASHAR Wil the Minister of
TOURISM AND CIVIL AVIATION be
pleased to state the latest progress
made 1n setting up an aerodrome in
Bimla?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRIRAJ BAHA-
DUR): A project repori covering vari-
ous aspects of the proposal for the
sefting up of an serodrome st Simls in
consultation with the Plasning Com-
mission is under preparation.
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Routes operateq by Indian Airlines

5883. BHRIMATI PREMALABAl
CHAVAN: Wiil the Minister of TOUR-
18SM AND CIVIL AVIATION be
pleased to state:

(a) the tolal number of routes ope-
rated by the Indian Alrlines at present;

(b) the number and names of routes
on which it ineurs losa by not being
;h‘tlo to recover the fota: operaung

¢} the number and pames of routes
on which it eannot recover gven the
divect oparsting cost; and
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(d) which of the above routes are
subsidised from the Civil Aviation
Development Fund and the total
amount of annual subsidy?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI RAJ BAHA.-
DUR): (a) The total number of routes
operated by Indian Airlines during
1974-75 was 92 and eccording to sum-
mer schedule brought into force from
1-4-1975 the number of routes now
operated is B8.

(b) to (d). Routewise economics of
services operated by Indian Airlines
during the year 1974-75 have not yet
been compiled.

5884, SHRI S. N. SINGH DEO: will
the Minister of FINANCE be pleased

to state:

(a) the total amount of loans ad-
vanced by the nationalised banks to
Small Scale Industries of all the dis-
tricts of West Bengal during the year

1974; and

(b) how many applications were
pending as at the end of January,

19757

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI): (a) The latest
available data of outstanding m:lvalﬂ'l
of public sector banks, including the
14 nationalised banks, to small scale
industries in the different distriets of
West Bengal relate to end of December
1973 and these are set out in the
attached Statement.

(b) The present system of data re-

porting in Banks doeg not provide lﬂor
compilation of information regarding

hmappllcaﬁomneﬂdiﬂcmmmm
branches.
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Statement
District M . .m i::‘"
Pk,
m @ @

1. Calcutta . . 5880 2695
3. 24-Parganas . 1820 671
3. Hooghly. . 336 100
4. Howrah . ; 1329 858
5. Midnapur . 314 29
6. Bankurs . : 230 12
7- Purulia . . 146 9
§. Burdwan. sst 555
9. Birbhum . 95 13
10. Nadia . . 503 o5
11, Murshidabed . 231 5
13. Malda . 269 1
13. West Dinsjpur 312 1
4. Darjecling . 217 s
15. Jalpaiguri . 108 180
16. Cooch-Bihar . 62 4
Totll . . . 12423 sl

Note : Data are based on Basic
statistical Returns and are
not comparable with the dam
compiled by public sector
banks for priority seciore be-
cause of definitional charges.

Crodit {0 Cotton Corporation of India

5885. SHRI C. JANARDHANAN: wWill
the Minister of COMMERCE be pleas-
ed to state:

{s) whether his Ministry has asked
the Finance Mmistry for additional
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credit to the Cotton Corporstion of
India;

(b) if so, what are the additional
works going to be taken by the C.C.L;
and

(c) what is the Finance Ministry's
reaction thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH): (a)
Yes, Sir.

(b) The additional credit, if made
available to the C.C.I. will enatle it
to make larger purchaseg of cotton in
the dumestic market,

(¢) No decision has yet been taken.
Trade Prospects with Afghanistan

5886. SHRI H. N MUKHERJEE: Will
the Minister of COMMERCE be pleased
to state,

(a) whether during his recent visit,
President Daug of Afghanistan had a
discussion with Government regarding
trade pruspects with India; and

ib) if m0, the main featurew there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) and (b). In the course of the re-
cent visit of President Daud of Afghan-
istan, discussions were held with
Members of the Afghan Delegation re-
garding trade prospects with India, and
the conclusion of a new Trade Agree.
ment.

Son-et-Lumiere show 3t Golconda
Fort in Andhra Pradesh

5887. SHRI Y. ESWARA REDDY:
Will the Minister of TOURIEM AND
CIVIL AVIATION be pleased to state:

(a) whether Government have 2
proposal under consideration for put-
ting up Son-et-Lumiere ghow at Gol-
conda Fort in Andhra Pradesh;
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{b) it wo, the broad details thereof
und what measures have been taken
in this regard; and

{¢) whether this project is propsec
;Oh:ehﬂudﬂd in the Fifth Five Year
T

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI SURENDRA PAL
SINGH): (a) to (c¢). There is at pre-
sent no proposal under concideration
©of Governmenl for putting up Son et-
Lumiere show at Golconda Fort in
Andhra Pradesh, during the Fifth Five
Year Plan period.

Ban on New Recruilment in Nationa-
lised Banks

5888. SIIRlI GAJADHAR MAJHI
Will the Minister of FINANCE be
pleased to slate

(a) whether Guvernment have 1m-
posed ban on new recruitment in all
the nationalised banks; and

(b) 1t so, the rcasong therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI): (a) and ().
Government have not imposed any ban
as such on new recru:lment 1n na-
tionalised banks. However, Go.ern-
ment of India have been hninging the
tnstructions issued by them from time
to time, regarding economy measures
to be adopted by Government depurt-
ments, 1o the notice of the public sec.
tor banks with a reguest to consider
adoption of similar measures in their
nrganisations.

mmmcm
and Passenger Services

5880. SHR! ISHAQUE SAMBHALI:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) the names of the private opera-
tory and their Directors who are at
present operating cargo and passenger
services in the country;
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(b) the pames of the private opera-
ifors and their Directors whp have
been given handling contracts—both
for internal and international traffic
at the four airports in the country;

(¢) the manner in which these con-
tracty were awarded to them and whe-
ther these are awarded annually or
for how many years ard on which
ferms and conditiong and when the
next contracts will he publicised and
awarded; and

(d) the concessions and other facili-
ties being granted to the Directors and
ether officers of these operators by way
of 1ssue of free cr concessional ar
travel tickets, internal and internatio-
nal, for them and their families?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI RAJ BAHA.
DUR) (a) to (d). The informut.on re-
quires is being collected and will be
ldaid on the Table of the Sabha,

Export Promotion Businesg run by
Exhibition Ofticers

5880 SHRI SHyYaM SUNDER
MOHAPATRA: Will the Minister of
COMMERCE be pleased to stute

(a) whether there was at any fume
any enquiry against Shri K S, Luthra,
an exhibition officer of his Ministry
for geveral charges of corruption;

(b) if s0, the findinus of the en-
quiry;

(c) whether Government are awsre
that some exhibition officers are run-
ning export promolion business in the
nameg of their relations and have built
some posh houses; and

(d) whether thesg officers have sub-
mitted their list of properties ani
assets to Government?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
YISHWANATH PRATAP SINGH): (a}
and (b). There were anonymous com-
plaints against Shri K. S. Luthra,
which were looked into. However, no
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positive case could be established
against him.

{c) No, Bir,

(d) As requred under he Rules, all
she officers submit their annual pro-

perty returns.

Tourist Atiraction invelving Nataral
Rock Formation

5801, SHRI B. V. NAIK. Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state.

(a) whether India has any tourist
attractions involving neatural rock fur-
mation other than ‘Yan' m North
Kanara, Karnataka; and

(b) if so, what are they?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI SURENDRA PAL
SINGIH{) (a) and (b) In so far as the
international tounsts are concerned the
major tourist attractions are our

archaeological and historical monu-

ments, The Deparmetnt of Tounsm,
therefore, has been concentrating its
efforts on the development of facil-
ties at selected archaeological centres

In view of thus and due to constraint
on resources the Department of Tour-
jsm has not as yvet made any survey
of the natural rock formations in the
country which have the possthihity of
being devceloped as a tourist attraction

wen wtw ¥ qire ¥t OT we .
wf wrofe

5892 ot smeew @fan : w=y
sz site anre femrm st oy TR
w v 55 fe

(%) w =f g oot wiewi &
ey w¥w oY araT

(w) ® foerdt vamif oY dwi g ;

Written Answeors &

(v) war or whaeY & oftey wy
¥ ¥ 3o Tfir ¥ o1 =i o ek Feay
¥; e

(w) afe gt, o wreranl whway
T Wy 47

wdaw oite wrere fawe s ¥
v ft (o gtox aw Fg)  (v)
Wt (@) : g fawer gro feddr
qzwt ¥ urawe w1 fowrd wies wrof
WTHTT 9T T&v yvew o fr ooere
t) wEi oW & wmEw
T T 9w F avAT qden vy
T wft fear o #

T 1974 % T 423,161
wwET @ W@ Wi ¥y
1972-73 & oW 5w sfurer &
QAT g¥wer Y waAfw ¥ W §rr
™™ §9 werdsw ofewy v ¥ 7,2
sy qdeet & Wt o et 1. 2
sfawr afze) & warey, anfarg s Y qee
LA

(7) o (¥) x woee &
Fraaomdtr =rreY % wTar drr andt
wAv-EF € OYY §7 7 wvwrr wher
o A T SO wE e ¥ W
Ty TTHEY wroy Al wefy &)

Empieyess working in Income-tax.
Department Deihi

5893 DR. RANEN SEN Wil the
Minister of FINANCE be pleased to
refer to the reply given to Unstarred
Question No. 5707 on the 5th April,
1974 regarding employees working in
lacome-u: Department, Delhi and
state

(a) whether the permanent posts
lying vacant as on 31st March, 1978
in the various cadres have sinoe beens
filled up; and

(b) if not, the resyons therefse?
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEE): (a)
smd (b). Ag on 31st March, 1973, 800
permanent posts were lying vacant in
varfous non-gazetted cadres in Delhi
charge. Out of these, 711 posts have
already been filled up by confirming
the persons concerned. The confirma-
tions against the remaining posts will
be made as soon as verification of
character and antecedents, passing of
typing test and vigilance clearance ete.
of the persons concerned have heen
completed,

Advance made by Nauonalised Banks
in Priority Sector

5884. SHRI M. S. PURTY: Will the
Mimster of FINANCE ULe pleased to
state: z

(a) the amounts advanced hy natio-
nalised banks i1n prinily sector so far
during the year 1574-75; and

(b} the amouniy advanced in 1973~
74 in that sector und overdues pend-
ing recovery at present?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI): (a) and (b).
QOutstanding advances of public sector
banks, including tbe 14 nationalised
banks. to the prionty sectors compris-
ing Agriculture (direct and indirect
finance), small scale industries, :nad
and waler transport operations, retail
trade and small business, professional
and sell-employed persons and educa-
tion, amounted to Rs. 1282.4 crores as
at the end of June, 1873 and to
Rs. 1688.0 crores as at the end of June,
1074

The present sysiem of data flow

provides for information on the re-
covery position on direct finance to
agriculture only. The latest available
figures, which relate to June, 1973 are
a8 under:

CHAITRA 21, 1807 (SAKA)
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Recovery position of agricultural
Advances (Direct Finance) by public
sector Banks as at the end of June
1973.

(Amt. in Rs. crores)

t. Balance outstanding 298-29
2. Demand . 14647
3. Recovery ; . . 70 24
4. Percentagefo(3)to(2) . 4766

Data are provimonal,

Strikg by Supervisuory Siaff of State
Bank of India

5895. SARDAR SWARAN SINGH
SOKHI: Will the Minister of FINANCE
be pleased ot state:

(a) whether 22,000 Supervising Staff
of the State Bank of India luunched
Token Strike on 5th April, 1975 and
held demonstrations on severz] other
dates before 5th Aprl, 1975: and

(b) if so, the reasons therefor and
what immediate steps Gavernment
propose to take against these strikers
and demonstrators?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATIL
SUSHILA ROHATGI): (a) and (b).
State Bank of India has reported that
the supervising staff of the bank have
been holding demonstrations at the
large and medium offices of the bank
from 20th March 1975 and also observ-
ed a token strike on the 4th April,
1975 to press their demand for increas-
ed rate of dearness allowance.

State Bank of India has advised its

offices to denl with the strike and de-
monstrations in accordance with the
standing instructions, Aeccording %o
State Bank those who were absent
from duly on the 4th April, 1975 are,
intér alia Habit for dtduction of ona-
day's emoluments.
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Number of Employees in Airports In
* North-Eastern Ntates

5896. SHRI ROBIN KAKOTI: Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) the total number of various
categories of employees in different
airportg in North-Eastern States; and

(b) the total number of local peo-
ple, (i.e. people from the States) em-
ployed in the above arports, ovut ol
1ihem?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI RAJ BAHA-
DUR): (a) and (b). The informution
required 1s being collected and will be
faid on the Table of the Sabha in due
course.

Pensions to Government Empioyees
absorbed in Autonomoug Bodies

5807. SHRI BHALJIBHAI PARMAR.
Will the Minister of FINANCE be
pleased to state:

(a) whether Government employees
absorbed permanently in autonomous
bodjes are not paid pensions and other
allied benefits from the date of their
absorption and their pay is also res-
tricted on the anology of the Govern-
ment of India order No, 8(34) Estt:
i1/67 of 25th March, 1958;

(b) if so, the reasons thereof; and

(c) the actual age/Length of service
for seeking voluntary retirementy

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEE): (a)
to (¢). A Government servant is
entitled to seek voluntary retirement
either afier atlaining the age of 50
yearg if he is in Class I or Class II
seryice or post and had entered Gov-
ernment service before altaining the
age of 35 years, and after attaining the
age of 55 years in all other cases or
after completion of 30 years service
Permanent Government employees ab-
sorbed permanently in the autonomous
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bodies, in the puhlic interest are pald
pro-rata pension, gratuity ete. in res-
pect of the service rendered under the
Government and these benefits are dis-
bursable either from the earliest date
from which the Government servant
could have retired wvoluntarily under
the rules applicable to him or from
the date of absorption In the autonom.
ous body, whichever is later. Their pay
1s refixed as re-employed pensioners
under the relevant orders. The reason
for placing the above restriction is that
it 18 only after attaimng the age of
50/55 years, ag the case may be, or
after completion of 30 years of service,
that a Government servant can retire
with pensionary benefits.

Smugglers’ Activities on Western and
Easterp Coastg

5808. SHR1 JYOTIRMOY BOSU* will
the NMinister of FINANCE be pleased
to state

(a) whether according to available
reports, smugglers are uctive once
'more all along the coastline north and
south of Bombay ang on the castern
sea coast from Visakhapatnam on-
wards; and

(b) if so, the factsg thereof and action
taken in relution thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEE): (a)
and (b). Some intelligence reports
suggest that after the first shock, there
are again signs of activities by smug-
glers. The position is, however, under
constant watch. Apart from preven.
tive detentions of smugglers and
foreign exchange racketeers, measures
have already been taken to set up the
preventive checks in vulnerable arees,
the distribution centres and on fthe
feeder roads. A wireless communica-
tion network linking a number of
points on the west coast hag also been
esiablished, Extra staff and equipment
have also been provided to field offices
for the purpose. Fourieen Norweigian
boats fitted with radar angd other
equipments have been acquired and
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dx more boats are expected to arrive
thortly.

Administralive steps such ag bring-
lng more effective officers inta the
position have also been taken. More
administrative & legislative measures
are under consideration,
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Amendment of restricted Dividends
Act

5801.SHRI CHANDRA SHEKHAR
SINGH: Will the Minister of FIN-
ANCE be pleased to state:

(a) whether Government propose to
bring an amendment to the Restricted
Dividendg Act; and

(b) if so, the salient featureg there-
of?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
PRANAB XKUMAR MUKHERJEE):
(a) and (b). Yes Sir. A Bill to
amend the Companics (Temporary
Restrictions on Dividends) Act, 1974
to provide that while dividends in
excess of the various limitstions laid
down in the Act may not be paid,
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highar dividends can be declared, the
deferred dividends being paysble in
two annual instalments, but without
intevest, after the expiry of the pre-
sent Act, wil] be introduced in Parlia-
ment 800N,

Pertilizer Supplied by USSR
to India

5002. SHRI M RAM GOPAL RED-
DY: Wil the Minister of COM-
MERCE be pleased to state

(a) whether USSR has declded to
raise prices of fertilizer for supply to
our country;

(b) f s0, the reasons therefor, and
(c) the extent of increase decided?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) No, Sir

(b) and (c¢) Do not arise

waTe ® aewd
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Exemption Granted to Gratuity Trusts
by Commissioner of Income Tax ia

West Bengs)

5904 SHRI P. M MEHTA: Will the
Minister of FINANCE be pleased to
state:

(a) the names of the gratuity trusts
which were granted exemption by
Commissioner of Income tax i West
Bengal in 1971 to 1074;

(b) the datey on which Coal Mines
Authority 144, Bharat Coking Coal
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Lid, National Coal Development
Corporation Lid., Singeueri Companies
I14d., were granted exemption in res-
pect of their gratuity trusts; and

(e) whether any other coal mining
company wag granted such an ex-
emption?

THE MINISTER OF STATE N
THE MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEE):
(a) Under rule 2 of Part B of the
Fourth Schedule to the Income-tax
Act, 1961 the fcllowing gratuity trusts
were given approval by Commissioner
of Income-tax, West Bengal during
1971 to 1974:

1. R. B. S Rubber Mill Gratuity
Fund.

2 Tractors India Limited Staft
Gratuity Fund

3. Birla Gwalior (P) Ltd Emp-
loyees Grotuity Trust,

4. Champdany Jute Co Ltd. Gra-
tuity Fund,

5. Khaitan and Co
Grawity Fund.

6. Gramophone Co. of India Ltd,
Employees Gratuity Insuran-ze
Scheme Trust Fund

7. Sen’s Chemical Works Pwvi
Ltd. Employees Gratwty
Fund.

Employees

8. Scientific Design and Develop
ment Pvi. Ltd., Employees
Gratuity Fund.

9. British Metal Corporation (P)

Ltd. Employees Gratuity
Fund.

{b) and (c). The information is be-
ing coliected and will be laid on the
::.‘hhofthel!ouunuﬂyaspossi-

Implementation of Agreement with
USSR for Import of Portilisery

8908, SHRI R. V. SWAMINATHAN:
Will the Minister of COMMERCE be

plensed $o state:
(:::Mqhwm of
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with USSR for import of fertilizers has
started; and

(B} if so, how 'much fertilizers have
been imported so far?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) Yes, Bir.

(b) 38860 tornes of fertilizers have
already been shipped by the USSR,
authorities upto 31st March, 1973,

Recommendationg made at the U.N.
Economic and Social Commission for
Asia and Pacific

5906.BHRI BIRENDER SINGH
RAO: Will the Minister of COM-
MERCE be pieased to state whether
any recommendations made at the
session of the UN, Economic and Bo-
cial Commisuon for Asia and Pacific
held 11 New Delhi during the month
of 1.rch, ‘75 huve been received by
Government and if so, Government's
reaction thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH!
The Commirsion, at its New Delht
Session, reviewed the progress made
by the region in the different fieids
of economic and social activity, ap-
proved the terms of reference of its
main Commuttees, rationalised the
structure of its subsidiary bodies and
endorsed an integrated Programme of
Work and Priorities for the penoad
1075—177. It also adopted resolutions
reflecting the consensus among the
member countries in regard to the re-
gional contribution to the establish-
ment of a New International Econo-
mic Order, lcgislative arrangements
within the Commission on matters re-
lating to Shipping and Ports, estab-
lshment of regional centres for trans-
fer of technology and for Agricultural
machinery, regional plan of action for
enhancement of the role of women in
development. Coordination of the
activities of the regional training
institutions and change in the
name of the Asian Institute of
Eeonomic Development and Flanning.
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The Indian delegation fully participat- .
ed in the Session and was by and (1) (@ ()]
large satisfied with the outcome of ‘he —
deliberations. The fcdlow-le action 13. Qustgr . . . 11,000
would be initiated by the Secretariat
of the Commission, 14. Romania 2,14,837
15. Spain . 20
Import of Fertllizers w000
16. US.A, . 6,085,900
5007. SHRI VEKARIA: Will the
Minister of COMMERCE be pleased Rle Hile 135,000
to state: 18. U.S.S.R. 310,330
(a) the total quantity of fertilizers 19. West Germany 3,21,000
imported during the year 1974-75; and 20 Yugoslsvis . "
(b) the names of tnhe countrieg from
whom imported, country-wise and 35,38,429

Juantity-wise”

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH)-
(a) and (b). A statement is enclosed

Statement

Statement showing country-wise an{
quantity-wise imports of ferti] zers Juring
1974-75-

8.No. Country Criy g
Tﬁm:‘;lc

L. SR
1. Austria . 50,000
2. Belgium 21,000
3. Bulgaria 7,24
Denmark 10,000

5. DPRK. 10,500
6 Frarce 3,24,000
7. G.D.R. C .. 3,09.458
8. Holland . . 90,000
9. Imil, 3,60,950
10. Japan 4,80,000
1. Kuwair, . 1,505,000
13, Polang . 8,37,209

—y

(The abose figures sre provis.oney

-

Exjpertmenis jn Artificial Raln

5008. SHRI B. R SHUKLA  will
the Minister of TOURISM AND CiVIL
AVIATION Le pleased to state:

(a) whether experiments to aug-
ment ramfalj by artificial means were
conducted over Rihand reservoir dur-
h;g the monsoon seasons of 1973 and
1974;

(b) to what extent Lhese experi-
ments were successful; and

(c) whether such experimenis bave
been abandoned?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRI SURENDRA
PAL SINGH): (n) Yes, Sir.

(b) An increase of 17 1o 28 per cent
in rainfall was claimed in 1873. The
evaluation of the results of 1074 is
not yet complete as the rainfal. data
for the period of the experiments is
still not available from the State Gov.

|

(c) No, Sir. The Government
ttar Pradesh have bot &g
Tequest conducting
periments during 1975,

55’
st

&

J'IJ
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Promotions of 8.C. and 8T, In
Public Sector

5009. BHRIMATI ROZ . DESH-
PANDE: Will the Minmsier of FIN-
ANCE be pleaseq to state;

(a) what is the percentage fixed for
promotions for Scheduled Castes/
Bcheduled Tribes in Public Sector In-
dustries and Corporations; and

(b) how many such promotiong have
been given in Export Credit and
Guarantee Corporation Ltd.?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PRANAB KUMAR WMUKHLRRJEE):
(a) Reservation for Scheduled Castes
is 15 per cent and for Scheduled T:ites
74 per cent of the tiotal number ol
vacancies which are to be filled up by
promotions as under:—

(i) Posts filled by promotion
through limited departmental
competitive exam nations w:th.
in or to Class 1., !I1 ang IV
in which the elemen: of ¢:rect
recruitment, if anv  dweg not
exceed 50 per cent.

(ii) In promotions made on the
basis ol semioniy subject fo
fitnesg In appoiniments to all
Class 1, Class II, Clagg III and
Clasg IV posts in grudes or
serviceg in which the element
of direct recruilment, if any,
does not exceed 50 per cent

(lii) In promotinng made hy selec-
tion 1n or to Class III and IV
from Class 1l to Class II,
within Class II and from
Clasas II to the lowrst rung
or category im Class I, in
grades or services in which
the element of direct reriuit-
ment if any, does not ex.
ceed 50 per cent.

) According to avatlable informa-
the Export Credit and Guarantee
tion Lid. made 2 promolions
I during the year 1974 bolh
i were given to Scheduled
tandidates.

1

FEE
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lmh.mnm.
Nepal Border

5810. SHRI §, A. MURUGANAN.
THAM; Will the Minister of FINANCE
be pleased to state-

(a) whether Government's atten-
tion has been drawn to the smuggling
activities on Darjeeling-Nepal border;
and

(b) if so, the {factg thereof and
action being taken i, thig regard?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI!
PRANAB KUMAR MUKHERJEE):
(a) Government are aware of the
smuggling  activities on Darjeeling.
Nepal border.

(b) The value of se.zures effected
on Darjeeling-Nepal border cu:ing
the last three years is as under:—

Year Expont Import Toirl

(Rs.) Rv.) (Rs.
1972 . 8,474 7,108,265 7.u6.~00
1973 26,218  §,15.879 S.2(s~
1974 . 1.44.561 6.37.479 T t2.<0
However to prevent smugg.ing
Preventive Units and Check Posts
have leen set up on Darjeeling-
Nepal border to keep a vigi-

lant eye over smugglers. The Prever-
tive staff undertake regular preven-
tive patrol and conduct searches .f
secret places of storage ag also the
persong of suspected carrlers/smug-
glers, They also regularly carry out
checks of vehicular traffic by surprise
and on the basiz of informuton.

In addition the following measures
to check smuggling on Inlo.Nepal
border have been taken:—

(i) Cooperation of H.M.G. of Nepal
hag been sought with a view to check
smuggling acrosg the Border;

(11) for eftective control the entire
staff deployed along the border has
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been put under the umiled conirol of
# Collector of Customs siationed at

£fatoa;

(ill) Jeeps and other necessary
-anti.smuggling equipment including
fire.arms have been provided to the
staff for checking the smuggling;

(iv) a post of an Officer on Special
Duty was created in Llhe D.rectorate
of Revenue Intellgence to act as a
Centraliseq Agency for coordinating
the anti-smugghng work reluted to
Indo.Nepal border;

(v) necessary arrangements have
been made to import tra.ming to the
staff in anli->muggling work including
training in surveillance and usc of
fire-arms;

(vi) Preventive partieg are deployed
in the cities near the border to check
smuggling besides the mobile preven.
tive parties who are alsn engaged on
similar work;

{vii) with a view to check smugg-
ling, action has also been tuken to
detain smugglers under the Conser-
vation of Foreign Exchange and Pre-
vention of Smuggling Activities Act,
1074.

Orders received by S.TC. for Export
of Coment

5911. SHRI RAJDEO SINGH: Wil
the Minister of COMMERCF be
pleased to state

(a) whether the State Trading Cor-
poration has got fresh orderg for
cement export of the value of Rs, 5
crores;

(b) which are the countries and
-whom 8.T.C. exportg cement;

(c) the total value of the export
orders for cement received by S.T.C.
by now; and s

(d) the period during which these
orders were recefved?

THE DEPUTY MINISIER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) to (4. The STC exports cement

to Iran, Oman, Bangisdesh,

APRIL 11, 1975
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Uniteg Arab Emirates, Maldives and
other West Asian countries, Cement
worth about Rs. B.50 crores has been
shipped in 1074.78. It would not be
in the interests of the C.rporation's
operations to disclose the value &nd
period of execution of ordery in hénd
for export of cement.

Proposa) of U.K. Government to
Restrict Import of Cotton Yarm

5912, SHRI RAM HEDACO; will the
Minister of COMMERCE b»s plea~ed
to state:

(a) whethe: U.K. Government pro-
posc to resirict import of colion yarn
trom all sources and introduce new
curbs on roreign knitwear and woven
fabrics and germents; and

(b) 1t so, its effect on our industry
and e¢conomy 1n the country!

THE DEPUIY MINISTLR IN 1HE
MINISTRY OF CuMMBKLE (sHRI1
VISHWANATTIH PRALAP S.wGll)
(a) The UK. Governneut Lature ed
us of their inte.tion Lo inteuduc: with
eflect from J4rd Apnid, 1¥:.0 surveil-
lance on the import of texlos o1 all
main fibres trum all nun-kuropedn
Economic Comumunity souwices 1pe
surveillance i. through impuil lcenéid
for these products, We are givean to
understand that licences will e Neely
issued on demand provided thire 18
firm evidence of orders with uverseas
suppliers. The U.K. Governumen! have,
however, stated that the objict of this
exercise is 1o maintain detuled and
up-to.date information goout imports
and the action Is not lo be laken as &
stage towards further quantative
resirictions.

It may also be stateq thal imporis
of following items of collon textiles
from India into the U.K. have been
subject to quantitative restrictions for
a number of years:i—

(1) Cotton yarn

(2) Woven cotton fabrics, grey eor
bleached, mercériseg or nol. .

v

(3) Other woven ebtion 2abyiee
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{4) Woven cotton garments end
madeups.

(b) 1t is too early to comment ag to
what would be the effect of the mea-
sureg taken by the U.K. Grvernment.
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Smuggling of Rice to Pakistan

5014. SHRI VASANT SATHE: will
the Minister of FINANCL be pleased
to state:

(a) whether a racket in gmuggling
of rice to Pakistan via Gujarat from
Chulbia District 1n Maharashtra has
recently been unearthed;

(b) if so, the facts thereof;

(c) what action ig takep against the
officers and other persons involved in
smuggimg of rice to Pakistan; and

(d) salient featureg of steps taken
or proposed to check gmuggling of rice
to Pakistan?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEE):
() No such racket in smugglng of
rice to Pakistan vig Gujarat from
Dhulia District of Waharashira b s
crme to the notice of the Gov.nmea!

(b) to (d) Does not arise in view
of reply given to part (a) above.
Amount spent in Gujarat State to face

scarcity

5915. SHRI D P. JADFJA Will the
Minister of FINANCE be pleased t.
state,

(a) the total amount spent in Guja-
rat State during t'o years 1973-18,
1078-74 ong 1074-75 to {ace e scardl-

ty;
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(b) out of this how much has been
given by the Central Government;

(c) the amount estimated to be apent
during the year 1975-76; and

(d) the help sanctioned by the Cen-
tre for thig yearp

THE MINISTER OF FINANCE
(SHRI C. SUBRAMANIAM): (a) to
(4). The expenditure on drought
relisf in Gujarat for the years 107273
to 1976.76 as reportey by the Slate
Government and the Ceutral assistanee
made available towards that expendi-

ture are set out in the follewiag
table;
(Rs. Crores)
Yoor Capandi= Cor 1l
tuie Jisjg ance
npredb
the Sid ¢
Goveramant
1972-73 31 61 1% <c
197374 30 82 qu 21v
1974-75 41 406 1! 39
1975-76 \E 't o c 00 J
*Tudulie £r ¢ 250 uee ot Rs,
10 60 Cro  Lolaungotu - 3,
Tyt oris wmder roview,

Iremand o! Indizn Bed-S8hee's In
Foreign ¢ +ontries

5916. SHRI G. ¥ KRISHNAN Will
ike Minister of COMMERC E be pl~ ved
1o state.

{a) whether Indian bed-sheetz have
captivated the mind of foreign house-
Wiv s who are going in for more hand.
looin and hand printed bed-sheets
ior their bed rooms, and

{b) if so, the names of such coun-
tries anu the amount of foreign ex-
change expected to be eayrned there-
from during 1975-T61

APRIL 11, 1978
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(n) It {g true that dewmand for Indian
Bed.sheets both mill made and hand-
loom abroasd is increasing.

(b) West Germany, Sweden, UB.A.,
Denmark, UK., Canadu efe. are tiw

during 1875.76 through the expest of
Bed-sheets is expected to be worth
Iis. 25 crores, of which handloom bed.
ooty may eccoemy Jor Rs. 5 Croves,

R: tricilons in UK, against import of
for:itn knit-wear and woven fabries

5917. SHRI 8. R. DAMAN] Wil the
Minister of COMMERCE be pleased to
state:

restrictions operating in

against 1mport of foreign
on woven fabrics and

(a) the
the UK,
krut-wear,
gorments,

(b) whether any other member
countries of the E.C.M, have placed
or are thinking of placing similar res-
tuctions; if so, the names of the coumn-
tr.es, and

(c) its effects on India's export of
such ilems?

THE DEPUTY MINISIER IN THE
MINISTRY OF COMMERCE (BMRI
VISHWANATH PRATAP BINGH):
(a) to (e). Imports of Cotton Woven
fabrics and garmeit, from Indig into
the U.K. are sibjcet to quantitative
restrictions, under blilateral arrange-
menis, No quaniitative restricflons,
are at present applied by the UK. to
imports of coitor knit-wear from
India

All cotton textiles imported from
India into the Eurcpean Economic
Conxmunity (excluding UK) have
als, been subjected tp quantitative
recirictions separately under bilateral
an.rgements. For imports from
0 ‘er countries and spocified textiles
fip UK end the other members of
t5¢ EEC different rejimey apply.



Written Answers

In the past the Government of India
secured through these arrangements
progressively increased quotas. Nego-
fiations are being held for entering
into a new arrangement with the
Community,

Rise in the priceg of non-ccnirolled
cloth

5918. SHRI NOORUL HUDA: Wil

i idi

ed to state;

(a) whether the Union Government
had asked cotton mills represented by
Indian Cotton Mills Federation as to
why they had increased prices of some
non-controlleq varieties of cloth by
10 to 20 per cent;

(b) whether there is no regulation
of price over non-controlled cloth; and

(¢) in view of steep price rise of :

. the above varieties of cloth, whether
- Government propose to have some
kind of price control over the same?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP EINGH):
(a) Yes, Sir. The ICVF had stated
that due fo increase in piice, of cot-
ton and of inputs such a3 wages, ir'e-
st rates and power charges, an in-
crease im price had becore inevitable
Government indicated to the TCMI
they vieweq with disfavocur any
rsal of the welcome trend of de-
in prices which nad benefited
mers to some extent.

(b) Prices of non.contrclled cloth
are not under statutory control;

F{e) No, Sir,

ARW T Jeare A fAata

%019, =t WArTy WIAT :
=t AT /9 47T

w1 faw W=t a7 Faw & I
-\ﬁ;:

(%) 77 a9 3w § THA ARW
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a1 AT ¥ su fata fear

l-
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rtln': Minister of COMMERCE be pleas-
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(@) whm fFg wm= 9T IERH
¥ g0 7 A fRwt ¥ AT e
T AT A FT G ;

(1) orhrT it foat AT FT WA

wATERFa sl § A fFar

(%) 3w ¥ wew@@s 0 fHaw
IR 6 ova 3N % e @ afa
F & forl 7 AT 7S o WE;
114

(¥) #H" IARA § gUX AT
gfg #34 T9T J@EH HY ARG &

daut Fracr 7 g 7
forer siavem ¥ Ta WAy (o qo
gar wadt) @ (¥) W H ad

1974 3 AR & TF I IART
TF Al —

T 90 feilt Twem X
IJqifed BN

Taiq, 10 Ffqwa T4t

Jrelt AHIH Ff ATET

| (AfeF =i )

AT YA 448

T 246

IaTqIA 193

e 887

79 1974 % faata & fag Sy 1€
THT FT FF ATAT 861 HIleF o €Y |

(@) 9rg & wwasri 9 gdar
TE AR A Fva Gue-ga 9 A
T ST 8, AGTG ST AT ABT AW
et & sfas so= grit FEeIT
Fr IqAr &Y Afus Fwa & saEir | T§



T Written ARstoers APRIL 11, ToW Written Anmvert

1974 ¥ wearfer weir o wwTd
o et —

Qe 70 firifr waey W,
weig 30 sfrew
oreft areft ey
ity oo W

%o

(i) fawr wrer-
ot & wfe
e 60
fiseyro T
Wy wiew
et g

(i) o sTererd & afr
T 40 fivo wTo TT CER
wiaw iy 60 fife 1o &
srudr &) 90 00

(i) forr wrwreTQ 3 wfr 3%-
aT 30 fiFe urw ar wad
wfiw feg 40 fso wre
wahwfi g 75.00

(iv) fwr wwrerd & sfy
TR 30 fso wTo ¥ ww
afm fr g 60.00

100,00

4 ———

WIE GOSTC TT Al At N
felt ¥ Fg Fey o wf ol o
W @Y 1 wlw , 1974 & 31 a8,
1975 A% 117 47, 90 fusft wew 9%
oty ¥ ew Aol ey W
wfty vorf 3. 20 wRfody e f WY
wfr fevim wewwr 32, 00 wifeelY

e &t § (wrehr oftw ¥ e
vy ut wrodr oY woww v Te-

wut et ¢

»
(7) wk 1074 % dw ¥ ik
fenfer 2ty wr 3,556 fire wre wfiny -
(o et ot oy o wiit @
w¥) dnkdr .

(w) =F 1974 ¥ wowit ¥ whk-
qx feqw W™ # 4,164 fve wTo
o wesremex 1 frafor fmrmry
wepTATEY %7 Iumew @ & fag
frre  (wey wdw) ¥ gow wTOwET
vt Pear mar § Forly oy vy
fey amAwr  gwrr & 0

(%) wTwT & WA w7 Iy
R e ¥ wreEwrd W Wi

(1) drea 7 frsll TTvaTe WY
for W@ @ W W N qF
7 frar fam wrAw

(i) sedw wdir w7 g &
¥ wrrrETORY A6 rE e feg ond §
ot wdfw & wew afaw v dw

(ili) ¥rearmw areat oF -

T ¥ AW SR ¥ dnw T srewrd

 frar AW & Farg st w1 Wy
fismr ot 2

(iv) sira o g qurwnfuly
# gurC Wik W gfT ¥ dver & Aol
ol ey e afic ¥ w ¥ vy
st ¥ fg e 8T woToi gw
A 3 e ot ww feg g
&1 or it & wvor frowe? &1 awin
witw ¥ Ivx TR ¥ dver & v
oY wr il wot ¥ fag feur
e |

"
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(8) ooy ¥ dy Wt TRy
™y aedw ¥ Jmmn & fafow gl
¥ efw ¥ wge f dndaniw e
P oy witw W E Frowd
O 9T, 9 ¥ sEw s anw
WY IUw a9y WA werdey ¥ AT
WA § IR agEer TR |

(8) Tawfas JdTH aqr He-
ATEE TATEAT NI FIF F FTROET/ 1A

g B

Number of Forcign Touristy overfiew
majer Indian Alrports

5020. SHRI P. G. MAVALANKAR-
wili the Minister of TOURISM AND
CIVIL AVIATION be pleased to state.

arrivals in the firsi three months of
1975 i ag shown balow:

January Februsry Msrch

1974 IR 33021 35258

1978 42,661 38,915 41,000
(Estimate)

Percens-

agein-

crease. 12:9 17-8 163
(Estimat )

Statement

1. The Indiap Airlines havy in-
troduced ‘Discover India pro.
motional fares' payable .0
foreign exchange from 1st
September, 1974¢. They are US
$200 for 14 days and US
$275 for 21 days' unrestricted
travel on the domestic sec-
tors of Indian Airlines,

2. To promote mountaineering and
trekking, ocertain resiiicted
aresg in Jammu and Kashmir,
UP. and Himachal Pradesh
have been declared open re-
cently to forelgn tourists a:
the instance of the Depar.-
ment of Tourism,

3. A vigorous market-oriented
drive has been launcheq ::
the potential markets nbmad.

to attract more tourists from
Continental Europe and the

4. Government of India Tourls:
is being opeved In West

Asia to attract touristr from

the ofl

abroad with

.
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J.Visa fees for a number of
countries og & reciprocal pasis
have been. aholished,

8. Bilatera] agreements have been
made with West Germany,
Yugoslawa, Nordia Countries
and Bulgana for the aboll-
tion of visag for stay upto 80
days

9. The period of validity of the
3l<day landing permit, which
permits a visa-free entry, has
been raised to 28 days

10. Facilitation procedures at air-
ports have been improved

13, A complaints cell :n the De-
partment has boen created to
deal with all tounst com-
plaints for taking remedial
measures

14. Incentives have been given to
the travel trade by way of re-
lease of foreign exchange to

the leading international tra-
vel magazines abroad

15. As a part of publicity drive,
the Tourism Department in-
vites every year travel agents
and travel writers/journalists/
TV film producers fron, abroad
for familiarisation visits to

16. Hollday resorts at Gulmarg,
Kovalam and Goa are being
crented for destination traffic.

17. Major improvementy are beink
made to our four internation-

al atrposts.

Written Annwers »

18. Witd.life fourimmn {8 Iwing
developed to attract wild life
enthusiasts from gabroad,

19. Financizl assistance is given
to voluntary organisgtiona,
institutions and other private
parties in the tourist trade
by way of grants and loans
for improving and augmenting
tourist facilities

20. Existing tourist facilitles at
important tourist centres are
belng improved  wherever
possible,

21, Places of tourist interest in.

28. Special point-to.point  fares
have also been introduced on
some internationul sectors of
Air-India eg New York/

through Air-India to intro
attractive promotional
fares on as many sectorg as
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI

PRANAB KUMAR MUKHERJEE):
required information is furnish-

bereunder:—

Description Revenuc earned during

1972-73 197374 1974~75
upto Janu-~
ary, 1975
Bl
)
Tea . 1250 1272 2114
Tos Cess . 9% 98 92
Mineral Oils 3821 4137 3520
Qil Cess 1 I |
Jute Manu-
facture 12 11 9
Jute Twise
Yamn 7 9 3
Escalation in Nylom prices

8032. SHRI RAGHUNANDANLAL
BHATIA; Wil] the Minister of COM-
MERCE be pleased to state:

(s) whether there hags beun fre-
quent escalstion in nylon prices ever
since the defunct voluntary yarn pact
:.mumlnm

{p) it g0, whether escalations an-
nounced by spinners in populsr counts
of yarn amounted to as high as 80 per
cant;

(¢) it so, facts thereot;

(d) whether Central Nylon Com-
mittee did not meet since October,

18%4; and
(#) 1 50, the reasons therefor?

Written Answere 78

(a) to (c). There hag been periodical
escalation In nylon prices, Escalations
are on account of the escalation clause
regerding the increase in the price of
caprolactum in the Voluntary Agree-
ment between the nylon spinners and
weavers. The escalation in the nylon
yarn prices of popular counis during
the period September, 1073 uptil now
approximately amount to 80 per cent.

(d) Yes, gir.

(e) These meetings did not take
place for want of quorum due to the
sbsence of representatives ol weavers
associations 1n adeqguate number,

omonwuu:rmm
1

5928. SHRI R. N. BARMAN: Will
the Minister of COMMERCE be pleas-
ed to state;

(a) the total quantity of cotton imi-
ported from Pakistan in 1974;

) (b) details of qualities of cotton
ﬁ:orud from Pakistan during 1074;

(¢) what has been and would be
the price of imported Pakistani Cotton
as compared to Indian Cotton?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHR!
VISHWANATH PRATAP SINUH):
(a) and (b). There was no unport of
cotton from Pakistan during 1974.
However, a contract was signed
3lst January, 1975 between Cotton
Corporation of India and the Pakistan
Cotton Export Corporation for the
import into India of two lakh bales
of cotton from Pakistan, The ship-
ment of first consignment of one lakh
baleg is expected to be made durmg
the period ending 31st May. 1975

The landed prices of Pakistan
are about 20 lo 25 per cent
than the prices of corresponding
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Import Licemces Scandal uneariliod by
OBL in Jodbpur

5824. SHRI K, M, MADHUKAR:
Will the Mini...r of COMMERCE be
pleased fo refer to ihe reply given
to Unstarred Question No. 704 on lhe
16th November, 1974 regarding import
licences scandal unearthed by CRBL
in Jodhpur and siate:

(a) whether the investigation has
been completed on the impor: Licences
scandal unearthed by C.BI in Jodh-
pur;

(b) if so, the main features thereof
and gction taken thercon; and

(c) if not, the reasons for the delay?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
{a) The cases are still under investi-
gation,

(b) Investigation 1s slill pending.
This will be known after the 1nvesti-
gation Is complete,

(¢) The Investigation involves scru-
ting of voluminous documents relating
to several import licences and exami-
nation of a number of witnesses.

Stocks acommulated with 8,1T.C.

(a) the value of stock that have
with the State

|

APRIL 11, 1978 Wristen Answers o

extant of lossey that lpve bemm w
incurred; snd

(c) the preventive measures
taken for futura? .

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAPR SINGH):
(a) The value of stocks lying with
STC as on 28-2.1075 was Rs. 40.53
crores against normal stock fholding
of the STC around Rs, 30 crores,

(b) The break.up of total stocks is

as under:—
Imports Ra.
crores. |
Ous& Fats . . . 1636
(Tallow and fats)
Chemicals . 14 %9
m:nmt}l paint raw |
Drugs & Pharmaceuticals . 4'78
Textles . . g . 356
TRMAC . 0'49
General Products 6350
(Newsprint)
Imported cars . o'
4652
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periog with the STC with a
visw to ensuring prompt Lift.
ing ot the aflotted matenal
by them,

£1t) Asecumulated stocks are tuken
into account while placing
future exports.

(il3) Bhipments are being 1esche-
duled, wherever possible, &nd
allottees are being as-isted to
avail of the Bul Muorkeliry
Bcheme under which the :llot-
tees can lift the stocks Imme-
dfately cgeinct  bills of €x.
change which will be negol-
able upto $0 davs from the
dat= of hiting

Complaints received by LIC,

5026. SHRI NITIRAJ SINGH CHAU-
DHURY: Will the Minister of FIN-
ANCE be pleased o stote;

(a) the number of compl.ints re-
ceived each year during the last three
years by LIC offices and their nature
genersally; and

(b) the steps, if any, taken fo re-
duce the compluintg and the results
achieved?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSBHILA ROHATGI): ()

1973~78 1973-74
1.4.1774 10
30.9.1974

Nature of
complaimt

1. Claims
&’"".' 6227 6271 3873
2. Commi-
sjoato

. 8176 6651 3384
;.nlm

W 6126 5146 2643
&

1353 1047 539

K 2928 2608 1036
7.‘& by 108§ 5305

T el wot7r  stor 18008
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(b) Continuous efforls are being
made to improve the eficiency. The
Corporation hag very receutly streng-
thened the machinery for dealing
with complaints in all the Divisional
Offices A Management Information
Cell hag been set up in each Divi-
sional Office entrusted with the res.
ponsibility o! attending t» all com~
plaints received direct by the Divi.
sional Office, or through the Zonal
Office or Central Office. The objective
is not only to redress specific grie-
vances, but alep to have constant re-
view of the administrative procedures,
A study of statistics of compaints
reveal that there has been a down-
ward trend in complaints

Realisation of amount advanced by
Nationalised Bankg to Private Sector
Industries in Bihar

5027. SHRI SUKHDEO PRASAD
VERMA Wil the Minuster of FINANCE
be pleased to state:

(&) the amount of loans not realized
upto the due date which have been
advanced by the nationalised banks to
the private sector industriez in the

Slate of Bibar durning the last three
years;

(b) the names of such industries
and the amount of loans pending
agamnst such industries; and

(c) the steps Government propose
to take to realize the full amount?

(a) to (c).
The Hob'ble Member, presumably, bas
in mind whether the nationalised
banks have found any of their ad-
vances to private sector industries
{rrecoversble or doubtful of recovery.

ga
ik
§
]
:



o

of their statutory auditors from year
to year,

It may be added, that in accoidance
with the practice and usage customary
among bankers and ‘n accordance
with the provisions of the Bunking
Companles (Acqusition and Transfer

of Undertakings) Act, 1970, informa-
tion relating to or to the aflaurs of the
individual constituents of the nahona-
lised banks is not divulged. Further,
the formg of Balance Sheet and Pro-
fit and Loss Account prescribed under
the provisiong of Section 29 of the
Banking Regulation Act 1940 for all
the commercial, ‘banks, including the
mationalised banks, do not provide for
disclosure of the provisions made for
bad and doubtful debts in the pub-
lished accounts.

Production quety of Controfleq Cioth

$928. DR. H. P. SHARMA Will the
Ministey of COMMERCE be pleased
10 state:

(a) the decisions taken, if any, a8
& result of the recent rethinking about
revising the production quota of con-
txolled cloth and the textile mills ex-
port obligations; and

(b) the factors and criteria taken
into consideration in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP BSINGH)
(a) No decisions have yet been tuken
in the matiter,

(b) Does not arise.

Allecation in Budget for Payment of
ex gratia compensation for Enemmy
Propesties
8020. SHRI SAMAR GUHA Wwill
fhe Minister of COMMERCE be pleas-

od to state;
(a) whether out of Rs. 12 crores
allocated n 197174 budgets for pay-

'

(b) whether out of allocated amaunt
in the budget for 1974-75 only 75 lakhs
was paid to the claimants;

(c) Ut 8o, whether the unpaid
has been returned to the consolida
Fund of Government of Indla after

31st March, 1975;

(d) whether Calcutta Panel and the
Office of Custodian approved and sanc.
:3::96 cases of Hast Pak, Claimanty;

h‘“) if so, whether these clatmants
ve received ex gratia compensation
by 31st March, 19757

THE DEPUTY MINISTER IN 1HE
MINISTRY OF COMMERCE (8HRI
VISHWANATH PRATAP BINGH):
(a) Yes, Sir. The claimg registered
with the Custodian of Enemy Proper.
ty for Indla relate to different lype of
properties, requiring verification snd
valuation as in 1985. The majority of
the claimants found it difficult 1o fur-
nish direct evidence of ownerghip,
which resulied in the slow seitlement
of the claims, and consequen® under.
utibzation of the budget provision.

(b) and (c). Out of the budget
provision of Rs 2 crores, an smount
of Rs. 1.4 crores has been paid to the
claimants during the financial year
1974-75 The unulilizeg amcunt of the
budget provision has automatically
lapeed

(d) The Panel compnsing the Cus-
todian of Enemy Property and two
other members bhas z0 far verified 208
claims,

(e) By 81st March, 1975, ex~gratia
payment has been made in respect of
63 claims verified by i{he Panel The
remaining claims are being processed.

Incremant (o Development Employede
of Genersl Insurance Corperatim
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mmmmmh&m
over, whereas all other cadres have
bepn given ad hoe increments und if
Futhmmthcdor;md

(b) the progress made in standardis-
ing and rationalising of pay-scales and
sarvice conditions of the development
employees and by what time it will
be done?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI): (a) The deve.
lopment employees of the erstwhile
New India Assurance Co. Ltd, and the
Ortental Fire and General Insurance
Co. Ltd. continue to get Increments
which would have been admissible
under the settlements applicable to
them just prior to nationzhisation.
The development employees of the
other “Units” were given “ad hoc"
increments in 1973, 1974 and 1075
based on their performance

(b) Discussions have been iaken
place with the concerned Unions of
these employees but it 1s not possible
to indicate, at present, by when their
pay scales ang allowances will be

ized.

(a) whethar the posts of Chairman
and Executive Director have not been
filled up in Projects and Bquipment
Corporation of India Limited since
January, 1974; and

(&) if so, the reasons therefor?

THE DEPUTY MINISTER IN THE
MiNISTRY OF COMMERCE (SHRI

'ANATH PRATAP SINGH):
{s) yod (b). The post of Chairman.
REG was filled on an ad-hoc basis
immedigtely on its falling vascant in
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January, 1974, The post ot Executive
Director which fell vacant in October,
1972 is Dbeing kept in abeyance for
the time being.

Coniribution of poweriooms in India’s
Experts

5932. SHRI TUNA ORAON: Will the
Minister of COMMERCE be pleased
to state:

(a) the contribution made by the
powerlooms in exports of the coumtry
during the last three years, year-wise;

(b) number of powerloomg in the
country, State-wise;

(e the quantum of superfine varie-

year-wise and State-wise; and

(d) the action taken by his Minis-
try to save their small industries with
speclal reference to West Bengal?

VISHWANATH PRATAP SINGH):
(a) The value of export of power.
loom fabrics and made-ups during the
last three years is as under:

Year Value (in Rs. Lakhs)
1972 1932
1973 461 6
1974 474'7  (Provisional)

(b) A statement is attached.

(c) The quantum of superfine varie-
ties of cotton yarn (Le. counts 678 and
ebove) delivered in the fnrm of cones/

beams; pirns and others, used by the

powerloams, during the last three
years is as under:
Year Deliveries (in’ ccoKg: |
1971 . . 18,103
1973 . 20,424
1973 i ) 18,002

—
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Siate-wise break-up of the above de- executed by the Btate Governtenis,
lveries iz pot available So far as the Ceutrsl Governmsnt i
concernad, financial amgistance i
{d) The day to day development of granted to Blate Governments in the
amall industrles, including powerloom fcrm of block loans and  grants foe
industry, falls within the State Sec- ward outlays for Annual Plang of
tor. All gchemes and projects for the Slater. Thigz position Is true n
|heir development are formulated and the case of West Bengal also.
Statement

Estimateq number of powerloows in States qs on 81st December, 1974

Sl State Esumated number of Power-
No. looms

Cotton An Silkk Toul
t Andhra Pradesh . 8,193 1,434 9,637
32 Keraa 2,703 179 2,882
3 Ksmataka 9,702 13,124 22,836
4 Tamil Nad 17,064 8,202 25,266
s Pondicherry 1,097 7 1,114
6 Gujurat 15222 43,310 58,533
7 Rajasthan 4,508 % 4,598
8 West Bengal 9,429 736 10,1658
9 Bihar 4.189 908 5.007
30 Assam 7%2 . 753
13 Orissa . 1,259 14 1,373
12 Uttar Pradesh . 13,292 2,279 15,578
t3 Maharashtra . . . . 90,745  aB,089 118834
14 Madhya Pradesh e @ = 973 926 10,638
1s Delhi . i = 1,309 $84 1593
16 Punjab . . 2,535 16,078 18,619
17 Himachal Pradesh . : 49 5 4
8 Jemmo & Ksshmir . st 340 e
39 Tripuns . . 24 . 4
20 Manipur . . 32 . 3
21 Dudra snd Nagarhaveli . . ; 136 18 154
23 Gos Daman and Diu . e 76 20 o
33 . - 1,003 493 107
34 Kondls Free Trade Zone . . . 68 *
26 Nagaland " - 6 ‘ L
ToraL 193087 116016 smepes
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Import Licensay fssned to large
Indusirial Housey

5983. KUMARI EKAMLA RKUMARI:
Wil the Minister of COMMERCE be
plrared to state:

(a) the number of import licences
fssued to 20 large industrial houses in
the years 1873-74 and 1974-75;

(b) whether favour has been shown
to Bhahy Jain uand J, K. Industries for
fssue of import licences, and

, (c) if so, the reasons therefor?

YHE DEPUTY MINISTER IN THP
MINISTRY OF COMMERCE (SHRI
VIBHWANATH PRATAP SINGH):
(a) Particularg of all import licences
issued are published 1n the Weekly
Bulletin of Industrial Licences, Import
Licencegs and Export Licences, coples
of which are avaulable in the Parlia-
ment Library

(b) and (c). lmport licences are
governed by the policy in force. In
the absence of any detailed particular
it is difficult to say whetber any
favour has at all been shown to these
Houses in the grant of import licences.

Deposits and advances made by Banks
in Quilon District of Kerala

8034, SHRIMATI BHARGAVI THAN-
EAPPAN Will the Minister of FIN-
ANCE be pieased fo state

(a) the total deposits and advances
made in Quilon District of Kerala by
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(1) Canara Bank (i) Syndicate Bank
(iii) Central Bank of India (iv) State
Bank as on the 31st March, 1975; pur-
pose-wise and Taluk-wise;

(b) the amount advanced to parties
outside the Districts from the offices
mnside the District; and

(c) the reasong for advances being
lower than deposits?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI): (a) and (b).
The latest available district-wise dsta
relating to deposits and advances of
brancheg of Canara Bank, Syndicate
Bank, Central Bank of India and
State Bank of India located in Quilon
District and the purposewise distribu-
tion of advances of these four banks
utilised in that district are set out in
the Annexure. The present system of
statistical reporting does not however,
provide for compilation of dats Teluk-
wise or according to the dowicile of
the borrowers

(c) The level of advances of indi-
vidual branches is determined by the
level or economic actvily in their
command areag particularly in the
orgamised sectors of trade and indus-
try and the opportunities for extend-
ing ecredit to small borrowers in terms
of specific developmenta] programmes
in aress llke lang development, minor
irrigation, small gcale incustries and
large and medium sized industries

Statement e

(Amount in thousands of rupees)

- Canars ndicate
Bank Bank Bank of Bank of

Indis Indm
@) @) @) @ )
ddvanons :

{0) As per senction . . 4787 g 13469 5984

() As per utilisasion.
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S T A
India India
Occupation :
(i) Agriculture and allied activities 5546 1865 4511 1699
(i) Of which :
(r) Direct Finance 4 1730 2967 65
(2) Indirect Finance 9 e 12 348
(i) Industry 19649 5511 7747 1539
(ii) Trade 2763 2314 2686 553
(v) Personal loans 1176 850 328 48%
(vi) All others 704 1439 1005 974
TotaL 24838 11979 16277 5250

AW § BFTH TgA FWI 9T 97
ax fewar simar
5935. =1 wfars Ao @A :
1 faw wat 3z Faw # FOT F4
fa :

(¥) = 1072-73, 1973-74

7T 19747 % O TN H
otk 0% T F M g7
L7 ANT e T

(&) & v caafe e

2 AT QAU FTCNT F AT F[ 24197
T 3 "X

(7) =T 197576 F I TH
F TEFFIAT G000 @F ZAF F1 aAT-
AT & X 37 T7dIT L AIL ST
FTER F Hq FT 995-79F 410 70
g7 . |

fem @t (=it "o gAFET):
(F) & (7) : Feafafeaaon F
a4 1972-73 § 1975-76d% TwUA

# gar wza wal 9% fEar @ as
siar fe ovr mER g g
AT g WK T¥ a9 F #4649 § STey
Y T Fedra agmEar v A far s

3

(7= =i )

L Q54 FEHT T4 T@l-
AR EC] aar
as wl afw

1972-73 31.91 18. 50

197374 50.52 49,21 *

1974-75 41. 46 13.39

1975-76 56.00

(mamifaa)

239 1972-73 & @FAZ  10. 60
FUT ¥TU Fl IHEAT FgEaT 7r far
e & 0

w5 quray faaradE & |
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Charges of smugglig against Directors
of M/s, India Carbon Lid.

5936. SHRI H. K. L. BHAGAT:
Will the Minister of FINANCE be
pleased to state:

- (a) whether any of the share-
holders|Directors of the India Carbon
Limited, were arrested on charges of
- smuggling;

(b) if so, the names of such persons;
ané

(c) th'e nature of chargeg and the
incriminating articles recovered from
them?

- THE MINISTER OF STATE IN THE
STRY OF FINANCE (SHRi
RANAB KUMAR MUKHERJEE):
to (¢). The information is belng
llected and will be laid on the
ble of the House as sonn as possi-

rvatioa of Scheduled Castes and
sheduted Tribes candidates to Class 1
- and II posis in LIC,

87. SHRI GADADHAR SAHA:
I the Minister of I'WANCE bLe
sed to state;

a) whether the girect recruitment
Scheduled Caste cond SCcheduled
e candidates to Class I and Class
gts in LIC has F~c=a stopped end
b the reasons therc?_ :

' the percentages of E£c:cdiled
» and Scheduled Tribe candidates
ss I, I, HI and IV posts in
‘before and after adoption of re-
ition orders;

vhether this indicates their low
or representation in service in
if so, what measures are being
o fill all the vacancies reserved
1 before dereservation; and

ther the question of direct

ed by the LI.C. in the light of
pvision of the award of National
1 Tribunal and if so, with
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THE DEPUTY MINISIER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUUSHILA ROHATGI): (a) Due to
certain connected issues being under
reference to the National Industrial
Tribunal, the LIC did not undertake
any direet recruitment io class I posts
smce 1967. Recruitment to elass I
posts including those reserved for
SC/ST candidates was hcwever con-
tinued.

(b) Percentages before adoption of
Reservation Order (31-3-1964)

Class I Class II Class III Class 1V

9:78
008 054 054

SC o:11 0-17 048
ST o004

Percentages after adoption of Reser
vation Order (31-3-1974).

Class I Class IT Class III Class IV
SC o016 0-35 257 14-92
ST o-035 0-02 0-24 157

—_—

(c) With a view to fil up a¥ the
vacancies reserved (includinz those
brought forward) for the caundidates
beinging to Sched:1:1 Castes and
Scheduled Tribes. the LIC has receni-
}y taken the following measures:—

(i) Separate inferviews for Sche-
duled Caste/Scheduled Tribe
candidates.

"{ii) Vacancies reserved for SC/
ST candidates not to be filled
by othe; candidates, -

(iii) Grouping of posts carrying

similar scales cf pay.

(iv) Recourse toc ad hoc recruit-
ment in the-event of unsatie-
factory response from SC/
ST candidates at the time of
general recruitment,
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petition is under consideration of the
LIC.

Allegations agaiest Chairman of
1.7.D.C.

§988. SHRI VIJAYPAL SINGH:
SHRI C. K. CHANDRAPPAN:

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to stale:

(a) whether Government have re-
ceived a joint letter from several
MPs, seeking an enquiry into the
various allegationg levelled by mass
media against the Chairman of India
Tourism Development Corporation;

{b) whether the CB I has enquired
jnto those and submuited an interim
report about this official; and

(c) if 30, the broad details and
action taken against hum?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI RAJ BAHA-
DUR), (a) to (¢) Yes, Sir The
Central Bureau of Invest'gation have
carried out mmvestigations intn certain
allegutions made agunst the Chair
man and Managing D.rector, India
Tourism Development Corporation.
The Central Bureau of Investigation's
report hay been referred to the Cent-
ral Vigilance Commssion. Further
necessary action will be taken on the
advice of the Commassion.

Mxipractices in disposa} of confiscated
goods

0630. SHRI MUKHTIAR SINGH
MALIK: Will the Winister of FIN-
AKCE be pleased to state:

{a) whether in Collectorate of Cen.

Wrigten Answers

(b) confiscated goods nre not allowed
to be sold to deparimental officers or
to members of the public. However,
persishable goods like cigarettes and
foodstufts are allowed to be sold to
the memberg of the public. The valua-
tion of goods is done by a Committee
consisting of three semor officers of
the Collectorate after careful wenfi-
cation of the market prices of simllar
goods. Hence the gquestion of any loss
to the government revenue doeg bnof
arise;

(¢) In view of (a) and (b) abave,
doeg not arise.

Emport of Polyesier Chips
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gution at these viclations by the Com-
merce Ministry?

} THR DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINCH)
(a) Yes, Bir.

(b) and (c), In the case of M/s
Indian Organic Chemicals, nvestiga~
tion has been completed and the report
is under examination. in the case of
M/s. Chemicals and Fibres of India
departmental action has been initated.

Settlement of DA ismue of
Bupervisory Siaff of SBI,

8941 SHRI DHAWANKAR
SHRI VASANT SATHE

Will the Minister of FINANCE be
pleased fo stale

(8) whether settlement of D A 1ssue
of the State Bank of India supervisoly
Staft 15 pending swnce long and that
there 18 a mouniing unrest among the
staff members over this 1ssue and

(b) 1t <o, the steps taken v settle
the DA 1:8uc encuring justice to the
supeivisory staff ard removing the
existing anomaly in the pay structure
of supervisory and non-superisory
staff”

. THE DEPUTY MINISIER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI) (a) and (b)
State Bank of India has reported that
the agreement reached .n 1970 regard-
ing salary structure between the bank
w India State Benk om;

Staff YFederation
on 31st Detember 1973 The Federa-
$ion had cafsed with the barx the
question of increase in the rates of
Allowance after the expiry
of the sgreement Pending reaching

-4
E
§
:
i
‘

examination in Government in cob-
sultation with the Reserve Bank of
India.

The State Bank of India has further
reported that the supervsing stalf
have been holding demonstrations at
the large ang medium offices ef the
bank from 20th March 1975 and also
observed a token strixe on the 4th
April 1975 1n support of their demand
fur higher Dearness Allowance

State Bank of India has adwvised ils
offices to deal with the strike and de-
monstrations 1n  accord ince with the
standing instructions According to
State Bank those who were absent
from duty on the 4th Aprnl 1973 are,
inter alia hable for deduction of one
a4y § emoluments

ey wim ¥ Al & fowrw & fod
fare dw *t agren

5942 st W wx Wi : ¥
fow w= o TR W PO N

(%) = favg &% sou wawr a7
¥ fowre ¥ ofw ¥ rEgwr faw
&% § OF IF AT, 1974 ¥ WX
qomg ¥ qer AU AT R FTRTE A

(@) afzg Ara=rsaed gy
*?

few soft (t eto guEr)
(%) WY (@) wrer i w6 ¥ fawre A
FonTaaY WY ¥ A £ w1 wiver
T T 3 T A g TE e
% srafwpn fafeva w01 & fe fre
&% & T que W AT ST T
TR O T ¥ GRAT-ATAT, 1974 F
T W AT e @I W WA
srcfews ITTETd AT F & fag W
A wT vt Sy ey a7 ) TR ¥
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T oY OF T AT ¥ i § -
Wt WX § faq & & g T wde-
7€ & Yarq wex wqw o < fwar ard
¥ e § | g IfCa T & e
W Afirw e aEd 7 AR F I
& STy T @it |

Panel of SA S Accountants

5043, SHRI P. M SAYEED Wil the
Munister of FINANCE he plesged fo
state,

(a) whether the panel of SA.S.
Accountants (Section Officers) prepar-
ed by the reuring Auditor General in
1972, for selection of persons to be
posted to India Audit offices in UK/
U.8.A was not at all operated by his
successar, and

(b) if so, the reasons for not ope-
rating the panel?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEE):
(a) Yes, 8ir,

(b) It has been reported by the
Comptroller and Auditor Genersl of
India that the working of the earlier
system of selection and posting of
staff to the offices in UK. and UB.A.
haq thrown up some problems and
accordingly he found it necessary to
change the procedure This has since
been done and a new p nel was pre-
pared in April, 1974

5944, SHRI N, K. SANGHI Will the
Minister of FINANCE be pleased to
state,

(a) whether cash rewards have been

(b) if s0, the total amount of money
recelved by each of them both from
Government and non-Government
Organisations; snd
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(c) wehther this reward has been
exempted from puyment of Income-
tax? -

THE MINISTER OF STATE IN 1HE
MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEE):
(a) and (b) No information about
the cash rewards reportedly given by
\arious agencies to the members of
the Indian hockey ieam 15 avulable,
with the Ministry of Finance,

(c) Under Section 10(3) of the
Income.tax Act, 1861 as amended
from 1-4-1972, casual and bon-recur=-
ing receipts In excess of Fy 1,500 are
Lable to Incometax As such these
cash rewards would pe taxable. Sec-:
tion 10(17A) of the Income-lax Act,
1961 inserted by the Direct Taxes
(Amendment) Act, 1974 exempts,

“any payment made, whether In
cash or in kind, m pursuance of awaids
for Lterary scientific and urtistic
work or attaanment or for proficiency
in sports and games, instituted by
the Central (sovernment o~ by any
State Government or approved by the
Central Government 'n thi; behalf.

Provided that the approval granted
by the Central Government ghall have
eftect for such assessment year or
years (including an assessment
or years commencing before the
on which such approval is granted)
s may be specified in the order
granting the approval”

Mode of promotiom for the post of .
Draughtsman in Meteorologieal
Department

5945 SHRI CHANDRIKA PRASAD:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleassd fo state:

(a) the qualifications, nature of*
duties, pay scales and mode of promo-
tion prescribed for the post of

in India



‘301 Written Answers’ CHAITRA 21, 1807 (SAKA)

(b) whether they are ptomutul
along with Senier Observers
‘UDCs on some ratio basis;

(¢) if s, the ratio and the criteria
wdopted for fixing it;

(d) whether the ratio fixed earlier
is due for revision; and

(e) it so, the action taken by Gov-
ernment in the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI SURENDRA PAL
BINGH): (a) The required informa-
tion in respect of the post of D:aughts-
man in India Meteorologiczl Depart-
ment is as follows. Tnere are no
postg of Cartographer and Cartogra-
phical draughtsman in the Depart-
ment.

(1) Qualifications:
(i) Higher Secondary or equiva-
leat.

(ii) Certificate in Liaughtsman-
ship (Mechanical) from a re-
cognised institution with gro-
ficiency in Mechanics end
model drawing.

Dessirable, Enowledge of Fhotograbpy

(2) Nature of dutles:

(i) Prepare charts, diagrams, base
maps, contour maps of river
basins, wall maps and dia-
grams to serve as exhibils,

(ii) Prepare drawing of instru-
ments and nachiaery, copy
layout plans, for location of
observatories, installation of
instrumenis etec.

(ili) Transfer plotled maps and
diagrams to Jffset plates for
final printing.

(iv) Prepare synoptic exercises for
trainses.

("3 Tracing detigra,

(vi) Bmlagge or reduce maps ac-
cording io requirements,
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(vi) Keep account o! the drawing
materials.

(viii) Plantimeter work. .

(3) Pay scale:

Rs, 330—10—380—EB—. _--§00—
EB—15—560,

(4) Mode of promelion prescribed for
the post of Draughlsman in the
ludia Meteorological Depactment:

In accodrance with the exisling
Recruitment Rules, Mecham-
cal Draughtsman with at least
S years of service in the grade
15 eligible for promotion to
the post of Scientific Assist-
ant,

The pay scale of draJghtsmap in
the India Melerological De-
partment compares fuvourably
with other Government offices.
The information in respect of
posts other than the post of
draughtsman, which do not
exist with the India Meterolo-
gical Department is not rea-
dily available,

(b) and (c). Seawor Observers,
Upper Division Clerks and Draughts-
men are eligible for promotion to the
post of Scientific Assistant. The quota
for promotion is fixed on the basis of
the cadre strenglh in these grades.
Out of 40 promotions, 35 are Liled by
Senior Observers, 4 'y Upper Divi-
sion Clerks and one by Draughtsman,

(d) and (e). The watlers 15 under

5846. SHRI VAYALAR RAVI. Wwill
the Minister of TOURISM AND CIVIL
AVIATION be pleasej to state:

(n)thetﬂalnumber of persons
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when workers are being retrenched
on the groud of excess staff?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI RAJ BAHA-
DUR): (a) The number of posts in
Grades 10/12 and above which are
treated as supervisory categories, in-
cluding techmcal posts, filled during
the last {hree years was as follows:—

1972 . . . . 658
1973 . . . . 3139
974 . . . 123

(b). There has been nn cuse of re.
Jenchment due to a reuuctivn in the
establishment strength. The posis 1n
the supervisory cadres filled guring
the last three jears ripresent addi-
tions to the cadre o1 vaconeies due 10
upgradation of posls, prumotions, re-
Urements, resignations uag cusualiies.

Construction of Tourist Hotels jn
Gorakhpur (D.P)

5847. SHRI NARSINGH NARAIN
PANDEY: Wili the Mimster of
TOURISM AND CIVIL AVIATION be
pleased to state:

(a) whether Government propuse to
construct tounst hotels m Goiaxhpur,
the Central place near Lumbin; and
Kushinagar ;n UP,

(b) whether auy scheme i this
gegard was received by the UP
Government for converting Ramgarh
Lake area for the purpose; and

(c) if so, the reaction of Union
Government thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRI SURENDRA
PAL BSINGH): (a) India Toursm
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more rooms, for which a provision of
Rs. 15 lakhs has been included in the
Corporation’s Fifth Five Year Plan.

tory feasibility study.

{b) The Department of Tourimn has
not received any proposal from the
UP Government for converting Rame
garh Lake aren to construct tourist
hotels,

(c) Does not arise

Smuggling of milk powder into India

5048 SHRI YAMUNA PRASAD
MANDAL Wil the Mimnster of
FINANCE be pleascd tn state

(n) whetner Government'y attention
La, been diawn to smuggling of milk
powder fiom Nepul and Bangladesh
into Indi. and to 1ty clandestime Jales;
and

(b) the stcps bemng taken to
eliminate smugghing and to check
ctusion of ex<ise revenue?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEE): |
(a) Governmuent ute aware that some
guantity of milk powder 18  being
smuggled into Indin from Nepal and
Bangladesh However, no clandestine
sales of milk powder has been noticed
in the markets

(b) The following measures have
been taken to  eliminate smuggling
across the Indo-Nepal and the Indo-
Bangladesh borders;

INDO-BANGLADESH BORDER

(1) customs staff has been posted
along the border, who under.

take preventive patrols;
(i) close lisison is



105  Written Answer; CHAITRA 11, 1887 (SAKA)

(iif) personnel of the Border Se-
curity Force and the local
police in the border areas
have been empowered to take
action under the Customs
Act, T062 for wnti-smuggling
work;

INDO-NEPAL BORDER

(i) co-operation of His Majesty's
Government of Nepal has
been sought with a view to
check smuggling across the
border;

(if) for ecffective control the en-
tire staff deployed slong the
border has been put under
the unified control of a Col-
Jector of Cusioms stationcd
at Patna:

(lif) jeeps and other necessary
anti-smuggling equipment in-
cluding fire arms, have been
provided to the staff for
checking the smuggling;

(iv) a post of an Officer on Spe-
clal Duty was created in the
Directorate of Revenue Intel-
ligence to act as a Centralised
Agency for coordinating the
anti-smuggling work relating
to Indo-Nepal border;

(v) necessary arrangements have
been made to impart traunin<g
to the staff in anti-smuggling
work, including training in
survellance and use of fire-
arms;

(vi) preventive parties are de-
ployed in the cities near the
border to check smuggling
Bésldes the moblle preventive
parties who are also engaged
on similar work,

With a view to check smuggling,
action has also been taken to detain
smugglers under the Conservation of
Forelgn Exchange and Preveotion of
Swuggling Activities Act, 1974.

Writter Answers 106

femlt % wmite fagre & Frez g
@ e vl oY it & g

5949. ot wreraly wif : Wy
wifww %t 27 3a € s w4
fs

(%) = feeft & s Fagre,
% frwz 77 @ dwdi gerTar TAwdh
w1 g ¥ gTA w7 Averw
154

(&) afze, & 3% . feemifae
@ wer ow ¥ ?

wrforrw siarem ¥ vy, (w fas-
e s fog) ¢ (%) W (w).
g a% Afrew warg e fafor &
feelt & wwre fage & q A aE
&d gawTwT TG W E W
w1 g @ 8 0 aefy, W
T A feaws AR sam i §, ©
wqifer & 91 W U IR FEOAT
# gowoey wgwr afufaqr § fafgr
Wt 27 ¥ fau 3o Frdweg, feeay
SWTET ®1 TF TrAT ¢ |

Free trade some for Goa

5950, SHRI HARI KISHORE
SINGH: Wil the Minister of COM-
MERCE be pleased to state:

(a) whether Government have seen
the press report in the Hindustan
Times, dated the 3rd March, 1978
about reported statement of Chief
Minister of Goa that her Governmen?
was determined to press for Goa
being made a free trade zone to
promote export oriented industries in
the Union Territories; and

(b) if so, Government of India’s
reaction thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(») Yes, Sir,
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(b) Government of Indix have al-
ready sought somc details and have
also suggested to the Govermmhent of
Goa for carrying out feambility study
in order to examne their proposal

Itemg imporied from nom-rupee
payment countries

50591 SHRI RHOGENDRA JHA:
Will the Minister of COMMERCE be
pleased to refer to the reply given to
Unstarred Question No 1600 on  the
38th Feruary, 1975, regardung in ports
from developed and rupee payment
countries and state

(2) whether in mmporting at the
most competitive priceg care is taken
fo comserve foreign exchange by
giving preference to rupee payment
countries, if so, the broad features
thereabout, and

(b) the main itemy being importcd
from non-rupee payment countries
which can be available from countries
having relations of trade on rupee-
payment bass, the approximate
amount spent on such items in terms
of rupee and the causes for not
making efforts io replace the same by

rupee-payment mmport?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH)
{a) and (b). Imperts mto the country
are allowed in accordance with the
requirements of the economy and sub-
ject to the availability of resources
Imports from rupee payment coun-
tries are affecied to conserve free
foreign exchange but are subject to
the considerations of availabiiity, price
and quality of the goods Presently, a
pumber of raw matenals, inter-me-
diste goods and finished manufactur-
od items are being imported from the
non-rupse payment counéries. During
the financial yesr 1978-74 imports
from the Tupss paymwnt countries

mmounted to Ra. 4850.¢ crores.

APRE, 11, 1978
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_ THE DEPUTY MINISTER IN THE
OFf COMMERCE (SHR!
ANATH PRATAP SINGH):
a) and (b). Yee, Sir. During the
ndo-French Economic Commission's
neeting held in New Delhi from the
ith March to 7th March, 1875, a re-
juest was made for assistance in the
feld of market surveys in  France.
The French delegation agreed to re-
seive two Indian experts in such sec-
tors s diesel engines, electronic con-
trolling and measuring equipments
gtc, The final choice will be made
pfter & preliminary study.

ok Freoh Feewht % worh wwrlt § o
T weed whefed @ rem
feter wen

5954, St swaw : Wy faw aay
ag warx ¥ yor &7 fis

(%) wv SR wverdy wAwrd W
faeeft € feeelt % owt i, vt &
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Bombay

5955 SHRI SARJOO PANDEY:

Will the Minister of FINANCE be
pleased to state

(a) whether the House of Shri P D,
Mittal, a famous builder of Bombay
was not reided under ‘Operation of
Builders Black Money and Unearthing’
in 1972-73;

{b) whether Government have re.
ceived any complaint in this regar®;
and

(c) it so, what action has been
(v) wowre st #ag & = taken?

bl IR R O THE MINISTER OF STATE 0N
THE MINISTRY OF FINANCE (SHRI
faw s ¥ Trog Wt (<t e or s d

'm openf P n'm:B nahﬁ P. D um:::
: house of , D.
ﬂ!)lﬁ. 4‘{”;:(“ # v.:snumm:::au?nmul

searches made in Apri some
oo v e o ¥ o g, vy e nftbtmof"b\dldl;u'o!mﬂﬁ-
© i ferm g T mET T Te
feaur wer wry s v g

i

storeved buildings In Bombay.
(b) Yea, Sir.
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(e) The complaint is being enquir-
ed into and necessary actibn, as cal-

Raids on jocker of Indis Safe Deposits
L4, Calouita

5866. SHRI INDRAJIT GUPTA:
Will the Minister of FINANCE be
pleased to state:

(a) whether the Central Excise
authorities hag recently carried out
raids on the India Safe Deposits, Ltd.,
a locker company of Calcutta;

(b) if so, whether investigations
have revealed any evidence of illegal
hoarding of gold and black money in
the company's lockers;

(c) whether certain leading jute and
tea interests are among the clients of
the company; and

(d) further uction, if any, taken in
the matter?

THE MINISTER OF STATE 4N
THE MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEE):
(a) Gold Centrol Officers of Calcutta
and Orissa Collectorate of Central Ex-
cise had recently searched a number
of lockers of India Safe Deposit Vault
Company Ltd., # Locker Company of
Calcutta.

(b) Diamonds and precious stones
worth Rs, 124,00,000 approximmitely
were seized for suspecied violation of
Customs Act. Gold and gold orna-
ments worth over Rs. 7,00,000 were
seized for suspected violation of Gold
Control Act. Share Certificates, Bank
Deposit Receipts, etc. were seized for
investigation under the Income-iax
Act,

(c) No specific evidence of involve-
ment of leading tea and jute interests
amrug the hirers of the lockers was
found, However, a Director of the
company ‘who was arrested OD
27-2-1973 for abetting the offence
under Gold Control Act, is connected
with tea indusiry.

APRIL 11, 1978

5857.SHRI B. K DASBCHOW-
DHURY: Will the Minister of FIN-
ANCE be pleased to state:

() the amount spent during 1974~
75 and that proposeqd to be spent for
renovation and interior decoration of
the existing head office bullding of
National Insurance Lhmnited,
at 3, Middleton Street, Calcutta-10
which was built only in 1988;

(b) the amount spent by National
Insurance Company Limited, Calcutta
to find alternative accommodation for
ity erstwhile unit, Commercial Union,
which has fis own building at
3, Middleton Street, Calcutia-18; and

(c) what action Government have
taken against such avoidable ~xpen-
diture incurred by a public sector
company in disregard to the public
policy of economy and credit squeeze?

THE DEPUTY MINISTER IN THE'
MINISTRY OF FINANCE (SHRI.
MATI SUSHILA ROHATGD: (a)
The amount spent during 1974-76 and
proposed to be spent is Rs. 10,393 and
Rs. 6,62,000 respectively.

(b) Ras. 1,090,240 which includes ca-
pitat expenditure on fans, lights,
counters etc. amounting to Rs T1,01L
The rent is Rs 40,825 p.m,

(c) The building at 3, Middleton
Street, Calcutta, waz not constructed
in 1986. However, in that year, the
Commercial Union  Assurance M-*
chased it for locating thelr Branch
Office. It is now proposed to lockte
Nationa! Insurance Company’s inbed
grated Head Office consisting of 32
ersiwhile foreign and Indisn insirers

locker and removing ils countents bere.
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The Office of Unit: Commercial
Union which is now Division No. III
of the Company has besn shifted to
anotheis premises to make Head Office
of National Insurance Company Li-
mited and this has resulted in certaia
unaveidable additions and alterations,

Government are advised by the
General Insurance Corporation that
the expenses incurred for accommo-
dating the Compeany's Head Office and
divisional office are reasonable.

Relaxation of celling on manganese
ore exports

5958, SHRI ARJUN SETHI: Will the
Mimister of COMMERCE be pleased to
state:

{a) whether Government have
partially relaxed the ceiling on
medium and high grade manganese
ore exports; and

(b) 1f so, the main features thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATE PRATAP SINGH):
(a) and (b} Some relaxation has been
made 1n the export of high grade
manganese ory only and export of
additional one lakh tonnes of high
grade mangaresc ore has been allow-
ed

Enquiry against Chairman of M/s.
Larsen and Toubro Litd,

5959. SHRI ANANTRAO PATIL:
Wil the Mimster of FINANCE be
pleased to state

(a) whether the 1nvestigations
against Charrman of Larsen and
Toubro Limited hag been completed:

(b) if so, the result of the inquiry;

(¢} whether Government are aware
that his term came to an end un 31t
March, 1975; and

(d) if so, whether Government had
taken necessary steps to complete the
inguiry in thme?
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THE MINISTER OF STATE |IN
THE MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEE):
(a) and (b), Investigations by the
Income-tax Department in the case of
the Chairman of M/s Larsen and
Toubro are not yet complete.

(c) The term of appointment of the
Chairman of the Company expired on
31-3-1975. Proposal to extend the term
has been received in the Department
of Company Aftairs

(d) Enquiry is being pursued to en~
sure its early completion

Disposal of Imported Chemicals by
8T.C.

5960. SHRI ANADI CHARAN DAS:
SHRI P. GANGADEB:
SHRI D. D. DESAI:
SHRI RAGHUNANDAN LAL
BHATIA:

Will the Minister of
be pleaseq to state:

(a) whether the State Trading
Corporation is planning a shift in its
commercial policy on the disposal of
imported chemicals; and

(b) if so, the broad features thereof
with reasons therefor?

COMMERCE

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGID:
(a) and (b). There is no shuft in the
commercial policy of the STC in re-
gard to the disposal of imported che-
micals However where the stocks
were not being hifted due to shorifall
in international prices of some of
these materials a downward revision
of prices has beer carried

Asuistance from World Bank for
Agricultural and Rural Development

5061. SHRI SHANKERRAOQ SA-
VANT: Will the Minister of FIN-
ANCE be pleased to state:

(a) whether the World Bank bas
decided to double its aid for agricul-
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tural and rural development in deve-
loping countries;

(b) if so, what wil] be its impact
upon our Fifth Plan;

(c) what ald are we getting cur-
rently from the World Bank for this

purpose; and

(d) what arg the conditions of the
repayment of this aid?

THE MINISTER OF FINANCE
(SHRI C. SUPRAMANIAM): (a) Yes,

(b) and (c). Currently nearly 40
per cent of the total aid from the
World Bank Greup is for the projects
connected with increasing agricultural
production and similar assistance is
likely to be forthcoming in the near
future,

(d) IBRD loans carry rate of inter-
est of 8 ¢ per rent per annum and are
repayable over a period of 25 to 30
years with a grace period o 5 to 10
vears. TDA credits, on the cther
bhand, are repayable over 50 vears.
including a grace period of 10 ivears,
and carry no interest, but anly a
service charge of 3/4 of one per cent
per annum, to meet its administrative
cost.

Number of empioyees in Indian
Airlines

5862. SHRI PRIYA RANJAN DAS
WUNSI: Will the Minister of TOUR-
SM AND CIVIL AVIATION be pleas
d to state:

(a) the number of commercial pilots,
teward and air hostesses and regular
employees on the gtrength of Indlan
Airfines who are not considered as
offiéérs of Indian Airlines during the

strike périod;

(1) the number of officers in Indian
'aﬂnuammmww:

present girength of gircraft
i de Alrlinés ang the
“of total fNights undfertaken per

;mc
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(d) the number of pllots, atr hos«
tesses, steward and othér employees,
including the officers now in lndl.ul
Airlines?

THE MINISTER OF TOURISM
AND CIVIL AVIATION {SHRI RAJ
BAHADUR): (a) The strength of
Commercial Pilots, Cabin Crew (Ste
wards and Air Hostesses) and other
regular employeer (excluding Officers)
in Indian Ajrlines on 30-11-73 was as

(as Commercial Prlots . 417
(b) Cabin Crew (Steward
tnth'-Hw‘Iﬂu(ls' . ’ . 431
(c) Other regular employees 13,564
(d) Secum) Staff 457
ToraL . 14,860

The lock-out was declared in Indian
Airlines on 24-11-78,

(b) 1108, -

(¢) The present Operating Fleet of
the Corporation is as follows:

Boeing 737200 . . 10

Caravelle 6:3 on
drv lesse

F-27 . . 9

HS —748 . 8

Viscount . . . 2

The average number of services ope.
rated by Indian Alrlines is 158 per
day. :

(d) 15279 as on 28-2-1078.

Decline in popularity of Indian Tes in
Werla Markety

5063. SHRI BANAMAL]I BABU:
Will the Minister of COMMERCE be
pleased to state:

(a) whather the sale and popularily
of Indian tea is receding behind in the
world ‘markets;

(b) the detalls indicating trend of
tea exports to varioug countries of the
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worid during the last three years,
year-wise and country-wise;

(c) whether Government propose to

bark upon @n ambitious project tor
promotion of tea in foreign markets;
and

(d) if so, the amount earmarked for
the purpose and whether it will be
used for tapping new markets or
wooing back the old markets?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) No, Sir Export of tea from India
duting January-October, 1974 was
155890 m. kgs. valued at Rs, 138.25
,crores compared to 14482 1. kgs va-
Jued at Rs. 110.47 crores d ming the
same period of 1973.

(b) A statement 1s laid on the Ta-
ble of the House [Placed in Librury.
See No. LT-9412/75)

(c) Export Promotion in Tea 1s be-
ing constantly kept under review so
that changes frungd suitable could be
adopted on such review

(d) A provimon of Rs. 185.71 lakhs
has been mude in 1975-76 Budget for
Tea Promotion outside India which
will intr-ala include expenditure on
generic promotion, uninationa] promo-
tion, promotion of special packs of
Indimn tea with the cooperation of the
local blenders/packers, delegations
for market study and exploring new
markets, trade delegations etc.

Servite Rales foy Ofcery and Staff of
LTDC.

5064, SHRI RAMAVATAR SHAS-
TRI:
SHRI VIRBHADRA SINGH.

Will the Minister of TOURISM AND
CIVIL AVIATION be pleaseq to
state:

| (u whether it Ig a fact that Board
approved BService Rules
mmwmu-uua u::
™o Septbinhe and
“Conettobd on PoIES |

‘E
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wag informed that these rules had
been brought witc force;

(b} it so, from which date these
rules have been given effect to; and

(c) whether any notification has been
1ssued or circulated to the members of
staff and if not, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRI SUREN-
LRA PAL SINGH): (a) ana (L)
The staff regulations, including ser-
vice rules, for the empioyees of India
Tourism Development Corporaton
were approved by the management of
the Corporation on 31st August, 1973,
The Committee on Public Undertak-
ings was informed that these rules
were being followed in the India
Tourism Development Corporation
even prior to 1973 though they were
formally written down, compiled and
put together only mn 1973

(¢) Draft Stending Orders covering
the conditions of service of workmen
urder the Industrial Emplryment
(Standing Orders) Act, 1946 have
been filed with the Certifying Autho-
rity, Delhi. These will be notified’
circulated to the members of the staff
after certification by Certifying Au-
thouty

wRre wrs fedn Qe & wndet
# warafaat ot aamedy

$965. ot whewe faw :  war
feer w2 27 T * g ARG f

(%) = seTT W1 @ A &
e § fr W we fase
URIIRER & wwwEl F 9 qdwfa
Wi aares g1 @ § 3% 18 Tortfees
wror § ; ok

(w) aft g, & ot O¥X &
fad O ITT W1 FHA W W
e
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faw sxreg & crog Wt (o wow
goe wqwelt) : (F) s &
qw w1 Ierd T § fawd @@
fawre fear o &% fs car dar -
o ¥ sieay § gt wwhr o
A ¥ 99 §¥ Twdfar s
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Re-Classification of Cloth

5086. DR. LAXMINARAIN PAN-
DEYA: Will the Minister of COM-
MERCE be pleased to state:

(a) whether the qualities of cloth
are proposed to be re-classified; and

(b) whether powerloom cloth is
also likely to become excisable as u
result of the proposed classification?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISWANATH PRATAP SINGH):
(a) The question of revision of the
existing classification of mill-made
cloth 15 proposed to be discussed in
the meeting of the Cotton Textiles
Consultative Board on 17th Apnl,
1976.

(b) Doeg not arise.

Ferelgn holdingg in Hindustan Lever
Lid

5067. SHRI S. M. BANERJEE: Will
the Minister of FINANCE bg pleased
to state:

(a) whether the equily holdings of
Unilever London in Hindustan Lever
Lamited ig 85 per cent;

(b) whether the whole of this
equity amount has come oug of the
cummulative profits over the years
from our country;

(¢} whethar the grant of C.0.B.
licence in the above context to Hin~
dustan Lever Limited means permis-
sion for further continuous exploita-
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tion of our gullible consuinery in the
country; and

(d) if s0, the reaction of Govern-
ment thereto?

THE MINISTER OF FINANCE
ngRI C. SUBRAMANIAM): (a) Yes,

(b)y No, Sir.

(c) and (d). The agplication of
Hindustan Lever Limited under Bec-
tion 29(2) (a) of the Forelgn Ex-
change Regulation Act, 1073 for per-
mission to continue to carry on its
:imun; activities is under examina-

0T,

Export of Basmati Rice

5068. SHRI P. VENKATASUB-
BAIAH: Will the Minister of COM-
MERCE be pleased to state;

(a) whether Basmati rice has
emergeq as 3 major export earner for
the country;

(b) if so, the figures of export
during the current year as compared
to the corresponding period last year;
and

(c¢) the steps envisaged to keep up
these exports?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISWANATH PRATAP SINGH):
(a) Not yet. Sir.

(b) The export of Beasmaii Rice
during the last two years hag been
as under:—

aantity Value
@ AL Rs. in lakh
1973-74 14822 668-18
1974-75*% 26234 131205
s(April-Nov.74).

(c) As incentive for incressing
produciion, more attraciive price is
being paid to the growers for basmeti
paddy, A proposal to sncoltrage QON=
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tract cultivation for increasing pro-
duction in gelected areas in Bihar,
+J&K, Rajasthan and U.P. beside Pun-
ppabmﬂmhm&rmﬂu-
tion with different bodies.

Increase in export of Mill Made
Cotton Textiles

5069 SHRI R S PANDEY Wil
the Minister of COMMERCE be
pleased to state

(a) whether export of mill made
cotton textiles hag increased by about
50 per cent during 1974, ang

(b) if so the reaons therefor des-
pite its shoitage in the country?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISWANATH PRATAP SINGH)*
(@) During the year 1974, exports of
cotton textiles incieased by about 45
per cent 1n teims of value over those
in 1878 Howcever, the guantity  of
exports fell from 6309 million sq
meters 1n 1975 to 4676 -ulhon sq
moters during 1974,

{b) Does not arise

Coconut Based Indusiries In Kerala

5870 SHR1 VAYALAR RAVI Wil
the Mmister of COMMERCE be

pleaned to ntate'

(a) whether the Expertsof the Asian
Cotonut Community has  suggested
that a feasibilitv study should be
made m Kerala for the stajting of a
thaipn of cononut bLased Industiie, In
that State, and

(b) if so, the facts theieof, and

{c) the actions taken m the matter®

THE DEPUTY MINISTER IN THE

: MINISTRY OF COMMERCE (SHRI
VIBWANATH PRATAP SINGH):

(a) to (¢). The Industrial Economist

, of the Asian Coconut Community who
vigited India last year in his Report

has recommended for the Government

of India to consider requesting UNDP/

TUNIDO assistance to conduct feasi-
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buity study, on the establishment of
an integrated coconut processing com-
plex in the Sate of Kerala. This study
will also cover modernization of coir
pocessing industry and its effects on
Soc10-Economic problems. In order
to implement this recommendation a
draft Project proposal has been pre-
pared and is under consideration.

Cess on production of Virginia Tobacco

5971 SHRI G Y KRISHNAN: wWill
the Minwster of COMMERCE be pleas-
ed 1o gtate

(a) whether there 18 any proposal
under the consideration of Govern-
ment that a ce~, should be levied on
the entne production of virgma
tubacio and on ¢xpurts of all types of
tubacio 1o finance the proposed tobac-
co bomd, ang

b) if vo ¢
of

TIHE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISIIWANATH PRATAP SINGH)
(a) Yes, Sir

{by The Tobacco Cess Bill, 1975 as
introduced 1n the Lok Sabha on Tth
Maich, 1875, seeks to provide for levy
by way of Cess —

() a duty of excise at the iate
of one paisa kilogram on
Virginia Tobacco which 18
produced tn Indig and sold at
any registered auction plat-
form

fu) a dutv of customs at guch
rate not exceeding one per
cent ad taldrem ags the Cen-
tial Government may specify
on all topetco which 15 ex-
ported

ga.ent fcatules there-

Arrest of Tobaccoe Smugglers

5572 SHRI MAHADEEPAK SINGH
SHAKYA: Will the Minister of FIN-
ANCE be pleased to state:

(a) whether Government have fail-
ed in apprehending the tobacco smug-
glera; and



123

{b) it o, the reasons therefor;

' {¢) the number of such smugglers
arrested during the last year; and

(d) the facts of suon eascg detected
th Etan district of Uttar Pradesh
during 1973-747

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEE):
(a) No, Sir.

(b) In view of (a) above, the ques-
tion does not aiise

(c) Forty four

(d) Twelve cases of smugghng were
booked in Etah district during 1973-
T4, Out of those:

(i) in 3 cases 902 kg of unmanu-
factured tobacco was being
despatched as manufactured
tobacco,

() m 3 cases, 8580 kg of tobacco
was being {ransported on
time-barred permufs or dupli-
cate consignmentg were being
transported;

(i) 1n 6 cases, 743 kg. of tobacco
was serzed on account of being

transported without any per-
mit

Andings of Study Team on Production
in the Textile Industry

58073 SHRI BHOGENDRA JHA:
SHRIMATI ROZA DESH-
PANDE,

Wil the Minister of COMMERCE
be pleased to refer to the reply given
to Unstarred Question No 5088, on
the 18th December, 1974 regarding
judgment of Supreme Court on take-
over of sick textile mills end state:

(a) results of the findings of the
study team headed by the Textile
! regarding cut back in
production in the textile industry and
reaction of Government thereon; and

(b) the toisl capacity of production
ot the private textile mills and of the
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mills rup by the Textile

ang the actual mmthlfm::l
during the last one year and the
steps taken to ensure full rated pro-

duction?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) The report of the study team is
stil] awaited.

(b) At the end of December, 1974,
the total installed capacity of the
cotton textile mill industry waa 10.83
million spindles and 206 lakh looms.
The total installed capacity of 108
mill, under the National Textlle Cor-
poration 15 295 million spindley and
45,725 looms.

A statement showing the monthly
production of the cotton textile indus-
try, as a whole, during 1974 is attach-
ed as Annexure Out of the total
production shown theremn, milly under
the National Textile Corporation pro-
duced 796 million metres of cotton
cloth and 453 mullion kgs of cotton
yarn

In order to augment the production
of mills under the National Textile
Corporation, modernisation program-
mes have been worked out in respect
of 87 mills involving an outlay of
sbout Rs 54 crores

Statement

Statement <howng the provuct on figures
of cotton cloth ond cotton yarn dunng
the year 1974

Corton cloth  Cotron
fIn Milhon Mstres)  (In &{illion
Kp.)
ay 1974 277 784 77 483
if.:wbmzﬂ' 1974 301 921 67 ﬁs
pebard T R
nl 1974
May 1904 365.378 84 929
{m 1974 383 o1 gsu
4y, 1974 400 306 ﬁ
AJE 811974 394, 0.
Septe 1974 383.850 88, 3:{
gmber m'c” a.'i ls: oo
overher, ¥ i
4 610 gm
} 4315, 6od 1gQ¥. akg
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Fall in price of Cotten

5974. BHRI MADHU LIMAYE. Wwill
, the Minister of COMMERCE be pleas-
ed to state:

(a) whether taere had been a pre-
cipitate fall in the prices of different
varietiegs of coiton in November and
December, 1974;

(b) the total purchases made by the
Cotton Corporation of India ang other
Governmental agencies,

(¢) whether these purchaseg had
sny impact on the prices of 1aw cot=-
t-oﬂ; "

(d) whether the .ncome transfers
from the farm gector to the organised
industrial sector caused by a sharp
fal] ip cotton prices will not adversely
affect production next year; and

(e) if so, the steps the Government
propose to take tp re-assure the cot-
ton growers In thi: regard”

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) As compared to September, 1874
level of prices, the decline in prices
in November agnd December, 1974 is
of the order of Rs 1,200 to Rs. 2,100
per candy. However, the prices which
prevasled 1n Noven!er and December,
1974 were higher than the prices dur-
ing the corresponding months of 1973,

(b) The Cotton Corporation has
purchased about 6.100 baleg and the
Maharashtra State Cooperative Mar-
keting Federation has parchased about
12 lakh bales so far

(¢} Yes, Sir to a limited extent.

(d) The fall in prices of cotton dur-
ing November and December, 1974
may not in any way influence the
cotton production next year as the
prevailing prices during these months
were higher than thase of the corres-
ponding period in the previcus year.

{(e) Stock restrictiong on mills have
been further relaxed with effect from
1Pth December, 1974 so0 that mills
could enter the market to replenish
their stocks upto 3 to 4 1/2 months

Recently in February,
1 long staple cotton having a
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staple length of 1.1/8* and above
have been exempted from the gtock
limits These steps are intended to
increase the demang for cotten and
fetch better prices to the growers,

Irregularities by M/s. Tata Mills Ltd.

5075 SHRI SAT PAL KAPUR: wWill
the Minister of COMMERCE be pleas-
ed to stefe-

(a) the number and nature of
var.ous irregularities committed by
M/s Tata Mills Limited during the
last three years; ang

(b) the action taken by Govern-
ment against them?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH) ¢a)
The mull had packed five Yales of
punted <hirting 1in non-standara bales
in contravention ot Clause 21 of the
Cotton Textiles (Control) Order, 1948.

(0+ The mills were directed to
open the vales an1 pack the dloth mn
stundard bales nefore clearan.e

Dua] Pricing Policy for Essential
Commodities

5976. DR. H P, SHARMA Wil
the Minister of FINANCE be pleased
to state:

(a) whether the Prime Mmuster
while addressing a meeting of the
bus nesg community organised by the
Indian Merchants’ Chamber at Bombay
on December 284 1974, made it clear
that the recent suggestion of the busi-
nes< community for a duml pricing
policy was not acceptable to Govern-
ment unless a part of production was
made available for essential purposes
and to vulnerable sections at prices
subsidised by the free sale of the
remainder;

(b) if so, the precise policy of Gov-
ernment in this regard; snd

(¢) for which category of items
such dusl pricing policy is proposed
to be adopted by Government on the
saig condition?
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THE MINISTER OF FINANCE
(SHRI C. SUBRAMANIAM): (a) In
the course of her speech at the meet.
ing organised by the Indian Mer-
chants’ Chamber at Bombay on
December 28, 1974, the Prime Minister
‘had inter alia, stated that a dual pric-
ing policy would be justifiable if a
certain proportion of production is
made available for essential purposes
and for vulnerable sections at prices
which woulq be subsidised by the free
sale of the rest of production,

(b) As indicated in reply to starred
Question No. 445 on 21.3 1875, Gov-
ernment feel that a dual pricing pohicy
may sometimes he in the interest ot
both consumers and producers as 1t
enables the former lo obtam a suibs-
tantial pcit of their essential require-
ments at relatively low prices, while
any losses incurred by the laler in 1es-
pect of low-priced supniies can  be
muade good through saley effecled in
the open market,

{e) Matters regarding identification
of essentwu] consumer items, ond re-
lated issues such as micing and distri-
bution policy. are under examination
in the concerned Department of the
Ministry of Indusirv and Cnil Sup-
ples.

Society for interest free loang to
Entrepreneurs

5977. SHRI K. LAKKAPPA:

SHRI SUKHDEO PRASAD
VERMA:

Will the M\inister of FINANCE be
pleased to state:

(a) whether a new society hag been
met up by Government recently which
will provide interest free loans to
entrepreneurs and technologists for
establishing medium-sized industrisl
units; and

(b) if so, the composition of the
society and other broad features?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATT SUSHILA ROHATGD: (a) and
(b). The Industrial Finance Corpora-
tion of India has establighed the ‘Risk
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Capital Foundation’ which was
registered as a Soclety imder the
Societies Registration Act, 1860, oa
the 22nd January, 1875, The Founda.
tion will have a Board of Trusttees
and the first Board of Trustees
w:dl  inclule a Cheirman, the
Charman and the General Manager
of the Corporution (ex-officio mem-
bers) two Directors of the Industirial
Finance Corpuration, two persons to
be nommated by the Boarg of the
Corporation representing  Indusiry,
Finance. Banking, Technical Institu-
tions, bodies and undertakings and the
representatives of  uther  financial
institutions including the Kreditans-
talt (KFW) who support the Founda-
tion.

The activities of the Foundution
would start atlit s Board ¢l Trustces
have formulated 1aies ond regulations
ctavenmg s operaticie The Founda-
tion has sice been i iguraled on the
10th March, 1975

The main objective ot the Founda-
tion would be ir provide assistance to
new entrepreneurs and technologis!s
ifor promoting industral projets by
giving loans and  advances free of
interests or at nominal rate of interest
to enable them to provide their con-
tribution to equity capital of the pro-
jects which have been sanctioned fin-
ancial assistance by the Corporation
and/or the other all-India financial
institutions.

Impory of Fertilizers

5978. SHRI HATNI SINGEH. Will the
Minizter of COMMERCE be pleased
to state:

{a) whether Government have de-
cided to canalise the entire import of
fertilizers in the country through a
single agency; and

(b) if so, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) and (b). The auestion of entrusting
the entire import of fertilizers to @
single agency is engaging the atten-
tion of the Government,
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Warld Bank Study to Domestic
Rosources for 011 Exploration

8079, SHRI MOHRINDER SINGH
GILL: Will the Minister of FINANCE
be pleagsed to state:

(a) whether World Bank study om
domestic resourceg for ocil explora-
tion has suggested foreign collabora-
tion and a better role to be played by
the Oil India Limited also for onshore
activities; and

(b) if so, what is his reaction to
these suggestions especially towards
giving a comparatively better role to
Oifl India Limited®

THE MINISTER OF FINANCE
(SHRI C. SUBRAMANIAM): (a) and
(b). There is no proposal to enter into
foreign collaboration for onshore ex-
ploration as such and nor 1s there
any proposal to assign additional areas
to Oil Indiu Limited for oil explora-
tiom for the Lime being.

World Bank Study op Energy Sector
of India
5980 SHRI P M. MEHTA:
SHR1 VARKEY GEORGE:
SHRI Y ESWARA REDDY:
SHRI R V SWAMINA-
THAN:

Will the Munuster «f FINANCE he
pleused to state-

(a) whether World Bank study on
the energy sector of India has propos-
ed foreign help in oil projects:

(b) whether in proposing foreign
collaboratlon 1in onshore and Bombay
High Programmes, the study says that
this will be desirable in view of the
large foreign exchange requirements
and because of the urgency to increase
the nation's oil production;

() if so, whether Govermrment
have exsmined the study report of
the World Bank; and

(d) when the final decision is likely
to be taken?

THE MINISTER OF FINANCE
(SHRI C. SUBRAMANIAM)- (a) to
(4), It is the policy of the Government
to inteusify both onshore and offshore

411 L85,
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oil explorstion programmes with a
view to achleve self-sufficiency in
the quirkest possible (ime. While it
is the objective of the Government
to devclop indigenous capahilities for
fabrication and erection of production
platform, construction of pipelines and
other sub-sea slructures, it 1s proposed
to expedite exploration' production
eflort in the offshore areas by hiring
to the extent necessary the best avail.
able engineering and consultancy
services world-wide. While the ONGC
is carrying out exploration operations
in Bombay High offshore on its own,
the Bengal and Kutch offshore basins
have been contracted to two foreign
firms with a view to expedite oftshore
exploration efforts.

Dilution of foreign shareholdings in
Macneill and Barry Limited
Caloutta

3981 SHRI ANADI CHARAN DAS:
Wil the Mumster of FINANCE vue
pleased to state:

(a) the sleps taken for dilution of
foreign shareholdings, other than any
merger or amalgamation in the Mac-
neill and Barry Limited, Calcutta;

(b) whetiwer the foreign sharehol-
derg are still controlling the affairs of
the said company; and

(¢) the fotal number of paid up
shares being held by such foreigners
and nameg and particulars thereof?

THE \IINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHIRJEE,:
(a) to (¢}, The information is being
collected and will be laid on the Table
of the House,

Pakistani Dhow caught by Customs
near Bombay

5082. SHRI ARVIND M. PATEL:
SHRI VEKARIA:
Will the Minister of FINANCE %e
pleased to state:

(a) whether a Pakistani dhow was
caught by the Custom authorities
near Bombay coast recently;
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{(b) i so, the details of the items
selzed from that boat; and

(c) the number of persons arrested?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEE):
(a) Alhough several mechanised
crafts have been seized near the Bom-
bay ocoast by Customs authorities
during the course of anti-smugghng
operations, none of the crafts seized,
since 1-1.75, has been found to be of
Pakistani origin.

(b) and (c). Does not arise in view
of the above.

Permission to Indianise capital of
India Tobacce and Vaszir Saltan

5983. SHRI SOMCHAND SOLAN-
KI: Will the Mimster of FINANCE
be pleased to stote:

{a) the terms anq conditiong subject
to which India Tobacco (ITC) and
Vazir Sultan have been given per-
mission to Indianise part of their
capital;

(b) whether ITC and VST have of-
fered shares to the Indiap public at
fancy rate of premium; if so, at what
rates;

(c) whether ITC's share capital in-
cludes shares worth Rs. 480 lakhs
issued to foreign companies for use
of trade marks and biand names;
angd

(d) whether Government propose
to gtop remittanceg of dividends iun
foralgn exchange on the above shares
under Foreign Exchange Regulation
Act, on a time-boung programme?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE: (SHRI
PRANABR KUMAR MUKHERJEE):
() The terms and conditions subject
to which India Tobacco Company

Limited and Vazir Sultan ‘Tobirm
Company Limited have beth given
permission to Indianise part of their
capital are as follows:—

(I) 28,04,775 equity shares of Rs. 1p
each held by the foreign share.
holders of the company shall be
sold to Indian public to “ring
down the foreign holdings from
748 per cent to 60 per cent at
par. The sale proceeds, affer
the payment of Capital Gains
Tax, il any, will be allowed to

be repatrinted in 7 equal
annual instalments.  Interest
earned on outstanding sale

proceeds less incume tax thereon
will be allowed to be repatria-
tion.

(II) The proposed 28.04,775 shares to
be disinvested will be distri-
buted as under'—

No. of
shares.
(i) LICand UTI 7,58,904
(n) To the cxwstng Indian
shareholders ot the India
Tobacco  Com any as
Rights in the ratioof 1: 6 7,95,871
(iii) To Public 1,00,000
(iv) Toemployees of the Com-
any including the
iTeclOrs: . 2,00,000
(v) For private placemem 1o
Orhgrrs p. . L $0,000
e e e
ToTaL 28,04,77%

— i —

Vazir Sultan Tobacco Co. Limitey

Issue of 17,70,000 equity shares of
Rs. 10 each ip the Indian nationals
only at a premium of Rs. 6 per share
to bring down the foreign holdirgs
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from 65.61 per cent to 36.45 per cent
the details of which are as under:—

No. of
shares.
(1) Rightsissuetothe cxisting
sharcholders (Indians  only
intheraioof1: 4 : 1,71,940
(2) To the employees of the
Company subject to the
limit that no employee in-
cluding the Directors will
be allo%ed more than 200
shares on arational basis : 50,000
(3} To pablicthrough prospec-
tus ¢ . . g 15,548,060
Tortarn 175705000

The public issue shall not be made
unless satisfactory underwriting
arrangements for at Jeast 50 per cent
of the issue are made. The share
money of Rs. 16 per share chall be
fully called up within one vear from
the date of approval.

(b) ITC have offered shares to the
Indian public at par, ie, Rs. 10 per
share and VST have offered shares of
Rs. 10 each to the Indian public at
Rs. 16 per share ie. including a pre-
mium of Rs. 6 per share.

(¢) No, Sir.

(d) Does not arise.

Raids by Income-tax Authorities

5984. PROF. NASAIN CHAND
PARASHAR: Will the Minister of
FINANCE be pleased to state:

(a) the number of raids conducted
by the Income-tax Authorities for
seizing the unaccounted stocks of
varioug types during the current finan.
cial year, State-wise;

(b) a brief account of the raids, in
which stocks worth gver Rs. 5 lakhs
were involved, State-wise; and

(e) the nameg of the parties on
whom raids were conducted?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERIJEE):
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(a) Statistics about searches are main-
tained by Commissioner of Income tax
charge-wise and not State wise. The
totzl rumber of =earch and seizure
operatiens made dGuring the financial
year 1974.75 (upto 28.2.1975) Com-
missioner of Income-fax chargewise is
given in the statement annexed.
Separate statisticzs regarding cases
involving seizure of unaccounted
stocks are not kept.

(b) and (c). Bceavse of the very
large number of zearches involved it
would involve comnsiderable time and
labour to collect <ate about individual
search cases involving seizure of un-
accounted stocks. However, if the
Honourable Membler desires to have
information about any particular case
or cases, the same would be collected
and ifurnisherd.

Statement

Number of Search ard Seizure operations
by the Income- Tux Depertment  during the
period  1-4-1974 to 28-2-1955— Commis-
sioner of Income-t1ox ChiTge-wise.

No. of
Scarches

Commissioncr o
Income-tax cherge

Andhra Pradesh . . . 38
Assam, Napalend, Megheleya,
Manipur, Tripura, Union Ter-
ritorjcs of Arunzched Pridesh &

Mizoram. 5 . . 18
Bihar 8 5 . . 19
Bombay (Including Cemtral) . 251
Delhi(including Centrel) . ; 62
Gujarat . . . ; 209
Jaipur . 4 - : > 34
Kerala . . . . . 92
Kanpur . . y . : 240
Lucknow . . . 79
Madhya Pradesh . : 8 86
Madras fincluding Contre ) . 60
Mysore . : . . . 45
Nagpur . = . . " 25
Orissa . . : . . 12
Poona . . . . : 105
Patiala . 5 . . 313
Amriisar . . . . 89
West Bengal {includir.g Calcutta

Central) . ’ . . 116

ToraL : i . 1893
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Request io pisce Himachal Pradesh
under 5 single unit for income-tax

5985. PROF. NARAIN CHAND
PARASHAR: Will the Minister of
FINANCE be pleased to state:

(a) whether Government have
recelved any request for declaring
the whole of Himachal Pradesh, a
compact area under a single unit for
Income Tax Administration;

(b) it so, whether any decision has
been taken in this regard; and

(¢) what is the existing set up and
how it Is proposed top be re-organised?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEF):

(a) No Sir

(b)Y Does nol arise

(¢) Under the existing set up viriuvs
jarts of Himachal Pradesh arc in the
jurisdietion of Commissioner of
Income tax, Patiala-I, Patiala. There
18 no proposal to appmint a separate
Commissloner of Tncome-tax for Tl va-
chal Pradesh

Trade Agreements

5986. PROF, NARAIN CHAXD
PARASHAR: Will the Minister of
COMMERCE be plvased to state-

(a) the vames of the countries with
whom India has eniereg into irade
sgreaments during thv last three years
including the current financial year
alongwith the dates on which these
agreenienly were signed us alse the
names ~f the places where they were
signed and names and designations of
the dignitaries signing the agreements;
and

(b) a resume of the progress made
by the trade under these agreements
and the exient tp which our trade has
fmproved with these coumtries after

these agreements?
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(SHRI
VISHWANATH PRATAP SINGH):
(a) and (b). A wutatement is laid on
the Table of the House. [Placed in
Library. See No. LT-0418/78),

fawr siwrern gror EwraTeOY) o
faq i fenaw

5987. st guvee qfiw : ¥
faw et a7 TR A FI R fn

(%) warrm & fafww faam,
wratrar o forir mfz Y @7 &
froir ¢ fa qw arar7-odt ) fees
fawmT fog o

(m) zad 7 f7Aq fAwma swif
¥ ¥ W e G R A, A

() A1 foma mwior i 4
w7 REYH A wAT T T
4 QIT FA 5T A7 ® ATEATA A7 T
e greg wrl fama faar o g 7

faw goroa ¥ vrog S (o sow
wwT Amat) o (T) FO\w). AW
1974 ¥ gTA o1 wATAd Afe-
araat fawmt grer Fq4 or & (-
™ f‘q‘p_{n".( T 7T g™ fdvre
& arvw # fear a@oqr A1z gAY
gurTrEt gy mF 3Rl AErae-a
% wrtfoe gur av | wETE AT
e & weasy ® qaar owfas &
ot 7 @ v srwroTEe 97 v A ey ?

quzA s Amre fawmaa s
WA FTET| FTET ARTETCTNT
w oy n famr

s98s. ot gueY gita : WY
wtew st Wit fewmn ol oy wEdy
T owa fr o

(%) =% darew & ity fwlew
fwpti, yraiondt awy foeed o W &
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w7t fafw smraTroaT w1 feas
foww ey W

(@) wv ¥ & frax Farew qat
# A fomn fgt % 7, Al

(m) st fammd wddt § 4R
g I fBdy 3 Ia7 g ¥ from
qr ot wfad § W O F AL T
F( sTOME A a0 e o

qiew wiyr w7 fawra ds (s
W AT (F) T (7). g iwlan
Y W TET Z AQT AW TZA 9T Y %,
AT |

—~oan to Unemployeg Youth by
Natlonalised Banks in West Bengal

508Y. SHRL 8. XN.
Will the Mimster of
plewsed to slate

SINGH DEO.
FINANCE be

(a) whether a number of nation-
ulised banks are reluctant to give
loang to the unemployed youth to
nurchase Auto Rickshaw in  West
Jengal;

(b) it so, the reasons therefor;

(c) the number of youth given such
oans during the last three years,
year-wise, district-wise and bank-
wise; and

(d) the action taken regarding the
Educated Youth Employment Scheme
of the State and the work done upto
date, district-wise?

THE DEPUTY MINISTER IN THE
ISTRY OF FINANCE (SHRIMATI
SHILA ROHATGI): (a) and (b)
requisite information 1is being
chllected and will be Iaid on the Table
of the Houge.

(¢) The present arrangeinents for

flow of dats in banks does not pro-

vide for compilation separately of

m“ of advanceg given for purchase
sutowickshaws.
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(d) Presumably, the Hon'ble Mem-
ber is referring to the progress made
by the public sector banks in extend-
ing credit suppurt for the schemes
formulated hy the State Government
under the “Hall-a-Milion Jobs
Prszramme”, The availlable data
reveals that as at the end of June,
1474 the outstanding advances of
piv ot sector bLunns to  the educaterd
uitruployed in Wist Ben,al wnder
this programne smnunted 1o Rs, 122
In: g spread wnver tn 294% accounts

Talks with US.5.1, about
Rouble Value

changing

5490, SARDAR SWARAN SINGH
SOKHI: Will the Minister of FINANCE
be pleased to state:

(a#) whether recently there bad
been any talk beiween the representa-
tiv-~ of US S R. and India at Ncw
Deibhi  regarding the changing of
Routle value; and

(b) 1f so, the results thereof?

THE MINISTER OF FINANCE
(SHRI C, SUBRAMANIAM): (a) and
(b). Yes, Sir. The distussions with
the Soviet authorities 1n this regard
were bheld in New Dellu from 17th
March, 1975 to 4th Apnl, 1975. These
discussiong which were held in a cor-
dial atmosphere faciituted betier
understanding of the respective posi-
tions of the two sides. Further dis-
cussions are proposed Lo be held to
arrive at a mutually satisiactory solu.
tion to this question.

Free Trade zone in Calemita

5891. SHRI 8. N, SINGH DEO: Will
the Minister of COMMERCE be pleased
io state;

(a) whether his Ministry held a
number of meetings with the West
Bengal Government officials regarding
the Free Trade Zone in Calcutta;

(b) it so, the data-wise participants
in the discussion; and
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(e) the present position of the pro-
posal?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMI:RCE (SHRIL
VISHWANATH TID'RATAP SINGH).
ta).and (b). The Inter\hinisteriol
official team under the Ch:rmanship
of Additional Secretary, Mmnisiry of
Commerce held :scussions with the
Chief Becrefary an, other offivers of
the Government 3t West Be' gal o
14th and 15th June, 1974.

{c) The proposi has boen nevepted,
in vprinciple, s 3 Fiflh Five Year
Plan Scheme.

Guidelines provided by Reserve Bank
to Banks for credit schemes

5992. SHR1 SHARAD YADAV:
PROF. MALHU DANDAVATE:

Will the Minister of FINANCE be
pleased to state:

(a) whether the guidelines provided
by the Reserve Bank to the Banks for
credit schemes t1 all sectors ¢{ econa-
my have been flo zted;

(b) whether the,z banks have now
resorted to unhealthy banking practi-
ceg of delaying their commitments;

(c) it so, thr duotails thereof; and
(d) steps taken to remedy them?

THE DEPUTY [iINISIER IN THE
MINISTRY OF FINANCE (SHRIMATL
SUSHILA ROHATGI). (a) to (d).
The credit policy announceqd by the
Reserve Bank for the 1871-75 busy
season, on the 23th October 1847,
continues to lay stress on restraint in
credit creation, while at the same
time providing foy selectivity for the
deployment of available credit so as
to sustain investment, augment pio-
duction and facilitale botier dirtribu-
tion of essential commodities, Banks3
have been advised tn accord the high-
est prionity to public food procure-
ment and distribution, agriculture
(lncluding the distribullon of inputs},
exports, manufacturing uuits in the
public sector, and private industries
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in the ‘core’ sector and those produc-
ing goods needed for mass consump-
tion. A greater degree of eelectivily
in the extension of Ilurther crediy to
other deslgnated priority sectors such
ag small-scale industry and other
small borrowers, based not only on
size but also on the type of produc-
tion of the borrcwing unit, has also
been introduced.

The progress in regard to the im-
plementation of the policy, particu-
larly in regard to the sectoral deploy-
ment of credit by the banks, Ig kepd
under constant review Ly the Reserve
Bank, Reserve Bank also assists the
banks 1n implementing the policy
guidelines wherever necessary. The
provislonal data regarding sectoral
deployment of credit, which at this
slage arc avaiatle for the first three
months of the current busy season,
viz. November 1974, to January 1075
indicate that, by and large, the deploy-
ment ol credit bas been in accordance
with the policy guidelines issued by
the Reserve Bank,

Changes in Guidelines issued under
Foreign Exchange Regulation Act

5093. SHRI ARVIND M. PATEL:
Will the Minister of FINANCE be
pleased to state:

(a) whether Government are not
making any changes in the guidellnes
1ssued to the Reserve Bank of India
for dealing with applications from
companies with more than 40 per cent
foreign share-holdings under the
Foreign Exchange Regulation Act; and

(b) if so, the facts thereof?

THE MINISTER OF FINANCE
(SHRI C. SUBRAMANIAM); (a) snd
(b). The Guidelines for the adminis- .
tration of Section 20(2)(a) of the
Foreign Exchange Regulation Act 1873
were announced by the Government,
a copy of which wag lald on the~
Table of the House on 20th December
1873, and the saume are in operaiion.
Changes in the Quidelines. if found
ngoessary may he considered on
merits.
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Tmp of Bipck Mongy for Purchase of
Landed Propertiss

8094, DR, H, P. SBHARMA Will the
Minister of FINANCE be pleased to
state;

(a) whether Government's aftention
has been drawn to the increasng
investment of black monev in resi-
dential and commercial lards and
houses in unauthorised colonies of
Delhi in particular and athc- metro-
polis in general;

(b) whether there is any sct pro-
cedure or regulation and chrek on
such investments and for asvessing
such property to taxes, such agq In-
come-tax and wealth tax. If g0, what
sleps are taken to secure account of
the money invested in such nroperty
and for ensuring that the entire
property income therefrom i, assessed
to taxes; and

(c) if not, the steps taken #nd pro-
posed to be taken in that direction?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEE).
(a) The Government ;s aware of the
tendency tn invest unatcoanteq for
money in resdential and commetcial
lands and houses in colonies, both
authorised and unauthonaed in Delhi
and other mctiop.lifan cities

(b) and (¢) The lncome-tax De-
partment conducts surveys of colones
and enquiries into the sources of in-
vestmeni in lands and houses, The
unexplained investments are brouiht
to tax as income from undisclosed
sources. The income from such pro-
perties ig also assessed. The proper
tlee are taken inte account while
traming assessments under the Wealth-
tax Act, 1057, Wherever necesfary,
the cases are referred tn the Valua-
tion Cell to ascertain the fair market
valus of the property and/or cost of
saastruction,

Provision has been made through

the Taxation Laws (Amendment) Act,
178 for acquisition of immovable
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properties where theic bave been
under-valued at the timg of transfer.

National Wage Income Prices Policy

5095. DR H. P. SHARMA- Will the
Minister of FINANCE bhe pleated to
state

(a) what steps have so far been
taken tor evolving an integrated
national wage-income-prices  policy;
and

(b) by what time such a policy is
likely tg be thrashed out”

THE MINISTER OF #INANCE
(SHRI C. SUBRAMANIAM; (&, and
(b) ‘IThe “approach 1o the Fiith Plan
1974—79" had given an outline of the
prices. wages zhd ncomes policy swt-
¢4 to the country. In the hght there-
of. a> well as of the recommendations
of the Dharia Committee, the public
distribution system 1s heing made more
eiffecive through the establishment
of a full-fledged Department o Civil
Supplies Issues relating fo wage
policy are being studied by the Wage
Cell specially set up .n the Mirustry
of Labour on the recommr ndations of
another Committee appointed b the
Planning Commusst n These are
some of the steps taken hy the Gov-
ernment as a part of its endeaiours
to evolve a wiable incomes policy

Introduction ef Flight from Delhi to
Assam and Caleutta to Kathmandu
via Mugaffarpur and Darhtanga

5046, SHRI BHOGENDRA JHA.
Will the Mainister of 1QURISM AND
CIVIL AVIATION he rlease. to
state:

ta) whether Indian Airlines fight to
Muzaffarpur has becn cancrlinl ana 1f
so, the reasong therefor;

(h} whether it 1s propossd {n inlro-
duce any flight from Delh! to Assam
and from Calcutta to Kathmandun riz
Muzaffarpur and Dharbhanga; and

(c) it so, the broad details there-
about?
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THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI RAJ BAHA-
DUR): (a) Muzsfiarpur is one of the
16 cities to which air serviceg were
discontinued by Indian Airlines due
to very high cost of operation result-
ing from the steep increase in the
price of aviation fuel and the decision
to phase out uneconomical aircrafis
like Dakotas and Viscounts from their
fleet. Indlan Airlines have no plans
o resume air service to Muzaltarpur
in the near future, However, the
feasibility of permitting private ope-
retors to operate air zervice 1o Mus/ge.
flarpur 1> under Goveiament's consi-
deration,

(L) No, Sir.

(¢) Does notl arise.

Seizure of Smuggled Goods on Indo-
Nepal Border

5997 SHRI BHOGENDHA JHA:
Will the Munister of FINANCE be
pleased 1o refer to the reply goen to
Unstarred Question No. 3494 on the
14th March, 1875 regarding sen.ure of
smuggled goods on Indo-Nepal border
and state

(a) whether the causes, including
tampering of evidences of large scale
acquittals o the basis of case records
are being enguired into to fix respon.
sibility and ensure future perfor-
mances, if so, facts thereabout;

{b) whether a Magistrate of village
Jonke in Basopatti Block and a Cus-
tomg Inspector were caught by the
loca] people red-handed while smuggl-
ing goods and the Customs Inspector
produced before all the District
Magistrates, S.Ps and Commissioner of
Darbhanga Division who were holding
a meeting at Jaynagar; and

{c) if so, factg thereabout and result
of enquiry held by those pfficers?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PRANAB EKUMAR MUKHERJEL)
(a) No such case of tampering of
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evidence hag come (o thé noiice of
Government,

(b) end (c). The B.D.O, Basgpatti
was apprehended by some lucal peo-
ple on 19-5-1874 for alleged smuggling
of foreign goods stated to have been
recovered irom his jeev, Subsequent.
ly some other person clumed tbe
ownership ot the goods. The B.D.O.
was placed under suspension by the
State Governmaent, However, the
B.D.O, was iound not gudly and has
nween reinstaled,

In another instance, Customg lns-
pector was  surrvunded and held by
weal persvns on  9-5-1%44, while he
Wdas exanuninyg the pelzed poods 1€~
covered fiom a smuggler, The ins-
pector was toircibly paraded through
the town alung with the Customs
driver. They were (inely taken lo
tne istrict Magistratv, Madhubamn,
who was camping at Jaynagair along-
with the Superintendent of Police,
On inteivention of the listrict Magis-
(zate, both the Inspector and the driver
were released by the local persons.
LThe Inspecior and the driver have
since got a case regisiered at Jaynager
Police Station for wrongful confine-
ment and intimidation,

Construction of Hotel jn Hyderabad
by LTD.C.

5998, SHRI Y. ESWARA REDDY:
Will the Minuster of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether the India Tourlsm
Development Corporation has a pro-
posal for the construction of a hotel
on the foreshore of Hussainsagar lake
in Hyderabad; and

(b) if so, the broad details of the
project and the steps takep in this
regard so far?

THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRI SUREN.
DRA PAL SINGH): (a) The draft
Fifth Five Year Plan of India
Tourimm Development Corporstion
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does not include any proposal for the
construction of a hotel at Hyderabad.

(b) Does not arise.

Construction of Boat House at
Hyderabad

5009, SHRI Y, ESWARA REDDY:
Will the Ministes ot TOURISM AND
CIVIL, AVIATION be pleased tc
state:

(a) whether the Andhra Pradesh
Tourism Development Corporation has
sent the plang amid ¢ tmate: amioun'-
ing to Rs B5.87.000 fc- 1) ¢ constyuction
of Boat House at HvAeisbad to the
Union Goverament o, accotding &p-
proval and sanctivn [ expenditure;
and

(b) if so, the main features of the
plan and Government's decision therc-
on?

THE MINISTER OF STATE !N
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRI SUREN-
DRA PAL SINGH): (a) and (b). A
proposal for the  construction ol a
Boat House on the foreshore ot Hu:-
sainsagar, Hyderabad at an estimated
cost of Rs. 587,000 was received fFom
the State Government. On examina-
tion it was found that it would not'be
possible to take up the Scheme during
the Fourth Plan period by the Central
Department of Tourism. The Sta'e
Government werc informed accoiding-
ly on 9-5-1978. The inclusion of the
schemes in the Fifth Plan will be
determined according to their priori-
ties, feasibility and availability of re-
Bources.

Tea Auction in London

8000, SHRI INDRAJIT GUPTA:
SHRIMATI PARVATHI KRI-
SHNAN:
Will the Minister of
be pleased to state:

(a) whether the Study Group of the
Parliamentuciang

COMMERCE
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system of the auction in London is
defective;

(b) if so, the reasons and galient
festures theieof;

(c) steps taken hy Government
against if; and

(d what is Government's resction
on it?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(x) and (b) Report of the Parlia-
mentanians’ Plurtations Study Group
or. Tea Industry inter " has advo-
cuted stopping despatch of teas on
censignment besis for audtion in Lon-
don—this being one of the contribu-
tur- causes for sagging tea prices.

(e) and (4) Ir view of the fact that
there has been a declining trend in
the despatch+s of Indian tvas to Lon-
€70 uuclio., «nd the price of Indian
tea 1n London auction hus increased
by about 14 new pence per Kg. over
the last one vear the Government ig
kecping a close watch on the system
of auction 15 London,

Officers of Air India entifled to Free
use of Transport

6001, SHRI ISHAQUE SAMBHALI:
Wi the Miaiste~ of TOURISM AND

CIVIL AVIATION be pleased to
state-

{a) the calegories of officers of the
Air India based at Bombay and Delhi

who are entitled tu the free use of
1:ansport;

(b) which of these officers have
been given Air-India’s Cars-driver-
driven and self driven, and whether
any ceiling has been laid down upto
which these can be run;

(¢) the measures taken to prevent
the misuse of these carg by the officers
concerned for private purposes and
for going 1o and coming back from
their place of duty:

(d) whether this concession is
evaluated for purpose of computation
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of perquisites for Income-tax purposes
and if not, the reasons therefor; and

{e) the total expendilure incurred
on the maintenance of these cars dur-
ing the last two years and the sieps
taken or being taken to cut down
cx:;enditure thereop, to enforce econo-
my

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI RAJ
BRAHADUR): (a) The Departmental
Heads, Deputies of Senior  Depart-
mental Heads ana the Manager West-
ern India at Bombay and the Regional
Manager and Manager at Delhi who
are fleld officers on sales work are
providedq with Corporation's transport
for use on official duties.

(b) Cars allotted to the Senior De-
partmental Heads, Managers, Western
India and Northern India and the Re-
gional Manager, Delhi are provided
with Corporation’s drivers and the
olhers are self-driven., Ceiling on use
is controlled by himits on fuel allowed,
named 200 litres per month which has
been now reduced to 160 litres as a
measure of economy.

(c) and (d), The cars allotted 1o
the Officers are allowed for private
use also and recovery is made at pres-
cribed rates for such private use. The
use of the car is permitted only with-
in municipal limits of greater Bom-
bay and it caennot be taken beyond
these limuts except with express per-
mission of the Managing Director No
case of any miruse has come (0 no-

tice so far.

For private use of the car, recovery
is made at a rate of Rs. 150 per month
for big car and Rs, 100 for small car
where driver is provided. Where dri-
ver is not provided, recovery is made
at a rate of Rs 100 per month for
big car and Rs. 75 for small car.

(e) As the Cocrporation hag its own
transport division maintaining over 152
wehicles, maintenance of the ears al-
Iotted to officers is done in the same
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Written Answers 148
workshop and it is difficult to sepa-
rate this expenditure.

In view of the steep increase in
the price of petrol, the ceiling of 200
litres of petrol has been cut down to
160 litres per month,

Private Individual sponsoreq to
organise Trade Fair in Poland

6002, SHRI SHYAM SUNDER MO-
HAPATRA: Will the Minister of
COMMERCE be pleased to state:

(a) whether g private individual
was sponsored by his Ministry to
organise & Trade Fair in Poland three
years ago;

(b) whether he hag kept varlous
liabilities in that country causing ‘em-
barrassment to India;

(¢) is there “ny C.BI enquiry in
this regard; and

(d) if sv, what are the findings?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) No, Sir, the actual position is
that M/s National Alliance of Young
Enterpreneurs, New Delhi, approached
us for co-ordinzting the participation
of Indian firmg in Poznan Interuatio-
nal Consumer Goods Fair held in
Poznun during September 23-30. 1978,
As the DMnustr did not officially
participate 1z that fair, their request
was acceden !5 in the interest of
export promation,

(b) Yes, Sur -

(c) and (d). The matter g being
locked into by the Enforcement Di-
rectorate on the basis of the informa-
tion furnished te them by CB.L and
this Ministry.

Compiainty receiveq by Minisiry of
Commerce from Ambassadors Abread

6003. SHRI SHYAM SUNDER MO- ..

HAPATRA: Wilt  the Minister of
COMMERCE be pleased to state:

(a) whether his Mipistry has
received a few compladats from omr



"'mhmdon nln'md regarding Indian
_ £ouncil o2 Trade Fairs and Exhibi-
- tions, Bombay, like employment of
girls and their use for quesfionable
purposes, ‘selling goods during an
. exhibition and not paying custums
duty’, resulting i local government's
refusal to our exhibits in the subse-
quent year;

(b) whether the pfficers concerned
have been brought to book; and

(c) it not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) Critical assessment reports on
our participation in Exhibitions ab-
road whenever received from our Mis-
siong or Ambassadors abroad are stu-
died with a view to taking advantage
of the criticism for improving our
future participations, No complaints
of the type mecntioned have been re-
ceived from our Ambassadors abroad
during the last 5 years in respect »f
participations arranged by the Indian
Council of Trade Fairs and Exhibi-
tions, Bombay.

(b} and (c¢). Da not arise.

Representation from Cochin Customs
Staff Association

6004. SHRI VAYALAR RAVIE: Wil
the Minister of FINANCE e pleased
to state:

(a) whether Government have
received any representat’éh from the
Cochin Customs Staff Association
regarding the sppointmeni of relatives
of departmental personnel on com-
. passionate grounds: and

(b) if s0, the reaction
ment thereto?

of Govern-

“THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
_FRANAB KUMAR MUKHERJEE):

- fa) Yes, Sir.

(53 ﬂcuud'lng. to the existing orders
M
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missible even on compassionate grounds
for the appointment of relatives of re.
tiring and/or retired Government ser-
vants. Some relaxation is available
only for appointment of a dependent of
a Government servant who dies in
harness or who is retired from service
on medical grounds.

Schemes with the Aig of Agricultural
Refinance Corporation in Kerala

6005. SHRI VAYALAR RAVI: Wil
the Minister of FINANCE be pleased
to state:

(a) which are the important
schemes proposed to be undertaken in
the State of Kerala with the aid of
Agricultural Refinance Corporation
during the Fifth Plan; and

(b) the total amount to be spent
thereon ang the gist of actions taken
go far in the matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI): (a) and (b).
The Corporstion has projected a tfotii
lending programme of Rs. 900 crores
for five years beginning {rom July, 1974
for the entire country including Kerala,
Under this programme, schemes for
minor irrigation, soil conservation
plantation, storage, marketing, farm
mechanisation, dairy  development,
pouliry and fisheries will be assisted
>y the Agricultural Refinance Corpora-
tirn.  Dishursements by the Agricul-
turz! Refinance Corporation under
various schemes in different states in
the country will be however depending
upen the ability of the institutions im-
ylementing the schemes to prepare and
get the schemes sanctioned by the Cor:
coration.

Uprio the end of December, 1974,
Agricultural Reflmance Corporation
sanctioned 68 scheme: (nvolving finan-
cial assistance of Rs. 17.57 crores in
Kerala, of which Agricultural Refin-
ance Corporation’s  rommitment is
Rs. 14.86 erores, These schemes relate
to minor irrigation, land development,
plentations ~ and . horticuliure, farm
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ment amd ‘fisherles, _
. Foreign Banks in India
5008, SHRI VAYALAR RAVI:

will

1the Minister of FINANCE be pleased

to state:

(a) the total number of foreign
“banks operating in India, their coun-

try-wise break-up; and

" (b) the total assets of these banks,
‘bank.wise and the total deposits of
these banks during the last three years

and its benk-wige break-up?
THE DEPUTY MINISTER IN

THE

MINISTRY OF FINANCE (SHRIMATI
‘SUSHILA ROHATGI): (a) There are

ntpmmumbmmm

in Indla. Thelr country-wise bl‘hk-up

is as under:

Namc of the Country ~ No. of banky

Ubnited Kingdom . "
United States o Amcricr

Japan . . . 5
Netherlends

France

Bangladesh

- n-n Y

-

(b) A statemeni giving the required
information as reported by the Reserve
Bank of Indio. is enclose:!.

17-26

Statement
 Name of the bank Total asszts as at the end of Deposits | including inter-bank
deposits® as at end of
1972 1973 1974 1972 1973 197 4
_ ‘Rs, in crores)
4 x. British Bank of the
< Middle East . 10° 03 1201 14' 57 970 1087 12° 44
;. Chartered Bank . 9893 2027 143" 63 9311 112: 63 98- 62
pEmmeemie ERON7 5% ST 2% 2%
e G : : 9 399 367 :
4 American Express In- 4
:;mm Corpmm' 6377 836 8 . 66+ 17
. $3°49 s 64 50" 8% 5 00
6 Bank of America 3 3
National Trust & . - .
Savings Association 52' 74 *23 s8° 4725 49- 6! 50°07
%2 Pirs National City
Bank . : 119°27 13124 96° 91 7847 94 34 Bor10°
8 Bank of Tokyo Lid. 15°43 16- 4% 16" 40 13-92 13'90 15:33
9 . Mitwui Benk Ltd. 03 399 367 2-84 301 318
10 Bank Ne- -
. N. V. 1230 14'80 1317 Bur1 11°03 n-u it W s

1781 12:02 1550 :5 -po. _




Loan asked for by Town Municipal
Council, Karkal from Syndicate
A
Bank

6007. SHRI P. R. SHENOY: Wil
Minister of FINANCE ke pleased 1o
state:

(a) whether the major Panchayat of
Karkal (now Town Municipal Coun-
cil, Karkal) had asked for a loan from
Syndicate Bank 1o execute the water
supply work in Karkal; and

(b) if so, the stage at which the
request for loan stands at present?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI): (a) and (b).
Major Panchayat of Karal, which is
now called Town Municipal Council,
Karxal is & constituent of the Syndi-
cate Banlk. In accordance with the
pra:iice ancd usages customary among
the bankers and also in accordance
with the provisions of the status under
which the nationalised banks have been
set up. information relating to indivi-
dual constituents of the bank cannot
be divulged.

Amount due by Town DMunicipality,
UDIPI due to Syndicate Bank

6098. SHRI P. R. SHENOY: Will the
Minister of FINANCE be pleased to
state:

(a} the total amount due by the
Town Dunicipality, UDIPI to the
Syndicate Bank under different heads;
and

(k) the reaszons for not collecting
the due:z?

THE DEPUI{Y MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI): (a) and (b). As
the information sought relates to the
affairs of a constituent of a nationalised
bank. it eannot be divulged in accord-
ance with the practices and usages
customary among bankers and also in
accordance with the provisions in the
statut governing the nationalised banks.

Coca-Cola Export Corporation

8009, SHRI SHASHI BHUSHAN:
Will the Alinister of FINANCE be
pleased to state:

(a) whether it is observed from the
application of the Coca-Cola Export
Corporation under Section 29 of FERA
that the pro rata sharing of Arvea
Office Head Office expenses are very
large;

() what are {he terms and condi-
tions under which Government per-
mitted Coca-Cola Export Corporation
to remit such expenses of the date of
granting such permission;

(c) whether the pro rata share of
Area office and Head office expenses
appear to be a certain percentage of
sales and is this form1 of royalty;

fd) what is the difference between
Area office and Head office expenses
and the justification for allowing both
these expenses as tax deductible ex-
penses; and

‘) how much tax is being lost due
te zllewing this deduction?

THE QJIINISTER OF FINANCE
(SHR] C. SUBRAMANIAM): (a) An
upward trend is noticed in the claims
of the Coca-Cola Export Corporation
on aeccount of Head Office/Area Office
expenses for the years 1969 to 1972;
the ciaim for the year 1973 is how-
ever somewhat lower,

)y end (c). Such expenses are
claimed in the proportion that the
turrover of the Indian branch bears
to the global turnover of the Corpora-
tion. The expenses so claimed are not
of the nature of royalty.

The remittances on account of Head
Office/Area Office  Expenses are
aliowed by the RBI only if these are
accepted by tke Income Tax authori-
ties as expenses chargeable to the re-
venues of Indian branch, These re-
mittances are further subject to the
formu'a laid down in respect of this
company to the effect that its remit-
tances on all counts (imports, profits,
head office/area office expenses, ser-
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vice charges etc.) for the years 1949
to 81st March, 1972 will be allowed
upto B0 per cent of its total export
earnings for those years, and that
with effect from 1st April, 1972

remittances on all counts will be al-
lowed upto 80 per cent of the com-
pany’s earnings from exports of its
jtems of production.

(d) The ditference between the Head
Office expenses ang Area Office ex-
penses ig that while the former ex-
penses are incurred in U.S.A. where the
head office is situated the latter are
incurred at the places where the area
offices are located, In substance, the
expenditure under these heads is orga-
nisational and administrative expend:
ture for the global activities of the
Corporation which 1s allocable to its
varioug branches. These expenses are
claimed as a deduction under the In-
come-tax Act, 1861 on the basis that
these are laid out and expended by
the Corporation wholly and exclusively
for the purposes of the business of ils
Indian branch

(e) The expenditure is allowed as ©
deduction under the Income-tax Act.
1961 in computing the iaxable bus:.
ness profits of the Indian branch of the
Corporation. As these deductiong have
been allowed in accordance with the
statutory provisions under the I.T. Act,
they cannot be regarded as a loss of
tax due to the Government.

Order receiveg by Voltas from Irng

6010 SHRIMATI PARVATHI KRI-
SHNAN: Will  the Minister of
COMMERCE be pleascd to state:

(a) whether Voltas hag reccived a
big order from Iraq for supplying ten
water well drilling rigs with other
equipments;

(b) if so, the broad detalls thereof;
and

(i;)whcthern will be canalised

the
w'mw

THE DRPUTY MINISTER IN TH¥
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) to (c). Voltag have received an
order for 10 Nos. drilling rigs from

the Ministry of Agriculture, Baghdad,
The value of the order is § 10 lakhs.

The firm have already shipped 8 Nos.
drilling rigs valued at § 1.5 lakhs,

The balance supply is expected to be
completed wilhin the next i
months,

wtg w¥w & uriio At ¥ 2 dw
wrs gfegr #t e

6011 st waracw difws : =y
frer w2t a7 TR Y g w14 o

(%) mr g3o & avfvor Sar #
™ A9q *3z &% Wrw ifew A oEw
fpadt o #

() fomz afeer & w1 fadY
T W A wadqr s

() f onamd @y TAq dw
gm0 f@a-fFa «w) v i fear Fmr

e

H

faer dwrmm & waEdt (s
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6014. SY wmatw Hfemw
wr wfose Fdr I® FaN S gur
&t fr

(%) %1 ooy w2 & wwm 793
% frafe & gfz gf & ;

(@) afz g, & aegadt s
T § Wi IueT JweT frg 23 o
weft g€ wr Y w7 o fafr ®

r

() fo-fe 3wt & ooy s &
ofz §1 & ¢ Wi W & it & Frvit
arfey fadeft v wiom g 1 wom
g, W

(%) *=1 9% & seqEA WY
frrta &7 o=t #Y w@Ar 3 weATe
w7 fasTe o7 ATdaTdY wTT AT ?

aiforsgy warew #§ goww (ot
favema wame fag) @ (%) HT (7).
wrT #9% ¥ FEiT w Tisian WE
it Wy g R OF OEM T
Wi 9 ¥ £ Frat e 3 SR e
ol &) #fz 7€ 7 o wiA-wEd
1974 & &M 179.45 73 ¥
YT a7 119758 165.57
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geqrat fasrfy 8

Non Gazeited Stafft working in
Income Tax Department

6015. DR. RANEN SEN: Wil the
Minister of FINANCE be pleased to
state:

(a) the sanctioned and working
sirength of the non-gazetted statf of
the Income tax Department in each
cadre/grade on the 31st March, 1874
in each Commissioner's charge func-
tioning under the Central Board of
Direct Taxes; and

(b) the number of permanent posts
lying vacant in each cadre/grade as on
1st April, 1874 ang 30th September,
1874 in each Commissioner’s chatge
and reasons of not fillimg them up?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEE):
() and (b). The information is being
collected and will be laid on the
Table of the House as early as
possible.
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-wmsnm M. 5. PURTY: Wil
‘the Minister of COMMERCE be pleas-

.a o state:

<. {a) ‘the quantum of Basmati rice
-muredby the State Trading Corpo-
. ration for export during last three
Years; alt
"(b) whether Government are mak-
‘ing adequate publicity for the sale of
procured Basmati rice; and

“(¢) f 8o, the broad outlines
thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) The following quantities of Bas-
mati Rice were supplied to or pro-
cured by STC for export during the
lagt three years:—

1972-73 14,879 M.T.

1973-74 26,127 M.T.

1974-75 68,000 M.T.
(b) Yes, Sir,

(e) Contacts have been established
with the leading rice importers in the
West Asia some of whom have
launched a publicity drive through
the media of television, cinema and
newspapers for popularising the
Indian. Basmati Rice,

Small Savings in Post Offices

6017, SHRI SHASHI BHUSHAN:
Will " the Minister of FINANCE
"be pleased to state the particulsr
steps taken to boost small savings in
the post offices?

mmmsmmm
~OF FINANCE (SHRI-

mAnrﬂ._ 1974 and uu.tn
from the 28rd July, 1074 ia
line with the incremsed rates
of interest on deposits in
Commercial banks.

(ii) In order that State Govern-

ments and Union Territories
make concerted effort to im-
prove collections, targets for
achievement in the first three
years of the Fifth Five-Year
Plan have been drawn up and
intimated to them; these in-
clude detailed targets for
Authorised Agents under the
Standardised Agency System,
Pay Roll Savings Groups,
Mahila Pradhann Kshetriya
Bachat Yojana and Sancha-
yakas,

(iii) With a view to encouraging

retention of larger balances
in P.O.SB. a Prize Incentive
Scheme was introduced in
December, 1973 and two
draws for prizes were held—
the first on the 3lst July,
1974 and the second o the
31st January, 1975.

(iv) It has been decided to open

National Savings Bureaux in
the four metropolitan cities—
viz.. Delhi, Calcutta, Madras
and Bombay; these will be
run by the P & T Department
to transacy exclusively Sav-
ings Bank work. To begin
with, one National Savings
Bureau will %e opened in
each of the four cities.

(v) With a view to encouraging per-

sonal collections. it has been
decided that with effect from

' 1-4-1076, where such collec-

tions exceed the targets fixed,
the State Governments con-
cerned will be entitled to loan
assistance equivalent to - 25
per cent of the amount of in-
dividua] savings collected in

..gxcess of targets fixed in ad-.

dlthnwthenmalmmu-

d Mt eolm
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Joint Sectoy Project for Cashew
Developmexit

6018 SHRI C JANARDHANAN Wil
the Minister of COMMERCE be pleased
to state

(a) whether the Cashew Corpora-
tion of India hag a proposal to get up
a )oint sector project for the cashew
development in the country,

(b) whether Government have ap-
proved of this project. and

(c) if a0, the particulars
project?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH) (a)
to (c) TIhe Goveinment have not re-
cefived anv such proposal sgo far fiom
the Cashew Corporation of India

of the

Project to Develop New Fibres and
Composites

6018 SHRI VARKEY GEORGE Wil
the Min ster of FINANCE be pleased
lo state

(a) whether Government propose
to take up a project to develop new
fibres and composites under the
United Nations Development Prog-
ramme; and

(b) f so,
thereof?

THE MINISTER OF FINANCE
(8HRI C SUBRAMANIAM) (a) and
(b) The United Nations Development
Programme has approved on 24th
January 1875 a request from the Gov-
ernment of India for assstance of the
order of 380,000 for the development
of new fibreg and composites

the main features

The principal objective of this pro-
ject is to infroduce and develop iIn
India the technology of composite
materials like fibre re-inforced plastics
and mixtures of metal and conven.
tionial fibres. Such composite materials
would have special characterigtics for
use in agriculture and fishing and in
the ch*mica) industyy. UNDP. assist-

APRIL 11, 1976

b

Written Answers 164

ance for this project would be avail.
able m the form of speciahsed equip-
ment, lraining of qualified staff from
the research laboratories participating
in the Programme and wisits by experts
from abroa® for specified purposes.

Chit Fund and Benefit Companies In
Gujarat

6020 SHRI P G MAVALANKAR:
Will the Mumister of FINANCE be
pleased 1o state

(a) whether Government  have
taken any fuithe: action against the
80 colled Chit Fund ang Benefit Com=
panies 1n Gujarat, and

(b) 1f 55, bioad detailg thereof?

THE DEPUIY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI) (a) and (b).
Reserve Bank of Ind a has reported
that uccording to the information
available with it 11 institutions are
cartying on chit fund business of the
convent onal tvpe and 23 othery are
engdged In organising  or managing
prize ctuts lucky draws anhd other
allie | schemes 1n the State of Gujarat

In the case of two institutions carry-
ing on business other than conventional
chit fund business the acceptance of
fuither ceposits has been prohibited
Ly the Reserve Bank and m the case of
three other stmilar institutions show-
cause notice haie been 1ssued, with
view to prohibiting them from accept-
ing fresh deposits The vahdity of the
Miscellaneous Non Banking Companies
{Reserne Bank) Directions, 1973 has
been questioned in the meantime in
two writ petitions which are pending
before the Bombay High Court The
Reserve Bank has added that subject to
the provisions of the Court's stay order
in the case of the {wo companies which
have filed writ-petitions and subject to
the provisions of the directions in the
other cases, the Reserve Bank has been
in correspondence with the institutions
concerned with a view to improving
their posifion and protecting the in.
terest_of the gemarsl public to the -
tent to which this way be possible.

»
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Burean of Public Enterprises

#8021, SHRI BIRENDER SINGH RAO
Wil} the Minister of FINANCE be
pleased to state

(a) whether the working of
Bureau of Public Enterprises was
recenily reviewed by a Committee
under the Charmanship of Shn
Pathak,

(b) what were the main Sndings
of that Committee, and

(e) what steps have been taken to
implement recommendationg of .hat
Committee?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRL
PRANAB KUMAR MUKHERJEE)
(a) The Action Commitiee on [upuc
Enterprises under the Chairmanship
of Shr1i M S Pathak, then, Member,
Plavning Commussion whith also ex-
amined the relationships belween the
public secto: and the \arous oi1gans ol
the Guvernment dealing with the public
enterprises, with a view to recommend-
ing improvements and organisational
changes, wherever necessaiy has inter-
alsa considered the appropriate role of
the Bureau of Pubic Enterprises for
achieving the desired objectives

(y and () The Action Committee
submitted 1ts Report on the Buieau of
Pubhe Enterprises to the Finance
M nister in Tanuarv, 1874 Most of the
recommendations made by the Com
mittee have been implemented n prac
tice by now eg

(i) Setting up of the Public Enter
prises Selection Board 1n August
1974 which 1= being serviced by
the Buieau of Public Enterprises

(11} Development of close links by
i{b¢ Bureau with other consul-
tancy orgamsations for under-
taking spectfic assignments

(lif) Utilisation of the Standing Con-
ference of Public Enterprises for
ascertaining the views of Public

on matter upder
congidération in the Government
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in regard to the functiomng of
the enterprises, as also const-
tution of Consultative Com-
miftees drawn from selecied
Public Enterprises for discussing
the problems relating to various
aspecis of the working of the
Puhlic Enterprises

(1v) Organisation of research into the
various aspects of the activities
of Public Enterprises like inter-
hrm comparison, elc

(v) Improvement in the content of
the Annual Report on the work
g of industrial and commer-
cial undeitakings of the Central
Government presented by the
Burcau to the Parlhiament

(vi) Improved monitoring systems in
respect of the various aspects of
the working of Public Enter-
prises

(vii) Organisation of personnel data
bank in the Bureau for utihsa-
tion at the time of appointment
for semor level posts m Public
Enterprises, as also the data
bank on immportant cunponents
of emplovee compensauon

(vin) Undertaking measures for pre
senting to the country a factual
account of the achievements of
Public  Enterprises in various
directions

(1x) Making the Bureau mure ac
ceptable to Publhic Enterprises
and admuristrative Mimistries by
1mproVing the quality of advise
renderdd on various aspects

Standing Conference of Pablic
Enterpriseg

6022 SHRI BIRENDER SINGH
RAO Will the Minister of FINANCE
be pleased to state-

(a) whether a new body known as
standing Conference of Public Eater-
prises (SCOPE) hag been constituted;

(b) what are the functions of this
body; and
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(c) whether it3 functions do not #

overlap with the Bureau of Public
Enterprises? )

THE MINISTER OF STATE IN THE
(SHRI

(a) and (b) An association of Public
Enterprises called the Btanding Con-
ference of Public Enterprises has been
formed under the Registration of Bocie-
ties Act The man funct on, of the
Standing Confcrence are —

(i) to promofle a better understand
ing among the public at large of
the individual and collective con
tribution of Public Fnierprises
to the economic development of
the nation and to undertaoke
such actinities as mav e deem
ed necessary to achieve this
aum,

({1) to proviic a forum of the Public
Enterprises for mutval eschange
of ideas and expenences and for
collective thinking on matters of
common infLrest

(m) to promote business jotcntial of
Public Dnterprises and pirovide
bhusiness infurmation ard

(iv) to undertaoke and/or sponsor re-
search projects on problem. re
lating to Public Enterprises etc

(c) There 15 no overlap of functions
between the Standing Conierente of
Public Enterprises and the Bureau of
Public Enterpiises The Bureau of
Pubbic Enterprises 1» a part of the
Finance Minisuy and its important
functions relate to the evaluation of
investment decisions  evaluation of
performance control of expenditure
financial management, formulation of
common polhicies in the area cf com-
pensation, civil construclion, terms of
appomntment, etc, act as a Data Bank,
report to Parliament, assist the Par-
hamentary Committee on Public
Undertakings, service the Public Enter-
prises Selection Board in the matter of

ever, the Bureau of Public Enierprives
takes the asglstance of the Standing
Conference of Public Enterprises lor
consyliation with the Public Ewter
prises in formulation of commen
policies

LIC Loans for Economle Uplifi of
SC. and 8.T.

6023 SHRI P M MEHTA Wil the
Mimster of FINANCE be pleased to
state

(a) whether the Union Government
have asked the LIC to giant loans
to the State Governments for the
exclusine purposes of finanoing
schemes for the economie uplift of

Scheduled Castes and Scheduled
Tribes,
(b) whether the Unjon Govern-

ment have 1cceived the proposal from
Gujarat Go\crmment,

() if so, whether Government
have asked the LIC to allot the
funds,

(d) what are the proposals made
by the Gujaiat Government for the
uphift of Scheduled Castes ang Sche-
duicd Tiibes,

{¢) whethey any other State Gov-
ernment has also forwarded proposal
to the LIC, and

(f) 1f so the action taken thereon?

THE DFPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHIL A ROIIATGI) (a) to (¢) No,
Su

(d) Does not ai'ze

(e) and (f) A proposal from Tamil

and soclally and economically budk-
ward Non-Harijans. Since under the
existing policy, ail the foang for



*OYK Bchm-, are to be routed
_~through Housing and Urban Develop-
" “ynent Corporation (HUDCO), the LIC
~.did not find it possible to agree to the

. proposal,

Irvegularities by M/s, Ceniury Rayons
Limited

6024. SHRI SAT PAL KAPUR: Will
the Minister of COMMERCE be pleased
to state:

(a) the number and mnature of
various irregularities committed by
M|s Century Rayons Limited during
the last three years; and

(b) the action taken by Govern-
ment against them?

THE DEPUTY MINISTER IN THE
- MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) and (b). M/s. Century Rayon
Spinning & Weaving Mills Ltd. have
~ been producing rayon filament yarn to
about 150 per cent of licensed capacity
and their production of rayon tyre
cord yarn was about 137 per cent of
licensed capacity in the year 1972. Pro-
- duction in excess of 125 per cent of
capacity is irregular. Government are
awaiting the report of the Sarkar Com-
-misgion before deciding on action to
be taken against the firm for irregulari-
tieg commmitted.

!'lnudunmauu Small Seale
' ' Industriey

_/6025. SHRI VARKEY GEORGE: Will
-thnlﬂninu of FINANCE be pleased

mqm cnmaz:. wum;

"mmnmmmm
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MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI): (a) and. (b).
While announcing the credit policy for
the current busy season on 20th Octo-
ber, 1974, the Reserve Bank  bad
emphasized on the commercial hanks
the need for introducing a greater
degree of ‘“selectivity” in the deploy-
ment of credit to priority sectors such
as small scale industry and other small
borrowers. Banks have been advised
that small scale industrial units pro-
ducing inputs for the core sector and
wage goods industries are to be pre-
ferred to the units in less essential
lines., Banks have been further advis-
ed that the policy of giving priority to
small industry as such may be ~efined
in its application so as to accord such
treatment more particularly to units
having credit limits of Rs. 10 lakhg and
below. Within the framework of this
policy. and subject to the availability
of lendable resources, banks endeav-
our to meet genuine credit needs of
small-gcale industrial unitg for produc-
tion purposes.

Additional Capacity in Woollen
Industry

6026. SHRI ANADI CHARAN
DAS:

SHRI PURUSHOTTAM
KAKODKAR:

SHRI D. D. DESAL

SHRI P. G_ANGADIB:

Will the Minister of COMMERCE
be pleased to state:

(a) whethey Government  have
teken any decision for allowing addi-
tional capacity  in. the wonll:n.
industry; .

(b) i;f so, to what extent this would

raise the export capacity; and



e _VEBH’WANbTH PRATAP H):
{a) While no new decision has - been

" taken to aliow sdditional capacity in

" the woollen industry, the following
" schemes have been formulated from
* time ‘to time in respect of various sec-

tors of the woollen industry:—

(i) Bxpansion of priority units in
the worsted sector.

' (ii) Vertical integration of hosiery
units,

(iii) Modernisation of hosiery units.

(ﬁ) Creation of additional combing
capacity,

(v) Totogration of shoddy spinning
units.

{vi) U.P. Export Corporation has
been issued letter of intent for
1000 woollen spindles for manu.
facture of carpet yarn.

(vii) Some shoddy and worsted spin.
dles and powerlooms have been
sanclioned for being set up in
backward areas.

(viil) Letter of intent for setting up
an ex-minkster carpet factory
at Goa with an export obliga-
tion of 80 per cent has been
issued.

‘(ix) Under Liberalised Policy expan.
sion of 85,900 woollen spindles
has been permitted.

{b) It is not possible to state the
exact nﬁqm.

. {£) Certain units have been recom.
" “mended for grant of additional worsted
spindles and powerlooms. for sub-
. stantial expansion on the basis of their
" having attained continued priority
. status by virtue of exports of their pro.

' ducts, At present, there is no pro-

"mnmuwumlsmmm

mmmm
ml-

6027. SHRI mmz* RAL
Will the Minister of c;ouum e
pleased 1.o mte._

(a) whether Go\mnmmt m awsre .
of the activities of the Institute of
Jute Technology and Indian Jute dMills
Association Research Institute;

(b) what are the main features of
technical education given by the Ins-
titute of Jute Technology and the
Research activities of the Indian Jute
Mills Association Research Institute;

(c) whether the gyllabi of the 1J.T,
and the programme of Research acti-
vities of the LIJMARL are approv-
ed by Government; and

(d) if so, the broad outlineg there.
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) Yes, 8Sir. Indian Jute Mills Associa-
tion Research Institute was closed
down in 1966 and replaced by Imdian
Jute Industries Research Association.

(b) Institute of Jute Technology im.
parts theoratica]l and practical training
in Jute Technology including machine
maintenance, spinning, weaving, textile
science, industrial costing, Management
principles, workstudy and quality con-
trol. Indian Jute Industries Research
Association conducts research on jute
agriculture and genetics; Jute Products
Processes and machinery development
and futuristic development in Jute.

(c) and (d). The Syllabi of the Insti-
tute of Jute Technology have not yet
been approached by the Goveimnment.
The research programmes of the Indian’
Jute Industries Research Mqhn
are annuaily monitored lﬂﬂw-_
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Cristy In Small Seale Cotion Manufae.
.. turing Industry in Punjab

8028. SHRI RAGHUNANDAN LAL
BHATIA: Will the Minister of COM-
MERCE be pleased to state:

(a) whether small scale cotton
manufacturing industry of Punjab is
facing crisls for the last three months;

(b) if 80, the reasong therefor; and
(c) the steps taken in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (S8HRI
VISHWANATIT PRATAP SINGH)-
(8) The Governmeni{ have no such in-
formation.

{(b) and (c) Do not arise
Streamlining of Import Licensing
Procedure

6029, SHRI P. M MEHTA Will the
Minister of COMMERCE be pleaseq to
state:

(a) whether the import licensing
procedures are being sireamlined to
elnninate chances of economic offen-
ces.

(b) whether the major recommen-
dation? of the Law Commission for
removal of economic offences have
also been taken into consideration;

(¢) if so, the main featureg of the
Tnew policy to be adopted; and

(d) the major changes likely to be
made?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH)
{a) to (d). The procedures have been
‘streamlined to eliminate delay. Gov-
ermment have yunder consideration cer-
tain proposal to strengthen the penal
provision of the IMPEX Act and
Ordess issyed thereunder to ensure
that offences are dealt with more
eftectively, It would not be in public

interest at this stage to give the salient
features of the proposals under cen-
sideration.

Investment in New Indusirial Units

6030. SHRI P. VENKATASUBBAIAH:
Will the Minister of FINANCE be
pleased to state

(a) whether the need for radical
changes in the approach to resource
mobilisation and industrial finance in
the country and a policy for mopping
up local savings and resourceg for in-
vestment in new industrial units, es-
pecially those promoted by technolo-
gists has been stressed by him while
inaugurating the Risk Capital Founda-
tion floated by the Industrial Finance

Corporation to help promotional acti-
vity;

(b) if so, the steps Government
propose to take in this direction; and

(¢) the broad outlines of Govern.
ment policy in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI)- (a) Perhap-
the Hon'tle Member has in mind cer
tain observations forming part of the
address of the Mimster for Industrv
and Civil Supplies which was read oul
in his absence at the Inaugural func
tion of the Risk Capital Foundation
held on March 10, 1975. In that address
the MMnister had, inter-alia drawn at-
tention to the need for mopping up of
financial resources by covering larger
and larger sections of people so that
our indigenous talent could be fullv
mobilised for industrial development

th) and (¢). Government constantly
keep under review the question of
mobilisation of resources for economic
development and encouragement to
new entrepreneurs. It iz with that
purpose in wview, that the Industrial
Finance Corporation has made the
start to float the Risk Capital Founda-
tion to kelp new entrepreneurs with
ssad ecapital {o promote viable project..
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Agreoment for Amisiance from Franee

6031. SBHRI RAM HEDAOO: Will the
Minister of FINANCE be pleased to
state:

(a) whether France had agreed to
give a fresh credit to India under a
assistance agreement

(b) if s0, the amount thereof and
its likely use in the country;

(¢) the total French credit made
available to India so far, how much
of it hag been repaid and how much
stil] remaing outstanding; and

(d) the different flelds of economic
and industrial development where the
French credit is being utilised at pre-
sent?

THE MINISTER OF FINANCE
(SHRI C. SUBRAMANIAM): (a) Yes,
Sir. two Anancial protocols for a total
sum of Rs. 57.80 crores (FF 315 mul-
lion) representing French aid to India
for 1075-76 were signed between the
Governments of India and France on
7-2-1975

(b) The first protocol 1s for a credit
of Rs, 41,28 crores (FF 225 mullion)
out of which Rs. 21.10 crores (FF 115
million) are earmarked for imports
from France of heavy equipment and
goods and services required for indus-
trial projects and Rs. 20.18 crores (FF
110 million; are earmarked for import
of light equipment, components, spare
paris chemicals, fertilizers and indus-
trial raw materials from France.

The second protocol provides a credit
of Rs. 16.52 crores (FF 80 million) to
enable India to finance import of goods
and services from France for the pro-
jects and programmes of the Indian
Departments of Atomic Energy and
Space.

(2) The total French assistance under
the aegis of the Conmsortium made
w—

- -
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available to India mmounts to Ka. 43213
crores (FF 2355 million). The entire
amount has not, however, been spent.
A total of FF 580.25 million has been
repaid and FF 1163.09 million still rve-
mains outstanding out of the amounts
80 far utilised.

(d) The French credit is belng utiliy-
ed to meet the import requirements of
industries and activities such as cement
thermal and hydro.electric power,
paper, wool-combing, textiles, mining,
oil refinery, fertilizers, caprolactum,
petro-chemicals, caustic sods, alloy
steel, atomic energy, space, rallways,
ports, lighthouses and civil aviation.

Note. The rate 61 exchange used is
the existing customs rate of exchange
of Rs. 100=FF 54.50.

Purchase of Wide-bodied Jets for
Indian Airlines

6032. SHRI MOHINDER SINGH
GILL:

SHRI N. E. HORO:

SHRI D. B. CHANDRA
GOWDA:

SHRI HARI SINGH:
SHRI ARJUN SETHI:

Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state:

(a) whether the Board of Directors
of the Indian Airlines met recently to
take a decision regarding the purchase
of wide-bodied jets for future use;
and

(b) if so, the decisions {aken thers.
at?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHR1 RAT BAFA.
DUR): (a) Yes, 8ir.

(b) The whole matter relating to the
purchase of gireraft by the Covporation
is under Governsent’s sonsideration,
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Bedaration of Stecks of Newsprint

6633, SHRI MOHINDER
SINGH GILL:
SHRI SUKHDEO PRASAD
VERMA:

Will the Minister of FINANCE
be pleased to state:

(a) whether the newspaper mana-
gements all over the country have re-
presented to him to persuade excise
inspectors not to ask for the stocks of
newgprint with the industry which
they are doing in the wake of one per
cu&t excige duty on newspaper sales:
an

(b) if go, the action taken thereom?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEE).
(a) No such representation has been
receiveu from newspaper manage-
ments.

(b) Does not arise.

Scheme to Bring down varieties of
Cloth

6034. SHRI JHARKHANDE RALI:
DR. H. P. SHARMA.:
SHRI PURUSHOTTAM
KAKODKAR;
SHRI P. GANGADEB:
SHRI D. D, DESAI:

Will the Minister of COMMERCE
se pleased to state:

(a) whether Government are con=-
ddering a scheme under which textile
mills will be required to bring down
the varieties of cloth; and

(b) if g0, the main features and the
objectives thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(&) Yes, Sir.

() It is contemplated that wmills
more than one variety per

100 Tooms may be required to reduce
the nwnbey of varisties by 10 per cent
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to start with. Thereafter, steps may
be taken to reduce the varieties further
to a maximum of 26 per cent over &
period of two years.

Tax Liabilitieg of Directors of M/s
Mohindrs and Mohindra Ltd.

6035. SHRI BAT PAL KAPUR: Wilt
the Minister of FINANCE be pleased
to siate:

(a) the names of directors of M/s
Mohindra and Mohindra Ltd., and the
amount of income-tax, wealth tax, ex-
cise duty and corporation tax out-
standing against each of them and
the action taken to realise the same;

(b) whether any CBI enquiry was
ever conducted against them or any
such enquiry is pending against them
and if so, the particulars thereof; and

(¢) whether any raids were con-
ducted at the reaidence of the directors
or at the premises of the company and
if so the particulars thereof and the
details of the documents and goods
seized during the raids?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PRANAB XUMAR MUKHERJEE)
(a) The Directorg of M/s. Mohindra
and Mohindra Lid. as on 1-2-19756 as
furmished by the company are—S/Shri
Keshub Mahindra, Harish Mahindra,
H. §. Malik, I. Chatterji, Suresh
Mahindra, F.K.F. Nariman, Dev)i
Ratansey. K. V. Sardesai, Akbar
Hydari. H.V.R. Iyengar, Yogindra N
Mafatial and Roy D. Chappin Jr.

Information regarding the amount of
income-tax and wealth-tax outstanding
against the Directors S/Shri Keshuh
Mahindra, Harish Mahindra, H. S.
Malik. Suresh Mahindra, Devii Ratan.
sey, K. V. Sardesai, H. V. R. Iyeng:.
and Yogindra N. Mafatlal as on 31-3.1%
and the action taken to realise the
same are furnished in the enclosed
statement.

Individuals are not liable to corpora-
tion tax. Remaining Information is
being collected and will be lalg on the
Table of the House.
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{b) No C.BJI enquiry was conduct-
«ed against M/s. Mahindra and Mahin-
dra Ltd. or their Directors and no
such enguiry 1s pending against them
with the C.B.I.

(c) No raid by Income-tax authori-
1ies was conducted at the residence of

APRIL 11, 1878 Written Ansibens
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1
the Directors S/Shri Keshub Mahindra
Warish Mahindra, H. 8 Malk, Siresh
Mahindra, Dev;i Ratansey, K, ¥, Bar-
desai, H.V.B. Ivengmr and Yogindra
N Mafatlal or at the premises of the
company. Remaming information is
being collected and will be laid on the

Table of the House,

Staternent

Sl, Name of the Darector
No.

Demand [ taken to realse the
outstanding Steps .o

on 31-3-1
R 7in bty
Income- Wealth-
Tax tax
S/5hn
1 Keshub Mahindra | . . ml nil ml
2 Harush Mghindra | . . nil ml nul
3 H.S. Malk (Individual . 026 nil Time for psyment of demands
m‘ R.l-u-:slal:hthﬂmt
T, payments aﬁ'm
of Rs. 0-07 lakh, said to have
v, wers Siog, it
assessee, were
cﬂmuddm%;
actions are being expedited.
4 Suiesh Mahindra | . . nil 145 The recovery
been as it is disputed
in
S DevhRatansey , ., , = o1 nil  Show-csuse notice har heen issued.
{ Advance-tax)
% K.V, Sardesau . . " o'ar . Show-cause notice under section
o, @ vomer
1 s N 1w
themm out that
rectification 'u.
FpEr
posal.
7 H.V.R.Iyengar . . nil nil nil

8 Yogndra N. Mafatlaly ., 43

o.11
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Tax Lfilities of Direstors of M/s.
German Remesdieg Limited

gls8. SBHRI SAT PAL KAPUR; Wwill
the Minister of FINANCE be pleased
fo state:

(a) the names of the directors of
M/s Cerman Remedies Limited and
the amount of income-tax, wealth tax
excise duty and corporation tax out-
standing ageinst each of them and
the action taken to realise the same;

{(b) whether any CBI engquiry was
ever conducted agamnst them or any
such enquiry ;s pending against them
and 1f so, the particulars thereof, and

(c) whether any raids were con-
ducted at the residence of the direc-
tors or at the premuses of the com-
pany and if yo, the particulars thercof
and the details of the documents and
goods seized during the raxds?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (BHRI
PRANAB KUMAR MUKHERIJEE).
(a) Information 1s being collected and
will be laid on the Table of the
House.

(b) No C B.I. enquiry was conducied
against M/s. German Recmedies Ltd.
or their Directors and no such en-
quiry is pending ageinst them with
ithe CBI

CHAITRA 21, 1807 (SAKA)
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{c¢) Information is bong collected
and will Le laid on the Table of the
House

Credit Facilities by Nationalised Banky
to fictitious Firms

6047 SHRI SAKTI KUMAR SAR-
KAR Wil the Mimster ot FINANCE
be pleased 1o state,

(a) whether a number of complants
have been received by the CBI that a
number of nationaliseq bankg are
gving credit facilities to  fictitious
firms,

tb) if so the particulars of the
cascs biought to the notice of the
Ministry, bank-wise, during last five
years, and

(c) the artion taken i1n each case?

THE MINISTER OF FINANCE
(SHR!I C SUBRAMANIAM) (a) to
(¢)  Central Bureau of Investigation
has r1eported that it had registered for
investigation 19 cases during the years
1971, 1872, 1873 and 1974 in respect
of complaints relating fo giant of ere-
dit facibties/loans by nationalised
banks to fictitious persons/firms The
bank-wise details of these are giver

Sl No of
No. Name of the Bank cases Present stage of irvesngatior
registered
for in-
vestgation
1 a 3 4

1 Central Bank of Inda. . 1

2 Bankof Indis . . . !

3 Punjabd National Bank . 2

4 PunkofBarcda , . . 1

CBI has recommended departmental
D Separtmiantal action has poch tihen sgains
action
mmmummuuﬂ
CBI has lmnched prosecution.

Deparmments] proceedings against the perscas
involved sre being recommended by CBI.
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4 2 - 3 4
United Commercial Bank. . 2 In one CBI hms i«
’ n&g!m“mﬂummmﬁ
Bank . One is under
6 Canara 3 mqg:: - !n d:ﬂﬂ.h
oo h.."m"" Bt
7 DenaBank , . 4 All the 4 cases are under various stages of
investigation.
8 Syndicate Bank . . I CBI bas launched prosecution,
Ui Bank of India . 5 2 bmm@!hmﬂﬂm
P empl and second mcnthn
Y m
launched seoona ae
10 Allshabed Bank . : 2

Branches of Nationalised Bankg in
Tami] Nadu

6038. SHRI SAKTI KUMAR SAR-
KAR. Will the Mimister of FNANCE
be pleased to state:

(a) the particulars of the nationa-
Hsed bank brancheg in Temil Nadu,
district-wise and bank.wise at pre.-
sent. and

(b) the number of nationalised
bank branches likely to be opened dur-
ing the year 1975-76 in this State, dis-
trict-wise and bank-wise?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA RODHATGI), (a), Dstrict.
wise 1nformation relating to the num-
ber of branches of public sector banks
in Tamil Nadu as st the end of De-
cember 1974 1s set out in statement-I
laid on the Table of the House, [Placed
in Library. See No. LT-0414/75.]

Both the cases are under vanous stages of
investigation. ¢

that ag at the end of December, 1974,
public sector banks, including 14
nationalised banks, had 77 licencms/
allotments on hand for opening offices
i Tammul Nadu. Disirict-wise and
bank-wise detalls are set out in stale-
ment-11 laid on the Table of ihe
[Placed 1 Library. See No. LT-9414/
75].

Rural Banks in West Bengal

6038 SHRI SAKTI KUMAR SAR-
KAR Will the Minister of FINANCE
be pleased to stale wheiher the rural
banks are not 1increcasing in West
!Bengal and if so, the reasons there-
or?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI); 1t has beed
ihe endeavour of commercial banks,
particularly those in the public sec
tor, to extend their hranch network
to rural areas In all the Histes, tn~
cluding West Bengal As a resull,
the number of commercia]l bank
branches at rural centres in Wesd
Bengal has increassd from 43 ay oW
July 19, 1960 to 240 as on Dépsmber
31, 1974—an incresse of 471 per dent

f\
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Frand Casts in Central Rank of India,
Calcutis

8040. SHRI SAKTI KUMAR SAR-
KAR: Will the Minisler of FINANCE
be plessed to state:

(a) whether 2 number of frawd
cases have come to the potice of Gov.
ernment in Central Bank of Incaa,
Calcutta:

{b) if so, the particulars of the cases,
the names of the officials and the per-
song jnvolved in these cases; and

{c) the action taken in this regard?

THE MINISTER CF FINANCE
(SHRI C. SUBRAMANIAM). (4) to
{c). Information turmisneg by the
Centiral Bank of India 1s set out in
the statement laid on the Tudle of the
House. [Placed in Labrary See No.
LT-0415/75].

Steps to Create Infrastructure for
Tourism in Ladakh by 1L.T.D C

6041. StIRI KUSHOK BAKULA:
Will the Mimister of TOURISIM AND
CIVi{, AVIATION be pleised to stale
the steps taken Ly Jovirumear to
creule and establish nfrastiucture for
Indian and nternational tfoamisin In
Ladakh by the India [ourism Leves
lopment Corporation?

THE MINISTFR OF STA!E IN 1HE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI SURENDRA PAL
SINGH); Ladakh was not open for
fourist traffic unti] August 1974. The
draft Fifth Five Year Plan of the
India Tourism Development Corpo-
ration as approved by ine Plamng
Commission does not include any tou-
rism scheme in Ladakh.

Tourists visiting Ladekh now avail-
of the Public Works Depariment Rest
Hougeg at Drass, Kargil, Budbkhar-
boo, Khalsi, Leh, Nyoma and Nubra
The question of providing sdditional
tourist facilities in Ladekh will be
considered after feasibili-
3 studies and subject to avaliability

funds,

Opening of Division of L.1.C. gi Jorhat,
Assam

6042. SHRI BISHWANARAYAN
SHASTRI; Will the Minister of FIN.
ANCE be pleased to state:

(a) whether LIC. is going to open
a Division at Jorhat in Assam; and

(b) if so, when?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI): (a) No such
proposal is at present under conside-
ration of the LIC

(h) Does not arise,

Opening of branches by Lead Bank in
Lakhimpur

uiuil. SHRI BISHWANARAYAN
SHASTRI. Will the AMmuuster of FIN-
ANCE be pleased to state

(a) which 15 the lead bank for
opening branches in the district of
L.khimpur;

(b) huow mauy branihes have been
opcned so far in that district by that
tank;

ic) the ratio betwecn the popula-
tion and tae branches of the bank in
tat district and

(d) how doves 1t zompare with ratio
in other puiir of the country?

TH:E DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATL
SUSHILA ROHATGI): (a) Umied
Bank of India have the lead responsi-
bility for Distmet Lakhimpur, Assam.

(b) to (d). Reserve Dank have re-
ported that as at the engd of Decem-
ber 1974 there were 5 branches of the
commercig] banks functioaing in the
district of Lakhimpur, Assam. Of
these 3 belonged to United Bank of
Indla. As on that date the popula-
tion per bank office in this distnct
was 142,000 compared to 30,000 for
the couniry as a whaole,
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Bajpe Alrport

6044. BHRI P. R. SHENOY: Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether theie 18 any represen-
tation to shift the present airport at
Bajpe to g better place;

(b) whether the present alrport at
Bajpe is not suitablp for landing big-
ger planes;

(¢) whether 1n view of the opening
of the New M:ngalore Harbour, there
is need 10or a bigg.r aip.rt in South
Kanara District and

(d) the action taken by Gowvern.
ment to shiuft the present arport”

THE MINISTER OF TOURISM AND
“IVIL AVIATION (SHRI RAJ BAHA-
DUR) (a). Yes, Sir

(b) The present
suitable for Iimited
Boeing 737 aircraft

(¢) and (d) The existing aero-
drome at Bajpe 13 adequate to meet
the present meeds and °'t 1s not pro-
posed to shift 1t {, another location.

aetodrom~ 18
ouwerstions Ly

Rlectronics Expory Processing Zone in
Bombay

6045, SHRI P. R SHENOY Wil] the
Minister of COMMERCE be pleased
to state

(&) whether there ig an Electromes
Export Processinz Zone rear Santa
Cruz in Bombay under the admmnis-
trative control of the Commerce
Ministry;

(b) the number of units that can
function in the zone and the units that
are actually functioning at present
with their names, and

(e) the valis of exvort of products
from the zone in the year 1974-757

VISHWANATH PRATAP BINGH):
(a) Yes, Sir,
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(b) The Zone oan accommodated
about 87 units but the actual nume
ber would depend upon the size of
each unit. The followmg five units
have been funchioning in the Zone
since September, 1974:—

1. M/s. Clarestat India Ltd,

2 M/s. Trimourti Elertronics Pvi.
Ltd.

3. M/s Applied Electronics Pvt.
Ltd.

4, *M/s. Indicos Computer Ser-
vices Pvt Lid

5. M/s. Asha Brothers Pvt. Lid.

(c) Rs
1970

470306 upto 1st March,

Service charges charged by Coca Cola
Export Corporation

6046. SHRI NAWAL KISHORE
SHARMA, Wil the Mimster of FIN-
ANCE be pleased to refe. to the ap-
plication of Coca Cola Export Corpo-
ration under Section 29 of FERA und
state '

(a) what are the basis of charging
service charges to Denmark and
Africa,

(b) what are the exports during
1971, 1872 and 1973 to Denmark and
Africa by CCEC; and

(¢) under what policy and permis.
mon these service charges were being
allowed?

THE MINISTER OF FINANCE
(BHRI C. SUBRAMANIAM), (a) Ac-
cording to information available with
RB.I, the service charges are charged
in proportion to the volume of exporth
pf concenirptes to the ocountrieg In
question vis-a-vis the buyers' purchases
of concentrates from qther countries.

(b) The realisations on account of
exports by the compeny of mon, aleos
holic beverage bases to Desmark and

(*in @ bonded mres ocutside the Zome for the time being.)
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Africa during the years 1971, 1972 and
1973 are a8 under:—

(Rs. {akhs)
1971 1972 1973
Denmark 10-1 275
Africe 36-1 TI°§ 149 2

(¢) With effect from .-1-1969 the
remittance of service ‘harges by the
Indian branch ot the Coca Cola Ex-
port Corporation to the other over-
seag branches of the Corporation is
subject to an independent ceiling of
10 per cent of the oxporl ¢arnings
from exports of concentrates to the
territories of the said other overseas
branches of the Corporation. These
reniitlanceg will be within the overall
ceihng of 80 per cent of the export
earrimgs apphicable to the remmttances
of the Indian branch or all counts
(ie wmports, profits, head office ex-
penses, service charges to oveiscas
branche, etc.),

Use of trade marks by foreign
Companieg

6047, SHRI NAWAL KISHORE
SHARMA,& Will the Minister of FIN.
ANCE be pleased to state,

{a) the namey of foreign companies
who have applied under Section 28(3)
of Foreign Exchunge Regulation Act
for permitting the uSe of the trade
mark;

(b) the criteriy by which conside-
ration direct or indirect will be
determined; and

(¢) whether Government permit
a foreign collaboration for consumer
product manufacture if the foreign
companies guarantee to export twice
of what they remit?

THE MINISTER OF FINANCE
(S8HRI C. SUBRAMANIAM): (a) A
list glving the names of companies
eit. who have applied to the Reserve
Bank of India under Section 28(1)(e)
read with Section 28(3) of the ¥orelgn
Exchange Regulation Act, 1973 for

permiiting the use of thcir trade
marks has been laid on the Table of
the Lok Sabha on 10-4-1975 in ful-
filtment of the assurance given in res.
pect of unstarred question No. 3377
for 20-12-1874.

(b)y The term ‘ﬂnt}!rect considera~
tior” has not been defined in the Act
itself. It has been used wilth a view
to ersuring that apart from the direct
and more easily identiflable forms of
consideration even somewhat remote
and less obvious forms of considera-
tion are also brought within the ambit
ot the Act. It will however not be
possible o mak. any generalisation 1n
regarg to what will constitute “indi-
rect consideration” for ihe purposes
of the Act, and in each case a view
in this regard will have to be tuken
only after considering the totality of
the facts and circumstances relating
to 1t

te) Foreign collaborulions are per-
nut*~d sclectively only 1n fields of hugh
pr 1y where import f technology
1  cun idered necessars. In other
areas invluding low.prlority and non-
esserial sectord a relaxation is maide
ori ment :f substantial exportg are
guaraniee, over a period of 5 10 10
yeurs and there are reasonable pros-
pects for such exports,

Financial Assistance to fishing
industries in Keralg

6048, SHRI VARKEY GEORGE:
Will the Mimister of FINANCE be
pleatec to state,

{(a) whetier the Reserve Bank of
India and the Agricultural Refinance
Corporation have decided to stop
financial assistance to the fishing in-
dustries in Kerala;

(b) it so, the reasoms therefor; and

(e) what sieps are being taken to
remedy the situation?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI): (a). No, Sir.

(b) and {(c). Do wot arise,
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Compoitis Texitie MEl

80¢5. SHRI N. E. HORO: Will the
o state:

(a) whether Government propose to
permit large buginessy houses to set
up composite textile mills; and

(b) ¥ so, the main features thereof?

THE DEPUTY MINISTEKR IN [HE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH).
{a) There 18 no such proposc] under
consideration,

(b) Does not arise,

Import duty om dry fruits from
Afghanistan

6050 SHRI SHASHI BIIUSHAN.
Will the Minmisfer of FINANCE Ve

Pleased to state

{a) whether taniff rates on dry
fruits imported from  Afghanistan
Lave not been revised for the last
three years ang whether 1t has
resulted in huge los, to exchequer
due to lower rmport duties;

(b) whether market rates of dry
fruits have gone up by 100 per cent
over the period;

(c) the amount of loss of mport
duty thereby; and

(d) the stepg being taken by Gov-
ernment in this regard”

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEE):
(a) to (d). The tarifl values In res

in July 1871. Thereafter these were
reviewed m 1872 and 1972 when it was

However, haviog regarg fo incresse
in their prices, the tariff waloe s sl
Teady under revision,

Accordingly, the questiop of loss of
revenue does not arise,

Import licence for dry fruity to 8.1.0.

6051 SHRI SHASHI BHUSHAN:
SHRI K MALLANNA:

Will the Minister of COMMERCE
be pleased to state,

(a) whiether the State Trading Cor-
poration was granted an import licence
for dry fruits fiom Afghanistan for
Rs 25 lakhg las' year,

(b) what has been the peiformance
of STC for this licence and how much
profit hag been mude by STC on this
tmport,

(¢) whether tive STC has been given
licence for import of dry fruts from
Iran and for dates from Iraq;

(d) if so, the value theieof and
whether any profit hag been made by
STC on ths import, and

(e) 1f not, the rea-ons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH: (a)
Yes, Sir

(h) The STC has imported dry fruit
valued at Rs 5 lakhs cif. STC is
expected to make a small profit

(c) No hcence for import of dry
fruits from Iran has been given to the
STC. The STC has, however, bheen
given a licence for import of dates
from Iraq.

(d) The value of the import licsnce
for dates is Re. 50 lakhs No imports
of dates have, however, been made by
STC so far.

(®) Does ot ariee,
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Dwuing of solleg currency notes by
natiotalissd banks

6052, SHRI RAM PRAKASH: Wil
the Ministey of FINANCE be pleased
to state;

(a) whether nationaliseg banks
have been issuing only soiled currency
noteg for sometimg past, especially in
some backward Stateg like Haryana;

(b) if so, the reasons therefor; and

(c) what steps have been taken by
Government in this regard?

THE MINISTER OF STATE IN THE
MINIBTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERIJEE):
(a) to (c). In view of the large increase
in currency requirements and limited
avilability of fresh notes from Namk
Press, the Reserve Bank of India has
been diwsiributing reissuable notes as
also fresh notes as equitably as possi-
ble. As a result there has been some
deterioration 1n the quality of the
notes in circulation in general. This
difficulty 1s not confined to only a
particular State Since May 1974, the
Reserve Bank of India had been meet-
ing the indents for notes from banks,
Government Departments etc. to the
extent of 10 per cent in fresh notes
and the balance in reissuable notes.
This percentage was increased to 25
per cent for Re. 1 and Rs. 2 notes
from December 1874 and January,
1975 respectively. This restriction on
the issue of fresh notes in the deno-
minations of Re, 1, Re. 2 and Rs. 5
have since been withdrawn. Relaxa-
tiong in the issue of fresh notes in
other denominations will be made as
soon as adequate notes are available
from the new Bank Note Press, Dewas.

evrrarent It o s & ame Wi
o ot fufrmr o
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Rise in Pablic Debt
' 4 ?
8055. SHRI SHARAD YADAV: Wwill

the Minister of FINANCE be pleased
o state:

(a) whether there has been ateep
rise in public debt of Govermment;

(b) whether it is also a fact that

the debt servicing charges have also
increased; and ¢

(¢) it 30, steps taken to reduce the
same?

THE MINISTER OF FINANCE
(SHRI C. SUBRAMANIAM): (a) to
(c). Public Debt is one of the Impor-
tant sources for financing the Five
Year Plans Public Debt is raised
primarily for meeting capital expend-
ture and for providing loans to State
Covernments, Public Sector projects
etc The Public Debt of the Central
Government at the end of 1073-74
amounted to Rs, 16931 crores as com.
pared to Rs 12800 crores at the snd of
1968-69 Interest on Public Debt in
1973-T4 amounted to Ra. 649 crores as
against Rs 375 crores in 1068-60. It
may, however, be mentioned im ths
connection that at the end of 1973.74
as against the total outstanding Public
Debt of Rs 16931 croreg Central Gov-
ernment’'s capita]l outlays and loans
advanceq amounted to Rs 25611
crores.

Findingg of delogation regarding
export of jule geod,

6038. SHRI SHARAD YADAYV:
FROF, MADHU DANDAVATE:

Will the Minister of COMMERCE
be pleased to mtate:

(a) whether a five-meinber delags~
ton virited the United Siates md
on the spot condition

for the export of jute goods; and
are the broag Melall
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VISHWANATH PRATAP SINGH):
(s) A.seven member fact-finding dele-
gation under the leadership of Secre-
tary, Export Production, in the Minis-
try of Commerce, visited the prind-
pal jute markets of United States of
Amarica and Canads from 10th to
gt February, 1975.

(b) The delegation hag reported that
Aise recent decline in demand for jute
rgoods in these countries is primarily
due to the growing competition from
synthetic substitutes. Recession in the

of exports is expected to improve by
1976, provided eflective measures are
taken now itself for counter-acting
the competition from the synthetics

Steps taken by MMT.O, to reduce
cengestion at ports

8057. SHRI SHARAD YADAV:
FROF. MADHU DANDAVATE.

BHRI SHANKER RAO
SAVANT:
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mm.ﬁmt
Kanataka

6088, SHRI K. LAKKAPPA: Wil
the Minister of TQURISM AND CIVIL
AVIATION be pleased to state:

(a) the bread outlines of davelop-
ment works Govermment have umder-
taken at varioug airports in Karnataka
during the last three years; and

(b) the total smomnt sanctioned for
the purpose and spent so farp

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI RAJ BAHA-
DUR): (a) and (b). The Information
required is being collecfed and will be
laid on the Table of the Sabha.

Scheme to develop weokend Plenlo
spots in Earnataks

8059. SHRI K. LAKKAPPA: Wil
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether there is any scheme
in the Central Sector to develop
weekend picnic spots near towns and
citiey of Karnataka;

{b) if go, the salient featureg there-
Of; and

(c) if not, whether any such scheme
ig proposeg to be formulated to sult
people belonging to low Inome
groups?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI SURENDRA PAL
BINGH): (a) No, Sir,

(b) Does not arise.

(¢) As the development of facili-
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Decision op MMTC's getpomal io
enter inte export trade of Irem
Ore in Goa

by the Government of Goa;
(b) if so, the facts of the matter;

(c) the decision of Union Govern-
ment thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) Yes, Sir.

(b) and (c). The Government has
noted the view-point of the Goan ex-
porters and the Government of Goa
These will be kept in view while taking
a decision in the matter.

Wl aT Femor e
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Managemeng #f sick ton gardoms

6082. SHRI D. P. JADEJA: -
SHRI 8. R. DAMANT:
SHRI VEKARIA:

SHRI BR. 8. PANDEY:
SHRI HARI RINGH:

Wilj the Minister of COMMERCE
be pleased to state:

(a) whether Government are con-
sidering to take over the management
of some of the sick tea gartiens in the
country;

(b) the particulars of such gardens
and smount required for re-activising
them; and

(c) the steps to be taken by Gov-
errment for improving the condition

of sick gardens?

THE DEPUTY MINISTER IN TIE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP BSINGH):
(&) to (c). Measures including take
over of management to rehabilitate the
gardens which can be revived back to
normalcy are under examination of
Government.

Indian Alrlines’ servicey iy U.P.

6063. SHRI S N, MISRA: Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether Indian Alrlineg propose
to extend its services to more cities
in U.P. in the near future; and

(b) the names of such cities which
are to be linked with air?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI RAJ BAHA-
DUR): (a) Indlan Airlines have no
plans to extend their services to more
mmmwmw near

(b) Doeés not drise.
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Duport of newsprint during 1974
60684, SHRI 8. N, MIBRA: Will the
Minister of COMMERCE be pleased to
siate:

(a) the namey of the countries which
have been approached by Government
of India and wity whom discussions

regarding #mport of newsprint were
held during the year 1874;

(b) the broad outlies of the dis~
cussiong held; and

(c) the decisiong arrived aty

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) to (c). While Government them-
selves have not held any direct dis-
cussions for actual imports, the STC
which is responsible for the import of
newsprint held discussions with news-
print suppliers in USA, UK, Austria,
Canada, Japan, Sweden, Norway, Fin-
land, Bangladesh, USSR and Czecho-
slovakia for import of newsprint on
mutually acceptable terms, As a result,
18 contracts for import of 1,48.160
M/Ts. of newsprint were concludeg in
1874.

Development of Tourist Indusiry

6065. SHRI 8. N. MISRA: Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

{a) whether any new decision has
been taken by Government for deve.
lopment of tourist industry in the
country;

m&b) if 50, the broad outlineg thereof;

(c) the additional funds allocated for
the purpose during the year 1975-767

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI SURENDRA PAL
SINGH): (a) to (c). The development
of tourism is a continuous process. The
emphasis in the Fourth Plan was on
bullding up the tourist infrastructure
(accommodation and transport facili-
ties), development of selected aress ss
mountain and beach resorts for attract-
ing larger volume of destination tourist
‘reflle, development of cultural toursm

CHAITRA 31, 1807 (SAKA)
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as repregsented by archaeclogical and
historical monuments, and the develop-
ment of wild life tourism. The same
pattern of development will continue
in the Fifth Plan for which purpose an
outlay of Rs, 78 crores has been pro-
vided in the Central Sector in the draft
Fifth Plan. The outlay approved by the
Planning Commission for 1075.7¢ is
Rs. 806.00 lakhs in the Central Sector.

Export of Groundomt OM

6066. SHRI S. N MISRA;
SHRI MUKHTIAR SINGH
MALIK:

Will the Minister of COMMERCE be
pleased to state:

(a) the quantum of grcundnut or
groundnut oll exporteq or proposeq to
be exported from the country duriag
the years 1974-75 and 1975-76;

(b) the names of the countries with
whic, agreementg for the export of
groundnut have been signed alongwith
the rateg at which i} will be exported;

(c) the extent to which export has
been reduced in vicw of shortage of
groundnut oil, acute rise in its price
ang poor production in the country
during the current year; and

(d) alternative arrangements made
to fill the export gap?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) India exports only the hand.picked
selected variety of ground-nuts called
HPS groundnuts which contain com-
paratively lesser oil and are not gener-
ally used for oil extraction. All other
varieties of groundnuts are banned for
export. The export of HPS ground-
nuts during 1974.75 18 estimated fo be
around 61 thousand tonnes. During
1975.76 a quantity of 75 thousand ton-
nes is likely to be expected, The ex-
port of groundnut oll from the country
is not allowed.

(b) HPS groundnuts have been in-
cluded in the annual Trade Plan Agree-
ments signed with the East European
Countries. No rates have however,
been fixed for the proposed 'export.



(b) it »0, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) and (b). Import of woollen raw
material iy camalised but in case of
export only woollen kmtwear Ia

letters of authority for replenishment
ajjainst exports. On account of rapid
decline in prices of wool certain con-
tyacts which were placed with the con-
currence of the users earlier for import
of wool had run into difficulties which
bave now been sorted out and revised
procedure iz being followed by the
canalising agency. In the new Import
Poliey, provision has been made for the
grant of full letters of authority for
replenishment against exports in con-
sonance with procedure for other com-
moditles,

Propom; fo opersie sir serviceg by
Tamit Nadu Stmte Tourism

Development Corporation

6008. SHRI M. KEATHAMUTHU: wWill
ihe Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether the Temi] Nadu Siste
Tourieny Development Corporstion has
a proposkl o operate il own Ak
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general. services commesting itk
places of toyrist importance;

tbmn.mmmm

THE MINISTER OF STATE IN TEE

MINISTRY OF TOURISM AND CIVIL
AVIATION (SHEI SURENDRA PAL
SINGH): (a) and (b). If is understood
that the Tamil Nadu Tourism Develdp-

ment Corporation are umlnlu a
proposal to operate alr services coh.
necting Madras with other places of
tourist importance. The propossl is
in a very preliminary stage, and the
Corporation are proposing to under-
take a feasibllity study shortly.

Central Assistance to Tamdl Nwdu

6066 BHRI M KATHAMUTHU:
Will the Mininster of FINANCE be
pleased to state*

(a) whether the Chief Minister of
Temil Nadu declarej that the State
Government would reject Central
Assistance to the State for drought
relief as a protest agamst certain
utterance by the Union, Finance Minis.
ter; and

(b) {f s0, the facts thereo! and
Government’s reaction thereto?

THE MINISTER OF FINANCE
(SHRI C. SUBRAMANIAM)- (a) and
(b). The Government of Tamil Nadu
was allocated an advance Central
assistance of Rs, 750 crores for meet-
ing expenditure on drought relief for
the financial year ending 31st March,
1975. On the basis of the progress of
expenditure reported by the State
Government, the full allocated Central
assistance has been released to the
Siate ag shown below:

(Rs. in crores)
21st February, 1975 3-8
10th March, 1075 280
25th March, 1975 148
TR
Total: 750
i e
This advance Central assistance hes
not heetx rejectsd, No Jormal oommuni-
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cation i regard to the Chie? Minis-
ter's reported views hag been vecelved

Werlg Bank Ald to Boost Parm
Ostput

8076. SHRI P, M. MEHTA;
SHRI R. V. SWAMINATHAN:

wmmmummc;bo
pleased to state:

(a) whether the World Bank plans
to provide ald to boost farm output
in the world over the next five
years;

(b) if so, whether India hag also
been assured of any aid to boost farm
output;

(c¢) whether India has approsched
the World Bank for this scheme; and

(d) the main points of the World
Banks proposal and how India is to
get thig aid from the World Bank?

THE MINISTER OF FINANCE
(SHRI C. SUBRAMANIAM)® (a) Yes,
Sir.

(b) to (d). India has already been
getting assistance from the Bank
Group for projects aimed at increas-
ing agrieulfural production and fur-
ther assistance in this field is likely
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their original project reports and
areas the calculations have
wrong in the actual working:

MINISTRY OF FINANCE

sioning and the investment in these
companies Is as follows:

Sl

No. Nasme of the Undertaking

Investment as on 31-3-74

1. Neyveli Lignite Corpn. Led, .
3. Pyrites, Phosphates & Chemicals Itd.
3. Indian Drugs & Phurmaceuticals Led.
4. Bharat Heavy Plates & Vesacls .
$+ Hesvy Bogg.Corpn.Led. ., .
6. Triveai Structursls Lid. .

. o2 0

7. Machine Tool Corporation of Indie Lod,

8/ Bharat Ophthelmic Glass Lad. , .
9. Hindustsn Photo Films Mfg. Co. Lid.
0. thmm

‘Phe main ressons for the poor performance and the remedial steps taken sre given ir

stafemenit  artac hed.

By (Re. in Ilkh;l;pm
. 10097 9336 19433
609 3st 960
. 3420 5580 9000
. . 1031 1213 2262
: " 16079 12649 28728
. . 300 518 818
.. 400 461 861
. . 286 517 803
. . 633 1656 2288
58 409 457
ir the
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STATEMENT
1. Neyveli Lignite Corporation,

High over-burden and poor condi-
tion of machinery and equipment,
Government have decided to increase
the effective lignite raising capacity
by augmenting its existing equipment
and replacing old ones.

2. Pyrites Phosphates and Cheniicals
Ltd.

The Company's sole customer, the
Sindrl Unit of Fertilizer Corpn. of
India has been operating below par
due to old age of machinery. Gove-
ernment have decided to improve and
modernise the Sindri Fertilizer Unit
which will improve off-take from
Pyrities, Phosphate and Chemicals.
Alpo efforts are being made to use
Rock-phosphate for fertilizer applica-
tion.

3. Indian Drugs and Pharmaceuticals
Lad,

While the Hyderabad Unit of the
Company is working well, the Surgical
Instruments plant at Madrag and the
Antibiotics plant at Rishikesh are not
doing well due to lack of demand in
the case of Madras Unit and techno-
logical and power bottlenecks in the
other unit. Government are taking
steps for improving the working of
the surgical unit by diversification.
Many of the technological probelms of
Rishikesh Plant have also been over-
come, The Company as a whole has
turned the corner,

4. Bharat Heavy Plates and Vessels.

The Company has built up produc-
tion capability of about 32 per cent
of its rated capacity since going into
commercial production In 1871. In
physical terms the production in-
creased from 2400 tonnes In 1871.72 to
4994 tonmes in 19872-73, 5656 tonnes in
1873.74 and 7200 tonnes in 1974-75, New
lines of production are being taken up
g"lmwon capacity utilisation fur-
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8, Heavy Engineering Corporation,

In-adequate demand and low pro-
ductivily have been the main prob-
lems. Steps for better production
planning, multiple shift working and
improveq productivity have been
taken.

6. Triveni Structurals Ltd.

The break-even point of the come
pany ias very high, To improve the
position in this regard company is
taking up high value jobs.

7. Machine Tool Corporation of India,

Non-availability of quality castings,
power shortage and unsatisfactory sel-
ling arrangements hampered the com-
pany's working Steps have been
taken {o overcome these difficulties by
a merger with HMT and appointment
of sole selling agents.

8. Bharay Ophthalmic Glasg Ltd.

The high cost of Lens making and
power shortage were the mam prob-
lems, It has been decided to progres-
sively close the I.ens Department and
take up other items like optical Glass
with the resources so released. A
captive generator ig being installed for
power.

9. Hindustan Photo Filmg Mfg, Co.
Ltd.

Technological problems and heavy
loan burden were responsible for poor
performance. Technological problems
have been largely overcome and pro-
posals are under consideration for re-
structuring the capital of the com-

pany.

10. Tannery and Footwear Corpn, of
India.

Old Machinery and poor morale of
the workers inherited from the old
private sector management as well as
power shortage came in the way of
better production. Modernisation of
equipment, diversification of produc-
tion, Improvement in wages and
labour incentive have been done to im-
prove performance.
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Visit of & Business Mission from UK.
to Iodia

6072, SHRI VEKARAIA:
SHRI P. G. MAVALANKAR:
SHRI RAJDEO SINGH:
SHRI ARVIND M. PATFL:
SHRIR. V. SWAMINATHAN:

Will the Minister of COMMERCE
be pleased to state:

(a) whether a buaines; mission from
U.K. sponsored by the Birmingham
Chember of Industry and Commerce
came to New Delhi on a twelve days
tour to India;

(b) if so, the purpose of thig visit;
and

(¢) the result of their talks
with the Indian Government?

held

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) Yes, Sir.

(b) The purpose of the mission in-
cluded establishment/furtherance of
business/industrial contacts.

{c) The discussions were genera] in
nature including exchange of views on
exports/imports 1n the field of en-
gineering items/joint ventures ete,

Work-to-Rule Agitatien by Employees
of SBI, Bombay

6073. SHRI NOORUL HUDA: Wil
the Mipister of FINANCE be pleased
lo state:

(a) whether the employeeg of Stawe
Bank of India, Bombay launched a
work-to-rule agitation in support of
their demandsg which include acco-
modation facilities and a new canteen;
and

(k) whether Government propose to
negotiate immediately with the em-
ployees and remove their genume
grievances?

Written Answers 2To

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI): (a) and (b).
State Bank of India has reported that
its workman staff working at its Cen-
tral Office, State Bank Computer Cen-
tre, Bombay Local Head office and
Bombay Main Branch, launched an
agitation mainly by way of demons-
tration and non-ohservance of stag-
gered working hours from the G&th
March, 1975 in support of their de-
mands which include (i) provision of
quarters to the staff, especlally to the
subordinate staff workingf in Bombay,
(if) cancellation of the proposed shift-
ing of the International Banking Divi-
sion of the Bombay Main Branch from
ils present premises to Nariman Point
and (ii1) withdrawal of restricted
canteen hours.

Following the discussions between
the bank and the representalives of
the Union which are now in progress,
the agitation is reported to have been
suspended by the Union from the 15th
March., 1975.

o% Tqh &7 fawwr ardt wonm

6074. S Wulvy WAy : *qr
faer 5t g a1 7 ¥9r vy fw -

(%) @ ww sq7 aF T2
#7911, I WA EN wqaT B
HF FFTTU ATHIT FT GA OF T
ary faad ardy w73 w1 faae ¢

(@) #ar v w=F & {78 #IX
TF W ¥ AT F (IR w6 JAAHAE
weray fwar war § ;

() =lx &1, & 3947 AT A&
., W

() a2 #r orf ¥ fag w=dr
fiper &1 wrrwr w £0f w7 S9Ny
WO W AT ¥ 477 Wy Wy o7 oy
TERdr w1 g w4 F foq wqr www
W ATEE?
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AT A W AT T A0 T wE W
=8 1 sE¥ wEar fowsr Awr vy
¥ g A iR ANE W Ay Wi Iwh
wwg w9 wferedi ¥ fasgw
ot 9T wen § faad wrow wrefm
ford d% &t aga 737 W e
qear g wrc ari & faatw oo ¢
w w7 § 3 e A ofw v
¥ fag = faarr @R qex €

(w) oy ow et dov fam,
ginrare gra won€ fey wrd AR
v #Y wrfadY wv wEew &, e

A & AeT ¥ @ andr weft
¥ w7 % fog wfew S99 3 e q3-
ow & ad% w1 W w¥r o v feer w=
1 afes dw ¥ qrC WA el
qoAY et Y g o Rl feew
N Teqr qaw oy af TWd  sordy
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Schemae formmuisied by B.T0 fer
equitable distribation of bLmperied
Raw Material for Chemical Indastry

6075, SHRI BHAGIRATH BHAN-
WAR: Wil the Minister of COM.
MERCE be pleased to state:

(2) whether any new scheme hms
been formulated by the State Trading
Corporation for the fair and equitable
distribution of imported raw material
for the chemical industry; and

(b) if so, the broad outlines thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH): (a)
and (b). No new scheme as such has
been launched. Appropriate adjust-
ments under the existing scheme have
been made from time to time.

Exporti of Cement to Iran threugh
8710

6076. DR. LAXMINARAIN PAN-
DEYA: Wil the Minisler of COM-
MERCE be pleased to state:

(a) whether a consignment of cement
exporied to Iran in the year 1974-18
has been returmed back finding the
cement to be below standard;

(b) the names of industries the
products of which have been exported
to Iran and the mction taken against
thoss responsible for this type of
production and despatch to Iran; asd

(c) the loas imurl::d by tha State
Trading Corporation in this transaction
therefor?

(®) and (c). Do not arise,
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(a) whether jt ig o fact that lions
are available in the Gir in
Gujerat only ang nowhere o

(d) the specia] steps taken and the
travelling facilitieg offered to tourists
both foreign and Indian to visit the
said Gir lions sanctuary; and

(e) whether further improvement is
being considered ar.d hinplemented and
it so, the broad detail3 thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRI SUREN-
DER PAL BSINGH): (a) The only
place jn Asia where lions are avail-
able in naturel habitat is Gir Forest

in Gujarat.

(b) The total population of Lions
at present in Gir Forest is reported
to be one hundred and eighty.

{c) The number of foreign tourjsts
who visited Gir Lions in 1972, 1973
and 1974 is 376; 622; and 204 respec-

é

(d) and (e). The Department of
Tourism has taken up construction of
a Forest Lodge (Rest House) at
Basangir at an estimated cost of
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12 hrs.

RE: ADJOURNMENT MOTIONS
(Query)

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): Sir, I move an
adjournment motion. Alter listening
to Shri Brahmananda Reddy yester-
day, we found that none of our
questions which Mr, Reddy pretend-
ed to reply, were answered. They
remained unanswered. Bir, you must
be aware of the fact that in Novem-
ber the Food Minister said that in
Gujarat rains have come (Interrup-
tions).

MR, SPEAKER: Yesterday we
gave three hours to discuss this issue,
That was why Calling Attention
motion was allowed.

SHRI JYOTIRMOY BOSU: No, na.
That was not allowed. Let me make
m submission. In all the nationsal
dailies advertisements had come about
the huge cost for removing the
sufferings in Gujarat. But in no areas
of Gujarat in 1950 the Government
had ever declared famine, scarcity
conditions or drougbt, Sir, coming to
emergency, I have gone through the
proclamation this morning. The
emergency was clamped in December
1971 (Interruptions).

MR. SPEAKER: Order.

SHRI JYOTIRMOY BOSU: They
may be depending on our meagre size
in the House because they wanted to
take political advantage just because
they are in power. Sir, I want to
make certain submissions and I would
like you to admit my adjournment
motion because the situation in the
country is very very explosive and
Mr, Desai, when T saw last night, has
become much weaker and we cannot
possibly teke any risk in regard to
hig life. Therefore, Sir, it is neces-
sary that the matter is debated
immediately,

ot wew fugr®t wrwdeht (vanfir
7<) : weae o, % ¥ ot Ty QY yeRry
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SHRI P. G MAVALANKAR (Ah-
medabad). Sir, the Minister failed
fo give a firm commitment about the
date of fresh poll in Gujarat

WEW ¥R ¥ FF G2NT 9T

qeAde Worw & sqrer zrew frar o

wx qfF wr amr w1 oAy A wrar
wied ez WV " Jw
meT e ¢
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(wwwer)
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fear, wor v o & afid fewmrn
fwar a7 1 8 qor Oor £ alf wrowr
wowenm g 7

ot wrw fagrdt sl : Aol
Wik & waww & Y feafer oy g g vw WY
guRT ¥ Foere M fasear ¥ fawrs
TN TR & o7 e 0

ot werr o (o) <ol weat
g gart farnedy woif & Wt o W
wracht Wk & sy wX fie oy woar
wTwT orE . (sgwayw)

£ 1 3a a7 urr 3few § 1 g
g7 ¥ @y W owoR ¥
IRk A A FL e &
(vawer)

SHRI PRIYA RANJAN DAS
MUNSI  (Calcutta-South): When
Ajoy Mukerjee was fasting in West
Bengal, they did not support him at
that time Now that it is serving
their® spalitical interests, thay are
supporting Shri Desal in his fast.

W sier vaw fey (wru)
AR A A7 (% 1) AT N
% TA ANT FT 1 & XA wrga
g5 ok wa wad se @ §?
W & & Y wwar [v vk e

strn K

oY wew fogr® et @ ¥w ¥
3
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SBHRI PRIYA RAJAN DAS
MUNSI: At one time, they fast for
dissolution of the Asserbly, now he
iz fasting for elections. What is this
fast? . (Interruptions).

woW wfieg : UF AE ¥a7 €
& wra

ofr WY 27 f4¥ : wEIR AERS
qEdT ¥1C AW 1 § (% q3¢7 w¥ €A
g e efrec @5 wA § 1 waiw (7aw
faege ga® facla § 1 727 Faawmas)
® WA A Woar AT g AT FRYU
ot &3 3y w8y | F (w7 qgr fam
vlagmad o 19 v O
WY FY AT R FATE |

SHRI SHYAMNANDAN MISHRA
(Begusarai): Certain specific, solemn
and definite assurances had been given
to the House by one Minister after
another. The hon. Home Minister
hag made a statemeny that soon aft'r
the delimitation of constituencies and
preparation of the electoral rolls, the
elections would be held in Gujarat.
Similarly, the hon. Finance Minister
had made a statement to the same
effect. Later, some other state-
ments also came. Now ! ask you,
what is the duty of this House in this
matter and what is the duly of the
chair in this matter?

We have been told so many times
that a demand for the dissolution of
the Assembly is a fascist demand; it
is an anti-democratic and reactionary
demand. Is the demand for elections
to the Assembly algo antidemocratic
and reactionary? The conduct of
elections is a central responsibility
and it is the Parliament of India
which is concerned with it.

MR, SPEAKER: You have raised
this question not once but a number
of times. You are repeating it.

SHR] SHYAMNANDAN MISHRA:
The Constitution is being throttled.
This i» one subject with which the

House must concern itself very
geriously. I submit that the adjourn-
ment motion tabled by my hon, friend
is quite in order and it must be taken
up.

MR, SPEAKER: On this question
of eleclions, I had definitely told you
that it is a continuing matter. You
had discussion on it not once or
twice but thrice, Yesterday in the
calling attention the subject was also
the same. [ cannot allow an adjourn-
ment motion over a matter which
has not suddenly sprung up. The
adjournment motion has its own pro-
cedure and rules. I did not admit
it. You were given an opportunity
to raise this matter yesterday. It
was not like any ordinary calling
attention. The House devoted not
half an hour or 45 minutes but three
hours to it.

SHRI VASANT SATHE (Akch):
I had accommodated them by agree-
ing to the postponement of my short
nolice question. Now they want a
further discussion.

ot wy fem?  (afwr) A woR
uw qafre @ fe gm & & ama §
=T & gy afsdr o
MR, SPEAKER: All matters can-
not be raised through an adjournment

motion, There are a hundred and
other wayg of discussing it.

ot oy fowrdt © 184 %7 Aifew #
fem & s=%Y /7 ® ww darc A
21w wgr ff s Qe e,
qAHz M Ay faar s oawar
T WTHEO T W WTAAT W Ay
W, 9T, 39K a1 faw giw ST A qaw
8 ¥ W 76T W gRgWaE 9%
T4 w1+ wa 7 184 ¥ agw Nfew
fear & wix form aag & FoFE A zATOY
¥ aX ¥ uaA 184 TN WEE 97
we® §Or 51 " faay T, @ g §
fe sl Jarf Wi & weew &
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SHRI JYOTIRMOY BOSU: You
have yourself observed that an ad-
journment motion is admissible sub-
ject to certain rules. What does the
rule say? We maintain that we are
fully within the rules.

MR, SPEAKER: After seeing the
rules, I have given my ruling.

SHRI JYOTIRMOY BOSU: Rule
56 says:

“Subject to the provisions of
these rules, a motion for an ad-
Jowrnment of the business of the
House for the purpose of discussing
a definite matter or urgent public

giving notice. Rule 58 refers to
Sub-rules (i) to (ill) read:

|“¢l) not more than one such
motion shall be made at the same
sitting;

(i) not more then one matier
shall be discussed on the stme
motion;

(iii) the motfon shall ba reptrict-
ed to a ipecific matter of recent
oOceurrence;”

What better cave con the Fduse ot
for an adjournment metion?
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MR, SPEAKER: Wheny did this
saatter oceur? Did it suddenly spring
up? It is a continuing matier, ag you
have yourself said a number of times.

SHRI VASBANT BATHE: Just now
Mr, Madhu Limmaye pointed out that
he has asked for a discussion under
rule' 184, Rule 188 (vi) says speci-
fically:

“it shall not revive discussion of
a matter which has been discussed
in the same session:”

We have for four hours discussed
this whole matter yesterday. Five
persons asked questiong and the Home
Minister gave replies. It is a sub-
jective matter whether they are
satisfled or not. They can always say
they are not satisfied Will that
become then a matter for an adjourn-
ment motion or for a further discus-
sion?

Therefore, I would submit that in
substance the same matter was dis-
cussed threadbare yesterday for four
hours. Nothing has happened since
then which has acquired urgency.
Morarjibhai’s life is as dear {0 us as
to anyone else, but it is not we who
are responsible or the Government
for his fast. The Prime Minister's
letter in reply to Morarjibhai hag in-
dicated that the elections could be
held immediately after the monsoon
in September. The reasons have been
given. Heavens are not going to fall
in two or three months. Morajibhai
himself had stated in this House that
for administrative reasons May and
Jute are not appropriate months for
any elections. Therefore, I submit
m there is absolutely no justifica-
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I am reading out on page 32 of the
Ruleg of Procedure. It says:

“The motion shall not revive dis-
cussion on & matter which has been
discussed in the same session.”
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“There shall be no debate on such
statement at the time it is made but
each member in whose name the
item stands in the list of business
may, with the permission of the
Speaker, ask a question.”
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(Interruptions)

SHRI P. K. DEO (Kalahandi):
Mr, Sathe, who happens to be a mem-
ber in the panel of Chairmen, is try-
ing to misguide the House by saying
that there was a discussion on the
very subject. But he sghould know
it very well that it was a Calling
Attention Motion and only five per-

sons were permitted to put some
questions.

The situation has become so grave
that Government has gone back on
their words ang Shri Morarjibbai
had to take the extreme step of mn
indefinite fast. I attended the prayer
meeting last evening. His condition
is 20 bad that it is a matter of concern
to the entire country when such an
extreme step is being taken. Instead
of showing sympathy to the cause for
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which Shri Morarjibhal is undergoing
this suffering, I am surprised how my
friends on the Congress benches
opposed the discussion on a matter of
such vital importance, If you do not
want to permit adjournment motions
—it is a fit case for an adjournment
motion, because of the Government's
failure to implement the very pledge
that they had given on the Floor of
this House on more than one occasions.
If it is not possible, at least, there
should be u threadbare discussion on
the situation that has been created
out of Mr. Morarjibhai's fast. Other-
wise, we do not want t> he a party
to the calculated murder of Morarji-
bhai.... (Interruptions).

SHRI N, K. P. SALVE (Betul): 1
want to appeal to the good sense and
the conscience of the Opposition Mem-
bers upon an assumption that they
are interested not in discussion but n
saving the life of Mr. Morarjibhai.
It it is true, if my assumption is
correct, the first question that will
urise is 1s any discusion going to
solve the problem, There is going to
be more acrimony and there is going
to be more confrontration. But if
they are interested that hig precious
life is saved, then my cubmission to
them through you is that let them
agree without any discussion for a
unanimous resolution requesting Mr.
Morarjibhai. . .. (Interruptions). Sit
down, sit down....

MR. SPEAKER: Order please.

SHRI N. K. P. SALVE: I am sorry.
Let the House decide without any
discussion to pass a unanimous resolu-
tion requesting Mr. Morarjibhai to
mbandon his fast. (Inierruptions)
After he has abandoned his fast, the
question of elections can always be
discussed. (Interruptions) If they
think that we would be intimidated
into a surrender for a political deci-
sion, they are absolutely.....(Inter-
ruptions). If they ure keen about
saving his life (Interruptions)..his life
can be saved, if he abandons his fast

(Interruptions).

Re. Adj. Motions 224

MR. SPEAXER: He is on a point
of order, )

PFROF. MADHU DANDAVATE
(Rajapur): I want to raise a point
of order. That is in connection with
184 as well as an adjournment motion.
Just now Hon. Member Shri Bathe
has raised an objection regarding dis-
cussion under rule 184, quoting rule
188 (vi), but he hag wrongly quoted
the rules. In rule 186 (vi) it is
stated d o2l

“It shall not revive discussion of
a matter which has been discussed
in the same session.”

I wish to bring to your notice one
important constitutional aspect of this
matter and also a point of procedure
in this House.

Calling Attention Notice is not at
all a discussion on a matter of urgent
public importance. If you go through
the procedure, you will find that
when a Calling Attention Notice is
tabled, only the Minister's attention
is drawn. Only questions are asked
and he tries to reply to the questions.

Let me quote a precedent. I am
not at all raising political issues. I
am speaking about the legality of the
matter. When a Calling Attentlon
was tabled and when we found that
the replies were not satisfactory, on
the same matter under rule 184 rotice
was given and admiited and an ad-
journment motion was moved and it
was admitted. Shri 8. M, Banerjee
had tabled on one occasion an
adjournment motion on prices. On a
later occasion on the same issue the
same matter was discussed through
a Calling Attention Notice, On that
occasion you had given a ruling that
though this matter had been discussed
through u Calling Attention, it was an
urgent matter and you asked 8Shri
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In rule 184 also the provision is
very specific. 'We are not reviving
a discussion on a matter which was
discussed. Calling Attention Notice
only means that questions are posed
and replies given. Those replies too
were not sa and therefore
this House and all Members of the
Housge are perfectly within their rights
to table an wudjournment motion as
well az a motion under rule 184. On
the ground of legality you cannot set
aside the matter.

The issues which Shri Sathe raised
are completely extraneous, and as far
as Shri Salve is concerned, he has
not at all raised a point of order. He
is only making an appeal to the
Opposition Members. That can be
considered separately. The issue of
legality hag to be discussed only in
terms of the rule.

SHRI VASANT SATHE: Rule 194
specifically mentions ‘“‘discussion on
a matter of urgent public importance”.
He is factually wrong when he says
that it is not a discussion.

PROF. MADHU DANDAVATE: My
contention is that Calling Attention
is not a discussion of matter and I
have quoted the rules.

SHRI H K. L. BHAGAT (East
Delhi): The interpretation given by
Prof, Dandavate to the expression
“discussion”, with the utmost respect,
is totally wrong. A mnmatter may be
discussed in various forms in the form
of an adjournment motion, Calling
Attention etc. So, his interpretation
of the rules is wrong.

Secondly, the matter was discussed
substantially yesterday. Thirdly, all
of us have pledged our allegiance to
the Constitution. When Shri Indulal
Yajnik went on a fast in connection
with the Maha Gujarat Movement,
Bhri Morarji Desai said that it was an

* to give up the fast. They are trying

to create conditions of difficulty and
to gain political capital.

SHRI P. G. MAVALANKAR: The
reason why I gave notice of an ad-
journment motion on the question of
Government's failure to give a flrm
commitment, on holding elections
immediately in Gujarat is this. You
have been saying that this is a matter
which is continuing, because we had
discussed this matter at the time of
Gujarat Budget, imposition of Presi-
dent's rule, etc. But my point is that
the matter has changed its com-
plexion because of the fast unto
death by Shri Morarji Desai. We
have not discussed that matter. In
February and March when the matter
came up, Shri Morarji Desai's fast
was not there,

Secondly, m this very House, in the
recent months and years, you yourself
have been good enough to permit
introduction and moving of Adjourn-
ment Motions. On rising prices,
there was a call-attention, but in the
psame Session you also ullowed an
Adjournment Motion on rising prices
even though it was a continuing
matter because you rightly saw that
the people in the country felt the
pangs on account of rising prices and,
therefore, you thought that an urgent
discussion was called for. Similarly,
because of the changed situation and
also because urgency has been
brought into this by Shri Morarji
Desai’'s fast unto death, I submit, 1t
is a fit subject for an Adjournment
Motion.

There is ulso another aspect. If
you were present in the House yester-
day, you would have seen that the
Home Minister failed to give replies
to my several questions at all; it was
not even a question of replies being
unsatisfactory; he did not give replies
at all! At one point of time. when
his own party-man, Mr. Naik, asked
two or three questions, the Homa
Minister got up and said that he
forgot Shri Naik’s questions! He
did not even note down Shri Naik's
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gquestions. Thut was his attentivenassl|
Yesterday I had raised a series of
guestions. Not only were the answers
not satisfactory, but there were no
angswers. What are we to do, then,
if no answers are given?

Moreover, yesterday it was only a
call-attention. Today we want a dis-
cussion. Mr, Sathe was saying that
the Heavens would not fall it the
elections were held after a few
months, The Heavens will not also
fall if you hold the elections before
the monsoon, But the Heavens will
fall, Shri Morarji Desar's life will
certainly fall, if you do not hold
elections in Gujarat immediately, that
is, before the monsoon.

Mr. Salve wants us to pass a
Resolution unanimously. Such a
Resolution is possible only if there
is understanding @and goodwill for
elections to be held in Gujarat at an
early date.

Therefore, I feel, Sir, that a discus-
s10n on this is a must

SHRI MOHAN DHARIA (Poona):
Mr. Speaker, Sir, I am here to parti-
cipate on the point of order raised
by Mr., Madhu Limaye and on the
demand for a discussion under rule
184,

With due respect to my colleague,
Mr, Sathe, I do not agree that, when
call-attention takes place, it is a dis-
cussion at all, because rule 187(2)
says very clearly that there shall be
no debate., Therefore, when there is
no debate, Fow could there be a dis-
cussion? When a senior member of
this House, when a senior leader of
the country, is on fast and when his
health is deteriorating =very day, is
it not the paramount duty of this
House to have a very serious discus-
sion? I was present here for most
of the time yesterday and with due
respect I must say that the replies
from the Home Minister werg not at
all satisfactory....

SHRI MOHAN DHARIA: 3
Speaker, Sir, I would like to make
it very clear that us an hon. Member
of this House, I have every right to
participate in the debates and dis.
cussions and nobody can cow me
down.... (Interruptions) My submis-

Limaye, I would like to support that
demand. It is the duty of the Gov-
ernment to allow this discussion on
this very serious matter of impor-
tance. This will be my submission.
‘When the notice or motion has been
given to you, you shoulg kindly con-
sider that sympathetically, We can-
inot tolerate that this House is not
discussing over the life of a Member
who is so important in the country.
For what are we here in this Parlian-
ment? By not allowing the discus-
sion, we shall be lowering down the
dignity and prestige of this House..
(Interruptions).

SHRI K. LAKKAPPA (Tumkur):
A debate has already taken place on
this matter. There need not be any
discussion now. It is no: in publie
interest, It is a politically motivated
move and they arg exploiting the
situation ... (Interruptions).
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“SHRI PILOO MODY: Every
conceivable form of notice has been
given to you.

MR. SPEAKER: In regard to
adjournment motion, I gave the
reasons for that. You should work
out a way. Yesterday, you had nine
hours. To-day let us do some other
businees, I am not against any
reasonable solution that could be
found within the procedures. I do
not debar expression of your opinion
in this House. After all, I am also
bound by certain things. Anything
done to-day may be quoted
tomorrow, You will never spare me
even if there is a liftle bit slice this
side sometimes. 1 assure you that
this is not the intention at all. You
can raise 1t under Rule 377,

I have no objection.”
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“SHRI PILOO MODY: Then, I

take it that you will work it cut
with us as to how it should be
brought up.”
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SHRI K. S CHAVDA (Patan): The
indefinite fast of Shri Morarii Bhai
Desai is the supreme ecxpression of
the firm determination of the people
of Gujarat .

SHRI SHYAMNANDAN MISHRA:
And also of the country.

SHRI K. S. CHAVDA: Yes, also
of the country.

SOME HON. MEMBERS: Question.

SHRI K. S. CHAVDA: On the 6th
of March, Shri Morarjii Bhai led a
peaceful and silent procession from
Sirdar Congress Bhavan to the Raj
Bhavan and presented to the Governor
the mandate of the people of Gujarat
asking for an early election to the
Legislative  Assembly before the
monsoon. Isg it not the duty of this
hon, House to tell this Government to
haold the election before the monsoon
sets in . . .
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SHRI BHAGWAT
(Bhagalpur) :
ber?

JHA AZAD
Why mot in Septem-

SHRI K. 8. CHAVDA: It is very
right that hon. Shri Madhu Limayeji's
motion should be taken for considera-
tion. If necessary, please suspend the
rule and take up the motion of Shri
Madhu Limayeji for discussion

SHRI VASANT SATHE: What
will you achieve thereby?

SHRI PILLOO MODY (Godhra):
1 am rather surprised at the acrimo-
nious nature of even the statements
that are being made at the moment,
1 am also surprised at the arguments
that are being advanced and when
you say this indeéfinite fast by Shri
Morar)l Desal 1s a continuing affair..

MR SPEAKER: No, no

SHRI PILOO MODY: It does not
make any sense to me....

MR. SPEAKER: Please don't put
such wordg into my mouth, It was
ubout election,

SHRI PILO™ MODY: It it intend-
ed to mean, fMierefore, thalt once his
fast overtakes him, that is a fit
moment to have an adjournment
motion? We are passing through a
very grave situation and I want you
to be apprised of the sentiments,
certainly of the people in Opposition,
who find this Government using the
Constitution, Governmenta] power,
independent institutions of democracy
like the Chief Election Commission
ang others to usurp all powers. The
fundamental reasons why these things
are happening, that is elections being
held only at the free will of the Gov-
ernment; the emergency being con-
tinued till one imagines that it would
be abnormal in India to live in a
state of peace and tranquility, that
we must continue for majority of our
Yives to live in a state of emergency;

dmcnticnurm:andshndwds and,
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the floor of this House, when grave
issues are concerned, as If Morarji was
going on fast as a matter of politieal
blackmail! (Interruptions)

A man goes on & fast us a matter of
extreme conscience and only when he
finds that all other avenues have been
exhausted.

AN HON., MEMBER: They are not.

SHRI PILOO MODY: If you go
through the records, the records of
Parhament, you will find that every
mssurance has been given by this
Government that we will hold elec-
tions They have been lulling us
into a slunmiber and we have been
believing that they were genuine
about the assurances that they gave,
At one tme Polling Officers and
Returning Officers were appointed
and gazetted and all of u sudden
Government decided that they would
1wt hold elections, These are purely
political reasons. This is not a
motivated change It 1s a reality and
they know it When a thing and
situation lhike this develops, we have
no other recourse Unfortunately, I
have no control over what Mr. Morarji
Desar does, If I can, I would like to
do everything to save his life. At
the same time the responsibility of
it devolves also on the so-called
leader of the House—the Prime
Minister of this country. There is
no other argument After all., .

MR SPEAKER: Kindly conclude.
You rose on a point of order but you
are making it a regular speech

SHRI PILOO MODY: It Mr
Moraryy Desai can be persusded to
give up hig fast, surely the Prime
Minister can be persuaded to hold
an election So far as the guestion
of persuation is concerned we are &
handful of people, we will persuade
Shri Morarji Desal, but what wbout
this herd, why don't they persuade
their own so-called leader?

MR SPEAKEHR: I am not going
to allow any further peint.

| Usterruptions
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SHRI PILOO MODY: Kindly do
not lock at this book. Kindly do not
read snd re-read and quote and re-
guote the rules. Kindly appreciate
that there is a sentiment of the
people involved and, therefore, per-
mit discussion in thig highest forum
of this country and admit the motions
that have been tabled.

S8HRI JYOTIRMOY BOSU: I want
to say that the rules are clear on the
subject. If they in their ignorance
describe a Call Attention as a Debate,
I am helpless, because debating is
prohibited in a Call Attention Motion,
Yesterday 1 could mnot participate
because my name did not get a place
in the ballot and as per rules I could
not take part. Everybody in the
House and every party would like fo
say somefling on this. 8o, kindly
admit this Mdtion which 1 have given.

SHRI SAMAR GUHA (Contai): I
have to make a submission to you
without entering into the techni-
calities and it is this; on the one side
Shri Morarji Desai has undertaken
this fast on the basis of certain prin-
ciples and on the basis of the mandate
given by the people; and on the
other side Government considers that
it is nothing but political blackmail
20 exert political pressure; but the
fact remains that the life of Mr.
Morarji Desai is in danger. This
House knows that when Morarji Bhal
takes a decision like this it will be
very difficult to ask him to revoke
it. But God forbid, if any mishap
takes place, what will be the reper-
cussion in the country? How many
lives will be lost? I am sure you

your competence, Mr. Speaker, and
you can permit a discussion to take
place. Perhaps that will enable us

find some way out of the tragedy

may lead to blood shed in the country,
which we should try to avoid.

SHRI S. M, BANERJEE (Kanpur):
When this question came up yester-
day you said you will permit this
matter to be raised under Rule 377
and Shri Indrajit Gupta, tha leader
of our group, immediately said that
this sfould not be reduced to Rule
377. There are two jissues involved.
One is the early elections in Gujarat
and the other is the withdrawal of
the emergency. These are the two
issues. Both these are important
matters. Whether hunger-strike is
necessary or not is a different ques-
tion, But tie point is this. We also
gave our names. OQur names could
not find a place in the ballot and so
we could not participate in the dis-
cussion. So, what I most humbly
request you is that we should have
discussion on these matters. This
discussion should be allowed.

SHRT SEZHIYAN (Kumbakonam):
This is an important matter. And,
it is irrelevant there to refer to
Calling Attention we had yesterday,
irrespective of the fact whether it
went on for 2 hours or 3 hours, and
the duration of that particular item
does not circumscribe the merits of
the present request for a full dis-
cussion.

It was only a Calling Attention
and only five members were allowed
to put questions and the Minister
gave his reply. That cannot replace
a fullledged discussion that we
require. The hon. Memberg from the
other side also spoke with concern
about Shri Morarji Desai’s fast;
everyone of us is egually concerned.
We have also suggested that we
should pass a unanimous Resolution
requesting Shri Desai to give up his
fast. They can do this. And all of
us would be glad about that. My
point is much more deeper. The fast
undertaken by Shri Desai was as a
consequence of the failure on the part
of Government in not holding the
elections in a free atmosphere with-

out lifting the emergency ete. It is
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a basic issue before this House and
the country. Why should an emer-
gency be continued and why no elec-
tions could be conducted in the State
of Gujarat? Thig is a basic question
that we ghould discuss. It is not only
a question of ascertaining how many
are going to vote or not vote but it
is a question about which we are all
deeply concerned for the functioning
of democracy in this country

Therefore, I appeal that we should
have a full discussion and a fruitful
and successful conclusion should be
arrived at so that the fast undertaken
by Shri Desai can be ended and there
is successful functioning of democracy
in this country.

MR. SPEAKER: Now I cannot
allow any more as it has already
taken up more than an hour. I hope
you will all listen to me from the
beginning to the end. Sometimes you
just get up to speak when I have not
even finished my sentence and then I
may have to repeat that again. When
the motions came, firstly I told you
that as regards the fast of Shn
Desai that could not be a subject
matter of an adjournment motion
because it was not the failure of the
Government simply because a citizen
of the country had gone on {fast
Secondly, I split it up into two. It
may be due to the non-conducting of
elections or there may be other
reasons behind this fast. As regards
holding of elections, 1t was not a
matter of immediate or recent occur-
rence; this was a continuing matter.
My hon. friend just now mentioned
that this was discussed a number of
times and assurances were also given.
It was not a recent one; it jg a con-
tinuing matter and it is not a matter
of recent wurgent importance. Of
course, it is not a recent occurrence.
We have provided for in our rules
according to which a discussion is
allowed. You may study the rules.
You must have done it. There {5 a
discussion under Rule 377. Will all of
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you keep patience? Did I not listen to
you all when you were making your

Can't you have the
patience of listening to what I say?
Otherwise I may have to go on
repeating it. Just now somebody
suggested a discussion under Rule 477.
I allowed a Calling Attention. Now
you all want a full discussion. All
of you must have gone through the
procedures or principles involved in
all these matters. The procedure is
that once the matter is discussed, it
cannot be raised again. Once oppor-
tunities were given., Now a point
was raised by the hon Members that
this matter can be discussed I can
only say this that you had many
opportunities to raise it by way of
questions, ealling attention and under
Rule 377 A point was raised bv Shri
Sathe that this matter can he raised
by a Calling attention notice. I
allowed that 1 have not admitted
‘the adjournment motionss And I
have been repeating it that I cannot
admit the adjournment motions That
was why I allowed the ralling atten-
tion Now, the rule was quoted that
a discussion has already taken place
on that and, therefore, it cannot be
discusseg agamr  Unfortunately, I do
not agree with that point of order
because the Calling Attention motion
is not a discussion in the sense that
1t should debar a <hiscussion 1in the
whole House Calling Attention is a
discussion in a limited way and it
can solve himited questions. If the
opmnion of the whole House jg sought
then I must say that a limited dis-
succion cannot replace a full discus-
sion. So, I do not debar a discussion
but it i< circumscribed under proce-
dures. Mr. Mody said do not care for
this little book. I wish I could not
care for it and allow you to have
your own way. But sometimes you
show me the book also, You promise
that you will not show the book om
other matters also and then I wil}
also not show the book.

13 krs.

SHRI PILOO MODY: Agreed.



certain limits. I do not debar a dis-
cussion under 184. I do not know for
bow many days this fast may last.
It may end today. But I would
request you that it should not be my
trial everyday. Kindly see I am also
a human being. Ingenuity knows no
bounds, But it should not mean that
it should be my trial everyday.

SHRI SHYAMNANDAN MISHRA:
‘We are all under trial.

SHR1 PILOO MODY: All the
human material in this House 1s
under trial including you,

MR. SPEAKER: But Speaker is
oneg and you wmre five hundred apd
twenty four,

SHRI SHYAMNANDAN MISHRA:
One of your wards is on fast. Have
you cared to see him?

MR. SPEAKER: I do not think
that it is the spirit behind me when
you keep me busy from morning till
evening. There is no limit of
ingenuity. These gentlemen do not
allow me any time to leave the House
and you asR These questions. I have
full regards for Shri Morarjibhai. I
spoke in this House. I wish him long
life. These ure formal things. If you
do not agree, what will I do there?
I will only say that I have just come
here to see you. Shri Morarji and
yourself must know that so long as
you keep me bound down in this
House from morning till evening
what ¢an I do. I allow this discus-
sion. The time is provided in the
rules. It is for the Minuster for
Parlinmentary Affairs to tell the time.

Ag for the motions—the motions
came in this order—I had ore motion
under 184 from BShri Bosu. That
came on the 7th. 1 think it is going
t be published, Then, today’s is
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from Shri Madhu Limaye, Both are
identical and they are admitted.

SHRI JYOTIRMOY BOSU: When
do we discusa?

MR. SPEAKER: Any time. Of
course, there, I am bound and I have
no free will. The rules provide that
Government should announce the
time,

st wew g wdd © wew
wgreq, TAde qgt 44 & 1 7w wwA
drx faq w Ay 43w ) qg wwEr

sit wew fagrd®t awAT @ Wy m\
9@ o 1

MR. SPEAKER: It is for the
Minister. I will ask him.

13.06 hrs,
PAPERS LAID ON THE TABLE

NorrrcaTion TUNDErR CustoMs AcT,
CENTRAL Excist RULES AND GUJARAT
Sareg Tax AcCT

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEE):
I beg to lay on the Table—

(1) A copy each of the following
Notifications (Hindi and English ver-
sions) under section 1590 of the Cus-
toms Act, 1862:—

(i) G.SR. 378 published in Ga-
zette of India dated the 22nd
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March, 1075 together with an
explanatory memorandum,

(ii) G.5.R. 418 published in Gazet-
te of India dated the 20th
March, 1978 together with an

explanatory memorandum.
[Placed in Library, See No. LT-
9408/75].

(2) A copy each of the following
Notifications (Hindi and English ver-
sions) issued under the Central Ex-
cise Rules, 1944:—

(i) G.S.R. 419 published in Ga-
zette of India dated the 20th
March, 19756 together with an
explanatory memorandum,

(ii) G.S.R. 420 published in Ga-
zette of India dated the 20th
March, 1975 together with an
explanatory memorandum.

(iii) G.S.R. 173(E) published in
Gazette of India datedq the
31st March, 1975 together with
an explanatory memorandum.

(iv) G.S.R. 183(E) published in
Gazette of India dated the 1st
April 1875 together with an
explanatory memorandum.

{Placed in Library. See No. LT-8409/
8],

(3) A copy of Gujarat Notification
No. (GHN 17) GST-1075/(5.49)-(38)-
TH (Hindj and English versions) pub-
lished in Gujarat Government Gazet-
te dated the 17th March, 1975 making
certain amendment to Notification No.
(GHN 627) GST-1070 (8. 49)-TH,
dated the 28th April, 1870, under sub-
section (%) of section 48 of the Guja-
rat Sales Tax Act, 1080 read with
clause (c) (iii) of the Proclamation
dated the Sth February, 1074 issued
by the President in relation to the
State of Gujarat. [Placed in Library.
See No, LT-9410/78].
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ASSENT TO BILLS

SECRETARY-GENERAL: Sir, I
lay on the Table following thirteen
Bills passed by the Houses of Parlia-
ment during the current session and
assented to since a report was last
:l;;:etotheﬂouuonthezmum

(1) The Appropriation (Vote on
Account) Bill, 1875,

(2) The Appropriation (Rail-
ways) Bill, 1975

(3) The Appropriation (Rail-
ways) No 2 Bill, 1973

(4) The Appropriation (Rail-

ways) No. 3 Bill, 1975,

(8) The Pondicherry Approprie-
tion Bill, 1875.

(6) The Pondicherry Appropria=
tion (Vote on Account) Bill,
1975.

(7) The Appropriation Bill, 1975.

(8) The Press Council (Amend-
ment) Bill, 1975,
(9) The Air Force and Army

Laws (Amendment) Bill,
1973

(10) The Gujarat Appropriation
(Vote on Account) Bill, 1978,

(11) The Gujarst Appropriation
Bill, 1975.

(12) The Nagaland Appropriation
Bill, 1875.

(13) The Nagaland Appropriation
(Vote on Account) Bill, 1975,
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2ast made to the House on the 2lst
Waveh, 1975:—~

(1) The Tobacco Board Bill, 1975.

(2) The Trust Laws (Amend-
ment) Bill, 1975,

13.09 hrs.

PUBLIC ACCOUNTS COMMITTEE

HUNDRED AND FIFTY-SECOND REpDORT

SHRI JYOTIRMOY BOSU (Dia-
mong Harbour): I beg to present the
Hundred and fifty-second Report of
the Public Accounts Committee on
paragraph 33 of the Report of the
Comptroller and Auditor General of
Indig for the year 1972-73, Union Gov-
ernment (Civil), relating to the Mi-
mistry of Health and Family Planning
(Department of Health)

13.10 hrs.

STATEMENT ON THE SITUATION
IN BIKKIM

MR. SBPEAKER:Shri Yeshwantrao

Chavan. You can lay it on the Table
«f the House.

oft wew fagrdt wrwdht : (var-
Toae) : o g wmed § oy we-
o €z §

fadw siht (oft gwen o weg) ¢
oW WY gy W
I should like to take the opportunity

10 keep the Hon. Members informed
<of certain recent development in Sik-

As the House is aware, Government
have been making sincere efforts to
wngure the speedy sconomic and so-
wial development of the people of
Sikkim under democratic conditions,

ag stipulated in the Agreement of 8th
May, 1978 and the Government of
Sikkim Act, 1974,

Both documents had the assent and
approval of the Chogyal az well as
the political leadership of Sikkim.
However, the arrangements that were
instituted on the basis of these agree-
ments, with the responsible Govern-
ment constituted by duly elected lea-
ders on the one hand, and the Chog-
yal functioning as a Constitutional
Head of Government on the other,
depended essentially for their success,
on the sincerity of the Chogyal and
full acceptance by him in practice of
the democratic system under whicn
he would cease to have the overrid-
ing powers he had exercised for more
than two decades,

As Hon, Members are aware, Gov-
ernment of India have been requested,
on sevral occasions over the past 20
years, by political leaders and the peo-
ple of Sikkim for the abolition of
the institution of the Chogyal. Gov-
ernment of Inda’s endeavour has heen
to protect the 1institution, although
in the case of Princely States, the
Princely order has been abolished in
deference to the democratic processes
in the country. The deviation in the
case of Sikkim was motivated by
our desire to show special consdera-
ton to the Chogyal in the hope that
he would play a responsible role As
regards the present Government and
Assembly in Sikkim—the first that is
truly representative in  character,
having been elected on the basis of
one-man one-vote in free and fair
elections—the demand for the removal
of the Chogyal has been made and
repeated for the past several months.
As early as in September last year,
the Chief Minister had warned that if
democracy was to survive in Sikkim,
the Chogyal must go. On our part,
we have counselled resraint in the
hope and expectation that the Chogyal
would ultimately reconcile himself to
his conatitutional role and adops a
more constructive attitude. However,
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we have always made 1t clear to the
Chogyal that while we are anxious to
protect the institution of Chogyal in
Sikkim, as we have been doing over
the past geveral yeais, we must natu-
rally give the highest priority to the
welfare, interests and aspirations of
the common people and their elected
leaders, I must say that the situation
m Sikkim has now recached u ciitical
phase.

Almost from the day on which the
new arrangements came wnto torce, it
became clear through Chogyal's state-
mentg and actions that he was not re=-
conciled to his Constitutional role and
that he was determined to obstruct the
functioning of the democratically elec
ted Government through all means at
his disposal. In the past few months,
the Chief Minuster of Sikkim and his
colleagues 1n the Council of Ministers
and the Assembly have constantly
been representng to the Government
of India against the Chogyal's activa-
ties, and drawing our attention to the
fact that democracy cannot survive in
Sikkam as long as the institution of
Chogyal continued to exist We have
been counselling patience to political
leaders in Sikkim beacuse we hoped
that, ultimately good seénse and wis-
dom would prevail on the part of the
Chogyal, 1n the larger interest of the
welfare of the people of Sikkim Un-
fortunately, these hopes have been
belied The Chogyal's actions over the
last few months have been delibera-
tely directed towards creating a cnsis
situation in the State The elected
representativeg and the Government
leaders in Sikkim have taken strong
exception, and with justification, to
his statements questioning the validity
of the democratic process and even
the Government of Sikkim Act which
he himself had promulgated only some
monthg ago They have been outrag-

(5t)

recent weeks, to know of efforts to
intinmdate, terrorise, threaten and
even physically political lea-
ders and common in Bikkim in
a bid to disrupt law order, obs~
truct the founctioning the Go
ment and subvert the gemocratic pro-
cess There have been assassination
attempts on the Chief Minister by use
of explosives, there was the stabbing
of an unarmed Member of the Sikkim
Assembly by a member of the Chog-
yals cntourage in the Chogyal's pre-
stnce, and some other distressing in-
formation has come 1o light only a
few days ago on elaborate plans to
use violence against elected represen~
tatives

In view of the sharp deterioration
m relations between the elected re-
prsentatives and the Chogval, I had
instructed the Foreign Secretary to
visit Gangtok last week to study the
situation In particular, the Foreign
Secretary did his utmost to impress
upon the Chogyal that we had all
along beun urging patience upon the
clected representatives m the hope
that the Chogyal would cooperate
with the Government insteagq of
seeking confrontation with them, but
of these effortg to impede the function-
g of the Government, insult the
elected representatives and intimidate
them in various ways continued, the
situation could well reach crisis pro-
portions, It 13 mnow unfortunately
evident that this effort did not have
the desired effect

It 1s 1n the context of the deterio-
rating law and order situation and the
suspicion of the immunent threat to
the lives of some leaders in Sikkim
that an urgent request was received
from the Chief Minister of Sikkim for

H
go
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about 400 people retained by the Chog-
¥il on the palace premises but paid
for by the public exchequer. The evi-
dence of possible conspiracy against
the Chief Minister and his colleagues
indicating complicity of some Sikkim
guards added urgency fo thig requesi.
In view of The pressing appeal from
the Chief Minister and of the Gov-
emment of India's nesponsibility to
ensure law and order in the State, the
Government took necessary steps fo
disarm the Sikkim guards on the after-
noon of 9th April

Before I conclude, I would like to
mention another demang by the politi-
cal leaders in Sikkim, which has been
made earlier on many occasions and
hag been reiterated in recent weeks,
for nccording to the elected Govern-
ment full rights and responsibilities
on par with a constitluent unit of the
Indian Union. The request 15 a re-
flection and a conscioug exprvssion of
the traditional sentiment and popular
with in Sikkim to fully participate 1n
the mainstream of Indian life. It has
again been repeated, along with the
demand for the abolition of the insti-
tution of the Chogyal, in the resolu-
tion passed unammously by the Sik-
kim Assembly at its meeting on the
10th April, the implications of which
are being studied by the Government
of India.

oft wy fomry (ater): wegs wEEd,
# §afq ¥ St I wEAT qRATE |

MR. SPEAKER: 1 am very SoOrrTy.
It will be much better if you avoid
it. Don't ask question.

oft ay fomd : & SHvwa @
qunr |

oo wEey ¢ (EE are § w9 T
Mfew faar v, art fafret & €28
T & at F Afew ww famr O,
g @wif & w43 fear 1 A gy AT
wrw QEww ¥ s wifgy @ qg W
wrat + 8§ vy gz A fea

ﬁhwitm‘r'm:m!

(st.)

waw g el ¥ A
T 7 5o wfgy

ot wy fomd : w7 e fadorr ?
F.dw oo & zrr oY ad ot el &
IWE WX H gy @a A e
fafer faw & a1X & gox wey ar e
qg AW WIAA IA A § | gHA W
A AT OrAwd WET AT o4 |

wow ae ;e o W g
®. @fogar | g9 a9 T H¢ @ ge8r
et
SHRI SAMAR GUHA (Contai):
In this regard, a Constitytion, (Am-
endment) Bill has been adopted in
this House. This statement could have
been made by the Home Minister I
do not know why the Minister of
External Affairs should make this

statement. Now Sikkim forms an as-
sociate State of India.

MR. SPEAKER: That is a different
matter,

w wiw fage wwdd o gorg
A, ¥ 7g gETT B, ¥W €A gW §9

SHRI SAMAR GUHA: A Consti-
tution (Amendment) Bill has already
been adopted.

wvrw w¥ieg : AT Ay frmd ot

Ty ¥ @ & ww oA fewr g oW
#N® g7 ¥ Hfadw fow 9 gg AT
or gt § 1 83 wew ot fen 3wy
% svwar ¢ fe day seela ooy ot
¥ wr § ¥ Ty FTHY, JUK O A
gfew gaR] WX & |



- STATEMENT - RE: PAYMENT OF
. EX-GRATIA COMPENSATION FOR
PROPERTIES OF INDIANS IN
mmm WEST ;‘N‘D EAST PAKIS-

MR, SPEAKER: S8hri Chatto-
padhyays may lay the statement on
the Table,

THE MINISTER OF COMMERCE
(PROF, D. P. CHATTOPADHYAYA):

Sir, I beg to lay the statement on
the Table.

- SHRI SAMAR GUHA (Contai):
Sir, the statement may kindly be read
s0 that we may know what it con-
taing

PROF, D. P. CHATTOPADHYAYA:
I will give him a copy.

MR. SPEAKER: To save time, we
are following this practice that such
statements are laid on the Table,

Statemeng

In April 1971, the Government of
India introduced a scheme for grant
of ad hoc interim relief in the form
of ex-gratia grants from the Consoli-
dated Fund of India at the rate of 25
per cent of the value of verified claims,
subject to the maximum of Rs. 2§
lakhs in each case, to Indian nationals
and companies whose assets jn Pak-
-istan were seized by the Government
of Pakistan during and after the Indo-
Pakistan conflict of 1885, and who no-
tified their losses and filed claims
with the Custodian of Enemy Proper-
ty.

During the years 1971-72, 1972-73
and 1973-74 a total sunr of Rs. 12 cro-
res was allocated in the Budget for
payment of ex-gratia compensation to
the claimants of their property in both
West Pakistan and East Pakistan
(now BangladeB), Out of the above
allocation, a sum of Rs. 3.10 crores
. wag paid to the claimants during these
~ three years. During -the financial
" year 1074-75, a provision of Ra. 2
' mmmﬂnhfhmhﬂ-

"'mtau.andln ‘148 ero-
,mhumbammlwncwﬁ;mhﬁl

n! mw ££0-
31st March, 1975,

The Hon'ble Member hu stated that
most of the claimg of Indian citizens
from West Pakistan have been cleared
whereas in the case of claimants from
former East Pakistan about 90 per
cent of the cases gre still pending.
I would like to assure you, Sir, and
through you, the Hon'ble Members of
this House, that no discrimination is
made by Government between mig-
rants from West Pakistan and those
from East Pakistan (now Bangla-
desh), while dealing with their appli-
cations for grant of er-gratia com-
pensation, and that every effort s
being made to settle these claims as
early as possible.

The claims for ex-gratia compensa-
tion relate to different categories, like
those for confiscated cargoes, gssets of
Indian firms and banks taken over by
Pakistan, share holdings of Indian na-
tionals, pay, provident fund and gra-
tuity, moveable and immoveable pro-
perty etc. The claimants were re-
quired to furnish different kinds ot
evidence in support of their claims.
The progress of the assessment of
these claims was however, not very
satisfactory, because of the pon-avail-
ability of the required proof and do~
cuments in mdny cases. On the basis of
various points arising out of the scru-
tiny of the claims of migrants from
Fast Pakistan (now Bangladesh), and
with a view to expediting the verifi-
cation of such claims, a decision was
faken in Oectober 1973 that oral
evidence would be taken from persons
in verifying their claims in respect of
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Government, wag get up in June 1974
The Panel has so far examined and
made recommendations in 208 cases,
The Panel's recommendations are,
among other matters, given due consi-
deration by Government while decid-
ing about the amounts of compensa-
tion to be paid to the claimants,

In all these cases, certain verifica-
tions have to be made and procedural
formalities are required to be gone
through before compensation can be
sanctioned and this, Sir, naturally
takez some time, I may, however,
assure the House that Government is
taking vigorous steps to settls all
these clalms as expeditiously as possi-
ble, including simplification of proce-
dural formalities,

MR. SPEAKER: Mr. Chandrajit
Yadav, how long is your statement?

THE MINISTER OF STEEL AND
MINES (SHR1I CHANDRAJIT
YADAV): Only 4 or 5 sentences.

MR. SPEAKER: 1f it is only 4 or
5 sentences, he can read it.

SHRI CHANDRAJIT YADAV:
Yes, Sir. 1 will reaq it.

Sir, It may be recalled that some
Hon. Members have been enquiring,
from time to time, about the pro-
in regard to the commissjoning
the Detailed Project Reports for

1
i
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M/s. Metallurgical and Engineering
Consuitants (Indla) Ltd. (MECON)
will be preparing the Detailed Project
Report for the Vijayanagar Steel
Plant while M/s. M N. Dastur and
Company Private Ltd. will be pre-
paring the Detailed Project Report
for the Visakhapatnam Steel Plant.

1322 hrs
[MR. Deeury SeeaxEm in the Chair]

SHRI K. LAKKAPPA (Tumkur):
I congratulate the Mirister,

MR. DEPUTY-SPEAKER: Mr.
Banerjee.

SHRI B, V. NAIK (Kanars) Sir,
I want to make a submission under
rule 377. It i3 connected with the
steel plant.

MR. DEPUTY-SPEAKER: You
cannot do it off the cuff in that way.
I have called Mr. Banerjee.

13.23 hrs.

MATTER UNDER RULE 377

ProBLEMS CONFRONTING THE TExTILE
MILLS MANAGED BY THE NATIONAL
TrxTrLe CORPORATION

SHRI S. M. BANERJEE (Kanpur):
Sir, I want to raise a very important
issue concerning nearly 10,000 textile
workers of Kanpur who are working
in the mills owned by the National
Textile Corporstion of India.

MR. DEPUTY-SPEAKER: You
give notice of something but you are
raising something else,

SHRI S. M, BANERJEE: One
thing hag been sent to the Chiet
Minister, That is why I do not want
to raised it. I have taken permission.

MR. DEPUTY-SPEAKER: This is

very unusual. Anyway, you may
continue.
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would urge on Mr Mauiya to come
to the rescue of these 3000 workers.

A demand was made 1n this House
and outside for taking over Lakshm:
Ratan Cotton mills The demand
has been made by Prof Dandavate
Mr Dinen Bhattacharyya and others
This 18 owned by Mr Ram Ratan
Gupta, one of those who have escaped
payment of mcome-tax, sales-tax
etc Non-payment of government
revenue is his capital A committee
was jointly formed by the Ministry
of Industnal Development and Com-
meree Ministry to go into this ques-
tion of taking over I am told the
committee have submitted their
report. Knowing this fully well, the
owner of the mill, Mr Ram Ratan
Gupta, has aggravated the situation
yesterday by opening a section of the
particular mill Then when the
workers demonstrated thst the mlls
should be taken over, they have been
mercilessly lathi-charged Nearly 30
persons were injured. I would re-
quest the Centra] Government in all
fairness, since the matter concerns it;
to settle immediately the question of
Victoria Mills in Kanpur and take
over the Laxmi Ratan Cotton Mills,
and if they are unsble to take over
1 shall be constrained to believe that.
whether 1t is the State Government
or the Central Government, they are
influenced by Ram Ratan Gupts, who
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L]
wields influence with n section of the
Congress men.

regarding power shortage in Kanpur.
About 120,000 workers are affecied,
There is a serious crisis facing the
textile industry. Life in the city will
become difficult I, therefore, request
the Minister to make a statement,

SOME HON MEMBERS rose—

MR DEPUTY-SPEAKER: Your
names are not there How can we
conduct the business of the House in
this way?

SHRI SAMAR GUHA (Contai):
On Fridays we get an opportunity

MR DEPUTY-SPEAKER It is
not a question of Fridav Motions
under rule 377 are admitted by the
Speaker If all of you want to get
up and T on an ad hoc hesis admit
everybody, it becomes difficult

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour) You have been
very effiaently running the House
Please give one rmunute each

MR DEPUTY-SPEAKER Not
every Friday because there was no
announcement about the bhusiness for
the next week But then it should
have been the responsibility of the
Speaker to have admitted thesas
notices If he has not done, is it fair
for me? I do not know the back-
ground of your notice.

SHRI SAMAR GUHA+- Kindly
allow me iwo minutes

MR DEPUTY-SPEAKER: I will
allow you even 20 minutes, but 1
must get proper notice Sitting here
I cannot read all the notices you have
sent to the Speaker before 10 Am.
I do not know what you are going

You spring something upon

to say
me
SHRI SAMAR GUHA: Xindly
permit me.
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MR, DEPUTY-SPEAKER: I have
4o permit against the rules,

SHRI SBAMAR GUHA: The last
day on the issue of the discussion of
Shri Jayeprakesh Narayan, a wrong
statement was made.

MR. DEPUTY-SPEAKER: Is that
ander rule 377?

SHRI SAMAR GUHA: I want to
«<orrect it. It was alleged that Snn
Jayaprakash Narayan said that Shri-
matl Indira Gandhi has not the
qualification to become the Vice-
Chancellor of the Vishwa Bharatl
This is absolutely wrong. On that
day I kept silent because I did not
know the facts. On going to Calcutta
I verified hus speech which has been
tape-recorded He has not said any-
thing of that kind. He has only said
that the Prime Minister should not
be the Vice-Chancellor of any educa-
tionl institution. On the basis of this,
the whole discussion was going on.

MR. DEPUTY-SPEAKER: We
shall take up the demands.

SHRI B. V. NAIK (Kanara): On
a pomnt of order. The Chawr in its
wisdom has said that only those
moliong which are admitted should
be taken up, but rule 377 1s very
specific. I want a ruling on this point.
Does or does not rule 377 give dis-
cretion to the Chair, whoever may
be 1n the Chair, to admit a maiter
whach 15 not a point of order to be
raised? Does not the Chair have
discretion, irrespective of the occu-
pant, to take a decision and give
there and then permission to raise a
point which is not a point of order?

MR. DEPUTY-SPEAKER: I will
take your last phrase “there and
then”. On the basis of “there and
then”, no, because before I decide to
wdmit or not to admit T should have
the opportunity of reading your notice
In my Chamber and decide whether

n

“there and then" without knowing
what “there and then” is.?

PROF., MADHU DANDAVATE
(Rajapur): Does it mean that....
(Interruptions).

MR. DEPUTY-SPEAKER; That is
exactly right. I know nothing about
these notices.

PROF. MADHU ODANDAVATE:
Shall I tell you that I have already
given notices before 10 O’clock?

MR, DEPUTY-SPEAKER: I do not
Kknow. I do not know what the notice
is.

PROF. MADHU DANDAVATE:
Why this ignorance is enforcel on
you?

MR DEPUTY-SPEAKER: I do not
know what the notice i1s, That is the
point; that is the exact position. So,
please under<tand my position,

PLOF. MADHU DANDAVATE: I
do not insist on raising thig 1ssue
since you say that. But on every
Friday, we take the opportunity to
raise cartain issues. Today, 1 was
told by Mr. Raghu Ramaiah that
there 1s no statement by the DParlia-
mentary Affairg Minister, but ianat I
can g.ve nolices under rufe 37T.

MR. DEPUTY-SPEAKER: Then
let Mr. Raghu Ramaiah come and sit
in this Chair and run this House in
the way he likes. At least, I am not
going to do this when I do not know
what the notice is. I have not even
read it,

PROF. MADHU DANDAVATE:
That is why we should follow those
notices.

MR DEPUTY-SPEAKER: If Mr.
Raghu Ramaiah told you something
else, it is Mr. Raghu Ramaiah’s
responsibility,

PROF. MADHU DANDAVATE:
I cannot read it out at his residence.
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MR DEPUTY-SPEAKER: Please
understand rmy position.

SHRI JYOTIRMOY BOSU: We do
not want you to spend your energy...
(Interruptions).

MR. DEPUTY-SPEAKER:  Irres-
pettive” of every other thing, I have
my own standard, my own way of
looking at things. But this way, I
tell you I will never knowingly do
anything that is wrong. I will never
knowingly be partial to anybody and
I will not allow myself to be
pressurised against my own under-
standing. I am open to reasons; I am
open to convictions. You can argue;
you can convince me as a human
being. I am intellectually very open.
But beyond that, please do not
pressurise me to do gomething which
I should not do.

PROF, MADHU DANDAVATE:
May I be permitted to convince you?

MR. DEPUTY-SPEAKER: Not
now.

PROF, MADHU DANDAVATE!
Occasionally, you are allowing ug to
make submissions, Today, what has
bappened, I do not know. About
(Interruptions) statement...,

MR, DEPUTY-SPEAKER: A sub-
mission is a different thing. But if
you say 377, then in my case, it
becomes difficult, becauze I do not
know what the subject is....(Inter-
ruptions).

SHRI B. V. NAIK: The Hes.
Minister for Steel just now laid on
the Table of this House a statement.
I am not putting any question to him
particularly because he is not here.
But I have gone through the Budget
propogals in respect of the year
1975-76, During the last year, there
whg a provision for new steel plants,
and all of them are situated in the
pouthern region—for Rs. 4 crores,
the year 1975-78, there is not

* Therefors, the mire Ippdintmeit of
certain people

to prépare project
reporty is absohulely futile, and there-
fore I request that a budget provisiony
must be made for these thres planis,

PROF. MADHU DANDAVATE:
Bir, it iz just a brief submissiom
and it is In continuation of what 1
said on the last day, 26th March, when
we dispersed for a brief recess. Even
when you were in the Chair I re-
quested the Minister for Parliamen-
tary Affairs that when we demand &
statement from the Minister cone
cerned, when the discussion for the
next weeks business is being taken
up, we want the statement should
come out. Now, if you remember
aright, I had raised last week an issue
of raid on the residence of the Re-
gional Manager of the Bank of
Baroda, Shri K. C. Choksi I have
reported that it is our informationr
that a considerable amount of money
as well as valuables were unearthed
from his residence. After I made the
statement on the Floor of the Lok
Sabha, 8Shri Choksi had come out
with a public statement saying that
as stated on the Floor of the Lok
Sabha by Shri Madhu Dandavate
that Directorate of Enforcemen: had
not raided his house. He has not said
thet no agency has raised his house.
He had said that the Directorate of
Enforcement had not raided his house.
My submission to the Minister ig that
he should come out with a categorical
statement that some agency has raided
the residence of Shri K. C. Choksi,
the Regional Manager of the Bank
of Barcda in Bombay.

I would conclude by saying that I
have secured the information fromy
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Choksi. Now, the honour of a Par-
liament Member is at stake; and
.therefore, to set the record right. I
want the Finance Minister to make a
categorical statement,

MR. DEPUTY-SPEAKER: This is
the difficulty. I become a little in-
dulgent and now I see more and more
Members getting up. Where do I
draw the line? (Interruptions)
Where do I draw the line.

SHRI MADHU LIMAYE (Bapka):
TOS@—

MR. DEPUTY-SPEAKER: All
right, you can carry on.

ot sy fowdr : it @ § Foegs
afew fer & Dfefag & awf gx
wTE &

T & FErATIGar ¥ e W
grm, g wrar ¢ fx = afesamg
faar wwr & fefoom geea & o el
§ wireqer welt oft senfafa ¥ wgr
E. ...

MR. DEPUTY-SPEAKER: Why
refer to what had happened there?

oft w formd - & S (wATE AR
¥E WL | I A% Fa & I Ay
tfew ot & o oiwd & o
wATEATY & a7 ow I wrEr Wy
I ST HelT J 79 e w7 g fwan
g. .. (mwEmw) ... FE
ffody | o 2 L e afreerg
foram gt F qw TR 3§ W
AW AW CER OeTE R L . .

MR. DEPUTY-SPEAKER: Order
please; how is the responsibility of
this House attracted? I do not under.
stand this pleass,

Y wy fol : wuw Wt WY
fomifafafedt aft & ? gn sy
gy § i wr swm S yag R W
wrer % g 7 afx g, & ey ag @
®Y Avar wg7 ¥ foe oYcowr s oy
o A quiww G § @ . oAy
Ifwa g 7 & saver sl & agamaT wgan
g e sy ag g oy e et ¥ el
freR I ff WX g oied =
@? ... (=Edrw) .. .wwet §
ar A% 4g qATH A F IS0 |

MR. DEPUTY-SPEAKER: If you
meke 2 gift to somebody else how
does it become the submission in the
House? Order, now Mr., Limaye It
has nothing fo do with the responsi-
bility of the House. Mr. Bosu.

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): 8ir, there are
about (Inferruptions). BSir, there are
‘about 10,000 brick kiln workers in
Mehrauli area. Those workers are
being mercilessly exploited by brick
kiln owners and contractors. Sir, they
get hardly enough to give them two
meals. I would like the Labour
Minister to listen to their woes which
have come in detail in the newspapers

“this morning. I would like, Sir, the

hon. Minister Shri Shankaranand to
make note and request the Labour
Minister to make a statement on
Tuesday.

MR DEPUTY-SPEAKER: Now...
(Interruptions)

SHRI JYOTIRMOY BOSU: Just
half a minute more. I have taken
very little time, Sir, Sir, it has come
out in the newspapers this morning
that the Madhya Pradesh Governor,
Shri S§. N. Sinha....

MR DEPUTY-SPEAKER: What
iz all this?

(Interruptions)

Now we take up the discussion on
the Demand. I am forgetting my
langusge; I am Yorgetting my English.



MR DEPUTY-SPEAKER: They
ywill not; but I can do my study pri-
vately and git for the examination.

SHRI JYOTIRMOY BOSU: We
will come and worry you there,

MR. DEPUTY-SPEAKER: Now,
we resume discussion on the demand
of the Ministry of Agriculture and
Irrigation. Shri K. C. Pandey. He
is not there. Shri Brij Raj Singh—
Kotah,

1349 hrs,
DEMANDS FOR GRANTS, 1975-76
~—Contd,
MINISTRY OF AGRICULTURE AND IRRIGA-
TroN—Contd,

SHRI BRLJ RAJ SINGH KOTAH
(Jhalawar): Mr. Deputy-Speaker,
Sir, it is a matter of great satisfaction
that the Government has at last rea-
lised to give top priority to agriculture
and jrrigation.

43 per cent of Indian land is arable,
9 per cent is jrrigated sd we plan
a growth of 5.5 per cent. That is our
aim. The sector of agriculture pro-
duces 45 per cent of the gross Na-
tional Product. Therefore, this is a
very important subject that needs dis-
cussion,

We are still dependent on thg vaga-
ries of weather. 8o, it is most essen-
tial to ¢xpand irrigation

That )8 one thing. Secendly, we

mmi

1L A9, ., DG, Min. ag:. )
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should make effective upe of thve pre~

sent irrigation gystemn. I have omos

previously also stated that we mugt

1

available to most people of this
try because we have a very fine
mate with sun-shine for about
days in the year,

g

&

The other point is that we m
have a lot of storages, cold storages
and storages for foodgraing in
gshape of silos.

Another point that 1 wunt to make
is this,. We import wheat when our
reserve stock get depleted. The fob.
cost comes to about Rs. 130 per quin-
tal. I suppose, the landed cost with
freights included will be anything bet-
ween Rs. 150 to Rs. 200 per quintal
Everything that the poor farmer of
this country uses and needs for pro-
ducing foodstuffs bas gone up.

§

You are having now a system of
procuremcnt and of taking levy. We
know how levy wag taken last time,
There were instances of police zulum
and harassment by the authorities to
the ordinary cultivator. The people
who had not known asuything about
levy and who had sold their stocks
earlier had to take recourse by force
of circumstance to buying wheat from
the open market at upto Rs. 200 a
quintal to give the levy. Now, the
g;;curement price has been put at Rs.
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muneratively and it should be Rs. 125
per quintal. When you import wheat
ifrom abroad which costs you Rs. 130
or Rs. 150 to even Rs. 200 a quintal,
what is the rationale in not paying
our own kith and kin Rs, 125 a qum-
tal and make them happy and con-
tented? 1 fail to see any reasou for
not doing so.

The Budget proposals have proposed
a tax on livestock, dairy and poultry.
1 do not have anything to say about
horse-raising or for the breeders who
raise race hourses. That is a different
matter., But so far as the dairy and
poultry Hidustries are concerned, it
ig a fluctuating trade. The so-called
white revolution in milk is yet to be
seen in this country. Even the green
revolution 15 confined to north western
States uf the country.. It is not seen
vIsewhere. So, I plead and urge upon
the Government that we must see
that this diet of milk which is a
complete diet, & nutritive diet, full of
proteins, must be made more avail-
uble to the people in this country. In-
stead of that, you are dampening it
by this proposed taxation on dairy
and poultry industries.

My other part of the speech will be
.conﬁ.ned to forests. Nobody seems to
.realise the great importance that

forestry plays on this country's eco-
logical balance. The statutory recom-
mendaticis are that 33 per cent of
the land area must be under forests:
but in actual, it comes to 28 per cent
and every year, we See with our own
eyes that forests are continuously
being cut mercilessly. The last ex-
ample was when there was a flash
flood somewhere in Kerala. The flood
just came and washed away valuable
land below. Something is happening
in Rajasthan; something is happening
to the Himalayan Valleys, the Kullu
end Sutls] Valleyz otc. There was a
‘CHIFKO' movement in Almora. This
creates the urgency for preserving
our forésts, we are going
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to get into vary serious trouble in
times fo come.

For this, I have u suggestion. It
should be possible for the Government
to look into this matter, and I sug-
gest the following:

«a) It will be very beneficial if
we create a sort of a Conser-
vation Crops which will emp-
loy the unemployed youth of
the country, give them train-
ing for two or three weeks
and put this task force under
some energetic man who has
vision,

(b) The works to be implemen-
ted by this Corps should be
the works of canservation—
whether it is digging trenca-
¢s, making paths, planting
trees, cutting roads in forest
areas, small check dams, etc,
ete.

It we do this, it will solve a lot of
un-employment, it will give the young
people something useful to do, and it
will help conserve forest and make
them grow up where they are gadly
lacking today.

1 will say something about the way
our Tiger projects and national parks
ate working. What I saw last time
at one of the national parks, the Cor-
bet National Park—which is one of
the Project Tiger parks—is that bet-
ween Garjia and Dhaukati, between
the river and the road, a section of
about 10X1 mile or 3/4 mile area,
which is just adjacent to the National
Park, wag cleared by the Forest De-
partment for replanting commercial
treeg like Eucalyptus etc. I don't see
why very good Sal forests should be
ploughed up for commercial trees like
Eucalyptus. But be that ag it may.
What has happeneq is that the area
which was ploughed up for replanting
has been occupied by squarters who
have come from the hills and are sitt-
ing thery today and there is pressure
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on the UP. Qovernment to gllot them
this land which at present is under
forests. They can be given some land
in the area below known as the
Tarai Bhaber area.

This is but one instance of what
is happening in every forest area.
First comes the encroachment and
then comes the regularisation. I don’t
know where this policy is going to
take us? If you want to allot land
to people, make up your mind what
vou are going to keep and what you
don't wish to be tampered with. I
would say that in wild life sanctua-
ries and national parks, if these for-
estry operations end land encroach-
ments are not stopped, you will never
achieve anything in the shape of what
you wish. Nature must grow un-
hampered. Secondly, the laws which
exist now—the game lgws ang the
Wild Life Protection Act—are wvery
good as far as they go on paper, but
there 1s no enforcement whatsoever.
The writ of the Department does not
run beyond its offices. People come
and poach; theg country people are
doing all sorts of illicit things and,
naturally, when the habitat is distur-
bed, you cannot expect tigers or
or other game animals to flourish.
There are good parks like Rantham-
bore in Rajasthan and Bandipur and
other places, but what about other
places where there are no game parks
and which are wot under the Tiger
Project? They are being seriously
disturbed. We just heard the other
cday that whole .herds of bison have
been wiped out because of rinderpest
caused by cattle that had been allow-
ed to come and graze in the areg

Admirable progress in this regard
has been made in the Gir forest sanc-
tuary in Gujarat. There, vision has
prevailed, and they have ejected the
Maldharis living inside the area; and
today we fined that the liow popula-
tion which was 167 two years ago
has risen to 200. Even the Maldharis
are happy that they have been taken
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out and given land outside, and
there is no disturbance of the eco-
logical balance in that ares.

If there are no wild bears or deers,
which are their natural prey, what
will the lions or tigers eat? When
you disturb the natural set-up, what
happens is that they perforce start
eating the cattle; they have to weat
something; they cannot eat grass; and
once they start eating cattle, they
become cattle-lifters; and then for
the people who are ready to shoot,
the pretext of their being declared a

menace to the villagers 2omesg in very
handy!

Therefore, these ideas of keeping
out forestg intact, keeping the game
parks undisturbed, not allowing auy
forestry operations inside these parks,
and seeing that nature js left untam-
pered with are very essential if we
wish to keep whatever is left out to=-
day. It is a very short-sighted policy
that first we allow the jungles to be
destroyed and then wake up and say
that we must replant and bring these
back to their old pristine position.
T trust that the hot. Minister who is
in charge of this department will very
seriously look into these matters and
devise very effective rules and regu-
lations to the existing Acts on wild
life,

There is the Indian Board on Wild
Life I was inducted in it last August.
The Board had met after a gap
of two vears, and now since the
August meeting, the next meeting is
gorag to be held on 21st April—after
more than gix months. The Board
meets after two yearg and mnothing
really effective is done. All that i
doue is merely or paper. I am also
on the Rajasthan Wild Life Board,
and as far ag my memory serves me,
I do not think we have met for the
last two or three years—definitely
not for the last two years. If this is
the way these Boards are to
how can effective control be made?
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urge, that these Boards must meet
more frequently than they have been
doing go far, and whatever they say
must be implemented. The last thing
that 1 would say is that, if you can
amend the Constitution and bring
the forests under the Central List,
then there is a hope in India for pre-
serving our valuable forests. If you
do not do that, then all our pious
words and acts will achieve nothing.

SHRI B. R. SHUKLA (Bahraich):
Mr. Deputy-Speaker, Sir, Shri Jag-
nvan Ram 1s a lucky Mimster, and
whalever he touches, he adorns 1t.

n'~ year, after he has assumed
chuaige of the Mimstry of Agriculture
and Irrigation, there have been wine
ter ruing and there have alsv been
no strikes by the electrieily engineers.
Because of these two factors, there arc
propspects of a good rabi crop. But so
far as the Minisiry is concerned, I
have my own doubts and reservations
ahaut 1ts successfu]l functioning. They
have done nothing practically for
bringing more area under irrigation.
For the last four years, ever since I
cntered this Parhament, I have been
crying hoarse, drawing the attention
of the Ministry of Agriculture at the
Centre and also in the State for bor-
ing tubewells in the district of Bah-
raich in Block Sarsca. The matter
was treated like a shutile-cock bet-
ween Lhe Central Government and the
State Government—each throwing the
responsibility for boring tubewells on
the other. Then, by a question T got
the matter clinched. The Minister of
State in the Miunistry of Agriculture,
Shri Shahnawaz Khan, was good
enough to answer to my question: he
sajd that a number of heavy rigs be-
Jonging to the Centra] Government
were available in UP. But in spite
of the availability of such heavy
rigs, the drilling of tubewells has not
been done in my district. I do not
know, how much more time the Gov-
ernment would take to bere such
tubewells. That area is very fertile
and capable of raising humper crops.
But year after year, the green paddy
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fields dry up in the month of Septem-
ber and the Government rushes and
starts test works. I want to know,
what this planning 15s. The surface
water 18 not utilised, it mundates
ficlds resulting in heavy damage. I
want that the Minstry should con-
cuntrate on this powt and find out
how much money is spent yearly on
meeling the drought-situation in a
particular area and how much money
is allocated for giving relief on ac-
rwuint of the floods in certain turbu-
leul rivers If we take into account
the recurring grants of money on ac-
count of floods and famines, we will
find tnat if all this money is utilised
for creating permanent remedies, pe.-
haps these things would not occur.

Rapli and Ghagra are the two tur-
halent 11vers in the eastern part of
Uttar Pradesh, Nothing hag  been
clone to tame the floods of these two
nivers  Jalkundi Dam scheme was
conceived about 20 years ago. The
feasibility report was submitted,
but this has been put in cold storage
So 15 the case with Ghagra river. No
project for containing its floods has
been thought of uptil now.

So far as the price of wheat is coa-
cerned, I shall be failing in my duty
if I do not express the feelings of
discontent among the peasantry, whe-
ther 1t belongs to the category of
small cultivators or big cultivators
The levy price of Rs. 10500 is qute
inadequate, unremunerative atud un-
realisticc. I want that the Minister
should come with concrete facts and
figures to convince this House that
this iz the cost which is incurred in
raising the wheat crop per acre and
per hectare and this is the profit
which should be available to the cul-
tivators after meeting the cost  of
raising the wheat crop.

The prices in the market would go
down during the harvest season, as
iy always happecs and the dealer in
foodgraing would take advantage of
that. He will say to the cultivator
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rats in Nobody has

thia, the Government itself has fixed
the price at Rs 105.00, but he would
give Rs. 15.00 more. After three-four
months, when he has hoarded wheat
in lus gtock, he will dictate the mar-
ket and the consumer for which this
scheme js being conceived. The con-
sumer will not be in a better position
than what he is at present. He will
get wheat at Rs. 150 or Rs. 200 per
quintal, The Government would be
most reluctant to fix the maximum
price at which the wheat should be
sold by traders and retallers. 1 can
concede, that if the consumer js going
to get wheat at a cheaper and fixed
rate, then certainly fix the price at
Rs. 105.00 pe: quintal or even
Rs. 100.00 per quintal,

Then, what is this Food Corpora-
tion of India? It is another addition
to the clags of white elephants, As
one hon. Member has rightly said,
uptil now, we had white elephant i1n
the form of Railway Board, now we
have another white elephant, this
Corporatima. Thig is the biggest
swindler, the biggest pr-~fiteer in the
country. They. procure wheat at
Rs. 105 and sell it at Rs. 135 or
Rs. 138 through fair-price shops.
The difference is Rs. 30 per quintal
Where does this go, Still, this white
elephant is not satisfled.

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI SHAH-
NAWAZ KHAN): It includes freight.
cost of the gunny bag and many other
things, They make no profits.

14 hrs.

SHRI B. R. SHUKLA: You
calculate itemwise and give us
break-up and take the House
coufidence that this is very n
—so much for handling charges
so much for storage, etc., and that
Rs. 35 or Rs. 30 i3 necessary for
FCI sharks.

sel

i

the Daily ‘Pioneer' of Lucknow, the
population of rats in this country ls
to the extent of 600 million and that
slx rats consume a&s much grain as is
corsumed by one human-being. That
means that the rats in this country
consume that much quantity of grains
which could be available to 60 crores
of people. 1 do not know whether
to belreve it or not. It is for the Mi-
nistry to find out whether the estima-
ted figures are correct or not. But
there is one thing. These rats have
become very clever, not lesg clever
than the human-beings They have
refused to take insecticide-mixed flour.
The result js that the moment these
things arc spread before them, they
go away. They get thel scent gnd shy
away. Therefore, they are multiply-
ing as far as or cven faster than the
human-beings So, the Agriculture
Ministry has to take note of the me-
nace posed by this fast-multiplying
population of rats.

I would also draw the attention of
the hon. Minister of Agriculture that
in the district of Bahraich, a State
Farm Corporation undertaking has
been opened. The Uttar Pradesh
Government has been good enough to
grant a lease of 1200 acres for the
purpose of starting a fishery farm and
a seed multiplication farm. The area
is siluated in the wvicinity of forests.
The land is available, All my re-
quest js that there should be estab-
lished a College of Agriculture and
Forestry there. It would be just on
the pattern of the Pant University
at Nainital, The Government is not
going to invest anything for the ac-
quisition of land because the land be-
longs to the UP Government. The
UP Government also would be very
glad to have guch an institution star-
ted there.

Therefore, my submission s after
giving vent to my snguish and snger.



3 4 This is a very rea-
sonable demand and I hope the hon.
Minister will reconsider the matter
and that he will simply not be guid-
ed by the notes prepared by his own
Ministry.

Thank you, Mr. Deputy Speaker.
for giving me an opportunity to put
forth my point of view.

MR. DEPUTY-SPEAKER: And you
have done very effectively.

Shri Tarun Gogoi—not here.
Shri M. C. Daga—also not here.
Shri Gomango.

SHRI GIRIDHAR GOMANGO (Ko-
raput): I rise to support the Demands
for Grants of the Ministry of Agricul-
ture and Irrigation. I am very happy
that the Agriculture Ministry is the
only Ministry which hag done a lot for
tribal development. Now I shall con-
fine myself only to that problem be-
cause my friends have already expres-
sed their views on the All-India
question.

I am very happy to place before
this House that the policy and pro-
grammes of the tribal development
are the concern of the Ministry of
Agriculture,

In the Fifth Five Year Plan Gov-
ernment will integrate all the tribal
classes and plans and they will have
integrated tribal development agen-
cies. This is a sew idea.

faith and with a good ambilion,
the allocation of funds was so low as
compared to to0 many plang that we
could mot achleve the resulls as we
wanted to achieve,

D.G, Min. of 270
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thing for our tribals. In the Fourth
Five Year Plan there were mx pllot
projects. Two are in my constituen-
cy. For the two projects I got Rs. 4
crores. No doubt, they sanctiomed
Rs. 2 crores for ear.h of the projects,
but they have not taken into consi-
deration the number of blocks in each
of the projects. In Kanta Project
there are four blocks. In one project
there are nine blocks and in the other
there are 10 blocks. But each project
will get only Rs. 2 crores. I submit
before the Minister as well as before
the Ministry that they may allocate
more funds for the purpose.

Government of Orissa have not in-
cluded the projects taken up by the
Ministry of Agriculture in their IDTP
scheme., They have done so because
they say tribal projects are the res-
ponsibility of the Government of India
and the tribal projects under Ministry
of Agriculture are being financed by
the Government of India. Sir, it is
very unhealthy.

Allocation of money is made by the
Centre or the State on the gound that
it is a new project, and is covered
under a special plan. Thus the Mi-
nistry in the Centre and the State
Governments will earmark the money
fcr the tribal blocks—the integrated
projects blocks—by separate alloca-
tion I have the right to ask the Gov-
ernment of Orissa and the Govern-
ment of India that there is a specia!
allocation for the tribal areas under
IDTP; then why should these projects
be deprived of IDTP?

I would like to put before the
House the problem of irrigation.
How many areas are there under cul-
tivation? This is the question. The
sub-plan says that the major project
will not be taken up In the sub-plan
proposal. No tribal will be covered
in the major project. In my con-
stituency there are tribal population
and it is a scheduled area. There is
one major project which has not been
included by the Qovernment of Orissa
for jmplementation in my district
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And, as I have already said, my district
is a scheduled area which is having
tribal population. This is heving one
percent of irrigation facilities. What
I would request is that this project
should be taken up immediately by the
Central Government, I am happy
that they have given it clearance. I
do not know whether the Government
of Orissa has earmarked any funds
for this. According to the provisions
of the sub-plan they cannot divert the
funds, Why cannot the Ministry of
Irrigation and Power earmark funds
for sectoral allocation under irrigation
and tribal welfcre? Let there be at
least some token allocation of at least
one rupee in each year of the plan.
Agriculture and Irrigation is the
primary responsibility of the Central
Government. This is necessary for
the development of the country as a
whole and for the development of the
tribal people. So, I request him to
consider my request. This project
should get priority in the tribal sub-
plan.

There is one other point which I
wish to refer to and this is regarding
the forest policy. Only 70 million
hectares of forest area is there in our
country. And the tribal population
are deprived of the benefit of the forest
policy. They are depriveld of the
utilisation nf forests and due to land
distribution and transfer of land etc
from the tribals o the non-tribals these
tribal people are put to lot of difficul-
ties. There ar. certain legislations
which have been enacted What I
would like to submit is that this
matter has to be taken up with the
State Governments by the Central
Government., You, know, Sir, there is
land hunger among the tribals of this
country. What I suggest is that Gov-
ernment should come forwarg with
immediate land reform measures.
The Central Government showid
write to the State Governmen®s
drewing their attention to the imme-
diate necessity of baving land ro-
forms. State Governments should be
ssked to legislate such land reforms
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so that the tribal people an4 the
landless people will get the land.

For future planning I would submit
this. Agriculiure amnd Irrigation
should go side by side with the land
reforms., Medium and minor irriga-
tion are taken up only in the areas
where there are irrigation facilities
and where there are no irrigation
facilities they are not taken up,

Lastly, 1 request the Minister to
consider the points raised by me
sympathetically. Coming to the diver-
sion of money, 1 want to say that it
should not be allowed any more. The
programme of tribal development has
not been implemented in a quicke:
manner. Moreover, the aim which
wag supposed to have been ucheved
has not been achieved at all so far as
programmues of tribal development are
coucerned

At the end, 1 repeat that Govern-
ment should take nute of this that the
monecy that has been earmarked for
development of ugriculture should
not be diverted to any other pur-
pose.

MR. DEPUTY-SPEAKER: Mr. Nar-
singh Narain Pandey. He is not here.
Shri Sukh Dev Prasad. He is now
a Minister, I think, in Bihar.

SHR1 NAWAL KISHORE SINHA
(Muzaffarpur): He has been sworn
in to-day.

MR DEPUTY-SPEAKER- 1 do wot
know whether that wag a promotion
ir demotion.

SHRI NAWAL KISHORE SINHA: 1
think it is neither of the two.

MR. DEPUTY-SPEAKER: 1z it a
bed of nalls or a crown of thorns?

Shri Sadhu Ram.

@ Wy om (fewie) : fect
et wgw, & 9w oWiEew
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THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI ANNASAHEB
P, SHINDE)* Thank you very much.
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W MET w1 AT 7 fAear q@y
¢ o TET A @ iy .
WFw rmarz | g 59 gaEQ
argR arr § 1 3 9T ot JEy A
T §9 T AT Aifgy

TR Oyt WAEe™ ® &
o gwT & 1 ozd sl @Y
Wt ) Avor g g R
W §ORT W ¥ A0S S Y, AT
agt & € g 0wy Wity §, wg o ¥

g w9 Ny F o wwd
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tort Lo T

& w daw wy qw ferk wr
T A it s e
wg fram &T & fawndr « T ST
¥ Ay, wizwmae, wim @ fieew &
Ty 7 qavr o @t ¥ N A% ale 8,
A% T F Fm

W W wron A & dw § agt
ig varar T § 1 ety ¥ am
e 1 A W ag e ¥
¢ & o =\ a1 qrerar v @A AT
o Faw ¢ e eftey § Ao
FEATR | IAE W TN SR
¥ art #, e dard & ¥ anv &
g W o A W 1 Qwr
et 3w A7 & ey faegw  frodw
T ¥ W AW ¥ W AW AAw Wy
oA § W 9 it e fer o fe
fow o & o Juw @F AT QY
Ias! It & Aodtw WO Wy afE
T AW G ¥ grew @ Y oA g,
o wri ¥ fga-faews aw @@ w3
Lac I S

15 hrs,

ot wen fsy “aqe”’ (afar) ¢
IR wErey, W darew 8 6%
¥ ag xmAv fear e & B gwR @A
Fmgaamrar g 1 wfew & auaa
g f& mror Q4 feafy wr o€ § fw A
w1 ofe #r qof #Hifer a7 fex ¥ fame
ST wifge, WX a7 3@ =feg fr
39 ¥ ot 3o ey &, I Fv ofony
qTEgRTE 1w # Aift W)
saf sraformag g & fe 3 &
frefez o dar Y a0 &, fomey
N ArwIWE AL | TWT
gt ¥ fr ofy & owfer gt &, 9w
Wregwa gt §, fet o @t o dznere
Fhrowe gt 1w gfr o &
mH s e vwsr R g ¢
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graife 4g & wuw wwdy gt §, e
frod wral & A N o Feud waw
g, e i ga T g
WH FT 7 § 5 W o
oy gOTd ¥ @ & W ¥ -
qofardy @ifs ® @ wwAmr 0
oY T & gg A0 ® AE wIAEY,
W o Fhe & Iwhr g1 & wré fomaw
LI

ogt @F yie-gurd & warT g
T 7 7g Torw fwar f8 1974 &1
arer qfar-gurdd & a1 ¥ w7 7 7w
s 1 afew 3 9w ® Te g
i S agfrgoar &
-G Tl FTAT 9T WA AGY
ferar g & 1 ¥ @ o
framifrgr@ sO R E | s=areA
fost ¥ Q¥ 15 = fFaET 91 zag
wr w€ & o wfw N w=k WA §,
W gEEEl &, ¥WTE FT 4]
qYATEiTa A 1 A FIA FY A
w7 ¢ | & iy WO TR ¥ T 9T )
agi o% fram 1 wafa gear s &
af f& ser wow Ay o aerd @
AT 9T piiRTdl & faeme R
frar a1 | W SR A griae
FH SHETFT A, AET TR
WAXAFo W A S qFTE |

W ag § (¢ w0 qfE-gar s
*Y SEE H ETET AT AT G, W R
qWTEH WY §GAH AN & T I
FRERT AT 7 | w F qfagur
#g T & av R AT & 1|7 AR
7@ et § ff oWt 9 ) qfe
GETX AT] %A A AT T W
e ? woy daw awAw g
s #Y 3T %7 gF ¥ ¢ Fr g ofh-
GATT AT w41 R & AR 7 g
s wifyw wfr w gfomt &
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szrar R E wfe ! & awarw B
ol g ey & wiew §
Frsmiftarsd et §
T T T e T T
FE7E #T TTF, WA F 09 G qh
& 37 %1 7vy fear and, o O 9=
wfagurr & s & 3w F WA
AT |

T 7 fa & awr & fag
feart %1 faet it gfewd @ g,
wae Ay framr, dfefare e,
TN W IIE@T R ) AT R oWy
Br ®R A fram §, @, @i,
o w7 fo=mf & awam W I
frafa sor A mr adt gf &
T @Y 1 avy w0 ugd &, e
Iawt ot a gfeard g & o § )
] fAw gwmea ) 91 | gy suaedr
ot T fF 3 o gfnmd el o
ARTR (FAAT F1 IOATE §T HE )

ATHFTT A AF ATAW 105 97 WA
ferza fmffra famr 2 ) qQrawm &
ag wvr g @ £ fx Iwar oy awr
T 125 79 F| AF QF AT Al
framt #1 @Atz faar s, w1 @4
% gl W grfguw e
% T AT F) AEfAEEEY & 9T
e faar @y, S A i ST AT /|
g

97 ¥W ¥ 97 W <A 94 gy e
X ETEY 71 TEEw faar wad
I FY RIIT ATeT WATY A w@vi wgy
T §, AT FIE IAET AWTATERNT
A e T oy & fe
it ot derae A AR Y @ &
& wwwar § e oo & fam oY
& vareA # gfe g O

N e mdwe am §
I g1y faraefy P o erear Svwer
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gt & e v A @ @ §, W
fir agt avft & amry Y FEaw @, W
wgt Hew R & Frwbor 74 @ vav
& 1 fww Ao w7 wrw T onft afy
¥ ww @ g W AT GG GG
aafe o¥ ¥ @1 § | T AET 4TF
Ay FreTO 4 A T v owd
TA F RN a7 T 31 femar w
I AN AT AL

TETTH A AT AT FAT 0
@ oF O g F faur faeard wY
wTeqT & A1 7T @ EAT & 1 AfEA
agl AT AT BET BT Afedr 7§ oA®
WA & g0 fFAmT #T FTer agiEy
gyt 2 1 sufam o3 wravas ¥ s v
£t qft  afedt & oW &7 9@ eeET
74 ¥ g qrorEn Fars a7 Tifgw

FT% FgiA W fymar aw a2,
o8 & Frw feare A IR € QA
wiuw aft g@ g | 7 o 7 ar ~fagan
Y Gy e § q@) vzar @ Wi g
¥ TE graT § | 7 WAt fs sy
#agarTagg ¥ Afer 7 A7 Az
qIE § IER WA {ORTIR,
I, STANT W §TATHET & THATHT H7T
e w4 & fog oF uw ag-fraan
Aot wrg ww,  faww o3A
T Y Figd o T 7EY eEANTE
g%

fagre T & g A § fawe
Pt waddfaanis, fam
&1 #Aawa 3¢ § fE < Feam ofer 3=
SR AT R 51 8 I AT OF
fafery o famm el sedmer el
B ot 3 Tt § | TR fRaE
T st 7= a€ § ) gafo W@
w0y § f et wew Tsw E
® v w axwa & fo fed, s
P foradY fawe sme v, 999
o § w9 fivwr wid, wed wiww g
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/At 7 W o wErdy ¥ 0w @
wer fgemy faviT van § 1 59 7w ATwTY
&Y & 7eary § GAATEY TTE 97«9 EY
g r1aoRT A1 97 ar s ufeany TR
{7-gArIEY g T A7 wT, WO grE
frarr v wfeden o e 3,
FAT T ATHFRT WY STAAT FIAT )
FEHHANTT RITF AT FT 17 ¢
ATHEY TR TT AFATE | Av-rHErdy
TE T7 494 FT @1 AAT &7 THEL 4
AT ATAT 20

SHRI PAOKAl HAOKIP (Outer
Manipur): So far as agricultural
development is concerned, onc of the
most 1mportant problems that con-
front the country 1s the sector of
the mll areas The population in-
habiting the hill areas is very back-
ward Though so many years have
elapsed after independence, no sub-
stantial impiovement has taken place
in their plight.

The Government of India had agreed
to certain projects being taken up in
Manipur and Uttar Pradesh for the
development of agriculture One of
them happens to be located in my
constitucncy, Fortunately the Gov-
ernment of India has recenly decided
to continue them. I would request the
Ministry to do everything possible
und provide enough money, sv that
these projects are pursued with
greater success in the Fifth Plan

The hill areas of Manipur are In
an advantageous position in tha matter
of taking up the development cf agri-
culture If only the Government
takes interest in their devclopment [
do not think there will be much diffi-
culty, because, so far as nrigation and
other facilities are concerned, the
State has great potentiality. I would,
therefore, request the Ministry here
to look after the interests of the
people there

Next, I would like to touch upon
development of agriculture in the
country as s whole. No doubt, agri-
cultural development has been
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tremendous over the years. We have
given priority to the agricultursl
sector in our plans, and because of
this we have been able to secure a
tremendous success, but if we view it
from a different angle, that is to say
the income to the nation from the
agricultural sector, we find that the
performance is very poor, In 1960-81
the income was Rs. 6,500 ~rores and
in 1872-73 it rose to Rs. 18,000 crores.
What happened subsequently in that
in 1972-73, this figure came down
again, This had happened because
the subject was dealt with by the
State, that is to say, the measures
suggested by he Centre to develop
the national income from agriculture
were not touched by them. What ]

mean to say is that considering the
investment put into agriculture, irriga-

tion and power, the return from these

two projects is very poor. Because
or this, there is an inflation and there
is price rise. Therefore, I would say

that it would have been better il the
Central Gowvernment had included

this subject in the Union List. But

unfortunately, this happens to be in

the State List. Therefore, whatover
investment has to be made in this

regard, when we consider the national

income, as a whole, our agricultural

development has not been able to

contribute very much to it. There-

fore, it shiould be high time for the
Government io consider this aspect
seriously =mnd take some mnre
measures in order to encourage the

State to prepare themselves to realise
more resources from the investment
in this sector. Ofherwise, we will
not be able to make that much pro-
gress that we expect from the
development of agriculture. So far
as irrigation is concerned, very
affivent agricultural farmers are
benefitted frum this, because they can
invest more; their holding power is
more. They are abfe to make uss of
the resources availible, That iz why.
1 would like to emphasise that the
Government should seriously think
of levying a special cess, so tur as
agriculture is concermed, Imripation
Projects, power generstion and dis-
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tribution must be made self susiaining
and remunerative.

There are now six pilot projects In
the countfy and they are confined to
certain States like, Bihar, Andhra
Pradesh, Orissa and Uttar Pradesh.
For the last so many years, these-
projects are confined to these States,
whereas the object of the projecis is.
to improve the tribal areass, in parti-
cular, and hill areas in general,

It is high time now to spread these
probjects to other parts of the country
also,

Therefore, 1 would request the
Minister to consider this aspect also
and take these projects to other parts
of the country so that other Siates
will also be benefitted from it.

oY wq TR AT (SFAATT)
Iyt Wy, AW fewré wix e
Harerw ¥ AT 9T ATHA W AT AW
g ¥ fear 3@ & o & v o g=E
T § | FfE AT ¥ g AWl § Ay
aceft ¥ § Je% 3o wive § v
ST ET 1WA AT 16050~-51F
oz R 1@ ET 73-74 F
32 Wrw &% oY w€ | TYEAW 1966 X
93,000 ¥ Ag WY ¥T 73-74 H s AW
20 gaTT & M) gl i
5 WTW ¥ WE FT 24 W@ § 0 ¢ JaE
60-61 ¥ 31 ZWTT ¥ o 73-74 ¥
2 wve g1 v o grE sfeaw dTedr &
weA ofrar 1971-72 § 17.94
fafeas w2t @1 wg 1973-74 ¥
25 fafauw fwev § war | 46 EO
s Fwwqie gaew W v o §
o awg WX 41 TifeAw wredfaweeor
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W ¥ &% wry § ag frdew wen
o o gart dwr ¥ gt o feaflr & oW
®T O FTOT N & 79w T W@
garly guadfa gyt w1 s .
g e wT i fgar & g &7
feraré werrerg & WX Ao AW A TH
% arafear ¥ @ 7 aga wrd W
Wt ¢ gn foeama & e aga ot o
78 fawrs avg wad & qft &, I
®FRART-ATEG B E R AT EW AL
fra ¥ o & 3w Al g R
ar 7 1 A @ o o ez
e § o7 ag 1 f wpfaaar & @
B et & e v A A
¥ oeqvy A wT w2 A R 3 AW
T H e ST A X H I e ®
are A 99Y 3 vA WTINT | Q¥ FERT AT
T o d s0%> s w97 &N ENT
I8 a18 714 are w7 fremd Ani g
¥R ArE e &9 0w AT w3
QT EYT, ATE &€ § FL08 597 1 faRey
qET A awAA, 150 WA AT
€1, 2 Wk s st geaE
¥ W WD FWT | ¥H SR T AT
¥ gone faiw qaoE A WIS
WO A FT R | W AAT FIAFH
TR ¥y ATRA X FT ATT AT FgA
fr vqw g & 9 afar § 9
RuemgTasgr e N sgrar g 5
gAa vl wreA w7 AT | TWAR
¥ g AT WHI 7 AH W R @
Fg & o fr oY S Ty £
WY TR AT § 99y 1 Wvw Use
wfw fafwr rft, 15 s W e
i RwIRY 2.2
ey ¥ fawr @nft, 25 w0y w1 A
& 1 s deer ¥ 1 s e qfe
P Y, s wdw ot ok 3 ) ek
o X 50 gt gey Y Pt @,
3n sTukt ¢ 1A X 1 e Uwy
o fafva §d, ¢ Oy ¥t wt
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T | KT AT ¥ 1 AT O WY
fewré grit 5 w0 w1 & fr 1 ¥
* 7% & aY faart ¥ S-S g
g T safasar fresh
wifgy, Afes ag = far € & &
st maeg & faray weur 5 =
-8  ghmr X ag fasig
s R form & w1 dw & @ Y [wafa
&7 oY r 1 Ew | gw Hiw damane
1 & Ay azq s § Afeq fom
w¥% & fawor w1 grisT SO wifRY
0T N e A-v Y I § fow gw Ew
aaowg i wfgq ag A Tar R E
Az difer ag & s w7 61
TH & AY-GTT THAGET §1 W Fq -
T Ay O a9 g% Jarare g
2 QIR | BR-% 2 feaw v w97
# i gw ) fow ag ¥ &Y s
TifgT | TRiFT ST T TOA
& 1 Afew v fog d we we fop g Y
TR Sr-er zwer ¥ ad gf ¥
T @R ¥ fag WY o v i Ad 2
it aTe g wa ¥g @@ owsA
7 e & ww w1 daar fear 2,
TF SF M A N Y Iwua W
FUT QT wFaT E NI A frang @) Wt
e aos, smeEA®T &
TR T qeh, ot gw devar
T 7 AW Y A% |

FHTIT Wi e fawrr, oF S
fearétz sganan 2. Afew e &
& & sfwforrst oo &Y it 5 2l
7= fe e fewdraz aft frar mar 2
& 7=l wEg § wqw wew fr &
™ fawm @ wivsr 3w oo wifva
La N

wrx gy fawre % formd wfwwr?t
0 § tvwrs-fa feardde, @
WTge To Qb wHwT G § wirwer
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AMAT T T 6 AT A graT W
W ITT AT I Fwww A
1€ wr &% o v fradl ff et
TN ARYA X, I w1 wiwwiar g
iz fefoam oy fear smar & fow w
faadry A< qwar § | 59 a0E gAr &
gamm w1 faww sg@ ¥ =fem

uTS wranTy % gy Wat
&g 7 Tgm & g &, TaTeE SEr
S @Hg 97 g g 9T § | oW AW
MATMA &1 GETTA T FTH AT
Frare 7 ofae adr faway s, o
aw g2 & da swfa 7y w7 awd )
g awy wrfe, ot faeslt & 15 4% ¥
frrelt &, T@r 25 4 & faech 80
Tarxa A faeeft @, o 7@ e g,
arz 78 famar § w9 @ ot Sxrare
grm § a7 3% 9w 9% WTeE ¥ Y
EW 9T &1 W W NN W A
AATHG FT SqTH ATAT ATIEY |

w1y 7 ¥ age &1 0 Hfy o
tawwagrued g A sew A
o g T § 9w & www A%
¥ &1 v &, wfwsriw 98 w &% ¥
QT A T & 1 I A AT Fowrar
¢, forr 7g ¥ wgd § &% A @R
s@E ot aog & fommT & =T
WEANAA T | A TF e
wronay N fsaa® gt o
o frerfY §, ag w=ramfes § 1 xw
9T Amagfor & ¥ w7 ¥ §reAr
a1, avt AT R g e |
WARART  Farie T § 7 0@
2, it wiamen & a7 & el v
wm ¥ o 1% F fegmn o s
am Wit @@ wEer #® dae
# ave & gow ar o § o afx o
§ foufy ot off 9, 0% fer Reamr
I 9 W@ wx W g W
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i ¢ W v @ waet ¥ warg
AN gl v T guw vl winfr I W
dar wtam)

7o FIW A 1956 A T EAIL
T i mre W e el o, S vy
197475 ¥ 20 T ARUT ¥ Freg Y
wo g & 1 gy ax sferad 2 wmer fegee
@y ¥ gravgwar @ Afew W qv
e & fog w7k oY gorw et Al & o
E AT AT GOHIT A wqOw §—agt
v fF-arr e 2R ¢ He—
AT faamg &, awfan, sy d,
T+ ¥ WATAT G G W §, I W
AT T oy ey srawd § o
agT Ao a1 W WY @A & g dregy
% ayargy ot Agy § 1 afs s fa-
1z & fol oET 27 ¥ apaeer ST A
T AT w1 gefer car o e §1

neg wExw ¥ wraw gy w7 anew
¥IT KT QF JIOAT APT &Y §THR X
=g woeTe ¥ qr W f, A i
HOHTT ¥ 9T § ot a5 30 7¢ wr
sy o #y nE @ oy A qw Wy
amx § 1| e @ A § ey
AT TS i W g At § Wi
AT & T THEA 6T FTH A g v
¢ O wpEgel QAT W e fea
o xary Ta O A R, 9w gl
fororar forgr amar snfigr

ot e feww (Tw) o
Iyreae AP, ofw s fheré fawer
W ¥ wgy A wwww Wi IwEnlr
fawriy 3 ¥ ux §, faw wr afewr
amguaad | Tw @ At e
gy T g WYY tW WAW ¥
wsrwgifos geTe ¥ wgar g

oiv gt & goew ¥ ot ax ot
gral X, A ¥ ot e s & B,
wu & o apr wn SRy g €, ¥
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fadr pm} fawrile wfwesrd st -
wifcdt w1 geler ¥ 9 |

AT W gt we o g
gt Aowd W Al ¥ & e
¥ ot § wewer f@lt or v
/gy vt * A T€ amf o
afe v ) fge ooy v defrr Wl
# v v Peaml § qier ot @

R ag aE @ g s @
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wgwer $TX WY wrwwar ¢
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Economic & Soclal Injuatices to
to Women (Res.)

MR, DEPUTY-SPEAKER: The year 1075 as the International

hon. Member may continue on
Tuesday.

—————

1529 hrs.

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS
Frrry-FOURTH REPORT

SHRI RAM DHAN (Lalganj): I
beg to move:

“That this House do agrce with
the Fifty-fourth Report of the
Committee on Private Members’
Bills and Resolutions presenied to
the House on the 8th April, 1975."

MR, DEPUTY-SPEAKER: The
question is:

“That this House do agree with
the Fifty-fourth Report of the Com-
mittee on Private Members' Bills
and Resolutions presented to the
House on the 8th April, 1975."

The motion was adopted.

——

1530 hrs,

RESOLUTION RE: MEASURES TO
REMOVE ECONOMIC AND SOCIAL
INJUSTICES TO WOMEN-contd.

MR. DEPUTY-SPEAKER: We
résume discussion of the Resolution
moved by Shri Indrajit Gupta. He
may continue hig speech.

SHRI INDRAJIT GUPTA (Al-
pore): Mr, Deputy-Speaker. Sir, on
the last occasion, I only had the time
10 read out the text of the Resolution.
wvhich T will not repeat now because
it has been circulated {o all Members.

1531 kre.

[S#ryr DivesH CHANDRA GOSWAMI
the Chair]

Since the occasion for this discussion

Women's Year, I would likke 1o begin
with by pointing out the significance
of this decimion. I may say ulso that
it is somewhat ironical that it has
fallen to my lot as a representative
of the much maligned tribe of
bachelors to move this Resolution, I
am afraid, the majority of my collea-
gues, who are married men, do not
seem to be so eager or enthusiastic to
come forward to take initiative in
this matter. If this Resolution has to
be implemented, it has to depend on
the actions by married mem znd not
by bachelors,

I wish to point out that the Resolu-
tion adopted at the 27th Session of
the Unitsd Nations Genera]l Assembly
on the 18th December, 1372, which
called upon all members-States and
people to ohserve 1875 as the In-
ternational Women's Year contains
the following wverv pertinent para-
graph in its preamble T am not gming
to quote more than that, becaure there
is no time:

‘Considering that it is necessary
to strengthen universal recognition
of the principles of equality of men
and women, de jure and de facto,
and that both legal and specisl
measures have {o be taken by Mem-
bher-States which have not ¢t done
so to ensure the implementation
of women's rights...”

1 wish to point out tnat the United
Nations has laid particular stres; on
the fact that by equality of men ard
women, they mean not only de jure
equality, but also de facto equality,
not equality which is simply nn paper,
but equality in actual practice mod
in «ffect. Secondly, this paragraph
has called upon Member-States to
take specific legal and social measures

{0 ensure implementation of women's
right, this is the point on which
1 wish to develop my arguments,
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against Women. It was a draft at
that time. It is & very interesting
United Nations Publication. In that
1 find to my surprige that the record
of the positions taken up in thiz Com-
mittee by the Indian representative
and the positive contributions made
by the Indian representative are such
as to establish the fact that «ven two
decades after independence in 1987,
the official Indian position was
retrograde and socially reactionary.
It is a very surprising fact and I would
not have known it, if T had not gone
through this document I will give
one or two exampleg for the benefit
©of the Minmister

In Article 8 of this Declaration,
the Committee had proposed:

“All appropriate measures, par-
ticularly .egislative mea-uies, shall
be taken to ensure to women.
married or unmarried, cqual nghts
with men in the field of civil law,

All appropriate measures shall be
taken to ensure the prninciple of
equality of status of the husband and
wife, and n particular, @ woman
shall have the right to free choice
of 2 husband and tn enter into
marriage only with their free and
full consent” etc

But to all these clauses, amendments
were moved by the Indian :2presenta-
tive which were of 2 retrograde
character though these amendments
were subsequently withdrawn because
obviously they could not mobilise
support in a body of that kind But
an attempt was made to qualify all
these provisions by insertion of a
phrase ‘as far as possible’. Wherever
it sa1d ‘measures to ensure’. the Indian
representative said, “Insert as far as
possible’.” And as regards the right
of the woman to a free choice of &
husband, here, the Indian proposal
was that these words ‘free choice of 2
husband’ should be deleted. Later it
was withdrawn. Then. ‘:.::' ﬂ;.:
Article 6 peregraph 3, we

wben there was 3 phrese which spoke
of the prohibition of child marrisge
and Beitthe® it voung girls before

economic & social Injustices

to Women (Res.)
puberty, the Indian representative—
I could not find out who thiz repre-
sentative was—moved n amendment
calling for the deletion of the phrase
and betrothal of young girls before
puberty’....

SHRI DARBARA SINGH (Hoshiar-
pur); Perhaps he was not a bachelor.

SHRI INDRAJIT GUPTA: ‘Thank
you for the wise comment you have
made.

THE MINISTER OF EDUCATION
SOCIAL WELFARE AND CULTURE
(PROF. S NURUL HASAN): Why
should you assume that he was a man’

SHRI INDRAJIT GUPTA: 1 should
be very much Interested toc know I
you have the information, please give
it to me. That is also necessary to
know.

Then they wanted to delete also a
provision for necessary gocial services
including child care facilitics which
the Indran representative said, should
be delsted.

AN HON, MEMBER: Wha 15 this
foolish man®?

SHRI INDRAJIT GUPTA: I do not
know

Then the quesfion of Articie 10—
the right to work and to a free choire
of profession and emplovment ‘Free
chuite nf profession and c¢mployment
—1 do not know why anybodv should
object to this. Here, the Indian re-
presentative suggested that the follow-
ing words should be added:

“subject to conside:iutions of
suitabiity to a particular type of
cmployment and to professional and
vocatiunal advancement™

Of course, all these amendments. not
any of them, I thing, got much support
there and finally they were with-
drawn. But does this not show that
we cannot afford to be complacent,
thinking that we are alwavs saying
very nice and high-sounding things
taking shelter behihd general princl
ples, nice words and these committees
which were set up one alles the other
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over the years. Ever the new Com-
mittee on the Status of Women, I
think, has produced quite a good re-
port, quite a valuable report. Perhaps
I think they would have yet another
committee to go into the recom-
mendations of this committee,

Behind this facade, I would say,
the basic attitude which still persists
in our society is not to advance slong
this road of ensuring equality of the
rights of women. 1 do not mean to
suggest that nothing at all has been
done in this country or that woumen
nave not advanced. They have. But
I should say that that has mainly been
due to the efforts of women them-
selves, to the struggle they have con-
ducted, the movements they have
conducted und the agitation they have
conducted and very many enlightened
women leaders have been thrown up
in our counry who have been able to
focus public opinion on many ques-
tions and to some extent they
succeeded in getting recommenda-
tions on these issue. That is true.
But the point here is that in the
Internationa] Women'’s Year an
obligation is imposed on all Member-
States to sfop just talking but, by
implication, to act and to have specific
and concerete schemes and legislative
and administrative measures, That
is the point. ‘That is the reason I am
raising this resolution for discussion.
Otherwise, I might not have raised it,
And it does not mean that when 1975
is over and when we enter 1976, then
all this must be forgotten and relegat-
ed to the limbo of history. It is not
a matter simply for some speech-
making during 1975. I know we have
to struggle against centuries of con-
gervatism, centurieg of irrational pre-
judices which belong to an obsoclete,
feudal gociety which is a thing of the
past and which should be a thing of
the past but which still dominates our
minds. What does it mean® It means
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it is being done? Aj far as I am able
to see there is no fundamental reason
for the discrimination except that
woman performs a biological function
which is different from that of a man,
What ig the differance between a
man and a woman and why should °
there be any other difference? So,
irrational are we! It is so because
our minds have got accustomed and
our thinking has got accustomed
to see women as a kind of specie
who is supposed to perform a parti-
cular biological function and that we
must treat half of this society =s
though it is not entitled to equal rights
with men. Thercfore, I would say
that this is a long and difficult struggle
against the sensitivity, againsy many
acts of misery suffered by half of our
society and cruclty perpetrated upon
them. Many instances of injustice
and discriminations are found in the
pages even of this Report of the Com-
mittee on Status of Women. I have
no time to go into the quotations and
80 on because we have limited lime
at our disposal. But the fact remaing
that female children in our country
from their very birth, since they are
considered socially to be an obliga-
tion, are considered to be some sort
of a burden. There is a tendency in
our society to neglect the care of small
girl children even before they attain
undult age. I find that in the last 70
years between 1901 and 1871 the
number of women in our socicty as °
compared to men is going down. In
1801 they were 972 for very 1000
males. Now their figure has gone
down to 930. The other day in reply
to a question, the hon. Minister had
repled that there are 30 many good
laws and legislations from which
women can benefit equally ag men
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PROF, 5. NURUL HASAN: My
hon, friend made a reference to a
reply I gave on Moday. The reply
1 gave was in relation to his supple-
mentary question about the total
amount of allocation and not about
the legislative measures.

SHRI INDRAJIT GUPTA: The
total amount of allocation was for
social welfare. Social welfare
meusurcs may or mray not be statu-
tory but I think it wus implied that
by social welfare mem and women
can be benefited equally. What I am
trying to point out is that this is not
a reality in the society in which we
livee. Women who have received
benefits of education to some extent,
who are economically independent in
the sense that they are earning, who
are employed and can afford to be
sclf rehiant to some extant, these are
actually the only women in our
country who can take advantage of
whatever positive or beneficial legi-
slative measures are there for them.
Only 04 per cent of Indian women
have got university degrees. Less
than 30 lakhs of women are matri-
culates, 82 per cent are illiterate.
In some States like U.P., Bihar,
Madhya Pradesh and Rajasthan, the
figure shows that 92 per cent of
women are illiterate. What is the use
of making laws which they will never
even hear about, which they will
never know about? I do not want to
go into this at length. Bur we should
see the reality today mnd what we
find today is that even the educated
section of women are not able to
maintain their posifion in public life
in the country. It is interesting to see
the composifion of elected women
members of this House, of the Lok
Sgbha. In 1952, 2% of them wecre
elected. In 1937, 27 were elected;
1962, 33—this is the highest water-
mark. And in 1967, this came down
to 38. And in the last election, that is.
the present House, here are only 21.

I would believe that average women
MPs. elected to the Lok Sabha are

8
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happens. They are not able to
mmintain their position even In this
House which is of course elected by
men and women, both. In this con-
nection I may say that our party has
made the proposal in our suggestions
for electoral réYorms that in the Indian
Parhament there should be a fifteen
per cent reservation of seatg for
women

And, as far as social oppression goes.
I don’'t want to deal with this too
long. There are certain interesting
questions facing this country and the
Government for some time and I
would like to know the reaction of
the Government. For example, the
Law Commission has submitied its
Fifty-ninth report not s> long ago to
the Government regarding the
amendments to the Hindu Marriage
Act and the Special Marriage Act.
Women's organisations have been
demanding that all marriages should
be compulsorily registered and no
marriage should be considered wvalid
unless it has been compulsoriy
registered, under whatever registra-
tion machinery you would like to set
up. People have been demanding
that at least in this year 1975 after so
many decades why should a husband
and wife not be allowed without any
impediment to have divorce by mutual
consent. What you find today is that
under the law there ure so many
difficulties and so many obstacles.
So, the question is whether these
things should be removed or not.
Then there is the question of right
of property for daughters as against
sons. All these things arc there I
do not want to discuss them in great
detail. There have been various pro-
posals and demands made by various
women’s organisations and cer.ain
amendments have been proposed tc
many of these points, in the Fifty-
ninth Report of the Law Commission.
And I would like to know the reaction
of the Government.

And then there is this eternal ques-
tion a!dcwry I think that in this
we should give some sort
m awerd or some form of
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public recognition to that girl wliose
news came out in the papers, a poor
harijan girl of Gonda district in Uttar
Pradesh, by name Radhika, who. on
her marriage day, when she found
that the bridegroom party had ..rriv-
ed, and the bridegroom's father, who
had earlier said that he would not
ask for dowry, asked for dowry, at
the last moment started demanding
dowry, this girl Radhika is reported
to have come out of the house and
driven away the bridegroom's narty
saving that if they demand dowry,
there is going to be no marriage, I
think it is well worth while for ‘he
Government to try to find out the
facts of this case. Somaohbndy should
be sent down to the remote place
somewhe¢re in Gonda district of U.P.
to find out who is this girl.

SHR] SHIVAJI RAO DESHMUKHY
(Parbhani): Where is the bride-
groom's party?

SHRI INDRAJIT GUPTA: The
bridegroom's party might have zone
back to Maharashtra. I think .hat
this girl, Radhika, can be decla.vd to
be a sort of a heroine of the Wonien's
International Year. This <hom d be
found out.

What about the amendments to the
Dowry Prohibition Act? Thore is
another discussion which is likely to
come up in the form of Half-an-Hour
Discussion Iater this evening The
Government hag got plenty of »ppor-
tunities to clarfy and tell uc< their
thinking on the subject whether they
are prepared to make tlie demanding
of the dowry as a consideration for
the marriage as a cognizable nffence
or not with more stringent pennlity
both in terms of fine and imprison-
ment. In our opinion, this should be
made much more strict

Government itsel has admitted in
this House that the State Govern-
ments who are supposed to administer
this Act, do not care even to enforcoe
u_u exjsting law. Some figures were
Miven thy other day. Updil 21-12.1074
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it was claimed that from all over the
country, only thirtyeight cases of the
so called violation of the existing
Dowry Prohibition Act bed been
reported. There is also a recent
example. We read about it. I think
that many Members here are aware
of the fact that young boys and girla
of the Bohra community had come on
deputation to Delhi also and met muny
Members of Parliament and Ministers
about a year ago. who, in their com-
munity, are subjected to all sorts of
social oppression in the sense that
they are not even given permssion
to marry by their religious head. In
the Bohra community, he is known
as the Syedna whose traditional per-
mission known as “Raza” has to be
taken Unless Syedna gives Raza. no
couple can carry in the Bohra com-
munity. There hag been a big move-
ment going on for social reforms.
These young boys and girls, recently
in Udaipur, Rajasthan, about 10§
couples, defied this oppression of their
custom or rule or whatever you may
like to call it Hundreds ol couples
combined together and conducted a
sort of mass marriage. So, the »eople
are fighting in their own way. My
point is: what is Government going
to do?

Then 1 come to the question of
working women. After all, I think,
if the women are not permitted to
work to carn for themselves, then
they will remain in a position of sub-
jection to men If they are dependent
on men and if they are not able to
be self-rellant, then there is no hope
of geiting equal rights for them.

In our country, in 18681, 27 per cent
of the total working force were women
and now it has gone down to 18 per
cent. This is including the agricul=
tural, agrarian and the industriel and
domestic sectors. The trend is thet
the number of women instead of in-
creasing is going down. There are
only about a million or so who can
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typists, 15 per cent of them are
secondary teachers, 7 per cent or so
wre nurses while 10 per cent and the
rest are doctors, lawyers., college
teachers, artists, ministers, admini-
strators and so on. Thege are all
together no more than 10 lakhs in our
country. The remaining about 95
per cent of women's conditions are
the worst—80 per cent of them work
as agricultural labourers, 15 per cent
work in some factories in plantations
in unorganised industr.es—sweated
industries—ang in domestic houses as
servants. This is the vast silent com-
munity of women whose voice is not
heard and who are not in a position
to organise themselves to be arti-
culate enough to expresg their grie-
vances, It is to this section of wemen.
I suggest, that the Government and
the society in general should pay
special attention in this International
Women Year. What are we going
to do for them?

Sir, now the Labour Minister is
here He knows that even the old
ILO convention of equal pay for
equal work is not observed in our
country. This is one of the very
old conventions of LL.O. and it has
also been ratified by the Government
of India as member State of IL.O.
But only the other day it had been
admitted that even in those industries
which come under Minimum Wages
Legishation like stone breaking, stone
crushing, agriculture, plantations,
building construction, cashew, etc.
cven here women are paid less than
men even though they are doing the
same work. This is not a surprise
because in a capitalist system it is
the law of maximum profits which
operates. Therefore, these women
belonging perhaps to the lower castes
who can supply good cheap labour
to these industries are being ex-
ploited by the owners with the
object of maximising their rates of
profits,

I think this year in June the sixty-
pighth international conference of
OO js going to be held in Geneva
where they have inscribed even on
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the agenda the gquestion of egual
opportunities and treatment for
working women, So, I would like
to know from the Labour Minister
what the Indian delegation attend-
ing this Conference nre going to
report about the conditions of work-
ing women in India. I was glad to
hear the other day that at long last
the Government is thinking of
bringing a Bill to enforce this prin-
ciple of equal pay for equal work.
We know that by itself is not
enough. Wherever these women are
not organised—even in the case of
big organised industries—and when-
ever the question of giving additionl
benefits in the form of maternity
benefits or creches etc. has been
raised the employers have taken
advantage to drive those women out
of employment. This has happened
in colton textile industry, jute in-
dustry and also mmnes. Several
hundreds and thousands of women
use] to work 1n theze indusir.es
but now the statistics show that
practically their employment has been
reduced to zero. Thirty thousand
womer used to work in jute mills.
Now they have been completely
duver out In the munes also—
except one or {wo occupations on the
surface—they haie not leen kept
anv longer. -

I would end by saying since we
arc pledged—in words at least—to
advancing the country in the direc-
tion of fuller democracy and socia-
lism. which we talk about day in
and day out, it would be well also
to study the conditions of women in
the socialist countries, how they
have been able to attain a status of
real and complete equality with men
in everything and how they are not
bothered by this problem of being
econumically dependent on men and
their having to be :ubject tu them
in some way or the other. Many
friends. I ‘believe, have visited
socialist countries wund seen it for
themselves and they know very well
that in the matter of employment, in
the matter of careers, in the matter
of education, of administration, of
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State care of children and State
care of working mothers, there is
something which the socialist coun-
tries ‘have really got to be proud
about what they have done for their
women because thé maker of the
first socialist revolution V.I Tenin
said that socialism can never be
complete if half the society, 50 per
cent of the society, which consists
of women, are nof brought on a par
with men in conditions of equnlity
.and that unless this is done, there
can necver be a proper socialist
society See, Sir, where are we in
our country?

16.00 hrs,

Finally, I would end by making
a few suggestions These are not my
suggestions These are part of some
of the concrete measures which
have been suggested in the pro-
gramme of the Indian Committee
for the Interpational Women's ycar,
1 think many ot these can “¢ taken
up m this year itself if the Govern-
ment is serious about it, 1 have
already mentioned the rced for
legislative amendments to make
taking of dowry a cognisable slfence.
That is not enough by itself A
campaign should Be initiated for social
boycott of marriages in which dowry
has been given or accepted as a cun=-
sideration for marriage. Let the
Members of Parliament at Jeast take
the resolve during this year that in
their own partfeuler areas, they will

rgan:se at least gocial bocyott of one
marriage where dowry hag been given
or taken as a consuderation for
marriage. Let us start something
fhen, Sir, they have proposed free
legal aid and homes for women who
are in distress due to cruelty and ill-
ireatment by fheir husbands. They
have no place t6 §o. Where are they
supposed to go?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS,
DEPARTMENT OF PERSONNEL
AND ADMINISTRATIVE REFOMS

sconomic & gocial injustices
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AND DEPARTMENT OF PARLIA-
MENTARY AF¥YFAIRS (SHRI OM
MEHTA): You have no experience,

SHRI INDRAJIT GUPTA: Have
you?

They have proposed that at least
in each major~@ty there should be
at least one home set up this yeer
where women who are in distress due
to ill-treatment by their husbands can
go and take shelter if necesgary ond
also get {ree legal aid I do not think
this is a thing involving crores and
crores of rupees. But, it would meet,
I think, a very urgent requirement,
Fourthly, B#®%cr maternity facilities
in the countryside so that children at
least are able to survive. At least
one trammed mudwife in every willage.
How many deaths are there of
chuldren due to Jack of these moust
elementary facilities? They have
alvo sugygested moaie health centres,
naturally, in the willages [ children
and at lcast one primaiy and two sub-
sidiary health centres in cach block,
For women agricultural workers, they
have suggested some Scasonal creche
system where thev can have their
children Jooked after while they go
and work in the flelds. They have
proposed that each State <hould have
at least two wvocational troining
centres for women. There is some
provision in the programme which the
Mini.ter was referring to for voca-
tional training, but, nothing is spejt
out. It is impossible to say from that
what 1s the extent of this programme,
to how many people they will cater
and what are the types of vocalional
training going to be given and so on.
Here, we are trying to concretise the
demand more in the sense that each
State would have the target that at
least two vocational aining centres
should be set up during this year.
Then, there should be no restriction
on employment of married women,
Still, we find these things, In Cale

‘but, where a school, quite an old

and well established schodl expelled
a girl of that school because she got
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married. When they discovered that
she hay married, they said they will
wnot keep a girl who has married and
they expelled her. This 15 a strange
thing. Employers and owners of com-
panies and concerns in many places,
as we know well....

AN HON. MEMBER: What about
air-hostesses?

SHRI INDRAJI GUPTA: Once
they get married, apparcntly they
claim, the employers claim that these
girls are no longer able 1o spend all
their time for their job. I do not
know. A few years ago, a big cam-
paign wag carried on by women
employeces in thewe chemical and
pharmaceutical concerns, in Bombay,
I know, because some of these com-
panies had introduced a rule that if
the woman gets married, she cannot
keep her job. This is a fantastic state
of affairs.

SHRI JAGANNATHRAO JOSHI
(Shajapur): Either husband or job.

SHRI INDRAJIT GUPTA: Then
cheap canteens or hostels for working
vromen in towns. This is also men-
tioned briefly in the programme the
Minister had told us about, but
nothing has been spelt out. Then
creches and nurseries for working
women. It is just impossible for her
to work, unless she is provided by
the State with creches and nurseries
where her children can be left during
workihg hours.

Finally, an adult literacy campaign
among women. Naturally this will be
mainly in the rural areas. A acom-
paign for removing adult illiteracy
among women should be carried out.
Nobody objects to their being illiterate

is over, nobody is bothered about the
fact that 8590 per cent of them are

sunk in {lliteracy after so many
This is a

economic & social Injustices
to Womeqn (Res.)

Therefore, the Government, which
is led by a woman Prime Minister,
should come forward and inspire pee-
ple and mobihise yvoung people to go
to tne countryside and launch g cam-
paign for the removal of adult illi-
teracy among women, This has been
done 1n many other countries. The
Minister knows about 1t.

I do not wish to take more time. I
have just indicated some of the facts
of the problem and suggested a few
concrete steps which can be taken.
Although we havc been hearing all
sorts of talk, goody goody talk, we
are lagging far far behind the inter-
nationa! standirds en)oined upon us
the minimum standards in terms ol
the resolution of the UN General As-
sembly, At least this should be un
our conscience that we men, must
give a good account of ourselves in
this year before the world community
and before our own people,

MR CHAIRMAN:
moved.

“On the occasion of the declara-
tion by the United Nations of 1975,
as [nternational Womeu's Year’,
this Iouse urges upon the Prime
Minister to initiate a comprehen-
sive programme of specific legisla-
tive and administrative measures
aimed at i1cmoving the economir
and social injustices, disabilities and
discriminations to which Indian wo-
men continue to be subjected, par-
ticularly in the field of marnage
and divorce laws, dowry customs,
maternity ana child welfare in the
rural areas, unequal pay for equul
work, educational and employment
opportunities, vocational training
and facilities for working mothers”

SHRI B. V. NAIK (Kanara)' I beg
to move:

Resolution

That in the resolution,—

for “particularly in the field of
marriage and divorce laws, dowry
customs, maternity and child wel-
fare in the rural sreas, unequal pay
for equal work, educational and
employment opportunities, vocation-
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al training and facilities for work-
ing mother”

Subgtitute— !

“and declare the period from 1975
to 1985 as the ‘Indian Women's de-
cade’ for the emancipation of the 80
crores of womer in this country
and attain the full potential of
their growth and personality, and
appoint a high powered committee
of committed and eminent women
and men to watch over the pro-
ress during the decade” (2)

MR. CHAIRMAN: There are a
large number of speakers wishing to
participate.

SHRI ATAL BIHARI VAJPAYEE
(Gwalior): Lady members should be
given preference.

MR. CHAIRMAN: I will. I would
request members to limit thewr re-
marks to 7-10 minutes if possible. In
order to get over the limitation of this
Resolution having been moved by a
bachelor, I will give preference to
ladies.

SHRIMATI T. LAKSHMIKAN-
THAMMA (Khammam): I am glad
that Shri Indrajit Gupta has brought
forth this Resolution in  connection
with the International Women’s Year
that there should be a comprehensive
programme for specific legislative
and administrative measures aimed at
removing the ecomomic and social in-
justices, disabilities and discrimina-
tions against women, I think he is
Justified in deing so because all over
the world it is perhaps his party which
is the first which believes in giving
eguality to wemen,

When I was a child, I was attract-
ed to soclalism mainly for the reason
that there is perfect equality for wo-
men in a socialist society. I am also
glad that most other parties, because
of political reasons or out of growing
khowledge are following suit, beeause
today o this country as well as in

Measkres o
economic & mm Infu tim
to Women (Res.)

the world women are 4 force and
they cannot be neglected.

The other day I think™ Shri Vajpa-
yee's party also passed a resolution
recognising that there should be equal
rights for women and there should
be perfect equality between men and
women. J » n interested in the rights
of womer oeing recognised by all, to
whichever party one may belong. I
do not want women L0 be pushed
back a thousand years or to the age
of SBatii. I am trying to meet the
leaders to whichever party they be-
long and to persuade them not to have
any reservation. op conservatism in
their thinking, Some persons of the
RSS were wearing black badges when
Mrs Gandhi beczme the Prime Minis-
ter....(Interruptions). You do not
like that, even the mention of that.
It 1s a big progress You yourself are
not one of those categories because I
read in One of the press cuttings: “Mr,
Vajpayee said at a women’s meeting
that women must leave chakki and
choo'la; they niust come and partici-
pate 1n national struggle” I congra-
tulate him for that. I wish all the
other Members of his party believed
in what he said.

PROF. MADHU DANDAVATE
(Rajapur): On the contrary when
this Resolution has come you have
put on a black blouse

SHRIMATI T. LAKSHMIKAN-
THAMMA: That is to mourn the per-
sons who do not believe in the free-
dom of wo.nen

Then we telk of freedom it is not
merely political; it is in every fleld.
From the bottom the women has got
to be liberated and she should be
allowed to develop her own person-
ality and make her contribution and
do her duty ana participate in all the



plete an irrigation tunnef the
women in the area protested flerce-
ly about being excluded from the
great socialist task of lifting stones,
breaking mountain rocks, etc. After
intense struggle and criticism, the
top men gave in and the leader of
the women's team was lowered by
ropes deep into the earth to set the
dynamite fuse; there were cheers
all round....There are stories of
progressive daughters who refused
the choice of husbands by parents,
rebellious wives and widows who
are on jobs instead of worshipping
Buddha at home. The accent is on
liberation. The proletarian spirt
among women is emphasised".

Mao himself believes that women
are the best instrument to bring
about the revolution, Because of
the part played by women in our
country during the freedom struggle
there was no need for them to have
a movement like the suffragate move-
ment as in the western countries, The
Constitution makers said that women
should be given equal rights along
with men. They are wisemen.
Gandhiji himself had written a book:
women and social injustice. He
always emphasised this aspect.
Pandit Nehru would not <tand the
sight of women wearing purdah
These are great personalities who
brought about
our soclety. Most of the women
were {lliterate; yet they porticl-
pated in large numbers. Thousands
of them went to jails. As a result of
that we got the vote of franchise.
Stil the committee that had been ap-

year. There are 30 many resolutions
like the LL.O. resolution on equal
wages for equal work. We are com-
:" from ‘h';mm‘rl and we know
OW Wwomen are exploited in
the villages, Even now there are some
places where women labour are em-
ployed because they are cheap la-
bour and they are exploited. 8o, why
should there be discrimination? I was
suggesting to somg of our Trade
Union leaders that there should be
a separate wing for the women la.
bour so that this kind of discrimina-
tion could be removed. I think there
was a proposal to bring forward a
legislation, regarding equal wages for
equal work. The Government was also
considering this aspect.

So many legislations have been
passed since Independence like Hindu
Succession Act, Hindu Women’s Right
to Maintenance Act, etc. S0 many
Acts are there. They need a thorough
amendment. Discrimunations are
shown against women; though to some
extent, some rights have been given,
still there are discriminations. Take
for instance, the Hindu Succession
Act. Section 6 of the Act does not
treat women as coparcencry and there
are two clauses in this. One of them
is Mithakshara. It states that woman
is an equal partne: along with men
I# that is so why should there be dis-
crimination? Otherwise you dispense
with this clause

Now, the Landing Ceiling Act in
different States is already in progress.
Unless you bring an ordinance for
dispensing with the Hindu Succession
Act, girls will not get any property
right. Even the little economic rilghts
o8,

tilee. Why do you think of giving
dowry and why don't you treat girls
equally along with the boys? Neuther
dowry nor we want
to get dowry. We want equal rights
as children of the same country. We
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Bhould also be treated in the same
manner as the boys are and there
shoyld be no discrimination at all.
Why should injustice be done to wo-
men? You say that if girls are given
equal rights, then everything will be
distributed equally. If you have any-
thing to be distributed, you don't want
to distribute it. But if there is only
poverty to be distributed, you say
that let it be distributed between the
boys and the girls.

SHRI B, V. NAIK (Kanara): Ma-
dam, we are not against equal rights
for women, But the question is that it
may be used for scuttling the Land
Ceiling Legislation and reforms.
Therefore, are you going to agree for
the halving of the ceilngs on land in
case equal rights to women are con-
ceded?

SHRIMATI T. LAKSHMIKAN-
THAMMA: If you cannot do justice,
you please sit down.

SHRI B. V. NAIK: This is an es-
sential thing, We are not against wo-
men’s right.

SHRIMATI T. LAKSHMIKAN-
THAMMA: Let the girls get the
right. If you dor't get the right, you
give it to them. You are so much
generous, I am not fighting, because
all the rights of women have been
fought for by men.

Whatever you have, let it be distri-
buted on an equal basis. Men have
not opposed it. To my surprise, many
Members of Parliament to whom I
have spoken were prepared for it
Even the State Governments are pre-
pared for it But these sre central
legis'ations. The centre should take
the initiative, Immediately an ordi-
nance ghould be brought to amend the
Hindu Succession Act and remove the
injustice to the girls. We have tried
to remove some of the discriminations
in administration about recruitment
ete, but still there is a lot of diseri-
mination against women in recruit-
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ment and service conditions. Govern~
ment should take notice of i, I think
this is engaging the attention of the °
Government, Yesterday I atterited a
function in which the Education Mi-
nister, Prof. Nurul Hasan also gpoke.
By women’s sducation, the whole so-
ciety will progress. We do not want
any charity. Without women's prog-
ress, society will not progress and the
country will not progress, Dr. Karve
has gaid. “If there are limitations on
the availability of education and if
I have to choose¢ between boys and
girls, I will certainly choose girls be-
cause educating a girl means educat-
ing the whole society.” 1 do not say
boys should not be educated, In some
States  including Andhra Pradesh,
education is frec for girls up to ma-
tric. In the International Women’'s
Year, you should make it free upto
graduation.

There are many more things 1
want to say, but because of limitation
of time, I will take some other op-
portunity. I once again request that
all these Acts should be amended so
that we give equal rights to boys and
girls and all discrimination against
women may be removed

*SHRIMATI BIBHA GHOSH GO-
SWAMI (Nabadwip): Mr, Chairman
Sir, I extent my full support to thia
resolution bhrought forward Ly Shri
Indra)it Gupta. The women of India
played a very glorious role in the
freedom struggle of our country.
Therefore they very legitimately hope
that in free India their conditions
would improve and they will get equal
status and egual rights along with
the men. In cur Constitution egual
rights of the women have been pro-
vided for in articleg 14, 16 and 16,
Some pleces of legislation have also
been enacted like Hindu Code Bill,

the upper classes and the middle clas-
ses have benefitted from them and

“The original speech was delivered in Bengall



338  Measures Yo remobe:CHAITRA 21, 1807 (SAKA) Measures to remove 326

sotmomic & social dnjustices
o Women (Res)) -
have been able to enter the public
Je of our country. A few women
bave been elected to the State legis.
Jatures and the Lok Sabha. A few
bave become Ministers and have join-
od other professions, One of them has
become even the Prime Minister of
&his country, But they form a very
small fraction of the total female
@opulation of this country numbering
memrly 264 crores. By and large the
greal majority of our women fludl
themselves in the same darkness as
‘Bbefore. In this feudalistic and capi-
talist society of ours which is domi-
mated by men, the women continue to
be the victiin of exploitation, discri-
mination ang oppression. Not only
that as a result of the ever increasing
econemic crisis in the country the
degree oY exploitation and oppression
coanmitted on the women are also
<constantly rising. To cover up this
actual situation lot of drum beating
is being resorted to about the ‘legisla-
tion enacted for the uplift of the wo-
men. These rights given to women
remain on paper only in the vast ma-
jority of cases. To make these rights
of women really effective it is neces-
sary to bring about a change in the
economic  system of the country.
Without this fhe condition of women
cannot realty change, In this Inter-
national Women’s Year if we exa-
mine and compare the situation pre-
wvailing in the socialist world and that
part which has not accepted the so-
cinlist system, we will fing that free-
dom of women, emencipation of wo-
men has been achieved in the socialis-
e part of the world. Whereas in the
other part, even in UK and USA, the
women have not yet got equal status
and equal righis. The question of
qual status and equal rights of women
4 basically dependent on the econo-
mic system prevailing in a country.
Economic freadom is the corner stone
of equal rights, Even sfter 27 years
of independence, the TIndlan women
are sfill faced with economic depen-
dence, 1lliteracy, mental slavery and

medieve] superititions, "In this respect
4he situation still remains as prevail-
«d even {00 vears ago.
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In our country about B87% of the
women do not play any part in the
productive process of the country.
The small fraction that do take some
part in the productive processes, are
also being gradually removed. In spite
of many socia] obstacleg and discour-
agement women are getting them-
selves enrolled din the employment
exchanges due to this economic
pressure, In 1871 the women enrolled
employment exchangesg numbered ne-
arly 6 lakhs. Shri Indrajit Gupta just
now mention that there gre 30 lakhs
Matriculate girls in our country. At
the end of 1971, 2} lakhs among them
were enrolled in the employment
exchanges. At present that number
must have gone higher. Post
Graduate women enrolled in the em-
ployment exchanges numbered around
9 thousand at the end of 1971. The
percentage of women employed in
various industries is gradually going
down compared to the total employ-
ment ficures in these industries. In
1961 the percentage of women employed
in industries was 16.5, in December
1971 that came down to 916Y, 1In
mines, Shri Indrajit Gupta has said,
many women have left and in 1971
their number was 10.8% only com-
pared to 15-79; in 1961. in the coal
mines 47876 women were emploved in
1954, In 1964 that number went
down to around 30.000 and at present
that number has further gone
down. What is the history behind
this decline in the number of women
workers in the mines? in the Labour
Tribunals Award it was recommended
that women workers will be paid 75
percentage of the wages paid to male
workers, An appeal was made against
this award in the labour courts. There
it was decided that equal wages
should be paid for equal work but
along with this judgment the fear was
also expressed that as a result of this
perhaps the employers will retrench
women workers, In spite of this appre-
hension the Government did not take
any step to protect women workers
and they were retrenched by the

employers, as feared. As a result of
extension of the law regarding wages
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and minimum work load in the textitle
industry, mény women workers were
retrenched from that industry. The
Government did not take any step for
the security of their employment. In
the jute mills also thoussnds of women
workers have been retrenched and the
disperity in their wages still prevail
It may be said that the Government is
leading the way in this direction.
Mention has already been made about
the ILO Convention, so 1 will not go
into that. In the Railways a large
number of women workers are em-
ployed as casual labour and thev are
paid less than the men. They are
denied the protection of law, In
Vijaywada division alone, there are
over one thousand female casual
workers, The same situation prevails
in almost all the divisions of the
Railway. The recommendation made
by the Central Wage Board in 1868 in
respect of the Plantation }abour for a
rise in their daily wage rate also
maintaing the disparity between the
wages of female and male workers.
The Central Wage Board recommended
a rise of 15 paise per day for the male
plantation labour in Kerala where as
far women the recommendation was
11 paise only. Similarly in Assam it
was 8 paise for men and 7 paise for
women and in Darjeeling was 9 paise
for men and 7 paise for women. So,
we find that the Central Wage Board
itself provided for and maintained the
discrimination and disparity in the
wages of men and women workers,
although it is well known that the men
and women in the Plantations do
identical work. In the same way in
the mica mines, in the Cashew indus-
try, in the rice and wheat mills of
Madhya Pradesh the same type of
discrimination against women workers
has been provided for in the law itself.
In this background it is no wonder
that the private employers are ex.
ploiting the women workers as they
will and discriminate against them in
matters of wages.
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declaring they will lose employment
if they marry. The evidence tendered
by M/s Macwell Electricals before the
Norms Committee was shocking, We
are even ashamed of recalling that,
They said {n matters of employment
the conditions that was enforced
about women workers remaining
unmarried should continue, They
feared that a women worker will not
be able to discharge the game work
load after marriage because they will
be further burdened by domestic
responsibilities. Therefore they should
not be continued in service after
marriage, It is indeed a matter of
shame. Then the atrocities and ex-
ploitation made by bosses on the
female employecs rarely leak out
because there is the fear of losing ones
job. The women have therefore to
tolerate all these exploitation mutely
for fear of losing their job, There are
hundreds of small factories where less
than 50 women are employed, The
question of providing maternity bene-
fits there just did not arise. They do
not fall under the ambit of materinity
benefit Act. Even in 1lhe bigger
esiablishments which are covered by
the maternity Benefit Act, what faci-
lities are provided to the working
mothers and their children? In the

. the ltactories, Rs. 8 29 lakhs were spent

in 1961 for providing maternity bene-
fit. In 1971 that amount came down
to Rs. 730 lakhs. In the mines,
malernity benefit was given to 6,038
women in 1966 but in 1971 only 4,846
women were provided maternity
benefit. So we find that the quantum
of maternity benefit is gradually dec-
lining. This is the situation in the.
factories and mines. But what has
the Government done for the working
mothers in the Government offices?
A large number of women work in
the Secretariat in Delhl, I will ask
how many ‘creches’ have been pro-
vided for them by the Government?
About 21 crores of women live in the
rural areas of our country. Although
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is almost nothing. In a country where
the major portion of the land is in the
hands of hardly 5 per cent of the
people and where about 75 per cent of
the people are landless, what real
benefit can accrue to the majority ot
the women from this constitutional
provision is any body's guess, It is
indeed a folly to expect that this will
bring about any improvement in the
condition of the women by and large.
Unless the land is redistributed pro-
perly and justly through basic land
reforms and ownership of land is given
to men and women alike, it is sheer
foolishness to expect that the women
will be able to achicve gocial status and
equal rights. At present the female
agriculture labourers are not only
*eing paid lower wages but they have
also to work in the flelds leaving even
their two day old infants behind.
These thousands of unfortunate women
have no provision of maternity bene-
fits, their infacts do not have any
facility of creches and even a little
milk is also not provided to these
children. A few months, back the
women agricultural labourers union
held a confcrence at ‘Harhoa' in West
Bengal and passed an unanimous
resolution demanding that the Govern-
ment should arrange facility of
‘creches’ for their children. 1If in this
International Women's Year the
Government lend their car to their
appeal then I will think that some
worthwhile action has been taken.
The female agricultural labourers
nowhere get equal wages for equal
work in this country. From an
account available for 1956-57 in
respect of Bihar it is seen that the
women get hardly two third of the
wages paid to men. There are a large
number of women employed in the
‘Bidi’ industry, They number a few
lakhs in the country. There are over
3 lakhs in West Bengal alone. About
West Bengal we know that when men
are paid Rs. 3'530 on every 1000 bidis,
the women, are not pald more than Rs. 2
for the same number. The Govern-
ment have no law to regulate the

weges of wmuch ‘workers. There are
many other felds of work like the
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huilding workers, those in handloom
industry, in brick kilns in the coir
factories etc. everywhere the women
are paid lower wages. In addition to
social discrimination they are victims
of wage disparity also, In the sociel
field the women do not have equal
rights, the dowry system has not been
abolished, polygamy and child marri-
age are prevalent in the interiors. All
legislation in these respects remain
on paper mlone. Prostitution is not
illegal and prostitution cannot be
abolished unless there is socialism in
ihe country. The other day I saw a
draft legislation sent by Prof. Nurual
Hasan seeking to amend the =act of
1958 with a view to prevent trafficking
in women. We read in the papers
that here, in the hear{ of New Delhi,
Adivasi women are being forced to
prostitution to enable their husbands
to pay off the debts incurred by them
at the time of théir marriage. Then
there are atrocities committed upon
women in the name of religion also.
The religious heads create obstructions
in the way of tHeir marriage. We
heard that young women in Kerala
were made ‘Nuns' und taken out of
the country to force them in immoral
professions. The poor Muslim women
are, always in fear of *Talak’ as pro-
vided in tiheir marriage laws. No
action has been faken to save them
from this system and to afford any
security to them. In Bombay there
18 one ‘Bohra’ community. There is
a custom prevalent among them that
1he frst right of a newly married girl
is the ‘Due’ of their religious head.
Last year, seven newly married
couples recently rebelled against this
custom. This was menﬁ&md by Shri
Indrajit Gupta also. In the “field of
education. about 82 per cent women
of our country are still rate,
Although primary education is free,
many poor landless parents find it
difficult to send their girls to school.
Out of those who do go to school
about 70 per cenit drop out before
reaching the 4th standard. Hardly 8
per cent finish the secondary stage—

Shrimati Lakshmi Kanthamma said
in her speech that education should
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be freg for women upto Graduation.
1n this context I cannot help recalling
one Education Department circutar in
West Bengal about 2 years back.
Education was free there for girly
upto class eighth since 1956, In 1972
the Government in the name of the
constitution issued a circular that a
student who fails onie will not be
entitled to free education the next
year. After much hue and cry on our
part and on the intervention of Prof.
Nural Hasan that measure has becn
withdrawn. Speaking about compul-
sory education also, we get stranded at
the soclo.economic system of the
country.

In addition to the disparity in their
economic, educationul and social
status, even the normal civic life of
the women are being disrupted today.
We are “bbserving International
Women's Year but in West Bengal
thousands of mothers and sisters and
housewives are being forced to flee
their homes and seek shelter else-
where. They are prevented from
attending ftheir professions, their
husbands are not able to go to their
placeg of work The hooligans und
mastans who call themselves Con-
gressmen are making their Iives
miserable. It is indeed a matter of
shame that the police are committing
untold atrocities 6h the women even
in police lock-up. The atrocities com-
mitted by our policemen under the
Congress rule have even surpassed
those committed by the Biitishers We
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murdered in the Congress regime.
The mathers and sisters Mave to fwee
police ‘lathis’ and firingg in thelr
democratic agitations at many places
Smt., Ashima Poddar geve evidenos
in 8n open court about the inhumam
brutalities committed on her in police
lock up. The Congress hooligans
came to that court to attack the
Judge also.

Sir, the women of West Bengal
came in a delegation to the Prime-
Minister to protest against these
atrocities They twice came to the
Prime Minister The last time they
came, there had been an affack un the
Chairman and leader of our West
Benga! Democratic ‘Mahila Samiti’,
Smt. Jyoti (‘hakravarty ammong many
others. She is an old lady ubove 88
years and us a result of that attack
zhe wag hospitalised for over 6
months, How samefu] ! Sir, Geeta
Chatterjee of Sonarpur came to the
Prime Minister and in her ewvidence
mentioned the names of those persons
whe murdered her husband and
eriminally assaulted her ‘The Primer
Minisher had assured her in my pre-
sence that she would look into the
matter. But those two persons whose
names were mentioned as the offen-
ders are moving about boldly even
today as leaders of the Congress and
no action, has been taken against themr
in spite of these serious offences.

The question of equal status and
equal rights for women is totally
dependent upon changing the econo-
mic basis of the soclety. Today the
mothers in our country are forced to
sell her son for 4 rupees due to the
pangs of hunger. A lady residing in
‘Bhatla wvuilding' in  Jalpaigurl was
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our country “hunger has got a per-
manent footing due precisely to the
Congress misrule.

Unless we effect reff] land reforms,
the problems ol providing adequate
meang of livelihood to the masses
cannot pve solved. And till that is
solved, the question of economic
freedom of the women does not arise.
In the Socialist world, freedom of
women, and their equal status and
equal rights have been effectively
established. The Government in our
country speak about socialism but in
reality the exploitation of the ponr
masses hag become keencr. This very
Governinent Mas really obstructed the
path of education, economic freedom,
egual rights and social emancipation
of the Indidf women. The Govern-
ment is starfffing in the way of total
and revolutionary change of our socal
and economic systems, which is the
matear-key for bringing about the
emancipation of Tndian women, on the
other hand they are falking loudly
about the freedom of women in this
International Year, This hypocratic,
attitude cannot bring about equal
rights for the women The boat of
women's emancipation is anchored
with the feudalistic and capitalistic
social system. This anchor has to be
uprooted if the Indian women are to
make progress. But to uchieve that,
our women will have to walk shoulder
to shoulder and umitedly with all the
democratic people on the scientific
path for recasting our economic system
of society. They ghould unite in a
determined bid to remove all obstacles
in their path including this npresent
anti.people Governnment, There must
be an awakening in our women, that
they should uproot the present system
of society., If we can bring about
this awakening in our women, that
would be the greatest contribution in
this International Women's Year. for
the emancipation of the women. 1
again extend my support to the
resolution of Shri Indrajit Gupta.

MR. CHAIRMAN: Before I cull
upon the next spesker, I bave 1o
point out that two hours have been
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allotted for this resolution. The two
bours will expire at 530 but I have
befotemel!ixtotlsmm
only three have spoken till now.

AN HON. MEMBER: Increase
the time.

MR. CHAIRMAN: If the time is
increased, probably Shri Samar
Guha's resolution will lapse. There-
fore, I will leave it to the Housé To
decide as to how the House wants fo
proceed in the matter.

SHRI SAMAR GUHA (Contai): 1
make an appeal to the House. THis
is not only a non-controversial issue,
but it involves thie honour of one
of the greatest sons of our countiry,
and I hope there will be no two
opinions about this resolution. There-
fore. 1if you extend time today
for half an hour more and give just
a few minutes to me to introduce
this resolution, it will do.

SHRI R. 8. PANDEY (Rajnand-
gaon): This is a very legitimate
demand of Mr. Samar Guha. He
should be given an opportunity to
move this resolution and then give
him five minutes to speak.

SHRI SAMAR GUHA- I think the
Mingster of Parliamentary Aaffirs
will also support me.

TARY AFFAIRS (SHRI B. SHAN-
KARANAND): We have no objec-
tion. But it depends upon upto what
time yom have to continue it.

SHRI B. V. NAIK: His point is
right. But I speak for not extending
the %ime of the resolution. Bu'tt;l;
subject iy very important. Can
House, in its wisdom, decide to dis-
mtﬁ-hthemdnw_ﬂﬂ
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MR. CHATRWAN: I cannot do it.

SHRI N. K. SANGHI (Jalora):
The rule may be suspended ahd M.
Samar Guha's resolution may be
allowed to be taken up next time.

MR, CHAIRMAN: TFere are a lot
of complications if you suspeng the
rule and permit Mr. Samer Gulgto
bring his resolution on the next day.
There is a rule No, 30 to this effect.
I am going to read it out on page
15 of the Rules of Procedure and
Conduct of Business in Iok Sablia:
It gays:

“When on a motion being carried
the debate on a private member's
Bill or resolution is adjourned to
the next day allotted for prvate
members’ business in- the same, or
next gession, it shall not be set
down for further discussion unless
it has gained priority at the ballot.”

Therefore, all these complications are
there. Unless it gains priority in the
baliot, 1t would not come up for
discussion on the next day. If a
private Member’s resolution is ad-
journed on a mntion to the next day
it does mnot mutomatically come up
for discuision unless it gains priority
in the ballot.

SHRI INDRAJIT GUPTA: Sir, 1
ed this resolution on the last day.
I do not know how it is continuing
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Guha to move his resolution. What
is the consensus of the House?

SHRI N. K, SANGHI: Mr. In-
drajit Gupta’s resolution does not
adjourn because it has not yet been
concluded. So, it qutomatically comes
thereafter.

SHR] SAMAR GUHA: In this
case my repolution will automatically
lapse I will again beg of you to
see the nature of my resolution and
only then you will understand. Let
there be a discussion

MR. CHAIRMAN: 1 think we can
postpone today"s halffl-an-hour to
some other day. (Interruptions).

SHRI INDRAJIT GUPTA: Mr.
Semar Guhg may be allowed to
speak.

SHRI B. R SHUKLA (Bahraich):
Two or three hours are daily taken
out of this schedule, Therefore, this
limited time should be devoted in
the order in which things are placed.
Every time, whether there is some-
thing relevant or irrelevant, iwo or
three hours are consumed. There-
fore, 1 have m serious objection to
the agenda of the Order Paper.

SHRI H K, L BHAGAT (East
Delhi): Last time, Mr. Indrajit
Gupta was given permission by the
Speaker by the consensus of thg
House to introduce a resolutioh. 1
think Mr. Indrajit Gupta's resolution
is very important. In the case of
Mr. Samar Guha, I think hig resclu-
tion is also” important. We do re-
quire a good deal of time to discuss
Mr. Indrejit Gupta's resolution
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MR, CHAIRMAN: By how much
time do you want to extend the
debate on this resolution?

SOME HON. MEMBERS: Upto 6
©’Clock.

MR. CHAIRMAN: How much time
will the bon. Minister take?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. S. NURUL HASAN): Sir.
I would have very much liked that
the Government should benefit from
the views of the hon Members on
this ‘ery imporiant issue. 1 wvery
doubtful if much time 1s Llkely to
be given by the House to a discus-
slon of this important issue. At the
same time, I entirely agree with Thae
wviews expressed by my hon. friend,
Mr. Samar Guha, that his ¥esolution
may ulso be taken up. Is it not
possible to make a waiver of rules,
to have a motion waiving the rules,
so that Mr. Indrajit Gupta's resolu-
tion can be discussed on Friday. a
fortnight from today, and then Mr.
Samar Guba ran also move his reso-
lution on that day. With so many
hon Members wishing to speak. 1t
would be very unfortunate if we were
tp stop them from speaking.

MR. CHAIRMAN: In that case,
You may move a formal motion,
looking to the rules, to that effect.

Anyhow, I am continuing with the
debate and, in the meantime, let the
House decide about it.

Shri B. R. shukla ~
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OF @ ¥ qraw Tg e g ¥
frar ® a7y o7 T A gIUF
fg amrr wgm ¢ fv @IaT W
o ifew e dim dy T v,
1956 X a1 U7 | IN FTTA F TT7 &
FE § AT g ArgAr g wat A ¥
feat feml & wig 7 Fwamafs &
W ¥ arar § W 97 & feae #1 w
I war &Y & ? Swareal Y IAE 4T
&1t %1 faramt &1 w7y 7 afoed fear §?
w9 A ITF A ARG g A 1 ITH
1956 ¥ H¥TOTy 3% ag Iarq fr gw
WMt fm A awd e &
T ¥y 3T 3T F Wy A gty fear
ay syfersror ey & 7 30 ey i Y
a% 1958 ¥ Iu A any fear mvr @,
ow 7 Wt w3 gte ) fear @ 7
W ¥ & fag & wwwen § e geaw
* wrawear § R N o § N 99 6
Rt & W wey A T gy
& uw @ e ® fag (e
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aw gfen FwTdE  Swe e
WhraTe wrre & Fole wr ow sger
AT WrgAT B | 99 ¥ 0 WA 9T
forar & :

“According to one source, it was
estimated that 31 villages of Jaun-
sar Bawar, 26 villages of Jaunpur
and gs many as 95 Rawaip villages
are affected by this immora} trade.
A survey of immoral trafic in
Puraula sub-division in Rawmuin
was carried out by revenue staft
which revealed that 127 famihes
from 64 villages were involved 1n
the trade of human flesh. A girl
from each of family had been sent
out Majonty of them, that 1s, 77
out of 127 constituting 61 per cent
of the tota] number, were report-
ed to be carrymng on the trade in
Delhi or New Delhi alone "

el sroam #t ama § e gk aw
N Ty # I ¥ vy W
ek Ny g Hagaw
% Afew & xafog st g f&
sy afgar ad ¥ e agr T@r
w3 W forerlt Ty #R Wt & A
W meitagame 7w
SR AT T IW B ATAANG v fewr
¥ forg 1§ wew A It Ak § A @
AR Wy ardr g ik T I
ad § ) wrg & § S JueaT fawrr
T W ¥ gEEEET 4Th AR
¥z % &1 w feuT 91 1 I oW
foiie ¥ qar w@r fe s s W
WEq NRW ¥ §O TIW & i WK
wiftaht sfgenst w1 firw woe &
ww gr § o few sere 3w & fag
ut wity & o s gfew @
war § 1 ag vu feie Fuw & aw
war g

& & aw & Nfew ¥ qp
wray arget § f v aw wiy o Gt

g
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¥ gt ff ad § Wik Awfiedr &
WY & 3® w7 ofcqreT Y fear § awowr
T 3 i A wor ¥ Wi woey
7§ & 1 & ot wre ¥ Frdwr v g
fe xv qrdeliy ofger of & S
N s AT TAT AT CE R A
Fwryfer & www w0 fiver v ot »fger
AT &7 TTT AT ITHTT 41T AR )
% 3o wa § wrar g gt e € wiw
wtr X § qagd wow gy e Fwt
aTew oo wd I aiw) w7 Ty ¥ fag
T, IHT w1 ford & € iy ¥ oy
e g1 7O g s wrefent & foer WY
AT FWQIRAT ¥ vET T § W 99
# Far, ¢ U 3 § §17 YT JTeT *
& Wt A freft wom & gg o 9=
W 2w ¥ fag drfowd o
FEIH QY IST | IW AR ¥ gwEw
FTAT { T g oo afer g WY
T & fg o & & weae A

g

g% am Wi faga s W
§ 1 7z o N gl O €% ar
fz @zw wre ¥ @ tfor, a7
% wavae foar ar ot qR & fo
¥ a1z aga vaw ik ) 39 ) Pew }—
e o1z T T werfram 4w
g fatve 0% AW WTH A9E
z tgi fr Rw e MHm—uw }
T[T Wt T T, 99 ¥ faq gL R
TS rAme oft w1 ot § feg I
¥ ot o Y| e avd R
fNnamifsgmgestiq bR
%! geoitiz feur argnT | wEA
syre e were il 7 ww ¥ i
imhmmﬂ:‘;ﬂi,ﬂ;
wge sgeeget o % fiv
arerity QT wedr § o oy ot wed
¢ fix farsr sebwrficdt ey afewfat ot
WY g were & wrat ¥ oot Wt §
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g% 0 Iw & fawiw F oz @, S ow
&' fir wowrT o g e o T
woRRR) ¥ frEt 1Ay § Wik -
a=fy w1 TR gx WY R X § o fw
frawz sk ed & fs frmamd
fadwft worm e § w7 W WX ag
TG I8 $Y a9 1 Gt T Ay A
qar A L 1 e sETATWET®
fag WY ot e A E I W
warar wfg + & g ¥ IW A W
i sx wEfmsfagfeow
E R |7 &Y war § WY A {59
i gF A fradY T9T wET Tgy
g ertam i afr e g 1 riaN &
¥ITH  ATIEE AT A, A &
o wgt of & ot oSN F A
w7 a17 ® gt 38 F q19 F gra|)
¥ war ox wr g, gwre fow aw ww
qTEE A AA Y | Iw A & fam % ag
Fga g § W K wgm g fr 9w
# faq arT § 3 w27 WO |

W ower % aw ¥ Wi w7 oagw
grardt § 1 & wre & frdge wvAT wgAr
g fr ot amgw wX, SR wr e
o wF I W AT 1 oy e ard
s Ak S A ¥ fd W
& ¥ ¥aff, wrawr WY wed weS 7R, AT
e svw g W ww F T g
 ¥fer 2g wx fad faeelt o gt
Y wgd & fag § 1 o9 T W
gt ¥ & g ¥ 3w ¥ g i
wifeel, ghomt ot fre? gu &l &
fog o & qg & M & v ww W
ard geg )

ufbw arr & wgnt wgn §
o wF WrTE ek & s wt
W W AT W ™ SO T |
wwiey & Ddee e ger ek @
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¥ oW ¥ o w7 wwAr § fr
TIZ ¥ gATRYA T0w faud o 91T
sfearsit aq7 gfomT % s & o
ST ¥ GIET AYIRT, MY FEO AN
39 & fan wro &1 ¥ § @@
# fx oz & aft o a3 a@r amd
A8 AYATE WY A FETT iy

T W1 ¥ §vq & g5 wea &7
oG $TETE

*SHRI J. MATHA GOWDER (Nil-
giris): Mr.  Chairman, Sir,, In
support of my hon. friend Shn
Indrajit Gupta’s Resolution which
states that in this International
Women's Year that women of our
country :must be enabled to have
equal status in all respects, with
statutory support, with men, I wish
to express my views.

Sir, Tamil Nadu occupies a pre-
eminent place in the country n re.
gard Yo espousing the cause of
women's right. Many years ago,
the father of Self-Respecting Move.
ment, Thandhai Periar—the Ilate-
lamented leader Shri E. V. Rama-
swamu Naicker—was the beacon light
for the people of Tamil Nadu. He
fought valiantly and vigorously—in-
cessantly too—for the upliftment of
the oppressed women, who were just
instruments of pleasure and progeny.
In this, the relizions of India, parti-
cularly the Hindu Religion, contribut-
ed greatly for perpetuating this op-
pression of women for centuries, You
take any Hindu puranic Jiterature and
you will find that the Hindu Gods had
any number of spouses. The Hindu
Religion through ils literature prea-
ched tolerance towards libidinous
characters. It iz unfortunats that
even today the text-books in schools
eu-ry these stories. If the Govern-

of India want to do something
cunuqe for the liberation of women
the first task df tha hon. Minigter of

—

*The griginal apgech was delivered in Tamil
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Education should be that such stories
depicting Hindu Godg with any num-
ber of wives must be taken out of
the text books. These stories in the
fext-books, in fact, ensure the serf-
dom of women m future also. When
the common people read about Hindu
Gods having any number of spouses,
they naturally get the inspiration to
emulate the example of the Immortal
Gods; if Gods are permitted to do
this thing, why m..uld not an ordi-
nary mortal do Tne same is the
question they ask of themselves. In
such vicious environment, how are
we going to give our helping hands
for uplifting the oppressed women,
more especially in thig International
Women's year? I would like to
repeat that the school text-books
should not contain such religious
stories.

The next step is that the centuries
old superstitions steeped 1n the
women must be rooted cut. How
can the Government of India help in
geiting the women of India out of the
thraldom of superstition? They
can help the women of the country by
orgamising adult literacy classes

throughout the country.

If, today, the women of our country
are in the vanguard of the fight
agawnst age-old oppression, it 15 be-
cause of the inspiration they inhajed
from the life-time work of Thandhai
Periyar in Tamil Nadu.

Many hon. Members who preceded
me talked about adequate represen-
tation for the women in the elective

economic & soclal Injustices
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should there not be another lady-
Minister in the Cabinet rank? If this
cannot be done during the tenurg of
Madam Prime Minister, especially
during this International Women's,
Wwhen ure we going to give adaquate
representation to women? Does it in
any way show that the Madam Prime
Minister 1s reluctant to have a
rival lady Cabinet Minister? For
instance, Dr. Sarojini Mahishi, sitting
opposite, deserves to be a Cabinet
Minister. She is a competent Minis-
ter, alert and active in her parlia-
mentary work. The ruling Congress
Party with itg massivey majority
should first set up healthy precedents
in thig regard. What ig the use of
addressing women as ‘Mothers and
Sisters' during election time to
ensure them in exercising their fran-
chise in favour of the ruling party, if
after becoming a ruling party the
genuine interests of the women are
not protected?

Ag there is wideming gap in the
ruling party's socialist professions
and practice, here also in the matter
of ensuring equal status for women
ruling Congress party does not imple-
ment what ig preached on the public
platform, 1 come {rom Nilgiris
where there are many tea plantations,
big and small. The womepn labour in
the plantation jindustry do the same
work as the men labour; yet they get
less wage than the men labour. Their

gotiating for increasing the wages of
women plntation labour to the level
of men’s wages. The hon. Labour
Minister, Shri Raghunatha Reddy is
fortunately present here. Our Gov-
ernment have ratified the LL.O’s Re-
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stated that the lot of rural womer
is worse than that of urbap womel.
The Government of Indig, hy ratify-
ing the Resolutjon of LL.O. on equal
wages for equal work, have exhibit.
ed to the other countries that India
hag made progress in this fleld. But,
the rea] situation that obtaing in India
is that the lot of women labour is
woeful and this IL.O. Resolution
hag not yet become a reality. With
gll the powers vested in the Govemn-
ment of India, they can compel the
plantation owners to give to women
labour equal wages for the same
work they do with men labour.

Every day we come across in the
newspapers the insults haaped on the
women belonging to the Scheduled
Castes and Scheduled Tribes. Here
1 am reminded of an Article that ap-
peared in the Illustrated Weekly some
two, three years ago. The hon.
Minister o¢ Education must also have
read that article. This article referr-
ed 1o the ill-treatment of tribal
girls by big and small officers of the
Bhilaj Steel Plant, who were keeping
them in their houses as pleasure pots,
After the publication of this article,
somg Officers were suspended and
some otherg were compelled to marry
those innocent tribal girls. I would
like to know whether th¢ Education
Ministry took some constructive steps
for giving protection to the tribmal
girls from these repacious Govern-
ment Officers. If the Government
officials indulge in such nefarious
deeds, what else can be said of anti-
social elements in the country?

I would also like to refer to a
Beminar conducteq by the Delhi
Bchool of Socia] Studies some years
ago in which the ruling party Mem-
ber. Shri Basumatari also participat-
ed, This Seminar held discussions
about the welfare of Scheduled
Tribes. A exhibition had
also bheen arranged. It is regrettable
that in this exhibition substantial
space  Wag occupied by the photo-
graphs of ryaked tribay girls. Shri

wonomic & social Injustices
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Basumatari was visibly upset on
seeing these photographs ang he
conveyed hig displeasure to the Direc.
tor of the Delhi School of Social
Studies. This kind of exhibition of
naked photos of tribal girls is also
resorted to by the Government of
India's Tourist Department in their
brochures for the purpose of attracting
foreign tourists. Thq status of the
Tribal girls is not enhaned by invit-
ing them to Folk Dances during the
Republic Day Celebrations, Sir, I hail
from a tribal area and I know perso-
nally that nothing construtive has so
far been done by the Central Gov-
ernment for the advancement of tribal
women. I do not also appreciate the
argument that the Government do not
want to upset their social mileu. In
this International Women's Year,
special attention must be paid to the
problems of women belonging to the
Scheduled Castes and the Scheduled
Tribes.

I am sorry to say that the Gov-
ernment of India have not so far
announced any concrete plang and
programmes for the welfare of women
in this wyear. It ig alsg regrettable
that no exclusive Demand for Grant
for the welfare of women has been
placed before this House by the
Education Ministry. The hon, Minister
may reply that the Social Welfare
Board will be given the money for
this purpose. Here, I woulg like to
suggest that the Government of India
can at least change the name of the
Social Welfare Board into Women’s
Welfare Board to commemmorate the
International Womens Year. Then
there will be some consolation that
the sums allotted to this Board will
be spent on Women's Welfare Prog-
rammes. I wonder whether this
Board can be entrusted with the task
of implementing the recommendations
that have been made by the Com-
mittee on the Staus of Women.

Al] the hon. Members who partici-
pated in this disctission talked about
tHe abolition of dowry sysltem in the
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country. 1 can boast myself of be-
longing to a community though it 1is
a backwarg community, in which the

s family gives dowry to
the bride’s family. In the Gowder
community of the Nilgiris, this is the
age-olg tradition. I am really sorry
that go far the anti-dowry laws have
proved useless. I feel strongly that
the social consciousness of the con-
servative Hindu society must be aroused
by quoting the example of what 1s
prevasling i1n a backward community
like that of Gowder Community
of the Nilgins.

I would like tp point out that it is
not enough to talk and do sume Litlle
things here and there {or the weliare
of women in this International
Women's Year and neglect them
completely from 1976 onwards. The
Central Government, fortunately led
by e lady-Prime Minister must for-
mulate a perspective plan for the
progress of women in the country Tt
must also ensured that thiy Plan is
implomented with verve and vigour
withip a stipulated period

This Resalution sponsored by the
Opposition Party Member ghould have
been introduced by the Government.
Though the Government have not
discharged their duty, they must show
graciousness in accepting thug Reso-
lution without any reservation on the
ground that it has been moved by an
Opposition Member. This Resolu-
tion must be unamimously passed by
this House op thg Government's
solemn assurance that thizs Resolution
will be translatedq into an action-
oriented programme during this In-
ternational Women's Year. As I
stated esrlier, the Government must
also bring forward euitable legisla-
tion and get it enacted during this
year for ensuring women labour egual
wages for squa]l] work The Govern-
ment must also formulete and imple-
mant programmes for not cnly pro-
tecting the honour of women belonging

Medsures o remove 364

sconomic & social Injustices
to Woman (Res.)
w the !chadulq Castes and thy Sche.
but also for their re-
delnptlon from thy cenfuries-old
oppression. This Internstiona] Wo-
men’s Year must be the bridge for
the Central Government’s professions
and practice so far as the upliftment
of the women of the country |is
concerned.

E

With thesq remarks, I
wholeheartedly Shri Indrajit Gr-ws
Resolution.

SHRI R S. PANDEY: Sir as. 18
[ remembher, you have said tha ‘his
resolution 1s going to be over by .30
PM...... ..

MR CHAIRMAN Let u¢ wal
see.

SHRI SYED AHMED AGA (Bara-
mulla) Sir, 1 welcome the resolution
of Shn Inderjnt Gupta and support it
The time has come for Government $o
act without hesitation The Govern-
ment thould know that illiteracy
among women is far h.gh as com-
pared to men because primary schouls
are not adequate 1n number 1 do not
know why there should not be co-
vducation 1in Government schools whed
this system 1s in sogue in priv ‘e
schools.

cetved nohice of a motion from Shri
Samar Guha He has brought for-
(ward a motion for adjournment of the
present debate and also suspension of
Rules 20 and 30 to protect its discus-
sion on the next day without ballot,
Now, considering the importance of
this resolution, as an exceptional case.

‘ IR CHAIRMAN: Now, [ have re-

41 have decided to give consent for

moving this motion. But I want t0o
make 1t clear that this will not act a»
Ea precedent In future. Now, you can
move the motion,

SHRI P. G. MAVALANKAR (Ahme-
dabad): I want to know whether you
are suspending the rules and laying
down that this will not be quoted as 2
precedent or whether you are going
beyong the scope of the rules,
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MR, CHAIRMAN: There is no bar
to adjourning a debate on a Private
Member’s Resolution, But prime facie
as it appeared {0 me, when reading
the rules, if a debate 18 adjourned on
a motion, it does not automatically
come up for discussion on the next
day. It is again ballotted. Now, there
are two prayers in the motion. The
fivst is fur adjournment coupled with
the prayer for suspension of those
rules, Obviously it Is withun the com-
petence of the House to suspend the
rule and I have given my ronsent to
it, Now, it is for the House to agree
or not to agree. If the House agrees
then, of course, the substantive part
of the motion will come into opera-
tion and Shn Indernt Gupta s Resolu-
tion will come up on the next day. I
have given my consent to it only as
an exceptional case,

SHRI P, G MAVALANKAR The
House i1s anxious to discuss Shri Inder-
Jit Gupta’'s Resolution, The House
will also later like to discuss Shri
Samar Guha's Resolution which 1s
now likely to be made by him now
But the whole point 14 that in order
1o give prionty to Shri Samar Guha's
Resolution. we should not do some-
thing against the proceiure which
will 1n fact mean that we cannot dis-
cugg Shr1 Inderjit Gupta’s resolution.

MR. CHAIRMAN The motion will
make it clear.

SHRI P. G. MAVALANKAR- Then,
Sir, let Mr. Guha move his motion
and let us thereafier take up the half-
hour discussion,

MR CHAIRMAN: Yes

SHRI B. V. NAIK:- How is it to be
ensured that this shall not set a pre-

economic & socigl injustices

SHRI SAMAR GUHA- Then there
wil] be no time leff fur me ip speak
on my resolution. You ean extend
the ime by 1 hour, tecause after the
next day for Private Members' Reso~
lutions, the Parliament will be pro-
rogued,

MR. CHAIRMAN, We will decide
about the extension of time for Mr.
Indrajit Gupta's resolutbon on that
day Now, Mr. Guha can move his
motion.

SHRI SAMAR GUHA:
move,

I beg to

“That the discussion on the reso-
lution regarding measureg to remove
economic and social injustice o
women moved by Shri Indrajit
Gupta on the 26th March, 1975 be
adjourneq to the next day allotted
to the Private Members' Resolutions
and the provislong of sub-rule (1)
of Rule 30 and the proviso to Rule
29 be suspended m their application
fo thig resolution to enable the re-
solution to be get down in the List
of Business without ballot, as the
first item therein "

MR. CHAIRMAN The question is:

‘That the discussion on the reso-
Iution regarding measures to remove
economic angd socital injustices to
women moved by Shrn Indrajit
Gupta on the 26th March, 1975 be
adjourneq to the next day allotted
to the Private Member<' Resolutions
and the provisions of sub-rule (1)
of Rule 30 and the prov.so to Rule
29 be suspended i1n their apphca-
tion to this resolution to enable the
resolution 1o be set down in the
List of Business without balloj 28
the Arst item therewn.”

The mation was adopted.

MR. CHAIRMAN:- Now Mr Guhs
can move hiz resclution.
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RESOLUTION RE: REPORT OF

COMMISSION OF INQUIRY INTO

DISAPPEARANCE OF NETAN
SUBHAS CHANDRA BOSE

SHRI SAMAR GUHA (Contai): Sir,
1 beg to move;

“This House strongly deprecates
all the slanderous remarks made
sgainst Netaji Subhag Chandra Bose
in the Report of the ‘One Man Com-
mission of Inquiry into disappear-
ance of Netaji Subhas Chandra Bose'
particularly on pages 7, 16, 30, 31,
37, 124 and 125 by Justice G. D.
Khosla, as its Chairman, and urges
upon the Government to expunge
thesa disparaging, distorted, factu-
ally incorrect and unwarranted ob-
servations, before the Report ig made
avallable for public cweulation as
they mihitate the patriotic sentiment
of our countrymen and further, in
resonance of our national feeling In
this regard, this highest forum of
the Will of the Indian people once
again affirms nation's solemn homage
to the greatest revolutionary pil-
grim of our motherland, who played
the historic role, like an epical
hero, in the war of liberation of
United India.”

MR. CHAIRMAN: Mr. Ramsahai
Pandey, you need not feel worried.
The discussion on Mr, Inderjit Gupta's
Resolution was already extended by
balf-gn-hour and adjourned.

—_—

hra.

18
/ HALF-AN-HOUR DISCUSSION
Dowry PROHEIBITION AcCT

MR. CHAIRMAN: Mr. Sokhi,

SHRI B. V. NAIK (Kanara): I am
rising on a point of order. In Rule
55 under fhe heading Half-an-Hour
Discussion if you kindly see page 30
para before sub-clause (3), it says:

“Provided that if sny matter put
dowm for discussion on a
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day is not disposed of on that day
it shall not be set down for K any

the

other day, unless member 30
desires, in which cass it shall be in~
cluded in the ballot for the next
availabla day.”

This point of order is ralsed be-

cause you have raised the question of
ballot, Therefore, in regard to these

that the balloting has not taken place.
Four names have come on the basis
of the postponement. My difficulty is,
though I have submitted my name for
balloting but it has mot been balloted.

MR CHAIRMAN: But what is your
point of order?

SHRI B, V, NAIK: Whcnever there
is an adjournment of p discussion
under Rule 55 ballot has to be held
according to sub-clause (4). That has
not been held to the hest of my know-
ledge today. Therefore, 1 can give
you a solution now that there are four
members who have to put the ques-
tions. 1If these four persons are nut
pregsent, will you kindly give ug per~
mission to put gquestions because we
have given notice before 10 'O clock.

MR. CHAIRMAN: For this Half-an-
Hour Discussion there was a ballot
and that ballot will hold good. Brac-
keted (4) is completely for a differend
purpose, Therefore, I feel that there
ig no point of order, Mr. Sokhi,

SARDAR SWARAN SINGH SOKHI
(Jamshedpur): In reply to my Unstar-
red Question No. 2188 dated 4th March,
1875, it was said that Dowry Prohibis
tion Act had faileq to achieve its pur-
pose. Legislation, by itself, may not
be effective in eradicating this evil,
without proper social awareness, 1
am astonished at the failure of the
Dowry Prohibition Act 1961 and the
Government’s inabllity to tackls the
problems; and the Prohibition
Act has ndt been effective during the
last 14 years. This is the Interne-
tional Women’s Year and luckily, the
Minister of State for Law and Justice
is also a women, most prubably &
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spinater. The Act should be amend:
ed forthwith and made more stringent
ang the offence should be made cog-
nizable as well ag non-bailable, The
minimum penalty for the offcnce
should be not less than 5 years of
rigorous imprisonment and a fing of
Rs, 15,000, Due to hurry In the
drafting of the bill, there are flaws In
the Act, which should be rectified, So,
no drafting should be done in a hurry.
The Dowry Prohibition Act, 1061 is
very defective and It ghoul!d be over-
hauled thoroughly and so amended
that no lacunae, flaws or loopholes ure
left. Otherwise, it would be mean=
ingless and ng person cun he punished
under the present Act. To save poor
people having daughters and to meet
the problems they have to face at the
time of marriage and even thcreafter,
Goverfiment should take steps to era-
dicate the dowry system in the country.
Dowry is being given in the garb of
gifts such as cars, refrigerators, air-

conditioners, ornaments anq similar
other things py capitalists and even
by legislators. The legislators should

set an example and do away with this
system, The girls should also refuse
such marriages where dowry is desir-
ed. What 1s the use of having such
an Act if the Government cannot take
action against persong violating the
law of the land? A women vigilance
force should be created during this
International Women's Year for strict-
ly watching and reporting dowry
cases fo the respective State Govern-
ments, because men, who are inte.
rested in getting handsome dowries,
cannot effectively operate this Act
So, the Government should give full
powers to women, if the Government
wants to derive fhe real benefits from
it, Sometime ago, g Gunda girl had
refused to marry because the boy's
party 3d demandeg dowry; and the
marrisge wag driven out I
want to know as to what action was
taken againet that marriage party bty

Mlhly:md!mtmumﬁi

CHAITRA 2], 1887 (SAKA)
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SHRI GIRIDHAR GOMANGO (Kora-
put): Thig is a socia] question. I think
only social reforms can check these
social evils.

18.96 Krs.

[SHRI JACANNATHRAO JOsHI in the
Chair]

MR, CHAIRMAN: Please put the
question in order to get the answers.

SHRI GIRIDHAR GOMANGO:; In
this context, I would likeg to put some
questions regarding the abolition of
dowry system in the country.

The Government of Orissa adopled
a resolution and gent it to the Centre
to enact a legislation tp prohibit the
dowry system in the country. 1 want
to know whether the Government of
India have given any thought to this
resolution recommended by the Gov-
ernment of Orissa.

Secondly, in the tribal communities
there ig no system of dowry at all
Will the Government undertake the
social obligation of giving publicity
in the country to the fact that there
are some communities in the country,
especially among the tribals, where
there is no dowry system at all? This
publicity should be given among those
people who do not know the law which
we are passing.

Thirdly, [ will refer to some of the
slogang used by the Government ol
Orissa for publicity. They aze: 1.
Eligible bachelors, are you s commo=
dity for sale? 2, Dowry could be
black money; do not touch it. 3, Have
choice for girl, not lor wealth. Wil
the Government of India adopt these
slogans of the Orissa Government in
connection with the abolition of the
dowry system? '

Lastly, do the Government propose
to give directions to the States to get
reports from Collectorg of cases of
offer or receipts of dowry in the rural
areas?

SHRI P, G. MAVALANKAR: 8ir, 1§
is ap interesting coincidence that this
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postponed balf an hour discussion
ahould take place today, when a little
while ago in thiz very House we dis-
cussed, though not conclusively, S8hri
Indrajit Gupta's Resolution about the
status of women, In that discussion
also, you will recall references were
made more than once to this problem
of dowry in our country.

If you see the original question ask-
ed by my hon. friend, Sardar Swaran
Singh Sokhi, and the reply given by
the Minister, you will feel sorry as
indeed I am gorry that the reply given
by such a learned ang consclentious
Minister as Dr, Saroimm Mahishi
should he so very evasive. The ques-
tion was whether the Dowry Prchibi-
tion Act, 1861 has failed to achieve
its purpose In the country. Now, Sir,
look at the reply given-

“There 15 a feeling that the
Dowry Prohibition Act has faled
to achieve its purpose™

Therefore, my first guestion 1z this
While giving answers, do the Govern-
ment depend on feeling” Feelings of
whom-—of her senmior colleague, of
herself or of the members of the
Government? After all when we get
an answer, it ghould give some speci-
fic ang positive facts Now she bus
used the words “there 1s a feeling”.
On what factual data did she base
this feeling of hers in her reply to
the question?

Secondly, Sardar Swaran Singh
atkedq in part (b) of the origimal Ques-
tion:

“whether the incidence of dowry
in the country ig on the increase
despite the Act, which tame 1nto
force 15 years ago,”

After all, the Question Hour is an 1m-
portant weopon in the bhands of Mem-
bers and of the whole Parllament to
elicit information from the Govern-
ment on various matters, But, again,
8ir, lock at the Minister's reply:
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“Government has no authentic in.
formation about the increase in the
incidence of dowry.”

So, I want to ask whether she has
replhied 1n this form really in order to
evade the guestion, or i1z she satisfied
with the fmplementation of the Act?

Thurdly, after defining dowry o
section 2 of the Act, there is an Ex-
planation No 1 which reads;

“For the removal of doubts 1t 18
bereby declared that any presents
made at the time of a marriage to
either party to the marriage in the
foim of cash, ornaments, clothes or
cther articles shall not be deemed
to be dowry within the meaning of
thig section unless they are made
as consideration for the marriage of
the said parties”

If thus is the kiand of loophole put in
the Act after defimng dowry, do Gov-

ernment believe that they cap eve?
find out any person guwlity of this
charge®

Further, section 3 of the Act pro-
vides that if a person is found gulty
of giving or receiving dowry, he should
be pumshed with  *imprisonment
which may extend to six months or
with fine which may extend to
Rs 5G00 or with both', Unless
the pumshment i8 sirong enough to
deter people from receiwving or giving
dowry, I am afraid merely saying
Rs 5000 fine or jail or both will not
help 1 want to ask the Government.
Have you convicted any persons in
the last 15 years and sent them to
jail?

Lastly, 1n her answer she rightly
says, and I sympathise with the Gow
ernment, that this kind of socisl pro-
blemg is not to be dealt with only hy
legislation. I agree, but legislation
must at least help in formulating eer-
tain guidelines and in creating public.
opinion  against such social evils
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Therefore, what have Government
«done in the last 15 years with regard
to increasing social awarness in the
community?

THE MINISTER OF STATE IN
THE MINISTRY OF LAW JUSTICE
AND COMPANY AFFAIRS (DR
SAROJINI MAHISHI) I am happy
that the House has been taking so
much interest in discussing this parti-
<ular question The previous discus-
swn also pertained to the position of
women In our country and bow the
social and legal disabililies of women
could be removed So, I am very
happy that the House hag been taking
keen interest i1n the amelioration of
the conditions that are prevailing to-
dav in pur country 4s regards women.

The Dowry Prohilntion Act came
into existence 15 jears ago but as is
the case with almost all socidl legis-
lations this legislation can ulso be
effectively implemented only 1f there
iz  enlhghtenment in the society or
people become aware of this as a
social @vil  Sir that 1s very necessary
A legislation by itself will not be able
to solve this problem It will be able
to solve 1t 1n an enlighlened society
There was a question earlier whether
there should be a social legislation
which should come after the enlighen=
ment of the society or socia] enl ghten-
ment should be created after the le-
gslation 15 passed This 1s ke whe-
they a tree should come before the
peerdls or the seeds should come after
ihe tree comes Like the Bioiriksha
Nyaya ol 18 very dfhahl e s wr
less there 15 social enLghtenment we
cannot have also any social legislta-
tion in our country Social legisla-
tion will go a long wav in helping, 1n
creating this awareness slso Today,
I am bappy thai Members wiry dis
tinguisheq representatives n this
House are taking interest in these
things tha! the law is not being effec-
tively implemenieq and what should
be the remedy to see that it is effec-
tively implemented.

The dowry system in our country
¢ame into existence under different
circumstances, 1 would like to give
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a litle lustory of the dowry system,
the origin of the dowry system, go that
Members can find out the reasons
which are responsible for this alsp and
how that can be removed The reasons
can be done away with now

Our scriptures also go to the extemt
of saywng

qan gfrr ag A

The daughter standg on an equal foot.
ing with the son But later on we
find that dque to certain circumstances,
the law-givers who were unkind to
the woman folk or rather pressed
under different circumstances, exter
na] aggression or something Like that.
they tried to create a law in such a
way that the son in the family was
given the greatest importance whereas
the daughter was not given the im-
portance

The four types of marnges that
were enunciated out of eight, were
considered to be superior wbete a
girl decorated or bedecked w1 = wa-
naments was given In marriage, Irhat
was considered to be a super.or type
of marnage as compared to the other
type of marriage which was mentioned
later on

¥ F1 Frein et O ceTEAy W-
A eqdl T g% G = C {EY

The law-givers enunciated eight types
of marriages and said that “four are
considered superior to the next four”
because when the gul 15 given away
in marnage the girl who 1s decorated
or bedecked with ornaments 1s given
away in marriage Therefore, the
soclety took this ag an authority be-
cause the law-givers gave it

Sir, you yourself were good enough
o say so many things aboutl these
things how this came into existence
and how an injustice was done by the
law-givers. I would Lke to quote
samething and say further that this
decoration or these ornaments that
were given to the girl in marnage
were congidered o3 g sort of ornas
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ments given out of love and affection
by the parents. In the course of
time, thig became a sort of necessity,
but this wasg considereg to be &
streedhan—the property which could
help the women when she was in diffi-
culty. Yajnavalkya goes to the extent
of saylng:”

wig A LaEA wenfer 97, gaq
wfudefia & o d.9a af75.349

The parenis’ giults that were given
by the brothers, the father, the
mother, while the bride was sitting
before the Nuptial fire, while the pro-
cession was going on, that should te
considered as the property belonging
to the woman. But now the meaning
of dowry, as it stands today is that
it does not belong to the woman; it
goes to the man, Therefore, the
origin of dowry perhaps must have
been in these things, Now, of course,
the man shows his greedy nature to
extract more and more dowry. Now,
the law was passed in thig context ot
the social evilL The parents of the
girl, the poor parents of the girl are
put to extreme inconvinience and
barassment, They will also have to
pell out their property at many a
place provided they have it. If they
have no property, then, of course, they
are helpless indeed.  Therelore, the
law was passed to remove the social
evil, But we find, of course, those
laws that were given by the law-
givers, they are also rot interpretted
properly in the right sense. More-
over, the law-givers, I do not know

give all the
for what purpose, they S tarchal

fore-fathers from heaven
Eﬂ?m‘nmwm made it like
this, how difficult it is for the soclety
to give any importance to the
at all

adopted; kritrima, purchased; gudha,
apaviddha, krita—ihere are 12 types
of song which were recognised—he
was recognised, whereag the daughter
was not recognised. In the last Pam
liamenf, the hon. Members had sn
opportunity of speaking about these
things. e hon. Members in this
House said that legislators were not
unkind. I do not know., I do mot
want to Interpret whether they were
kind or unkind. In tnday's context,
they seem to be unkind. In that cone
text, they might not have been unkind,
All types of sons were recognised
whereas the daughter was congidered
unfit for offering oblations to fore-
fathers. She had not the right fo in-
herit the property also. The foolish
son, even if he was adopted or pur-
chased, could inherit the property.
He could succeed the fore-fathers
But the {ntelligent daughter had no
right to succeeq her fore-fathers, She
had mo right to inherit the property.

Why was this introduced at that
time? At the time of the daughter
being given away in marriage, the
understanding was, let her be given
away with some ornaments, That wus
the understanding. But today, the
ornaments and money which are being
given at the time of marriage sre not
actually given to the girl. It is given
to the bridegroom. Therefore, the
whole context has changed. I hepe,
the hon. Members will understand it.

In the changed context of today, I
would now deal with it as a social
evil, Any particular thing that was
introduced centurieg
confinue to remain in the same gpirit;
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Now, some hon. Members have sug-
geoted and some of the Committees
have also suggested, including the
Commitiee on the BStatug of Women,
that it should be made a cognizable
offence, How can it be made a cogni-
zable offences? Ag it is, it is & non-
cognizable offence, a bailable offence
and a non-compounable offence. If
it is made a cognizable offence
instead of the relatives and other
people being in the marriage party,
you will find the police there. Will
the people like the presence of the
police there? One hon, Member su-
ggested that there should be women
police. Whether it is men or women
police, it is police. Will the society
tolerate the presence of police in the
marriage party?

There was a discussion at great
length in 1959 when the Bill was be-
ing passed. The members were of the
opinion that it should be made a non-
cognizable offence. So, it 1s a non.
cognizable offence.

The society has got {o start experi-
menting from themselves, from their
own homes. Unlesg it is done, unless
it is translated intp action by the
enlightened members of the society,
cther members will not follow suit
Is the dowry system due entirely to
ithe poverly of the bridegroom? No.
The more the riches of the bridegroom
the greater the dowry. Both things
rise in direct proportion to each other
The more the property of the bride-
groom, the greater the dowry, The
less the property of the bridegroom,
the less the dowry. No parents of
the gir]l will give the daughter to 2
poor bridegroom and make him rich.
I do not know how the formula has
come into existence. But thig for-
mula is there in existence.

There is a price for an Artg gradua-
te; there is a price for a Science
graduate; there Is a price for an En-
gineering graduate; there iz a price
for a Medical graduate...,.

MR, CHATRMAN: For an M.P, also.
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DR. SAROJINI MAHISHI: There
is a price for everybods in the matri-
monial market.

The hon, Members were speaking in
such vocal terms. Have they ever
tried to see that the bridgrooms are
not sold in fhe market? Have they
ever tried to apply their mind to this
task of seeing that this social evil
is stopped at least by the rich peo.
ple. Can we say that only the puor
people are practising this thing? Can
we say that only the uneducated peo.
ple are practising this thing? The
greater the education, the greater the
dowry. The greater the riches of the
hridegroom, the greater the dowry.
What is the meaning of this thing?—

I would like the hon. members
themselves to think about these
things.

SARDAR SWARAN SINGH SOEKHI:
What is the remedy, I want to know

DR. SAROJINI MAHISHI: The
remedy cannot be thought of in this
half an hour. For years together
this social evil has eontinued and you
find that even passing of this Bill....

SHRI P. G. MAVALANKAR: There
must be some kind of a social stigma
op these people.

DR. SAROJINI MAHISHI: I am
coming to certain things.

Even the very fact that this Bill
was passed into an Act In 1967 is =
indication that thig has bcen recog-
nised as a social evil and ellortg are
being made fo do away with thet
How effectively that can be done, it
is for the enlightened people to think
of 1it, it is for them 1o see how best
we can do this through the instiutions,
voluntary organisations and other
things. The Committee on the
Status of Women have mentioned
that this should be made a cognizatle
offence; secondly, , ey have sald that
it gifts and presents are given, the
value should not exceed Rs. 500.
Somebody asked me this question last
time during the Question Hour iu this
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House; suppose some partents are will-
ing to give a refrigerator gnd an
Ambassador car, can any one prevent
‘them? Nobody can prevent, provified
the parents give out of love and affec-
#~a. But, as I told you, it is a very
{La line—whether they are given out
wa love and affection or those people
are made to give these things on ac-
count of compelling circumstances.
Therefore, one has to go very cau-
tiously in thig matter and see that
the society is educated—educated not
in the academic sense but educated
in the sense of doing away with this
particular social evil.

A number of societies and voluntary
organisations of women have sugges-
ted the National Fedration of Indian
‘Women have also suggested—that the
presents and other things should not
exceed Rs. 500 or something like that
Somebody else has suggesteq that
these should not exceed Rs. 2,000.
Earlier, when this Bill wag being dis-
cussed in the Joint Commitltee in
1959, this point came up. The ques-
‘tion came up before the House also
whether the presents and gifts should
be allowed to the extent of Rs. 2,000.
Members again discussed it when they
met in the Joint Segsion. The feel-
ing was that if we allowed upto Rs.
2,000, it might become a sort of com-
pulsory dowry to the extent of Rs.
2.000, allowed by the enactment it-
self. Therefore, they did not put that.
'They simply said that gifts and pre-
sents could be given out of love and
affection. Therefore, Explanation 1
and Explanation 2 clarify the whole
. thing—gifts and presents, ete., and
. about ‘valuable property’, as per
section 30 of the Indian Penal Code,
the meaning is there.

Not only dowry is given from the
bride’'s side to the bridegroom’s side,
but sometimeg the bride is also pur-
° chased. There is system of kanya
: sulka wherein the boy’s parent; are
_ required to give money to the girl's

parents #y purchase the girl. Whether

of the country. Therefore, the dowry
system includes not only the dowry
given by the bride’s party to the bride-
groom's party but also the other way.
Section 1 makeg it clear that, if any
of the parties to the marriage gives
money, whether it is from the bride's
side or from the bridegroom's side,
both the types are to be prohibited.
Therefore, it is very clear.

My hon. friend, Mr, Gomango, has
just now said that the Orissa Govern.
ment has brought a Bill. This comes
under the Concurrent List and the
Orissa Govermment has referred thig to
us also, It ig only a restricteg clause.
They have said that, if the husband,
after the marriage, denies conjugal
right to the wife on account of the fact
that the dowry was nol given or that
the dowry given was inadequate, then
he should be punished with a penalty
of Rs. 10,000 and also imprisonment
for more than six months—something
like that. This is restricted only to
this particular thing. It is also said
that in case he gives an undertaking
that he does not deny the conjugal
right to his wife. the fine and penalty
need no longer be imposed on him.

There ig another thing. The Com-
mittee on Stalus of Women goes to
the extent of saying that it should be
includeq in the Government Servauts’
Conduct Rules—in case they take the
dowry, they should be debarred from
getting into government service. Some
such suggestions are being made by
the Committee on Status of Women.
The Government iz examining these
suggestions as also suggestions made
by other all.India organizationg and
other societieg engaged in social actl-
vities to see how far these can be im=-



tually agree to give and take the
dowry, how is it possible to find out,
whether it has been given voluntarily
out of love and affection, or it has
been compelled by circumstanves?
Who will find it out? The cases that

U.P. and twenty in Punjab. While
giving answer to a question In the Par-
Lament I gave this information earlier
also about Punjab. This relateg to
all thege years. You can just imagine,
what the number is. That shows that
people who give the dowry also do
not venture to go to the courts, perhaps
thinking that their daughters will be
unnecessarily harassed,

Very delicate feelings are involved.
There is a very thin line between affec.
tion anq compelling circumstances.
One has got to deal wih these things
in a persuasive way and creatg en-
lightenment in the society.

By education, I do not mean, acade-
mic education. People having the
highest degree are interested in dowry,
if not actual cash, they want ticket to
go abroad, they want refrigerators,
cars etc.,, to leag a better life. It is,
therefore, very clear that this being a
social evil cannot be eradicateq ever-
night. Like any other social legisla-
tion. one has got to deal with these
things in a very cautious manner and
I am extremely happy that Members
have started taking interest. I wish
that they start making experiments
from their own homes,

This being the International Women’s
Year, I think, the women will also be-
come conscious of these things. Ons
of my hon. friendg just now said that
th- sirl should say that she is not go-
ing to marry. Yesa, the girl has said
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ce of mind to take advantuge of the
opportunity., But, of course, that may
not be the case with many of them
also

If marriage ig considered a neces-
sity, it is considered as a necessity
more for the girl. This is how the law
interprets. One can easily say that
having no academic status or having so
many legal disabilities, she iz com-
pelled by circumstances....

SHRI P. G. MAVALANKAR: What
15 your suggeslion?

DR. SAROJINI MAHISHI: You
have to create some consciousness
among the people and persuade them
not to take dowry or give dowry,
And in case, any such case comes to
your notice, 1f you have got evidence
to prove that, you should certainly
go to the courl. Enlightenment is not
necessary only for this piece of
legilation, but for any social piece of
legislation.

SHRI1 INDRAJIT GUPTA: Why not
make it cognizable offence?

DR. SAROJINI MAHISHI: A large
number of people m the society sh.n
the presence of policemen in the mar-
riage. Do you want that this hue and
cry shoulg be crcaled 1n the marriage
ceremony and both the parties should
move away without gelting marned?
If all these things are to happen, natu-
rally. of course, presence of the Police
is solicited there. We do not say that
it should not be made a cogmzable
offence or thap it should Le made a
cognizable offence. None of these. I
am just giving you the discussion
which went on in 1959 and how the
opinion of the representatives in the
House wag given. And, to-day, H
there is any change in the circumstance
and if the parents and both the parties
to the marriage are willing to have
the presence of the Police at the time
of the marriage and whatever be the
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cial reaction and responsibility because
it is a socia) legislation. If it is mot
a social legislation, then, things could
have been quite different.

Therefore, the whole idea is that
educated people, enlightened pcople
should stert making an experiment
right from their home and also see
that the society is enlightened as far
as this matter 1s concerned There-
fore, Sir, in a half-an-hour discuss'on
it 1s very difficult fo say exacily what
should be the remedy in this parlicular
«<ase Even if the discussion continues
for one hour also, it is difficult because
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it has come over the centuries, Thare.
fore, Bir, it i3 now for the enlightened
memberg to consider how best we can
counteract this evil.

I am really thankful to the hon.
Members who have taken such a keen
interest m thig discussion.

MR CHAIRMAN: Now, the Housé
standg adjourneq till 11 am on Tues-
day, the 15th April, 1978,

18.44 brs

The Lok Sabha then adjourned till
Eleven of the Clock on Tuesday, April
15, 1975/Chattra 25, 1897 (Saka)



